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LOK SABHA DEBATES

LOK SABHA

Thursday, December 20, 1973/ Agrahayana
29, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chairl

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri C. K. Chan-
drapan—absent. Shri Y. Eswara Reddy
—also absent. Shri C. Janardhanan—
also not here. Shri Shankar Rao Savant.

SHRI SHANKERRAO SAVANT:
Question No. 567.

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI BALGOVIND VERMA): It is
a little bigger reply because we cannot
do without it and, at the same time,
ﬁl of the reply is being laid on the

able. ..

MR. SPEAKER : You can lay it on
the Table.

SHRI SHANKER RAO SAVANT:
The reply is given partly and partly it
is laid,

MR. SPEAKER : Long replies should
always be laid on the Table of the
House,

SHRI BALGOVIND VERMA: We
cannot help it because the nature of
the question is such that it requires a
little long reply.

MR. SPEAKER : I do not say that
the reply should not be long, but it
may be just said that a statement is
laid on the Table of the House.

Effect of Lock-outs and Strikes on
Nation’s Economy

*567. SHRI SHANKERRAO SA-
VANT : Will the Minister of LABOUR
be pleased to state :

(a) to what extent lock-outs and
strikes in private and public sector
1—28 Lss/73

have affected the nation’s economy;

and

(b) the steps proposed to be taken to
7

minimise this loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Indus-
trial disputes, whether they take the
form of strikes or lock outs, invariably
result in mamdays lost. The number of
mandays lost due to strikes and lock-
outs stood at 11.2 million at the end of
first 8 months of 1973 as against 20.5
million in 1972. If the same trend con-
tinues, the total time lost during the
whole of 1973 may not exceed 17 mil-
lion. This is encouraging trend consi-
dering that during this period the eco-
nomy has been subjected to strains on
account of power cut, shortage of raw
material, shortage of essential commo-
dities, closures, and hardships caused
by swelling prices.

A comparison of industrial rela-
tions in public sector with those in pri-
vate sector reveals that, in spite of
lower employment in private sector, the
number of mandays lost in private sec-
tor has been higher than those in the
public sector. In the private sector and
the public sector, employment during
1972 was 6.8 million and 11.2 million
and the mandays lost were 17.2 mil-
lion and 3.3 million respectively. The
number of mandays lost in the private
sector in the manufacturing group have
in recent years been about ten times of
that of the mandays lost in the public
sector.

The share of lock-outs in the total
mandays’ lost in West Bengal during
1972 and 1973 (first 10 months) came
to 73.88% and 62.46%. The corres-
ponding figures for the country as a
whole were 33.1% and 34.2%.

A statement giving details is placed
on the Table of the House.

(b) The Industrial Relations Machi-
nery continues to make efforts to mini-
mise work-stopp through  informal
mediation, conciliation, adjudication or
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arbitration as necessary under the exist-
g statutory provisions and voluntary
arrangements.

Statement

Table No. 1 below gives a compa-
raiive picture of employment in mil-
lions in the public sector and the private
sector for the years 1962—72 :—

TABLE 1
EMPLOYMENT
(In mill’ons)
Year Public Private
Sector  Sector
1962 . . . T4 5-2
1967 . . . . 9-6 6-7
1970 . . " . 10-4 67
1971 10-7
1972 . f - 11-2

Employment in the public sector has
not only been more than that in the
private sector but has been increasing
at a rate much faster than that in the
private sector,

Table II below gives a comparative
picture of man-davs lost in the two
seclors during the years 1972-73:

TABLE 11
MANDAYS LOST
(In millions)

Puble Private Total
Year Sector  Sestor
1970 2-1 18-5 20-6
1971 2-3 14-2 16-5
1972 . B 3-3 17-2 20-5
1973 (Janwary to 14 9-8 11-2
August)

The number of mandays lost in the
private sector has been about five to
nine times of the mandays lost in the
public sector.

In Table HI, below, an attempt has
been made to compare the number of
mandays lost per worker, per year in
manufacturing group of the public and
nrivalc sectors.

DECEMBER 20, 1973
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TABLE- III
MaNDAYs LosT PER WoORQER FPER YEAR

(Manufacturing group)

Year Public Private
Sector Scctor

1961 . . . . 12 1-2
1962 . . . . .28 1.4
1963 . . . . -01 0-7
1964 . B . . =34 1-3
1965 . . . .07 1.3
1966 B . . 33 2-3
1967 o . . 62 32
1968 . -G6 3-0
1969 . . <36 35
1970 . . 43 4-0
1971 . . . . 29 29

The number of man-days lost in the
Private Sector have, in recemt vears,
been about 10 times of the mandays
lost in the public sector.

The share of lock-outs in the total
mandays lost in the country as a whole
came to 33.1% in 1972 and 34.2% in

1973 (first 10 months). The corres-
ponding figures for West Bengal are
given in Table IV below :
TABLE IV
Year Total Mandays
mandays lost due
(strikes & to lock out
lockouts)
1972 3,617,124 2,672,253
(73-88%)
1973 . N . 4,983,383 3,112,461
{upto October, 1973) (62 -46%)

73.88% and 62.46% of the total
mandays lost in West Bengal during
1972 and 1973 were due to lock-outs.

SHRI SHANKERRAO SAVANT:
Do the figures of mandays lost on ac-
count of strikes and lockouts include
mandays lost on account of closure due
to power cut, shortage of raw materials,
bandh, ete.?
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THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
They include the toial mandays lost.

SHRI SHANKERRAO SAVANT:
When production is the main cry of
the dav, a loss of 11.2 million mandays
in 8 months is criminal. It shows that
the industrial relations machinery is
not working to expectation. What at-
teinpls wre made to gear it up, that is,
this slow-moving indolent machinery?

SHRI RAGHUNATHA REDDY:
The mandays lost during this period is
definitelv better than last year and it
has shown considerable improvement.

SHRI SHANKERRAO SAVANT:
My question is, what attempts are made
to gear up the machinery.

SHRI RAGHUNATHA REDDY:
So far as the Conciliation Machinery
of the Labour Ministry is concerned,
we huve held severzl meetings. We
have held several tripartite meetings
with the employers and the employees.
The notable ones are Electricity Corpo-
ration, the Cement, Sugar and several
oiher cuses where outstanding disputes
have been settled by means of tripartite
agreements and we believe in encourag-
ing bipuitite agreements, and wherever
it is possible, by wav of helping parties

to ciine to agreements, the Govern-
ment is helping them.
SHRI DINEN BHATTACHA-

RYYA : May I know whether the tri-
partite meeting that was held even yes-
terduv in respect of jute mills in
West BRengal.

MR. SPEAKER: You are asking a
specific question, this is not of yester-
day. but this notice is about 10 days
before.

SHRI DINEN BHATTACHARY-
YA : Here also it is West Bengal matter.
So, I am asking. This is regarding the
strike  which is going to be held in
West Bengal in jute mills comprising of
more than 2 lakhs of workers.

. MR. SPEAKER : This is not a ques-
tion nbhout jute mills. This is about
man days lost, If you want to ask about
Jute mills you can table o separate
question on that.

SHRI DINEN BHATTACHARY-
YA : How it is not relevant, Sir?

AGRAHAYANA 29, 1895 (S4KA)
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MR. SPEAKER : It is not relevant.

SHRI DINEN BHATTACHARY-
YA : It is relevant in the sense that it
is one of the biggest strikes. The big-
gest strike is going to take place in the
next menih. So. 1 am asking, what
steps the Government is going to take
to prevent that strike?

MR. SPEAKER : This is a question
about man-hours 'ost due to lock-outs
which have ziresav taken place.

SHRI DINEN BHATTACHARY-
YA : This is a relevant question,

MR. SPEAKER : I am sorry.

SHRI JAGANNATH RAO: The
Minister has not said anything about
the losses incurred affecting the national
economy so far. That part of the ques-
tion has not been answered.

SHRI RAGHUNATHA REDDY :
According to availabie information, in
1971, for about 1,659 lock-outs and
strikes, the total estimated loss in terms
of production was about Rs, 90.5 cro-
res; in 1971, for 1,714 lock-outs and
strikes, the total loss was about Rs.
98.01 crores.

ot GAMIE qGTA 2 F OAHAAE A
wgrRg § AT A g oaw A
Faam  wfaw feafs #1 3@ gu sfm
&1 auf a% g ga # e s A
ESOTTr AT ATy AgF &7 Ay
AT IEHT Jo@™d & ardl & i T
FEAET & AR oF aviea F
g AT FTT FT FEAFT FAT GLHIL
F g & woifE o g & W A el
feafs  wafers @ aFdr 2 ?

Weqed AEYEE ¢ HIS wTeaw AT
wTE, 9g 99 WAT AR g ¢ IENE &
feii ¥ wfedw 47 feme

ot AW TOM : FAT ACET gEAE
X qETEEr F9 F F A0 G 97 F
FAE, FAT AT ITH FE A
& STEAr g a1 @l
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ot I Miag FAT @ =i, T A
qar &% fawe A8 3| g oF dsfgaw
fomw far 1@ § fa¥ s ag
saq g fe wmeEm ot A% wreeE
FTHIT AT |

oY AFEAR IO : A T
YHTC FT HTATHT faar 91 T 8, anfax
9 % 43 a9 a1 WA | (SqaT)

PROF. MADHU DANDAVATE:
Will the hon. Minister tell us whether
some of the strikes and dislocations
arise out of the trade union rivalries?
If so, whether such rivalry affects our
national economy, and if so, what steps
government propose to take to stop
this?

SHRI RAGHUNATHA REDDY:
At least one such incident of this type
<ame to our notice recently. But, 1 do
not have sufficient figures to indicate
the loss that has been incurred.

SHRI P. VENKATASUBBAIAH :
Sir, may I know whether the attention
of the Minister has been drawn to the
statement made by our revered Rashtra-
pathiji who is himself a wveteran trade
unionist and also by the Prime Minis-
ter that at least during the Fifth Plan
period there should be moretorium on
strikes and lock-outs so that the pro-
duction of the nation should not be
hampered? May 1 also know whether
the hon. Minister will think on these
lines and try to bring about a sort of
a permanent solution for avoiding
these stnkes and lock-outs by using his
good office

SHRI RAGHUNATHA REDDY :
I shall persuade the employers, em-
ployees and also the trade union leaders
not to resort to strikes.

St ST T Al T A AT aEy
T A ga AR A @
& JEH oF SE wTon ag § oo
folr frg oy g ar st W fawhd
FwERE FT § I WHIETH W

Tt T fe o 31 T R
o ag g g A E'H‘ﬁi"iir{?f
fq g@ T FTT SRS R W@
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AR T8 deT § I @ TR
Jag mEEdr @ @

ot are wivfeg qat : sfrag, 9 A
N faewfel  ezgeddt Tenfaofas
T A & Afew gw S s g
& e sfaw @ sfas ol a=0r @
FE IAFT FETATT AT

o RTFAIG UK AAC: FT O FAAN
FIAE AT AT q@r 971 | (gAdr)

SHRI DHAMANKAR : The adjudi-
cation, conciliation and arbitrary pro-
ceedings take a very long time. They
are penal proceedings. So, will the
Minister give information as to what
steps the Government have taken to fix
a time limit for these adjudication, con-
ciliation and arbitrary proceedings? As
there is no time limit fixed and since
these proceedings go on lingering for
days and months toge'her, the labour
is fed up with these things.

MR. SPEAKER :
for action.

SHRI RAGHUNATHA REDDY:

It is a suggestion

The Industrial Disputes Act provides
for certain machinery and certain
methods. Beyond this also, to avoid

delay, we are encouraging bipartite
talks between the parties concerned so
that thev can come to a settlement, and
these bipartite talks encouraged by
Government have vielded werv quick
results during the last few years.

=it Tiafeg wrE ;T A o A
fEwa § a=x iz sfmw aw @
& IUT ToEifa & sarer swT & 7

st vafag wid e AT E
Ferw wEEm c T fFEET R @
g =g

=t qraTaETT WeAT o Iewe ST, w4
AE T ATEAEFAT F WEEA w
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3 fr goamel §1 F9 F AT Frenarei
# FHFAF A0 v T FoF &
afma @ ! afe @ smavEEar #1 HHL
TZgH FXdr & A 3 faom # s aw
9T AT A FEEE Y & @R IEd
fradt awaar fust & 7 (sweaw) &
W A9 # ¢ fF oF SOmHOE § g
LEl

SHRI RAGHUNATHA REDDY :
It is a very ideal thing to have one
union for one unit. I hope the hon.
Member would help us to evolve this.

SHRI RAMAVATAR SHASTRI:
1 am helping him, but he does not want
it.

SHRI KRISHNA CHANDRA HAL-
DER : In the statement, the hon. Minis-
ter has stated that in 1972, the lock-
outs were 33.1 per cent and in 1973
for ten months, it was 34.2 per cent,
and in West Bengal the figure was
73.88 per cent in 1972 and up to Octo-
ber, 1973 it was 62.46 per cent. So,
we find that the number of lock-outs is
increasing in 1973. We find today that
in the railways the locomen are on
strike, and in another public under-
taking namely the Indian Airlines, they
have declared a lock-out. I want to
know what steps Government are going
to take to solve the problem of lock-
out and the locomen’s strike?

MR. SPEAKER : He is repeating the
same question.

SHRI KRISHNA CHANDRA HAL-
DER : An indication came in the papers
that the Labour Minister should not
take any initiative regarding the lock-
out in the Indian Airlines. ..

MR. SPEAKER : The main question
is about the lock-outs which have al-
ready taken place and not continuing
lock-outs. One does not know now
how many man-hours will be lost. After
all, there has to be some calculation
about it. He can put that question later.
It is not relevant at this stage.

SHRI KRISHNA CHANDRA HAL-
DER: The hon. Minister was going to

answer it, Sir.

AGRAHAYANA, 29, 1895 (SAKA)
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MR. SPEAKER : He is always ready
to answer, but I am here to judge
whether he should answer it.

+
Indo-Sri Lanka Talks

SHRI R. V. SWAMINA-
THAN :

*568. SHRI S. A. MURUGANAN-
THAM :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether some discussions were
held between India and Sri Lanka re-
cently; and

(b) if so, the subjects discussed and
the agreements reached at?

THE MINISTER QF STATE |IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) and (b) When our Prime
Minister visited Colombo in April
1973, the two Prime Ministers
discussed a number of subjects
such as economic cooperation bet-
ween the two countries, implementation
of the Indo-Ceylon Agreement of 1964,
Kachchativu island and related matiers
such as the median line, fishing rights,
etc. They also agreed that the discus-
sions between the two Governments
should continue to resolve the various
issues involved, In pursuance of this,
meetings of officials of India and Sn
Lanka have taken place in May, June,
August and October this year. These
discussions are confidential and are
being continued in a spirit of friendly
cooperation so that satisfactory solu-
tions may be found for all outstanding
matters. ’

SHRI R. V. SWAMINATHAN : Is
it a fact that the progress being made
particularly with regard to these vital
matters like the implementation of the
Shastri-Sirimavo agreement and Kach-
chativa is slow? If so, what are the rea-
sons therefor? If not, is the hon. Minis-
ter satisfied with the progress?

SHRI SURENDRA PAL SINGH:
May 1 say that on the basis of the dis-
cussions carried out so far with the
opposite party, we are highly satisfied
with the progress?

SHRI R. V. SWAMINATHAN : In
view of the fact that the Prime Minister
of Sri Lanka, Shrimati Sirimavo Ban-
daranaike is visiting India to meet our
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Prime Minister, will Government take
into confidence the people who are
directly or indirectly affected by what-
ever agreement the Government of
India and the Government of Sri Lanka
may come to? I say this because last
time when the Shastri-Sirimavo agree-
ment was made, there was a feeling
among the people of Indian origin in
Sri Lanka that they were not consulted
and were left out in regard to some
very important points. May I know if
they will be taken into confidence be-
fore or during the discussions?

SHRI SURENDRA PAL SINGH:
I do not understand what is the main
object of the hon. member is asking
this question. An agreement has already
been entered into. Both sides are trying
their very best to implement all the
terms of the agreement as sincerly as
possible. As for as we are concerned,
it is being implemented very satisfac-
torily,. The question of taking those
people into confidence does not arise at
this stage. Anyway, it has already been
done. An agreement has been arrived
at. We have undertaken to take a cer-
tain number of people into India and
Sri Lanka has undertaken to give citi-
zenship to a large number of people
there and that process is proceeding
quite satisfactorily.

SHRI R. V. SWAMINATHAN : I
am referring to any new agreement that
may be arrived at.

SHRI SURENDRA PAL SINGH: I
do not know which new agreement the
hon. member is referring to. Shrimati
Sirimavo Bandaranaike is coming to
India very shortly and the various issues
now being discussed at official level will
be taken up at that level also. I do not
know of any new agreement.

SHRI HARI KISHORE SINGH:
Besides this perennial question of Indian
settlers in Sri Lanka, are Government
going to take up the question of the
Kachchativu island especially in view
of the search for oil and the possibility
of it around this island?

SHRI SURENDRA PAL SINGH:
1 have already said that this question
is being discussed between the two
Governments and is likely to be taken
up when the two Prime Ministers meet.

DECEMBER 20, 1973
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Mini Steel Plants

*569. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of STEEL
AND MINES be pleased to state :

(ay the names and addresses of the
parties whose applications for the issue
of licences for setting up mini-steel
plants in various States are pending;
and

(b) the efforts Government have
made to ensure that the all the products
of these mini plants will be made avail-
able to the consumers at fair price?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): (a) A
statement containing the requisite in-
formation is laid on the table of the
House. [Placed in Library. See No.
LT—6080/73].

(b) There is no price control on the
products of electric furnace units.
However, the pricing policy in respect
of such products is under examination.

SHRI C. K. JAFFER SHARIEF:
May [ know whether the performance
of the mini plants and the encourage-
ment given to them has come in the
way of major steel plants coming up in
the country?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAD: In 1972-73, the
mini steel plants produced about 1.03
million tonnes of steel. In 1973-74 their
vontribution is expected to be about
1.16 million tonnes, and according to
the capacity created in 1980-81 they
ure expected to produce about 2.28
million tonnes of steel, So, instead of
coming in the way of big planis, they
have supplemented the steel production
and availability in the country.

SHRI C. K. JAFFER SHARIEF:
My question was whether these mini
steel plants have come in the way of
big steel plants coming up early.

SHRI T. A. PAL: I have already
said that the mini steel plants do not
come in the way of any other project
coming up in the country.
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st HAYTH WL ¢ g TF FAOT a0
T ¥ T F TS e & fag
Fr§ Aredw agiar | 7 fafre agg
gg T &7 FUTFGT fF s T F U
gefgaw amdEw 91 qEer ®&ioaE
T

SHRI T. A. PAI: Liceices were not
required for plants up to Re. 1 crore.
There has been difficully in getting
enough scrap which is the essential ruw
maierial for working these mini steel
plants. apart from power. The capacity
already created with the assistance of
the >mall plants also will come to about
four million tonnes by the end of the
fifth plan. So, the important point now
is 0 see that their productivity is fully
assured by having a proper scrap
policv. In view of this we did not want
new plants to come up and the funds
to be locked up.

1 7 fgedt ®Y afieror w1 qreaw
-,

*570. Mo WEREATURW qisq :

oft st TaT= fag :

FAT TAT HA! G AATA Fr FAT FOT
fr !

() =1 @wer 3l # aw U
& fr §or mw wO R R #
gfemor F1 AmeEw @\ F Ao faom
foar mam & i< ofz 21, &1 7= foig formy
w7 W afg adY, @1 GEr fo @a
frar  =mam;

(@) gwes sfwgor a9y 1 yTa2
Fq aF SUAeH FAAT T FH;
(7) &y % s & fag T
frit faom gfiasd (A7) &
gferrd /AT W §T W i
T 2; #1T

(w) frowdm a6t & =% ¥ feat
A AT qAR AT TFOA g1 T
g7
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T HATER § I way (s Ao o
qeamw) ¢ (%) ¥ (%) D wH &
qﬁl’ﬂ'{ Wm’ﬁfﬁoﬁoﬂ:\'o 9T
aq & ¥ fog sfowor @1 wEaw @ 0
IFEG F IRH @AW e ad e
ffar smom W= @WT gEfgd ST
1 ¥AE QU E WA TH FE AL
o1 @ & faw Rl swE-dA @
qafAT  wrr aew T £ Bl A
saE F fouw g g,
qa gewi/af sl qar st
gt s atfeca #7 g@ dEAT ACAT
19008 1 ¥F H & 171 FT AR a7
ST g1 99T & K 36 F FA AR
fiE &) awfe, T F@Ow A IAE
T R Wfrmar & FHE A
AT E

1o HERATIRAN QT T ¢ HEA WL
At #EEg AL gWEF I F1 e
1 owme frard ) R F A ¥ aw
A W AT A WA F I
ooz @1 W § 1 5w e e
o fedy & fagw ¥ fAg g @
FOU ARATE N WA mwger §fF
F4T AT BT H aw iwi & feg fer
F wfrard FArT SR & | HE AR
Fammar & fe w2000 FERIA
¥4 200 EE BT ATAE GG N
feama & 2000 g1 & AR ¥ AU
309Y FT WG SR | FAT HEELH
afr s fedr & wafa Fom WA 7
FAT A IW AMAAT AT AW A &
fou 1 @mfw F@%7 @@, A6
@A aglt F & 9E (A F AAR
g d FWM A AT_ES 7

SHRI1 J. B. PATNAIK : The hon.
member has not propeily understood
m reply. 75 per cent of the armed
forces are now being trained and in-
structed through i~e medium of Hindi.
So, there is no question of neglecting

the medium of Hindi in the armed
forces.
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The point is in regard to officers.
There are certain books and publica-
tions which are to be translated, and
the policy of the Government in this
regard is clear. As far back as 1965, in
consultation with the Home Ministry,
it was decided that after the translation
has been made, the question of medium
of instruction through Hindi will be
taken up. So, this is being done. This
mathematical calculation of 30 years
does not make any sense. The momen-
tum has already gathered in regard to

translation. It may take much less than
30 years.

Tlo TEWATAW SI : JEAE HETET,
AR Afqam ® 1965 ¥ aw =y
TE-ANT F ETH A R T
I F AT AT FT IO w1 Y
&g wifgn | Afew Wl wERm ¥
g I A AR g R Cawed ¥ e #
W T W qw  famrr fer smom,
Ja gt @afga  FEmEE w1 osER
qU g 9O 3@ FE AT g0 &
* fag feft ewgstmr &1 qEdEe
AT wwe AE 2 ) foafa meEfE
Ft  WEd AWA-HT AT HE S
WA T HFAE |

weaq agray : WA WERT A
Fag o 7 oar A FwamH
& s

o FEHTATRW qieg @ HAl AZIRA
At #r  wEg-ET A a9 qRE &)
H qg ST ARAT§ R o sy o
gl & @ ;W & gATT qEAF A
FTAR FLAT qFWT T FHAT |
SHRI J. B. PATNAIK: I
give a time-limit.

it s qaTe g 0 W wEEw X
HIR AT H 7g w1 v T2 Afawfa &
g geasil A1 Fr §, Afew § ag ade
FLAT 98 § 5 9w a% afgwfai w=r
A e ¥ winfam & #4G1 qq aF
wftar =wil &1 § fe # &% IfAw
I g@ @@ A7 s W ow@d gUA

cannot
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FEH wr Agar g B e g
FaER g g ar fmoaw #
dfrs oo T ¥ fog fedr & v €
F11 39 & fau #v¢ faaiw g« aAmgT
I WA FI AH W g AT
qqrg W A% 7

SHRI J. B. PATNAIK : There is a
special cell in the Ministry for this
purpose and instructions have been
given to the armed forces to expedite
the acquisition of knowledge of Hindi.
No officer enters the armed forces
without passing the preliminary exami-
nation in Hindi. Twice in the year exa-
mination in Hindi is compulsory for
all officials.

SHRI MOHANRAJ KALINGARA-
YAR : Now that the minister has spelt
out the policies of the Defence Ministry
concerning the language for all the
three services, will any concession be
given to the people from the southern
parts of the country—not only Tamil
Nadu but other southern States also—
so far as selection centres are concern-
ed, at least for the next couple of years,
because we have this Hindi problem?
Otherwise there is no chance of any
enrolment from the South, unless, of
course, Defence Ministry wants only
people from the north.

MR. SPEAKER : You better address
this to the gentleman at the back.

SHRI MOHANRAJ KALINGARA-
YAR: I am from the south. We are
expressing our feelings.

MR. SPEAKER: Practically your
question comes to this: Will you take
more time to translate?

SHRI MOHANRAJ KALINGARA-
YAR : The longer time they take the
hetter for us.

SHRI J. B. PATNAIK : Concession
is still being given and people from the
south take advantages of this concession
at present. But this concession cannot
be given indefinitely. There is enough
time now for the people in the south
to pick up Hindi.

SHRI P. VENKATASUBBAIAH :
As long as English is one of the asso-
ciate languages, how can you say that
they should learn Hindi? Don’t create
more trouble.
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SHRI J. B. PATNAIK : The policy
of the Government is clear in this re-
. Officers from the south pick up
Hindi much earlier and much better
than others.

Nationalisation of Handidhua Colliery
in Orissa

“571. SHRI ARJUN SETHI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the reasons for not nationalising
Handidhua Colliery in Orissa; and

(b) the steps contemplated by the
Ministry to prevent further damage to
the coal-mines by wasteful mining?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Handidhua Colliery is owned and con-
trolled by the State Government of
Orissa and the question of its nationa-
lisation therefore does not arise.

(b) Does not arise.

SHRI ARJUN SETHI : He says that
Handidhua colliery belongs to the
Orissa (Government and hence the ques-
tion of nationalisation does not arise.
Is he aware of the fact that recently
this colliery has been given on lease to
some private parties during the Presi-
dent's rule and if so, how is it in con-
formity with the policy of the Govern-
ment of India?

SHRI SUBODH HANSDA: The
State Government has entered into
an agreement with Messrs. Goenka
Investment Ltd. on 15-7-71 regarding
this colliery. Only the State Govern-
ment is competent to cancel the agree-
ment, not the CMA or any other orga-
nisation. It is true that at present it is
not in conformity with the policy of
the Government of India, but the agree-
ment was signed in 1971 before coal
mines were nationalised.

SHRI D. N. TIWARY : May I know
whether Government will do anythin
to bring about a uniform pattern in nﬁ
the collieries including this one, so that
there may be one pattern for produc-
tion, distribution, etc.?
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THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): We have written
to the Orissa Government that this
agreement is not in keeping with the
spirit of nationalisation of the coal
mines. We have also requested them to
consider the desirability of terminating
this agreement and entrusting the work
to the CMA on suitable terms. The
matter is under discussion with the
State Government.

SHRI YAGANATHA RAO: If this
colliery belongs to the Orissa Govern-
ment, how does the question of nationa-
lisation arise? Under section 17 of the
Act, collierics owned by State Govern-
ments are exempted. Is this agreement
between the State Government and the
private partv a lease or only a raising
contract?

SHRI T. A. PAI: According to the
Act, there is no question of nationa-
lising this mine which is already under
the State Government. But we have ap-
proached the State Government to en-
trust this work to the CMA in the spi-
rit of the nationalisation of coal mines,
rather than work through a private
agency.

Indo-British Annupal Bilateral Talks
in November, 1973

+
*573. SHRI M. S. PURTY:
SHRI PRABHUDAS
PATEL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether U. K.
system for Indians;

(b) whether India's strong feelings
about the unsatisfactory state of affairs
concerning the treatment of Indians
going to Britian were conveyed by the
Foreign Secretary during the three day
annual bilateral talks in November,
1973; and

(c) if so, the response of the British
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b) The question of
difficulties and harassment expene
by Indian nationals visiting Britain was
raised at the annual bilateral talks in

favours no visa
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November 1973 and India’s strong fecl-
ings on the subject were conveyed. On
the question of a visa system, the Bri-
tish side stated that under their laws,
whether a person came 10 Britain with
a visa or an entry certificate or neither,
the Immigration Officer was entitled to
satisfy himself, if necessary, that the
person was a genuine visitor and not
an immigrant without authority.

{c) The British Goveinment have as-
sured us that they would look mto the
question of harassment and make every
effort to avoid giving cuuse for future
complaints.

W0 QRS QR0 gL ¥ AT ST
§ IWAT A g F oFn M A
R T gg ww fafew arfuw fawefa
amat ¥ gwE  faEd 0wy g W
amfri & ®9  wgemEg fear s @
g7 afe @ A1z §4 H gL F0
T EE g !

SHRI SURENDRA PAL SINGH:
No instance has come to our notice that
Indian national: in the U. K. are being
harassed or treated on a different level
from other nationals.

SHRI P. G. MAVALANKAR : The
Minister has stated that at the bilateral
negotiations or talks with Britain this
malter was referred to and our strong
feciings were convered to them. Mayv
I know what exactly was the response
and what kind of guarantee the British
gave that Indians who go occasionaliy
or in transit to other places via London
are not subjected to humiliating insults?
Often they are asked by the British im-
migraiion authorities about their genui-
neness and it is often very insulting for
the Indian people to get this kind of
treatment, What kind of steps are taken
by the Government of India to see that
such things are not repeated, especially
when our relations with Britain are cor-
dial and we are a member of the Com-
monwealth?

SHRI SURENDRA PAL SIGH: |
agree with the hon. Member that it is
true that on certain occasions com-
plaints have come to us that Indian
nationals going to Britain even as tou-
rists have been subjected to interroga-
tion and harassment etc. We took up
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this matter with the British Government
and they have taken -certain remedial
measures. Even on this occasion when
we had bilateral talks with them, this
muatler was raised by our representative
in very strong terms. I would like to
inform the hon. Member that we were
given an assurance by the British Gov-
ernment that they would look into this
matter very seriously and irv to take
Corrective steps.

SHRI P. G. MAVALANKAK: In
spite of the remedial measures such
instances are increasing.

SHRI B. V. NAIK : In this country
we have very strong prejudice, parti-
cularly in the State of Andhra Pradesh,
against Indian citizens being treated as
second class citizens. I would therefore
like to know whether our External Af-
fairs Ministry will be able to take a
position of, what they call, quid pro
quo that those British people coming
into this country after a time-bound
programme will ‘be given the fourth-
class citizen treatment if they persist in
their present policy?

MR. SPEAKER: It is a suggestion
for action.

Industrialists in Private Sector punish-
ed for Under-utilization of Licensed
Capacity

#574 SHRI SAT PAL KAPUR:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

{a) the number of industrialists in
the Private Sector punished during the
last three years ending the 3tOh Nov-
ember, 1973 for under-utilisation of
licensed capacity, so far as the indus-
tries coming under his Ministry are
concerned;

(b) the names of such industries and
the nature of punishment awarded ‘o
each of them; and

(c) the sleps taken to see that the
industries work to the full licensed
capacity?

“THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to ()
A statement is laid on the Table of the
House.
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Statement

(a) and (b) Under-utilisation of in-
stalled capacity can arise due to_severai
factors, a good number of which are
outside the control of the industrialists,
for example, raw material shoriage fall
in ofitzke, power failures and shortages,
transport bottlenecks, paucity of work-
ing capital, labour munagement pro-
blems as also problems of management
and productivity. As regurds the puni-
tive action, it has to be stated that
unde:-utiiisation of capacity by itself is
not punishable under any of the exist-
ing provisions. Hence the question of
awarding punishment for under utilisa-
tion cannot arise.

(c) The more important steps taken
by Government to see that industries
are enabled to utilise their installed
capacities to the maximum extent pos-
sible are :—

(i) Review of the availability of
indigenous and imported raw
materials from time to time side
by side with the liberalisation of
the import of raw materials in-
cluding steel and components.

(i) Continuous review of develop-
ment programmes with a view
to reviving the demand and im-
proving the order book for capi-
tal goods to the extent possible.

(iii) Permission given o industrial
undertakings engaged in 65
specified industries to make ful-
ler utilisation of installed capa-
city, subject to certain condi-
tions Under this, units barring
certain exceptions, which have
been licensed on single shift or
double shift basis in the speci-
fied industries have been per-
mitted to increase their produc-
tion on the basis of maximum
utilisation.

industrial
in general to
diversify their production for the
manufacture new articles to
the extent of 25% of their
licensed capacity without the
formality of obtaining an indus-
trial licence, subject to certain
conditions.

(iv) Permission given to
undertakings

(v) As far as the machinery indus-
tries are concerned, these faci-
lities for diversification have
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been further relaxed without
any conditions except that the
diversification will be within
the licensed capacity. Under this
relaxation, diversification with-
out having to obtain an indus-
trial licence will be permitted to
manufacture new articles of in-
dustrial machinery, whether on
a once for all or recurring basis,
within the licensed capacity.
(vi) Simplified procedure evolved for
permitting industrial machinery
and machine tool manufacturers
to import designs, drawings and
documentation of the c.i.f. value
not exceeding Rs. 5 lakhs, only
once in a vear, without having

to go through an elaborate pro-
cedure.

=Y gaaT™ fafreer ama &
st =ewe faar g, az famge amow
frad) 4% @ d ot 79 gqurar
IR W & A e &% qer
o 5 ofes d7x H @t WY e
o1 # § JUETIIETETT @ g A1 #ai
IAFE! FE WA & AEr 2, 7 wvEx
gheeSY ®Mi s @27 @R F oag
Famr 4T ¢ 7 zmid @ = & e
g vt &Y &0 &1 awmd %
H‘HT‘EEEI:T“(:T(EBT-!T HTEAT —3H TF 7
& A 997 FA FT OOH @@ SrEae
X F 99 AERGEAEAT § | T
IR FE THT & & & aX &
M FX @ fFoazae dwx & ot
Wi Fve-gfearee § 37 # O ag
¥ gfemmew fear s ?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAD: In the statement
we have already made it clear that
under-utilisation of capacity in itself is
not punishable under any of the exist-
ing provisions. Deliberate under-utilisa-
tion and under-utilisation as a result of
50 many constraints in production has
got to be distinguished. From 1966 to
1968 several of the industries under
this Ministry, specially engineering in-
dustry, were under recession for want

of market and other difficulties; barring
certain industries like diesel engines,
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mining machinery, railway wagons etc.
the utilisation of capacity is more than
50 per cent in all the industries. In cer-
tain industries like transformers, elec-
tric motors, ball and roller bearings etc.
the utilisation of capacity has been over
80 to 100 per cent on an average. So,
what we are now trying to do is to
look into the problem industry by in-
dustry to find out whether this is being
done deliberately, or there are any
other constraints coming in the way of
fuller utilisation, and see that on our
part every assistance is given so that
these difficulties are removed.

=t waar wq¢ ;7 fafer A
@ grEw W GEr e faew & g
darr & fF arger TEAE @R H AT Y
oz FuETYfeATEee W, I & TH-
o A AT wrgRe O famm s,
9T aF 6 d AT HIfEEr F O a@
¥ gfeamew 7 F AR @ @ frafer
¥ www fad o afFani=y #HE
=T ?

SHRI T. A. PAI: The suggestion is
quite a sensible one that there is no
point in allowing any expansion until
the fu!l utilisation of capacity is en-
sured.

Wt ag faed : Wt 7 dTET AN
afe &1 0 TS T F FE FTC0
qAE § | & AT A g ag -
are F¥ Wi & Q@ TR A gE aT
oF o ag W frww waen E oS
faot weafrar & F sy wiR A%
ST I ¥ F@ WO AT F-
frefi & arw foft @ faar & qafa
e A8 § Al § Ao derE #
ofF 1 QU T AG ST R €

SHRI T. A. PAI: Most of the in-
dustries under this Ministry relate to
the manufacture of machinery for other
industries. 1 may give an instance like
the manufacture of cement plants. Un-
less the decision to expand the capacity
of the cement industry itself is taken,
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possibly, this capacity remains under-
utilised. Similarly, it applies to sugar
industry; it applies to chemical indus-
try; it applies to fertiliser industry.

So far as we are concerned, about
expansion by any of the industries in
the foreign sector, if necessary, action
will be taken.

ot acfag aemw @i ;- WA ST X
I faur & s & wdEfaa, fFowd
R $RdT F uwiew & 5 fred
AT H 300 FIT W AT IF A AT
SR TET W R hEdw # far
ar wutAdw § fRll @@ ¥ A g
T e s ag dET gEd wrEd @
o TT—FT g wERY W A AT
T AT !

This is a factual statement. Just
now, the hon. Minister has taken the
name of sugar factories...

MR. SPEAKER : How do you know
what I am going to say? Why don't
you listen to me? I have said nothing.
Why are you arguing with me? I am
very sorry if this is the spirit.

The Question was about the number
of industrialists in the private sector
punished during the last three years.
You try to be relevant to the Question
We had a debate already on that also.

st gAOTH ®ALT : 300 FUL FEAT
Wz W A faw Ig—qr w@wm
N ToEeee ¥ fad o) ag Twr awi A
AT Tg—ad a1 g wqrar i
FTHFT T AT £

SHRI NARSINGH NARAIN PAN-
DEY : Whatever the hon. Minister re-
plied just now, he has taken the name
of sugar factories, that for expansion
they have given certain amounts (o
them. That is why I put the supple-
mentary, whether it is a fact or not
that Rs. 300 crores were given to private
and cooperative sector sogar factories
for the expansion of their installed
capacity and for changing the machi-
nery. But so far they have not changed
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the machinery and they have not in-
creased installed capacity with the re-
sult that the production is going down.
So, 1 want to know what action they
propose to take in the matter.

MR. SPEAKER : It arises out of
the reply he has given. I cannot prevent
this supplementary. 1 am allowing it
because the Minister himseif is res-
ponsible for inviting that supplemen-
tary.

SHRI T. A. PAI: I would like to
make it very clear, 1 have said that
sometimes for want of adequate orders,
sometimes orders being bunched to-
gether, the capacity will not be utilised
fullv throughout the year. Whether the
money that has been allowed to the
sugar industry has been diverted for
other purposes or whether orders have
been booked with machinery manufac-
turers, I am afraid, I am not able to
answer that.

SHRI S. B. GIRI: As far as the
private industries are concerned, the
Minister has said that agtion is being
taken wherever the full capacity in the
private sector is not utilised. As regards
the public sector, is it not a fact that
on account of mismanagement, corrup-
tion and favouritism and on account of
bad industrial relations..

MR. SPEAKER : You ask about the
private sector. This is about the pri-
vate sector industries.

SHRI S. B. GIRI : When we are dis-
cussing about industries, the public sec-
tor industries also come in. He is the
Minister in-charge of Heavy Industry.

It is a very important question. I
want to know whether any action has
been taken against those who are in
the public sector industries. ..

MR. SPEAKER: The question is
about the private sector. I am sorry.

Mr. Daschowdhury.

SHRI B. K. DASCHOWDHURY :
The hon. Minisler, in his statement, has
said that certain mew conditions have
been laid down in respect of the indus-
trial uote one

undertakings. I would
or two, It:ssa:dmsub-pnm
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“Permission given to industrial
undertakings in general to diver-
sify their production for the manu-
facture of new articles to the ex-
tent of‘ZS% of their licensed capa-
city..."”

So, Sir, it is clear that the industrial
undertakings can diversify their pro-
duction to the extent of 25 per cent of
the licensed capacity.

It is said in sub-para (v):

‘. ..Under this relaxation, diver-
sification without having to ob-
tain an industrial licence will be
permitted to manufacture new arti-
cles of industrial machinery..."

In view of these two statements, I
would like to know from the hon.
Minister whether any industrial under-
taking will be allowed to manufacture
anything and every thing for which

licence was not sought. Is that the
policy?

SHRI T. A. PAI: Diversions into
manufacture of articles akin to the

main line of production are sought to
be made because we do not want every
article to be defined. We have found
very often that, when a unit comes into
existence, it could not find a market
for what it makes, and it would mnot
roper for us to come in the way
of fuller capacity being utilised as
long as it is in the national interest.

SHRI AMRIT NAHATA: I would
like to know whether, once the Gov-
ernment is convinced that a particular
industrial unit is_ deliberately under-
utilising its capacny in order to restrict
the production, in order to prevent the
pnces from falling down, in order to
maintain its high profit rate, under
those circumstances, whether the Gov-
ernment is empowered with rights and
powers to punish that unit and if not,
whether the Government will arm itself
with powers to take action against such
unit. I would also like to know whether
Government is aware that already the
sugar mills are refusing to buy sugar-
cane in order to keep the price of sugar
deliberately high.

SHRI T. A. PAI: I have made it
clear not only on this occasion but on
previous occasions also in this House
that, at present, we are not punighing
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may be deliberately putting
down their production without any
valid reasons. If there are such in-
stances, we shall certainly take appro-
priate action to see lha}lthlls is put a
stop to; if the under-utilisation 1s only
with the idea of controlling the mar-

ket. ..

SHRI SEZHIYAN: Have you
powers?

AN HON. MEMBER : What is the
law?

SHRI SAT PAL KAPUR: There is
no law.

SHRI T. A. PAl: As long as we
are not able to remove the bottlenecks,
no law will be effective. You can have

any law passed. . .

SHRI AMRIT NAHATA :
rate under-utilisation.

SHRI T. A. PAlL: This is precisely
where we would like to see that if any

people who

got

Delibe-

unit is not working as it should,
we may be able to take it over under
and Regu-

the lndustrial Development
lation Act if it is in the interests of the
country. But at present, 1 do not want
to say that it is possible for us to take
over any unit on this excuse unless it

is fuily justified.

DINEN BHATTACHARY-
YA : Arising out of the Minister’s re-
ply that Government will take action
against those plants and units which
are not utilising their full  capacity
under the Industrial Development and
Regulation Act, may I know what steps
the Government propose to  take
against those companies or plants which
are not only not utilising their capacity
but completely close down their plants,
especially such type of industries like
the Britannia Engineering Works?

SHRI T. A. PAl: We did not find
the Britannia Engineering worthwhile
taking up even under the Industrial
Development and Regulation Act.

SHRI M. RAM GOPAL REDDY: I
really pity the hon. Minister. He is
blamed for more production and simul-
taneously he is blamed for under-uti-
lisation. 1 want to know from the
Minister whether he is going tc:.dpena-
lise le who produce more and also
those who are not producing upto their

DECEMBER 20,1973

Oral Answers 28

capacity and whether he is going to
penalise them alternatively or simulta-
neously .. .(Interruptions)

MR, SPEAKER : May I request the
Members that after two or three ques-
tions they should not get up. I am not
allowing anv one now.

SHRI M. RAM GOPAL REDDY :
Let him reply to my supplementarv.

MR. SPEAKER: Your supplemen-
taries are always like that, with no
head or tail. Whai to do? If the Minis-
ter wants, let him reply.

i FFAIg faw : AW AT AT Tue

:"f‘ﬁ’ﬁ fear wmam &, wwfad @& 2@
gl
(4Y gF9 9% FBAT & @F g 9T

MR. SPEAKER : Please sit down.
I always admire this gentleman who, 1
see, is always standing on ques-
tion. At least, 1 cannot have that ability
to get up on every question. He is
really a genius. It is only the versatile
?ecpie who can get up on every ques-
ion.

No more questions on this please.

SHRI T. A. PAL: If any indusirial
unit has been licensed to manufacture
a certain guantity and if it wanis to
break the law, I think it is perfectly
right for us to find fault with it for
breaking the law unless it gets our ap-
proval.

But, so far as under-utilisation is
concerned, it also causes another sort
of damage that it pre-empts others from
coming forward to create more capa-
city. We must see that the capacity in-
stalled is utilised to the maximum.

. MR. SPEAKER: Only where there
is over-utilisation, there arise supple-
mentaries.

Pakistani Trawler found in Indian
Territorial Waters
+
*575. SHRI BANAMALI PAT-
NAIK :
SHRI P. A. SAMINATHAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Pakistani trawler
“Lal Shabaz” which was recently found
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ir:?f the Indian territorial waters was let
ofr;
(b} if so, the reasons therefor;

) whether this was against the spirit
of the Simla Agreement and whether
the incident was brought to the notice
of Pakistan; and

idy if so, the response of Pakistan
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir.

(b) In accordance with the spirit of
the Simla Agreement, the Pakistani
vessel was  released  after  necessary
warning to its crew for having violated
India’s territorial waters.

(¢c) and (d) The incident and our
aclion were brought to the notice of
the Pakistan Government. In reply the
‘Government of Pakistan expressed ap-
preciation at the expeditious release of
the wvessel and informed that appro-
priate action was being taken to pre-
vent recurrence of such incidents.

SHRI BANAMALI PATNAIK:
What was the distance which it intrud-
ed?” What were the reasons why the
normal procedures in such matters
were not followed?

SHRI SWARAN SINGH : This was
a Pakistani fishing trawler Lal Shabaz
with a crew of 16 personnel on board.
It was found well within our territorial
waters at a distance of 9 miles from
Jakhau Light House on the Kutch
Coast about 45 miles south-east of the
Indo-Pakistan international boundary.

SHRI BANAMALI PATNAIK:
What are the steps taken to tighten the
security measures?

SHRI SWARAN SIGH: It was the
ticht security measure that enabled us
to catch the trawler and we towed it to
our territory and thus we could take
appropnate action.

SHORT NOTICE QUESTION

Discovery of Galeki Structure in Assam
as second Laregest Oil Field

S.MQ 1. SHRI BIRENDER SINGH
RAO: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :
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(a) whether Galeki structure in
Assam has recently been discovered as
second largest oil field by the O&NGC;

(by if so, the esiimated annual pro-
duction from this oil field: and

(c) the time by which the production
is likely to be started?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (¢) Oil was struck
in Galeki structure in  April, 1968.
Galeki is not the second largest oil-field
discovered by the Oil and Natural Gas
Commission.  Exploratory drilling is
continuing at that structure, and it is not
possible at present to make any firm
estimate of the annual oil production
that could be expected from this field.
Trial production from some of the wells
drilled in Galeki area, mainly for the
purpose of studying the reservoir
charaeteristics, is likely to commence in
the first half of 1974.

SHRiI BIRENDER SINGH RAO:
The Minister said thar oil was struck
in Galeki in April, 1960. He is not in
a position to give an estimate of the
oil reserves there. A from the pre-
sent deep oil crisis in the world, we
are dependent very heavily on imports
of oil. Will the Minister be pleased to
state why there has been so much de-
lay in exploring this particular area
where oil has been struck thirteen years
ago?

Secondly, now that the Fifth Five-
vear Plan has been finalised, will he
be pleased to state whether Government
has framed any national policy for
attaining self-sufficiency in oil produc-
tien? If it is so, will he give us its
bread outlines? Would he also be
pleased to see how many projects for
exploration have been proposed by the
Oii and Natural Gas Commission for
being executed in the next 10 years?
How manv of them are proposed to be
executed in the next Five-year Plan?
What is the total outlay for oil produc-

tion and oii exploration in the next
Five-yeur Plan?

SHRI D. K. BOROOAH: I am
sorry, perhaps the hon. Member did

not hear me correctly, or may be, per-
haps 1 did not speak wvery correctly
myself,
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The first exploration in drilling took
place in 1968 and not in 1960. Maybe
there may be some mistake. Seven wells
have been drilled already in this area
and we have gone beyond the wsual
drilling depth which is mow 3,900
meters. A plan has been drawn up and
it has been considered by the Russian
experts as well as by our own experts
as a fairly prospecting area. It Thas
been assessed that it can be made com-
mercially viable and for that, additional
seventy wells will have to be drilled.
For that, our plans are ready and they
would start around the middle of next
year. It would take about 2 to 3 years.
Maybe around 1977, we will be in a
position to utilise this  structure—
seventy wells in this structure—for
commercial purposes,

So far as his general question is
concerned, the main purpose of the
programme for the next five vears is
that we have to establish an additional
equivalent reserve of 70 million tonnes
of oil. That is to say, we must produce
in 1978-79, an additional oil, as I men-
tioned in the House, of about 4 to 4.42
million tonnes.

ot oo g o <A v arferat &

13§ 78T 91 JaFT £ =19 Ag) A74T|
qe% WHGAHT F aTL F W q@T AT | FF
qet 971 fF Imae ¢ T2 d9 A=A
o SIS 6T & ST aeE TR I &
fau a7 o 7@ qarar mar &) fafaee g
21 & fr gfFe e i § | oo
Bz | FAE AL A FA ar e
IaF FqT AT &7 qieF A & fog Aew
AT AT WTAFEH (e ST F1 T E |

SHRI D. K. BOROOAH: 1 have
mentioned to him about the objective
of the plan and how we are proceeding
along to implement the Plan both in
the eastern as well as in the western
sectors. But, that would mean I have to
make a long speech for explaining
the whole thing. Therefore, 1 mention-
ed in a nut-shell the objective of the
plan for producing additional 70 mil-
lion tonnes of oil. We expect 4.2 to
4.42 million tomnes of additional oil
in the next five years. That is the ob-
iective. We have taken steps in this

vezaird.
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The second largest in this country is
Lakuwa, At present it is producing
about half a million tonnes of crude oil.
It is in the neighbourhood of Galeki.
The third would perbaps be Nowgaon.
1 have got a list with me. I wonder
whether the hon. Member is interesied
in that. It is a statistical information.
As I said earlier, the second largest is
Lakuwa.

SHRI DINESH CHANDRA GO-
SWAMI: The hon. Minister has said
that the objective is to have sufficient
reserves of 70 million tonnes of oil
And in order to achieve this objective,
has the Government got any plan to
utilise the other natural resources in
the eastern region like coal as substi-
tute to o0il? Unless this is stepped up, 1
do not think the objective can be achiev-
ed. If so, what are the projects that
the Government has got in hand ?

1 have asked whether there is any
other project to utilise the other mine-
ral resources which can be used as sub-
stitutes for oil in order to achieve the
objectives which the hon. Minister has
mentioned.

MR. SPEAKER: He is
general question.

SHRI D. K. BOROOAH : So far as
this objective is concerned, it is regard-
ing crude oil, and 1 think we shall be
able to achieve it by all accounts.

asking a

SHRI VIKRAM MAHAJAN: The
hon. Minister has given us a programme
of a number of wells to be drilled dur-
ing a period of five or six years. The
first well was drilled in 1968, and we
are now in 1973, and we have spent
five years already. Since an emergency
has arisen and there is shortage of oil
all the world over, will the hon. Minis-
ter redraft the programme and see that
the period in regard to the drilling of
the wells is brought down from five to
two vears? Will he set up a special cell
which will go through the entire pro-
ject?

SHRI D. K. BOROOAH : The sug-

tion is certainly very laudable, but
it is one of those suggestions which are
more easily made than implemented.

Y gHH 9 $GATT : ASAL AZIRA Heki
TRITE A AT OF TR ¥ e A qar g
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WRITTEN ANSWERS TO QUES-
TIONS

Revision of Wage Structure in Suogar
Industry
*565. SHRI C. K. CHANDRAP-
PAN:

SHRI Y. ESWARA REDDY :

Will the Minister of LABOUR be
pleased to state: -
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(a) whether Government have decid-
ed to set up a mechinery to revise the

wadge structure in the sugar industry;
an

(b) if so, the broad outlines thereof?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b) A decision on this is ex-
pected to be taken shortly.

Coal stock falling

*566. SHRI C. JANARDHANAN :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether pit-head stocks of coal
have been falling during the last two
years; and

(b) if so, the facts thereof and the
reaction of Government thereto?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAD): (a) and (b) At the
end of October, 1971 the pit-head
stocks of coal in the country were of
the order of 8.36 million tonnes equal
to abou_t 43 days’ production as agamst
5.10 million tonnes at the end of Octo-
ber, 1973 equal to 23 days’ production,
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and this is not considered abnormal.
The accumulation of stocks of coal
particularly in the Bengal-Bihar coal
fields, two years ago, was due to the
inadequacy of rail transport mainly be-
cause of the adverse law and order
situation prevailing at that time in the
eastern region.

Wages of Workers in Textile Mills

*572. KUMARI KAMLA KUMA-
RI: Will the Minister of LABOUR be
pleased to state:

(1) the minimum wage actually paid
to men and women workers of the
Textile Mills in India in different States
and wages fixed by Government; and

(b) whether children below the age
of fourteen are also engaged in any of
these Mills?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
(a) A staterment showing the available
information is piaced on the Table.

(b) Section 67 of the Factories Act,
1948, prohibits employment of children

low the age of 14 years. The Act is
administered by the State Governments
and cases of its violation, if any, have
to be looked into by them.

Statement

Ml‘nﬁ:nwrl_ Wages ane Dearness Allowance in Cotron Textile Mil:: for the Lewe: jeid
Operatives in Respect of 11 Selected Centers in the Conniry for the Morth of October, 1973

Sl.  Name of the Centre

Basic Variable* Interim Tatal

No. ~ Wage Dearness  increase  (in Rs))
(in Rs.) Allowance

1 Ahmedabad . . 38-00 25612 294-12
2 Bangalore . = 4000 222-00 262 -00
3 Baroda = . . 36-00 230-52 266-52
4 Bombay . i 40°00 25670 29670
5 Coimbatore & Madras . 40-00 23476 .. 274-76
6 Delhi . . . . . . 4000 231-15 20-00(a) 29115
7 Indore . . f . . - 38-G0 254-48 s 292-48
8 Kanpur . . N . . 38-00 202-14 26-69%(b) 266-83
9 Sholapur . . . 34-00 235-82 e 269-82
10 Nagpur . . 3400 19604 230-04
11 West Bengal 36-17  209-18(c) 245-35

Note : *The first Central Wage Board for Cotton Textile Industry recen n ended mei, crof
#th of average monthly dearness allowance in the first half of 1959 with the basic
wige, The coneerned millsat(i) Coimbatore and Madras,(ii) Delhi and (iii) West
Bengal have raised the minimum basic wage in accordance with the said recom-

mendations.

Whereas in som e other centres, although it is claimed that the §th

D.A. inthefirst.alfof 1959 has been merged with the hasic wage, but for certain
practical difficulties the amount is shown separately in the records. For the sake of
comparability, the amount of merged D.A. has been shown in the colun n of varia-

ble dearness allowance.
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(a) An interim amount of Rs.20 p.m.
C.M. and General MillsCo. Ltd.,
(b) Asperdecision taken in the State Tri
1972, a flatincrease of Rs. 26°69

15-8-1972.
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w.e.f. 1-4-1973 was allowed to the workers
Delhi on the basisofan agmmenx i D

partitc Conflerence heldat Dehradun in August,

was allowed to textile worker at Kanpur w.e.f,

fc) The minimum basic wage in respect of West Bengal Centre for the i
operatives has been raised to Rs. 160 as per a;emc:[ bﬂo:t:}‘ I‘f,),rri‘elr]:?:dmtal.!:
West Bengal Mill Owners® Associzrion. :

Lathi Charge and Firing on Coal
Miners in Dhanbad

*576. SHRI YAMUNA
MANDAL :

SHRI RAM BHAGAT PAS-
WAN :

PRASAD

Will the Minister of STEEL . AND
MINES be pleased to state :

{a) whether coal mines in Dhanbad
who agitated for non-supply of rations
to them, were lathi-charged and fired on
recentiv;

(b) if so, the number of deaths due
to finng;

{c) whether any inquiry has been
ordered; and

(d) if so, the outcome of the inquiry?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) to (d). On the
15th November, 1973 C.I1S.F. per-
sonnel deployed to protect the office of
the Area General Manpager, Bharat
Coking Coal Limited and adjoining
Bhara: Coking Coal Limited properties
in Sijua had to resort to firing to dis-
perse a violent armed mob, resulting
in the death of six persons including
a woman.

The State Government of Bihar has
ordered an enquiry under the Commis-
sion of Inquiry Act, 1952.

Conference of A.LT.U.C. led Trade
Unions in Public Sector Undertakings

*577. SHRI B, S. BHAURA : Will
the Minister of LABOUR be pleased to
state :

(a) whether a two-day conference of
ALTU.C. led trade unions in public
sector undertakings was held in Cochin
recently; and

(b) if so, the main conclusions of the
conference?

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
I(a)t 3nd (b). Information is being col-
ected.

Production of Awtomatic Watches by
H.M.T.

*578. SHRI D, B. CHANDRA
GOWDA : Will the Minister of HEAVY
INDUSTRY be pleased to state :

(a) the number of automatic watches
manufaciured by H.M.T., Bangalore
upto November, 1973;

(b) how many of them have been
sold so far; and

(c) whether Government propose lo
export such automatic watches in the
near future and, if so, the broad out-
lines of the scheme?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): (a) and (b). 15757
number of automatic watches valued
at Rs. 47.3 lakhs have been produced
and 13848 number of watches valued
at Rs. 41.5 lakhs have been sold upto
the end of November, 1973.

(c) In view of the extent of internal
demand for such watches, there are at
present no pians for sizeable export.

WR T AT i w 91 frenard
T &1 o
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Assistants on Deputation to India Sup-
ply Missions London and Washington

*580. SHRI RAMIJI RAM : Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) the qualifications prescribed till
last year for the deputation of Assis-
tants to the India Supply Missions in
London and Washington;

(b) whether the prescribed minimum
purchase experience of 5 years .was re-
duced to 3 years in May, 1973, restored
to 5 years in June and again reduced in
August, 1973; and

(c) if so, the reasons therefor?

THE MINISTER OF SUPPLY
AND REHABILITATION (SHRI R.
K. KHADILKAR): (a) The qualifica-
tions prescribed for selection of Assis-
tants till Jast year were :

1. Age not more than 45 years.
Candidates above this age may
also apply. Other things being
preference will be given to can-
didates upto the age of 45 years.

2. Family consisting of not more
than three children.

3. Five years' experience of work
regarding purchase or more.

4. Record of service from ‘Very
Good” to ‘Outstanding’.

5. Lien on a permanent post.

(b) The condition of five years pur-
chase experience was actually reduced
to three years in August, 1973. Prior
to August, 1973 certain changes were
proposed but not implemented.
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(¢) The reduction was made in the
public interest.

Public Sector Corporation to Provide
Finance and Guidance to ex-service-
men for self-employment

*581. SHRI P. A, SAMINATHAN :

SHI{(II MUHAMMED SHE-

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Ministry of Defence
is considering a proposal to set up a
public sector corporation to finance and
provide technical guidance to ex-Ser-
vicemen for settimg up small-scale in-
dustries and other self-employment en-
terprises;

(b) if so, when the final decision is
likely to be taken; and

() to what extent the help will be
given?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK) : (a) 1o (¢). Yes Sir. The -
details are still being worked out.
ot w1 Fyerior
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Schemes for Rehabilitation of former
East Pakistan Refugees in Fifth Plan

*583. SHRI MADHURYYA HAL-
DAR: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state the broad outlines of the sche-
mes for the rehabilitation of former
East Pakistan refugees and the pro-
posed amount earmarked for their reha-
bilitation in the Fifth Five Year Plan?

THE MINISTER OF SUPPLY
AND REHABILITATION (SHRI R.
K. KHADILKAR): Plans for resettle-
ment of 21,300 families during the
Fifth Plan period have  been
formulated. Of these, 15,600
families are planned to be settled on
agricultural lands and 5,700 families
on non-agricultural occupations. This,
however, is subject to availability of
suitable lands and adequate funds.

Provision in the Fifth Plan for the
Department of Rehabilitation has not
vet been finalised. The matter will be
finalised after discussion with the Plan-
ning Commission shortly.

Follow-up Action on Agreement

with
Dandakaranya Employees’ i
tion(NG)

584. SHRI MOHAMMAD ISMAIL :
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state :

(a) the follow-up action taken on the
agreement reached in the month of
August, 1973 between Government and
the Dandakaranva Employees’ Associa-
tion (NG);

(b) whether Government has failed
to keep up the letter and spirit of the
agreement; and

(c) the reasons therefor?
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THE MINISTER OF SUPPLY
AND REHABILITATION (SHRI R.
K. KHADILKAR): (a) There was no
agreement beiween Government and
the Dandakaranva Employees’ Associa-
tion (NG) in August 1973, However,
grievances of the emplovees have been
discussed from time to time and action
has been taken to redress the grievan-
ces as far as possible.

(b) and (c). Do not arise.
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Burma Repatriates

*588. SHRI AMBESH: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) the number of Indians who have
come back from Burma so far and the
amount which each of them was allow-
ed to bring with him; and

['b)' the arrangements made by Gov-
ernment for their rehabilitation ?

THE MINISTER OF SUPPLY AND
REHABILITATION {(SHRI R. K.
KHADILKAR) : (2) According to re-

ports in Tespect of  journeys by
ship trom the Embassy of India,
Rangoon, and journeys by air from

of West Bengal,
up to l4th December, 1973, 1,96,843
persons have been repatriated from
Burma to India so far. Air repatriates
are at preseny allowed foreign exchange
of Rs. 37.50 for adults, and lesser
amounts for dependents and children.
Sea repatriates who pay their fares are

the Government
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allowed Rs. 25/- per adult and
15/- per child. Repatriates who
granted free passage are allowed
15/- per adult generally.

214

(b) A statement giving the details of
arrangements made by the Government
for the rehabilitation of repatriates
trom Burma is laid on the Table of the
Sabha.

Statement

Arrangements for Rehabilitation of
Repatriates from Burma

(i) Business Leans

Loans are sanctioned for trade
and business upto a ceiling of
Rs. 5,000/- per family.

(i) Housing Loans

Loans for purchasing plots and
consfruction of houses are given
as under :

Urban arcas Rural areas

(a) Cost ol Plo
(b) Cost oi consiruciion ol the house
(c, Development of lund

(d) For busintss premises .

Rs. Rs.

600 {Loan) =00 (Loan)
2,000 (Lon) 1,250 (Loan)
1,50¢ 'Loar} sl (Grant)

500 Loan) 200 (Loan)

(iii) Resertlemen; in Agricultitre

(a) Families have been resettled
in agriculture under Land
Colonisation Schemes in
Tamil Nadu.

(b) Families have been allotted
land under other agricultu-
ral projects and schemes in
Mysore, Madhya Pradesh,
Bihar and Uttar Pradesh.

(iv) Educational Concessions

(a) Book grants, ranging from
Rs. 5/- to Rs. 100/- per
unnum, to Day-Scholars.

(b) Stipends ranging from Rs.
40/- to Rs. 60/- per month
to students reading in Hiﬁ
Schools and Colleges, sul
ject to certain condition re-
garding marks, if they stay

in a hostel away from their
families.

The above concessions are
admissible if the income of
the parents is not more than
Rs. 250/- per month.

(v) Employmeny facilities

(a} Priority has been accorded
for appointment under the
Central Government through
the Employment Exchanges.

(b) Upper age limit for recruit-
ment through Employment
Exchanges has been relax-
ed upto 45 years (50 years
for Scheduled Castes and
Scheduled Tribes).

(¢) For appointments made on
the results of competitive
examinations held by
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U.P.S.C,, upper a limit
has been relaxed by three
years. The Commission has
also been authorised to re-
mit examination fees in
deserving cases.

(d) Special Employment Liaison

rs have been appoint-

ed at Madras and Visakha-

patnam to render employ-

ment assistance repat-
riates.

(e) Repatriates are also provid-
ed with training and em-
ployment facilities in {ndus-
tries specially set up under
the rehabilitation programme
such as Madan Industries,
Hastinapur, Textile Town-
ship, Ramagundam; Spin-
ning Mills, Nellore and
Rajahmundry, Nazareth
Spinning Mills and Srivilli-
Ri{.l.t]tilsr Co-operative Spinning

1115,

to

(f) Training programme have
been undertaken to equip
the repatriates from Burma
with  necessary technical
skills to improve their em-
ployment prospects.

(vi) Other Schemes Sanctioned

(vii} Repatriates

(vilis

A number of special schemes
have been sanctioned by the Gov-
ernment of India for the rehabi-
litation of Burma repatriates,
These include -a special residen-
tial school for the children of
Burma repatriates at Mathur
(Tamil Nadu), Special Home for
Un-attached Women at Mathur
(Tamil Nadu), a Permanent Lia-
bility Home for repatriates at
Kancherapalem (Andhra Pra-
desh) and  wvarious training
schemes in different States.

Co-operative  Fi-
nance and Development Bank
The Repatriates Co-operative Fi-
nance and Development Bank
has been set up with its head-
quarters a; Madras for extend-
ing credit facilities to the repat-
riates settled in the Southern
States for small scale industries,
business and other schemes.

Financial Assistance

Upto 30-9-1973, a sum of Rs.
278.39 lakhs has been reimburs-
ed to the State Governments etc.
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as Grants-in-Aid on account of
relief and rehabilitation expendi-
ture incurred by them. In addi-
tion, loans amounting to Rs.
1188.77 lakhs have been given
to the States/Union Territory
Governments for implementing
the schemes of business loans/
housing loans/construction  of
shops and resettlemen; of repat-
riates in agriculture.

Singrauli Coal Fields

5508. SHRI RANA BAHADUR
SINGH : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether a new Trade Union has
been formed in the Singrauli Coal field
area;

(b) if so, whether the management
has accorded this new Union its recog-
nition;

(e) whether this Union does not have

any affiliation to any All India Trade
Union; and

(d) whether such a Union has receiv-
ed such quick recognition due to its
close sup’}:-orr of some officers of the
N.C.D.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir. Two new Trade Unions have been
formed in the Singrauli Coal field area.

(b) The management has not, so far,
accorded recognition to either of the
Unions.

(c) Of the two Unions, one viz. the
Madhya Pradesh Koyla  Mazdoor
Panchayat is affiliated to Hind Mazdoor
Sabha ‘while the other—the Singrauli
Khan Mazdour Congress is not affiliated
to any central organisation.

(d) Does not =arise.
w17 & (AR AT IAE HEEA
5509. A| WAINICY WAL : F37 WY
QU H5T gz AATT T FAT FT 0F ¢

(%) &F 1972-73 ¥ wa ¥ fFadr
w5t frmin fFar aar @ 41T aFr
F1z ¥ g e g fraw afowg
1T @R TEE
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(=) a=atdr sfaatfedi 1 547 gqA
& fag fogar mrer faaifes faar a4 g;
&

(1) g smE @i (Raar @l
fegrsrar g 7

wWIT I Hama § owr-aar (s
Tz fag) @ 97A ® 1972-73 &
wgfa & 38,290 7. {qArE AL 41, A |
AT LT 3. 5 Fhawa F1T a4 7

() T8 a3fg § Fds TF< &
sfgwizal #1 3688 w12 wrafes 31 7%
G|

() 21,4441

Flight of Capital from Bihar

5510. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether private capital and skill,
released after nationalisation of coal
mines, are flying outside Bihar owing
to lack of Government encouragement;

(br if so, the outlines thereof;

(c) whether Government have taken
steps 1o ensure that the erstwhile coal
entreprenuers are encouraged to make
invesiments in new industries; and

(d) if so, whether any scheme has

beeen drawn up for this purpose?

THE DEPUTY MINISTER IN THE
MiNISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir. Government is not aware of any
such flight,

(b} Does not arise.

(¢) Under various schemes for indus-
trialisation nt are taking steps
to encourage entrepreneurs including
erstwhile colliery owners to make in-
vestments in new industries.

vd) Does not arise.
Pending Applications for Grant of Li-
Manufscture Public Transport

cences to
Vehicles

5511. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of
HEAVY INDUSTRY be pleased to
state :
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(a) whether large number of applica-
tions toi grant of licences for the manu-
facture of public transport vehicles are
pending consideration;

(b) if so, their number and the period
tor which they are pending; ana

(c) the particulars of the parties that
have applied and when these will be
cleared?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). Six  applications for gran: of
licences for the manufacture of pub-
lic transport vehicles are pending_for
consideration. Out of these six applica-
tions, three were received in 1971, two
in 1972 and one in 1973.

(¢) The particulars of the parties that
have applied are given below :—

1. M/s. Kirloskar Oil Engines Ltd.,
Poona.

2. M/s. U. P. Industrial Develop-
ment Corporation Ltd., Kanpur,

3. M/s. Kamal Tractors & Engi-
neering Enterprises, Hyderabad.

4, M/s. Swadeshi Mining & Manu-
facturing Co. Ltd., Calcutta.

5. M/s. Bajaj Auto Ltd., Poona.

6. M/s. Automabile Products of
India Ltd., Bombay.

All these are at different stages of
processing and final decision in respect
of all of them are expected to be taken
shortly.

Production of Aluminium at HIDALCO,
Renukoot

5512. SHRI SHASHI BHUSHAN :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the present rate of production of
aluminium at HINDALCO's factorv at
Renukeot and how much it has declined
as compared to earlier rates of produc-
tion of aluminium; and

(b} the reason for the same and how
Government proposed to deal with the
situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD): ia)
The present rate of production of
aluminium by Hindustan Aluminium
Corporation is about 5,000 tonnes per
month as againstthe production of
about 6500 tonnes per month during
the last three years.
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(b) Shortage of power has affected
all industries including aluminium. Steps
to increase power generation to the ex-
teni nossiole ate  continuously  being
taken by ithe Government.

Allotment of Cars in Dadra and Nagar
Havehl

55153, SHRI R. R. PATEL : Will the
Mirister of HEAVY INDUSTRY be
plecsed to tate:

ia) whether Government are aware
that in Dadra and Nagar Haveli, the
ouisiders obtained cars from the quota
fixed for Union Terri'ory by production
of bozus domicile certificate and dis-
posed them off in the black market; and

(b if so, the action taken by Govern-
men' to stop the malpractice?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) It
was stated in the meeting of the
Home Minister’s Advisory Committee
for Dadra and WNagar Haveli held on
the 30th Nov., 1973, that outsiders get
cars out of that Administralion's quota
bv fulsely claiming to be residents of
tha: Administration.

(by The Administration has been ad-
viscd to nominate its Controller, who
has ot powers under the Motor Cars
{Distribution and Sale) Control Order,
1959, to take necessary steps to prevent
the malpractice.

Representation bv H.M.T. Craftsmen
Welfare Association

55:4. SHRI RAMACHANDRAN
KADANNAPPALLI :

SHRI VAYALAR RAVI:

“Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a} whether the management of the
Hindustan Machine Tools Limited re-
ceived any representation from the
H.M.T. Craftsmen Welfare Association;
and

(br if so, the steps taken to redress
the grievances of the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

ki The management of H.M.T. held
a series of meetings with the Associa-
tion to sort out the outstanding pro-

DECEMBER 20, 1971

Written Answers L¥]

blems. The Association however is not
agreeing to have direct talks a: the
Company level even though this is ac-
ceptable to the majority of the other
unions.

Non-Participation of H.M.T. Craftsmen
Welfare Association in Conciliation
Meeting

5515, SHRI VAYALAR RAVI: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether the HM.T. Crafismen
Welfare Association has nop participated
in the conciliation meeting recenily held
between the management and the repre-
sentatives of a section of employecs;

(b) if so, the reasons for the non-
participation of this particular union in
the concilia’ion mecting; and

(cy the steps taken to bring about a
peaceful settlemcent to all outstanding
1issues with the  participation of the
HM.T. Crafismen Welfare Associa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY

(SHRI DALBIR SINGH): a} to
c). H.MUT.  Craftsmen  Welfare  As-
sociation were associated with the

conciliation meetings held with the Dus-
trict Labour Officer and the direct
Company level discussions on the annu-
al bonus issues and revision of the
wages. It is, however, understoed that
while thc majority of the unions have
agrecd to have direct discussions with
tﬁ management regarding their  de-
mands, the HM.T. Craftsmen Welfare
Association have so far not accepted
this suggestion.

Production of Fertilisers by Hindustan
Steel Ltd.

5516. SHRI G. Y. KRISHNAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of fertilisers produ-
ced by the Hindustan Steel Ltd., and

the quantity sold durini the last two
years through the large business houses,
like Shaw Wallace and Rallies India

Ltd., in preference to the educated un-
emploved, disabled army personnel or
dependents of defence personnel who
died in action; and

(b) the reasons for selling the pro-
ducts of Hindustan Steel through pri-
vate sector?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
total production of fertilisers by Hindus-
tan Steel Ltd., in 1971-72 and 1972-73
is indicated below :—

(In tonnes)

CAN

Ammonium
Sulphate

1971-72 . .
1972-73

1,853,418 42,358

1,97,390 52,116

The quantities sold through large
business houses like Ehaw Wallace and
E:lmes India Limited are indicated

oW —

{In tonnes)

CAN  Ammonium

Sulphate
1971-72 . . 11,499 8,379
1972-73 . . 16,238 1,400

(b) In this matter, financial and com-
mercial considerations are of primary
importance. It has, however, been deci-
ded not to renew the terms of appoin!-
ment of M/s. Shaw Wallace and Rallies
India Limited beyond 31st March,
1974

N.M.D.C. Exploration in Mysore

5517. SHRI G. Y. KRISHNAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the National Mineral
Development Corporation obtained per-
mission from Government of M
to carry out large scale exploration for
iron ore in Kuduvermukhas Gangamula
region of Chikamagalpur District and
Donimalai Thimmappangudi range in
Bellary District; and

(b) if so, the broad outlines of the
progress made?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
N.M.D.C. had obtained lease from the
Government of Mysore for the explora-
tion of iron ore reserves in the follow-
ing regions in Mysore State :
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(i) The Donimalai Range in Bell
District; ke =

(ii) The Kudremukh region in the
Aroli Range of the Western
Gl:iat in Chikmanglur District;
an

(iii) Thg Ramandrug/Kumaraswamy
regions in Bellary District.

. (b) The N.M.D.C. are developing
iron ore deposits in Donimalai for the
production of four million tonnes of
run-of-mine ore per annum. The work
is in progress; the mine is expected lo
g? into production during 1975-76.

arious alternatives imcluding techno-
economic studies on the utilization of
Kudremukha deposits are under consi-
deration.

Prospecting work is in progress in
the Ramandrug/Kumaraswamy regions.

AAYA g9t nfwesra & g oot

5518. AT HEAT : Fa7 gfa stz g7-
atq =AY ag T F o w79 5

(F) M@ dm a6t & , adarr, qagd
gl aifemm (awm@r awr) & wrm ard
it #1 qsar #9 8;

1

(=) s wmonfagi &7 F&37 737 2
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RER
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Misuse of Steel quota by fake small
scale industrial umits

5519. SHRI VIKRAM MAHAJAN :
Wii. the Minister of STEEL AND
MiivES be pleased to refer to the reply
given o Unstarred Question No. 3267
on the 16th August, 1973 and state ;

{a) whether the detailed information
regarding misuse of steel quota by fake
small scale industrial units has since
been collected; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b) Implementation Statement relating
1o Unstarred Question No. 3267 anwser-
ed on 16th August, 1973 was laid on
the Table of the House on 15th Novem-
ber, 1973, Names and addresses of the
defaulting units despatches to  which
havg been suspended are reproduced
below :—

West Bengal :

1. Omca Engineering Works, 58,
Kailash Bose Street, Calcutta.

Birendra Engg. Works, 12, Ra-
jendra Deb Road, Calcutta.

3. R. C. Seel & Metal Co., 67
Ahmerest Street, Calcutta-9,

4. Bengal Engg. Works, 67, Ah-
mherst Street, Calcutta-9.

5. Britco Metal Industries, 58, Kai-
lash Bose Street, Calcutta-9.

6. Hindustan Steel Industries, 58,
Kailash Bose Street, Calcutta-9.

7. General Industrial Equipment,
12, Rajendra Deb Road, Cal-
cutta.

8. Bharat Steel Works, 58, Kailash
Bose Street, Calcutta-9,

9. G. D. Iron and Steel Industries,
77, Sreekissen Bhakat Lane,
Howrah.

10. R. Shasi Industries Corporation,
58, Kailash Bose Street, Cal-
cutta.

11. Kamal Industries,
Bose Street, Calcutta

12. Prasad Iron and Steel Works,
54, Dasrath Ghosh Lane, How-
rah.

I

75, Kailash
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13.

15.

16.

18.

19.

20.

21.

22,

24,

25.

26.

28.

29,

30.

31.

32.
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R. K. Industrial Works, 10/1,
Ranhari Mistri Lape, Calcutta-
13 and 94/1/2, M. S. Pal Chou-
dhury Lane, Howrah.

awra Indusiries, 8A, Bechu
Chatterjee Street, Calcutta-6.

Industrial Equipment, 15/2K,
Balai Sinha Lane, Calcutta.

N. R. Engg. Works, 12, Rajen-
dra Deb Road, Calcutta.

. Shree Durga Engg. Works, 68,

Girish Park (North) Calcutta
and 26/1, M.S.R.B. Road,
Howrah.

Shri Kali Engg. Works, 8A,
Swinhee Lane, Calcutta-42 and
104/F, Dr. G. S. Bose Road,
Calcutta-31.

Apolo Engg. Works, 37, North
Range, Calcutta-17.

Ashok Engg. Works, 77, Kailash
Bose Street, Calcutta-9.

Ajanta Agricultural Implements,
37, North Range, Calcutta-17.

Reliance Engg. Works, 183,
Dahhmnclolla Road, Salkia, How-
rah.

. Moon Steel Company, Calcutta.

Pateswari Agricultural Equip-
ment, 12, Rajendra Deb Road,
Calcutta-9.

B. M. Steel Traders, 58, Kailash
Bose Street, Calcutta-9.

Deep & Monish Steel Organisa-
tion, 82/2C, Bidhan Sarani, Cal-
cutta-7.

. Balani Products, India, 12, Ra-

jendra Deb Road, Calcutta-7.

Binay Agrico Enterprises, 55/1,
Bhairab Dutta Lane, Calcutta,
Salkia, Howrah.

Agricultural Implements Enter-
prises, 44, Bhairab Dutta Lane,
Salkia, Howrah.

Bajrang Agrico Enterprises, 64/
B, Ahmerst Street, Calcutta-9.

National Steel Works, 12/1,
Ghosh Lane, Calcutta-6.

A. 1. Engg. Works, 12, Rajendra
Deb Road, Calcutta-7.
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33.

34.
35.
36.

37.

39.

40.

41.

42,

Delhi :
43,

_ Tamil
44,

45.

46.

47.

49.

50.
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Ma Kali Engg. Works, 54, Dasa-
rath Ghosh Lane, Howrah and

58, Kailash Bose -Street, Cal-
cutta-9,
Byron Engg. Co., 132B, Manik

Tola Street, Calcutta-6.

M/s. Super Fabrication, 50, Bai-
takhana Road, Calcutta-9.

M/s. National Builders, P-50,
New C.LT. Road, Calcutta-14,

M/s. Free India Constructor,
46, Pataldanga Street, Calcutta-
9.

. M/s. Indrani Streel Corpn., 49/

B, Townshed Road, Calcutta-25.

M/s. M. R. Industries, 49/B,
Townshed Road, Calcutta-25.

M/s. Shalimar Construction Co.,
6/1, Sarat Ch. Avenue, Calcutta-

.

M/s. J. K. Banerjee & Others,
38, Milon Park, Garia, 24-Par-
ganas.

M/s. Amar Industrial Equip-
ment, Howrah
M/s. Modern Engineering

‘Works, 78, Village Patparganj,
Delhi.

Nada :
M/s. Manikkam Enterprises, 5,
Krishna Iyer Street, Madras-34.

M/s. Sri Palaniappa Steel Indus-
tries, 4, New Street, Tiruvottiyur,
Madras-19.

M/s. General & Metal
Industries, 2&3, New St.
vottiyur, Madras-10.

M/s. E. Thanammal, 5, Rly. Sta-
tion Road, Kodambakkam, Mad-
ras.

M/s. T. A. Ghengalvoraya
Chetty, 3/A, South Sivan Koil
St., Madras-24.

M/s. Shri J. Rajkuma, 117/A,
Kamraj Colony, 2nd St., Kodam-
bakka, Madras-24.

M/s. Hindustan Structural Wor-
ks, 10, Saiva Muthia Mudali
Lane, Madras-l

Engg.
Tiru-
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M/s. Anna Industrial Corpn 3,
Sivan Koil St, Madras-24

M/s. Bharathi Iron Works, 3,
Sivan Koil South St., Madras-24.

M/s. C. K. Mohan, 3, Krishnap-

pa Mudali Street, Pursawalkam,
Madras-7.

M/ss. E. J. K. Engineering
Works, 3-A, South Sivan Koil
St.,, Madras-24.

M/s. Jayapaul Industries,
T. H. Road, Madras-81.

M/s. C. Danammal, 5, Rly. Sta-
lion Road, Kodambakkam,
Madras-24.

M/s. S. Rajammal, 3-Thandave-
roya Mudali Street, Madras-7.

M/s. Babu Engg. & Metal Indus-
ries, 1/B, East Mada St.,, Mad-
ras.

Md.llra Pradesh :

59. M/s. Rayalaseema Steel Re-rol-
ling Mills, Guntakal (Scrap).

52

53.

54.

55. 239,

56.

57.

58.

60. M/s. Rayaluscema Steel Re-roi-
ling _Ml!Is Guntakal (Wire
Drawing).

6l. M/s. Andhra Steel Re-rolling
Mills, Guntakal (Scrap}.

62. M/s. Andhra Steel Re-rolling
Mills, Guntakal (Wire Draw-
ing).

63. M/s. Venkateswara Steel & Wire

Drawing Industries, Guntakal.

M/s. Balaji Steel & Wire Draw-
ing Industries, Guntakal.

M/s. 1. K. Metal Drawing &
Products, Hyderabad.

64.

65,

66. M/s. Super Steel Distributors &

Manufacturers, Hyderabad.

Grievances of Dandakaranya Project
Employees

5520. SHRI SAT PAL KAPUR:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state ;

(a) whether all the grievances of the
employees of the Dandakaranya Pro-
ject have been redressed; and

(b) if so, when and if not, the reasons
therefor and the demand of the em-
ployees which are still under considera-
tion of Government?
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) and {(b) The grievances
of the Employees of the Danda-
karanya Project were last discussed by
the representatives of the Staff Asso-
ciations in meetings held in Delhi on
23.5-1973 with the then Minister of
Labour and Rehabilitation. The position
ot the various demands discussed 1n the
meetings is indicated below :

1. Restoration of cut in the Project

Allowance.

2. Grant of time scale of pay to
Ploughmen.

Both these matters are receiving
attention.

3. Retrenchment of workcharged staff.
Efforts are being made to get alter-
native jobs for the surplus work-
charged staff through the Direc-
torate General ot Employment
and Training and in Central Pub-
lic Works Department and Public
undertakings and in the meanwhile
the retrenchment of the staff has
been stayed upto 28-2-1974.
4. Application of Second Pay Com-
i ’s recommendations to the
workcharged staff.
The matter is sub judice.

5. ;’icﬁmlznticn on account of trans-
ers.

Transfers have been made in public
interest.

6. Mrs. Pushpa Roy’s case.

As per information received from the
Project at present there is nc:mi!ost
of Headmistress or its equivalent
post available in the Project which
could be offered to her.

7. Payment of minimum wages under
the Minimum Wages Act.
The matter is under consideration.
8. Bad Climate Allowance.

This allowance had already been
aranted up to the end of August,
1975. Further extension is under
consideration.

Tractor Factory in Madhya Pradesh

5521. SHRI G. C. DIXIT: Will
the Minister of HEAVY INDUSTRY
be pleased to state : :
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(a) whether Madhya Pradesh State
Government have sought any kind of
assistance from the Central Govern-
ment to set up a tractor factory in
Madhva Pradesh; an

(b) if so, the nature thereof and the
re:%)cuon of Central Government there-
to !

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRi DALBIR SINGH) : (a) No, Sir.

(b) Does not arise.

Bhilai Steel Plant Capacity

5522. SHRI G. C. DIXIT; Wil
the Minister of STEEL AND MINES
be pl=ased to state:

(a) what is the installed capacity (in
production) of Bhilai Steel Plant;

(b) whether the Steel Plant would
ever reach the target;
(c) ihe production of Bhilai Steel

Plant in 1971-72; and

(dy the number of man-days lost in
Bhilai Plant during the last three years,
year-wise 7

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
installed capacity (Rated Capacity) of
Bhilai Steel Plant is 2.5 million tonnes
of ingot steel and 1.965 million tonnes
of saleable steel per annum.

(b) Considering that running an inte-
gjated steel plant involves not only a
igh degree of skill and effort on the
Eart of both management and the wor-
ers, but also external agencies in the
matter of transport, supply of raw mate-
rials of the requisite "quality, spares,
market etc., 1005 utilisation of ins-
talled capacity on a continuing basrs
may not be possible. The actual expe-
rience of the working of Steel Industry
in most of the countries in the world
shows that a consistent achievement of
around 909 of capacitv is considered
quite reasonable and satisfactory. Ac-
cording to the report of the Action
Committee of the Planning Commis-
sion, with the provision of the balancing
facilities recommended by it, the plant
can be cxpected to reach near rated
capacity by the end of 1975. This, how-
ever, would also depend upon continued
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availability of coking coal of the re-
quired quantity and quality, good quali-
ty refractories etc.

(c) Production of Bhilai Steel Plant
in 1971-72 was as follows:

Ingot steel : 1,953 million
tonnes.
Saleable steel : 1.568 million
tonnes.

(d) The information is being collec-
ted and will be laid on the Table of the
House.

Coal Demand of Madhya Pradesh

5523. SHRI G. C. DIXIT: Wil
the Minister of STEEL AND MINES
be pleased to state whether Government
have received the demands from the
State of Madhya Pradesh of steam
coal and hard coke for the year 1973-74
and if so, their reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): There
is no Government control on steam
coal. The control over hard coke was
introduced in August, 1973. The
sponsored demand and allotment of
hard coke for Madhya Pradesh since
then has been as follows :—

Sponsored Allocation
demand

Month

(interms of four wheeler wagons)

August .73 " : 789 406
September, 73 . . 502 455
October, 73 486 401
November, 73 . 364 370
December, 73, . 359 357
January, 74 . . 370

2,870 2,355

Installed machines not used in Bhilsi
Steel Plant

5524. SHRI G. C. DIXIT: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether costly machines in Bhi-
lai Steel Plant have pot been used since
their installation;

3—2BL.S.5./73
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(b) if so, the reasons therefor; and

(¢} how much Government had spent
in bringing and installing these ma-
chines in the plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The information is being collected
and will be laid on the Table of the
House.

Guide lines allotment of
scarce Metals to States

5525. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether any guide-lines have been
laid down by his Ministry for the allot-
ment of scarce metals like brass, cop-
per, aluminium, zinc etc., to the State
Government for allotment in turn to
the Small-Industries in their States, if
So, the nature thereof and if not, the
reasons therefor;

(b) whether he is aware that there is
a large-scale misuse of such quotas
made the small-scale industries who
have been sanctioned the quota for
these metals during the current year
in Jagadhri and Yamuna Nagar—twin
industrial towns in Naryana and instead
of using them, it is all being sold in
black-market;

(c) if not, whether he would institute
an inquiry into such misuses and mal-
practices through a Central agency; and

(d) the reasons for not setting up a
Central agency to ensure the actual use
by such small industrialists imstead of
leaving it merely to the State Industries
Departments?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEO PRASAD) :(a) to
(d). The information is being collected
and will be laid on the Table of the
House.

Acconnting system in Coal Mires Pro-
vident Fund

5526. SHRI RANABAHADUR
SINGH : Will the Minister of LABOUR
be pleased to state:

(2) whether Government are aware

the near breakdown conditions exist-

ing in the Accounting system of the
CoaJ Mines Provident Fund;
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(b) if so, the steps proposed to be
taken lo streamline the existing system;
and

_(c) the steps recently taken to expe-
dite paymept to retiring personnel?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Coal
Mines Provident Fund Authorities have
intimated as under :—

(a) No such conditions exist in the
accounting system.

{(b) Does not arise.

(c) A Committee has been set up to
look into the working of the Organisa-
tion. The question of avoiding delays in
final settlement of provident fund ac-
counts is inter alia under consideration
of the Committee.

Varied Rules affect Coal Field
Personnel
5527. SHRI RANABAHADUR

SINGH : Will the Minister of STEEL
AND MINES be pleased to state:

(a) how many sets of rules are at
present applicable to the service condi-
tions of the persons working under
different coal mines;

(b) whether Government are aware
of the hardship caused by so many
different rules applying to personnel
working in the coal field;

(c) the steps Government propose to
take to rationalise and unify these dif-
ferent rules; and

(d) by when such unified rules will
come into force?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The information is being collected
and will be laid on the Table of the
House.

Brick Kilns affected by Shortage of
Coal

5528. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of STEEL
AND MINES be pleased to state ;

(») whether 50 per cent of the brick
kilny in the country have been closed
hecause nf uacute shortage of coal and
in turn the brick storage has hit cons-
truction work and consequently the

industry’s large labour force; and
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(b) if so0, the steps taken by Govern-
ment to meet the coal requirements of
the Brick Kilns?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUBODH HANSDA): (a) and
(b). There have been reports of shorlage
of coal to various industries including
brick kilns in the recent pasl.
'The Railways and coal produc-
ing organisations are taking a num-
ber of steps to augment the production
and movement of coal. The High level
committee on Coal Transportation and
distribution has decided to step up
movement of coal especially lo small
scale  industries, and brck kilns.
Schemes for opening coal dumps at im-
portant consuming centres for suppl
of coal to small scale industries, bric
burners etc. are being pursued. A Joint
Cell has been set up in Calcutta with
the representatives of the Railways and
the coal producing agencies to ensure
proper coordination for maximising
coal supplies.

Allocation to Jammu and Kashmir
Government for Resettlement of Re-
fugees of Chamb-Jaurian Sector
Sector

5529. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state :

(a) the total amount granted to the
Government of Jammu and Kashmir
during the years 1972 and 1973 for
the resettlement of refugees of Chamb
and Jaurian Sector of Jammu and
Kashmir; and

(b) the actual amount spent thereon
and the reasons furnished by the State
Government for not utilising the full
allotted amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G, VENKAT-
SWAMY): (a) and (b). Funds are
not released  sector-wise and the
total amount of Rs. 1339 lakhs has so
far been released to the Government
of Jammu and Kashmir in 1971-72,
1972-73 and 1973-74 upto date for
the relief and resettlement of displaced
persons from Chamb and Jaurian and
other border areas of that State.

The State Government have reported
a total expenditure of about Rs. 1344
lakhs (upto 30-11-1973) on the relief
and resettlement of displaced persons.
Out of this, the following amounts are
reported to have been spent so far on
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resettlement assistance given to persons
of Chhamb and Jaurian sectors :

Jaurian Chhamb
Sector Sector
Rs. in lakhs
1971-72 - -
1972-73 . 63 -
1973-74 . : 1067 5

{upto 30-11-73)

The question of further release of funds
is also under consideration.

Fuel Research Institute, Jealgora

5530. SHRI RAM PRAKASH : Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 4938 on the
30th August, 1973 regarding Reserves
of coking coal in new Dharmabad col-
liery and state:

(a) whether the Central Fuel Re-
search Institute Jealgora has since
drawn the samples of analysed the

coal.of xiii and xv seams; and

(b) if so, the respective ash, fixed
carbon contents to coal and the ex-
:lrjag‘:;sble coal by standstowing me-

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,

Sir.
(b) Does not arise.

Delay in handing over possession of
additional land to house owners in
Lajpat Nagar, New Delhi

5531. SHRI K. LAKKAPPA : Will

the Minister of SUPPLY AND RE-
HABILITATION be pleased to refer

to the reply 1g1ven to Unstarred
Question 644 on the 22nd
November 19‘.-‘3 regarding delay

in handmg over possession of addmonnl
land to house-owners in Lajpat Nagar,
New Delhi and state:

(a) the reasons why the remaining
three cases were kept pending for more
than 18 months, veﬂpltc the fact that
full cost was recei in six csmes,

(b) whether final decision for all
additional stnps of land measunng 5
ﬁqh]}'ds ad]mnmg houses in these areas

ich has been kept pending since
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Mny, 1972, has since been taken, if not,
reasons for so much delay; and
[c) the reasons why allotment has
not been made so far in the remaining
three cases, the responsibility thereof
and when the allotments are likely to
be made?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) As the formalities
for execution of documents were not
completed in these three cases until May,
1972 when the decision regarding trans-
fer of larger area (i.e. above 25% of
the original area) as additional strips
of land came to be reviewed, the lease
deeds could not be issued in these three
cases.

(b) A final decision has since been
taken and necessary instructions issued
to the Regional Settlement Commis-
sioner (Central), New Delhi.

(¢) Allotments were made in these
cases in 1970-71 and payments were
also received from the allottees but the
transfer documents could not be issu-
ed on account of the reasons explained
in reply to part (a) above.

All India working class consumers
price index

5532. SHRI SHASHI BHUSHAN :
Will the Minister of LABOUR be
pleased to state :

(a) the period upto which Govern-
ment have received the All India work-
ing class consumers’ Price index till
date and the figures of twelve monthly
averages thereof for the last six months;

(b) the list of items, the prices of
which are taken into conmsideration 1o
calculate the price index; and

(c) whether some new items are also
proposed to be added to this list, if so,
the particulars of the items?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) The
All-India average Consumer  Price

Index Number for Industrial Workers
on base 1960 = 100 have been
compiled and published by the Labour
Bureau Simla up to the index for the
month of October, 1973.

A Statement—I showing the figures
for the last 6 months i.e. from May to
October, 1973 and 12 monthly aver-
ages ending each of these 6 months is
attached.
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(b) A Statement (No. II) showing the
list of items which are taken into con-
sideration by the Labour Bureau while
computing the Consumer price Index
Nos. is laid on the Table of the House.
[Placed in Library. See No. LT 6082/
73]

(c) No new items are proposed to be
included in the 1960 base series.

Statement

ALL-INDIA AVERAGE CONSUMER
PRICE INDEX NUMBERS FOR
INDUSTRIAL WORKERS
(BASE : 1960=100)

Month Monthly Average
Index for 12
months
ending
(Rounded
tothe
nearest
whole
number)
May, 1973 . 228 212
June, 1973 233 214
July, 1973 243 217
August, 1973 247 221
September, 1973 W 248 224
October, 1973 254 228

Production of Hindustan Lalpeth and

er units

5533, SHRI D. N. SINGH: Wwill
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 2427 on the
30th November, 1972 regarding pro-
duction of Hindustan Lalpeth and other
units and state:

(a) the highest and lowest production
in 1973 so far;

(b) the reasons for fluctuation it is
more than 10 per cent from highest
output of 1971;

(c) the highest pit-head stocks of
1971 and 1973 in all the above cases
and highest monthly despatches in these
years; and

(d) the pames of the Managing
Agents, Managing Director and Manag-
ing Partners, as the case may be, of the
units in questions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) to
(d). The information is being collected
and will be laid on the Table of the
House.

Tractor Factory in Tamil Nadu

5534, SHRI THA KIRUTTINAN:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

fa) whether Tamil Nadu Government
have sent a proposal to set up a Trac-
tor Factory in Tamil Nadu;

(b) if so, the broad outlines thereof;
and

(c) the action taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI DALBIR SINGH): (a) No, Sir.

(b) and (c) Do not arise.

Seniority Rules of Research Officers of

Ceniral Water and Research
Commission
5535. SHRI C. H. MOHAMED

KOYA : Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware
of the judgment delivered by the Bom-
bay High Court in October, 1973 re-
garding the seniority list of Research
Officers of the Central Water and Re-
search Commission;

(b) whether the principles of senio-
rity decided upon the judgment are
analogous to those of the Departmental
of A.E.E. of MES;

(c) whether Government intend to
review the case of Departmental
A.E.E. of M.ES. for grant of seniority
in the light of the aforesaid judg-

ment; and

(d) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) to (d). The judge-
ment in question has not been received
by the Minftry of Defence.
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Quota for Departmental Candidates in
MES., Class I (R:P.S.) Rules, 1949
5536. SHRI C. H. MOHAMMED

KOYA : Will the Minister of DEFENCE
‘be pleased to state:

(a) whether the quota earmarked for
Departmental candidates in the M.E.S.
Class 1 (R.P.S.) Rules, 1949 was not
relaxed in consultation with the
U.PS.C;

(b) whether Government had com-
mitted in the Court of Law that it will
regulate the seniority of Departmental
candidates according to the general
principles’ of seniority laid down by the
Ministry of Home Affairs;

(c) whether Government now intend
to regulate such seniority according to
the Rules of 1949; and

(d) if so, whether it will not be con-
trary to the concurrence of the U.P.
S.C., and the Government commitment
in the Court of Law?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) Yes, Sir. The
quota for departmental promotion was
raised from 10% to 50% for the period
1959-63 in consultation with the
U.PSC.

(b) No commitment has been made
by Government that they would regu-
late the seniority of departmental can-
didates according to the general princi-
ples of seniority laid down by Ministry
of Home Affairs in 1959.

(c) and (d) The seniority list is un-
der revision in accordance with Appen-
«dix V to MES Class 1 (Recruitment,
Promotions and Seniority) Rules, 1949,
as advised by the UPSC and the Mi-
mistry of Law.

Grant of Licences to Dependents
Military Personnel killed in action fnt
opening petrol pumps

5537. SHRI ISHWAR CHAU-
DHRY : Will the Minister of DEFENCE
‘be pleased to refer to reply given to
‘Unstarred Question No. 9860 on the
10th May, 1973 regarding representa-
tions from the dependents of Military
%enurmel killed in action for grant of

cences to O petrol pumps in Gur-
dasspur District (Punjab) and state :

(a) whether fresh applications with
the sketches of land (where the petrol
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.

Eum are to be set up in
ua:ua.b) ha.ve been received in the Mi-

ence from the dependents
‘of mllltary personnel killed in
action; if so, the action taken thereon;
and

(b) whether the Indian Qil Corpora-
tion has agreed to ?rovlde more IO0C
-agencies in Punjab for issuing licences
for resettlement of dependents of mili-
tary personnel killed in action; if so,
the action taken in pursuance thereof?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) A cﬂ]i‘yl
an application sent to

0Qil Corporation by the dependent
of an Army Officer killed in action has
been received in the Directorate Gene-
ral Resettlement. As the proposal was
to set up a Petrol Pump of the type
which is directly controlled by the In-
dian Oil Corporation, the Corporation
has been requested to help the war be-
reaved family.

(b) No, Sir. Indian OQil Corporation
have not been able to offer more agen-
cies in Punjab on account of current
shortages of petroleum products.

Retrenchment of Examiners working in

5538. SHRI P. VENKATASUBBAI-
AH : Will the Minister of DEFENCE
be pleased to state:

(a) whether a number of Examiners
working in the Military Intelligence
Directorate of Army Headquarters have
been demoted and services of some had
been terminated in September, 1973;

(b) if so, the reasons therefor and the
basis adopted in retrenchment and de-
motion of those Examiners;

(c) whether some more Examiners
working in that Directorate are likely
to be retrenched or demoted in the
near future; and

(d) if so, whether any steps would
be taken to provide them with similar
jobs in other departments of the Army
Headquarters to avoid retrenchment or
demotion of the Examiners who are
quit;;. senior in service in the Directo-
rate?

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): {a) Eleven
Examiners  working in the Mili-
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tary Intelligence Directorate of Army
Headguarters have been reverted to
their parent appointments with effect
from 1si October, 1973. So far, no
one's services have been terminated.

(b) The establishment of Examiners
in  Military Intelligence Directorate,
Army Headquarters, was increased
temporarily on ad hoc basis to meet
the exigencies of the last Indo-Pak
War., With gradual repatriation of
Prisoners of War, reduction of staff
has become necessary. The retrench-
ment of surplus personnel is being
phased. In the first phase, only those
personnel who hold liens on their ear-
lir appointments have been reverted.

(c) and (d). Further reversion of Exa-
miners to their parent appointments or
their retrenchment will be carried out
depending on the pace of repatriation
of Prisoners of War. Efforts are, how-
ever, being made tp absorb these ad
hoc employees in the alternative ap-
pointments to the extent possible.

Supply of British “Trident” Aircraft to
China

5539. SHRI SHASHI BHUSHAN :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government are aware
that U.K. has proposed to help China
in se'ting up a plant to manufacture
“TRIDENT™ aircraft;

(b} whether Government are also
awarc that China has placed a fresh
order for British “Trident” aircraft; and

(c) the reaction of Government there-
to?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) to (c). Government have
seen press reports to this effect but have
no authentic information on this.

Payment to Suppliers to Nationalised
Coal Mines

5540. SHRI NAWAL KISHORE
SHARMA : Will the Minister of STEEL
AND MINES bep leased to state:

(a) whether the suppliers to the Na-
tionalised Coal Mines have since been
paid their dues for supplies made to
those coal munes before nationalisa-
tion;
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(b) the total amount of such dues
the number of persons to whom it
has been paid; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise.

(c) The Central Government is not
obliged to accept any lability arising
out of transaction pertaining to the pe-
riod prior to nationalisation.

ol & et Mg waaAr wqw gy qfAwl &
grafadt & S g ARIAIA

5541. =Y yz= fagrdy arwqdy A4
T WAT ag FATA FY FIT FOA fF

(%) a9 1962, 1965 AT 1971 %
gZid mt qu gar w9 gu &fAE ¥
wafuai & g fHa¥ TAOT g ITATQ
¥ T wirgea 9@ ST §C;

(@) =% ¥ faat F1 Tsww faar
ST qgar geals feat AT we ¥

() 4 avaw ¥7= as faget faq sdw;
R

(a) 72 &% % fag gax fafee @
FTT 747 FTAATET & AT G § 7

<ot Have W 3w WA (o Mo
qzRaE) : (F). ¥ (9). 1971738 &
qvara foq gare §uT AT 1 ST A
T4 ag ¥ e Mo Efawi & arft
st farainge afai & fag as e &
qeu gata fza 1 & | F A9 FIA AR
grame 7@ € o1 1971 HIZH A MG
AgqT F1LZH T A1 F FT0 fAHHA
&1 4 afew 4 34 dfawi w1 A ALE
W 1962, 1965 a4 =7 giHATAl 7
qILAC § AqAT AT EU S | A AA®
A, frg area< &) faar, awEY &l
9 ¥ gwg G7CF 93 F qa9 ¥ OF
e, @17 A0 aF SUar AT F A
arelt arfagf # arde o @ W @ F
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Y, T79 qrr AT a1 & qeqwang, T HHAT
FYAA T qaa °r<E T2 F1 AAA FAT
frrte dumr ot ot aa § 1 AfR
Foitwa awaz/as 5 F ark §, A4
I 7TEr, A 7afaa grer forg Q AAT
F1 2T 7T AAET A X F71 0K & |
AT FaFaTin 21 g A fawairar & HT
T E a3 w2 fzy aw @ 77 wfa 3@
W F A fawd gwwr fawwtA F
% A7F 92 #0 qAeE FErga
997 o7 fawwimar @0 F qua< @
A7 F) wfn ghwfea & S 10 sfawa
fagainar ¥ fag sifaw fagag aa9 +
qUAT B 3 oy & war aw F9 77 f@r
T E AKX gg 500 Go am difwg &1
395 A, Y 1971 & @fwma ¥
qrt an F aqq7 fagain g1 T § ST
A= 71 w44 foqt w< a faqen faar
glamin, 7 STy F¥ 05 3

2. 1962, 1965 3T 1971 T &fF-
arsi 4 g3 Afawi & sfaat & e
973 % fqu 2758 AF1ERA N gQ
q faa 7z, T & iy ag s,
UTE AGHY AR Reaeqom AAAF
qfiga  fafam T geifragt & &l
frasz s YW &1 ¥ 7 amn
800 #4347 7Y facerzar aqn 317 & For
Q¥ F iaed Qare 7@ frar o aFar
fora safgal &7 srdt aF g JIMT 9
FATAT ATAT @ gt FIAT § ITFT a17-
faz #mar 1218 &1

3. & ¥ afemrd & e feafy 3
FIWT TE e AN AT Flemd
AT & | Tk afafry, SR SAF IO A
TATT 39T W | are gt @ ST, el
@A § ANAR; jguwed AgE |
FTT & ag ar awa g g fF ew
aqr F1 fFe gay qai @i aF F19
9L &mar AT ghar ¢ | T & faar
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¥ I I FITgEEty & mAtvE U
g, Ta% sfafeam A famd g ard
F) Faw OF FTE |

Termination of Services of Security
Guards in Rourkela Steel Plant

5542. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
STEEL AND MINES be pleased to
state whether Government are aware
that some Security guards in Rourkela
Steel Plant whose services were termi-
nated for not opting to CISF have been
disqualified for absorption on grounds
of security and conduct?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): A total
of 608 Security Personnel, who did not
opt for absorption in the Central Lndus-
trial Security Force, were retrenched
from service with effect from 1-3-72.
466 of them have been given fresh
employment. The cases of 40 could not
be considered because of their unsatis-
factory record. Two have died in the
meantime.

“Junior Statesman’ Editor declared
persona non-grata by Bhutan

® 5543. SHRI K. C. CHANDRAP-
PAN:

SHRI C. JANARDHANAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the fact that
Mr. Desmond Deoig, a British national
who is editing “Junior Statesman” is a
person, who had been declared persona
non-grata by the Government of Bhu-
tan:

(b} whether a news-item on this in a
Weekly dated the 16th November,
1973 had been brought to the notice
of Government;

(c) whether the matter has been in-
vestigated and if so, the results of in-
vestigation; and

(d) how much “Statesman”
on this gentleman daily?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI $URENDRA PAL
SINGH) : (a) No, Sir.

spends
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(b) Government has seen this news
item.

(c) No investigations were considered
necessary.

(d) This information is not readily
available to Government.

Statement by Chief Minister of Punjab
regarding creation of Pakistan

5544, SHRI PHOOL CHAND VER-
MA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government are aware
of the statement made by the Chief
Minister of Punjab to the effect that
‘the creation of Pakistan was a mis-
take' in protest of which the Assembly
of Punjab Province in Pakistan passed
a motion condemning it; and

{(b) if so, the reaction of Govern-
ment of India thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The remarks
made by the Punjab Chief Minister at
the inaugural function of the Amritsar
Television station on 29th September,
1973 have obviously been misquoted
in Pakistan. What the Punjab Chief
Minister had said cannot be construed
-as having called into question the crea-
tion of Pakistan.
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Supply of G.I. Sheets to Manipur

5548. SHRI N. TOMBI SINGH:
Will the Mimister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that G.1. Sheets allotted to Manipur
ihave not reached Manipur, either for
‘want of Railway Wagons or on account
.of Manipur being superseded in respect
.of priorities, thereby causing serious
deadlock in all constructional activi-
ties, Government as well as Private;

(b) if so, the steps being taken to
meet the situation;

{c) the quantity of G.I. Sheets re-
quisitioned by Manipur Government so
far and the quantities received by the
State;
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(d) whether Union Government are
considering special measures for diffi-
cult areas like Manipur; and

(e) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a), (b),
(d) and {¢). Under the present system of
distribution, there are no State-wise
allocations.  Despalches from the
main steel plants are regulated by
the Steel Priority Committee, after
taking into account the end use
for which steel materials are re-
quired, availability in a particular quar-
ter and the competing demands. So
far as supplies to Manipur are con-
cerned, there are, however, some
transport difficulties. Constant efforts
are made by the steel plants with the
assistance of Railway authorities to
expedite supplies to Manipur.

(c) The figures of demand and allo-
cation on account of Manipur are given
below :

(in tonnes)

April June 73 July-Sept '73

Demand  Allotment Demand Allotment

4,070 1,024 898
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E.P.F. amount accumulated for mon-
completion of stipulated period of
Service

5550. SHRI N. K. SANGHI: Will

the Minister of LABOUR be pleased
to state : i

(2) the total amount accumulated in
the Employees’ Provident Fund ac-
count as on 3lst March, 1973 on ac-
count of non-payment of full percen-
tage of employer's contribution to the
emplovees leaving service before the

stipulated period of 15 vears of ser-
vice:

(b} the amount lying unclaimed even
after three years of receipt of termi-
nation orders of service of the emplo-

yees from the employers in form No.
10: and

(c; how does Government propose
to deal with the above two types of
unciamed accumulations?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have intimated as
under :

(a) Rs. 799.50 lakhs.

(by Rs. 217.11 lakhs as on March
31, 1973,

(¢} The amount mentioned at (a)
is utilised (i) for making fuil payment
of employce's share of coniribution to
the outgoing members or their nomi-
nees/neirs when the employer of an
unexernpled establishment fails to re-
mit to the Fund whole or part of the
contribution deducted from the wages
of the members, and (ii) for affording
financial assistance to the nominees/
heirs of the deceased members of un-
exempted establishmicnts whose month-
ly pay does not exceed Rs. 500.00 at
the time of death and whose provident
fund accumulations fail short of Rs.
750.00 so that a minimum payment of
Rs. 750.00 is assured.

The accumulation in the unclaimed
deposit account mentioned at item (h)
cannot be utilised for any purpose
other than making payment to the comn-
cerned members or their nominees/
heirs ag the case may be, as and when
the claims are received.
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. Payment of EP.F. dues of workers

5551. SHRI N. K. SANGHI: Will
the Minister of LABOUR be pleased
to state: ]

(a) whether while disbursing  the
Employees' Provident Fund contribu-
tions, only such amounts as are actual-
ly credited to the respective accounts
of the employees are paid, while such
of the contributions collected from the
employees but mjsapprppnated by the
employers are not considered as having
been contributed by the employees and
are therefore not taken into account
when disbursing the contributions; and

(b) whether Government would con-
sider to make full payments to the
employees and see that they arc not
made to suffer for the default and cri-
minal acts of the employers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have reported as
under :—

(a) Provident Fund cla_tim.l. are settl-
ed by taking into consideration not
only the contributions remitted to the
Fund bv the employers but also the
employces' share of contributions de-
ducted from their wages but not re-
mitted to the fund.

(b) A profosal to make payment of
the employet’s share of contribution
also, in arrear, in respect of the esta-
blishments going into liquidation, 15
under consideration.

Appointment of Joint Secretary in
Department of Supply as D.G.,
1.S.M., London

5552. SHRI RAMJI RAM : Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether one Joint Secretary in
the Department of Supply, who is re-
tiring within two Yyears, has sought the
clearance of the Ministry of Finance
for being postzd as Director General,
India Supply Mission, London;

(b) whether this Joint Secretary's
case has been recommended by the
Secretary, Ministry of Supply and if
so, whether such a recommendation 1s
based on any precedent in the Depart-
ment of Supply;

() whether this foreign posti.ig will
have the effect of extending date of
retirement by one year or so involving
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payment of salary of additional one

year in pounds sterling;

(d) whether any pressure was
brought on him to get financial clear-
ance for this officer; and

{e) whether this officer has already
left India and if so, on what date?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): (a) and (b). One Joint
Secretary of Department of Supply,
who is retiring within two years,

has been posted as Director General,
India Supply Mission, London with
effect from 30-11-1973 (A.N.) after

obtaining approval/clearance from all

the concerned authorities including
the Ministry of Finance. As the
selection has been made keep-

ing in view the capability of the offi-
cer concerned the question of a pre-
cedent would not arise.

(c} The posting of the officer as Di-
rector General, India Supply Mission,
London does not involve any commit-
ment that the period of posting will be

extended beyond the date of retire-
ment.

(d) No, Sir.

(e} Yes, Sir. The officer left India
on 30-11-1973.

Fertilizer Plant at Khetri in Rajasthan

5553. SHRI SHIVNATH SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is a proposal for
setting up of a fertilizer plant at Khetri
in District Jhunjhunu of Rajasthan;

(b) if so, what would be its capacity
and by what time the production will
start; and

(c) other proposals

plants in Rajasthan?
THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SSirHRI SUKHDEV PRASAD): (a) Yes,

for fertilizer

(b) The Khetri Fertilizer Plant is be-
ing set up for a production capacity
of about 1,94,000 tonnes of Triple
Super-Phosphate Fertilizer per annum.
It is expected that the plant will go
into production by the middle of 1974.

(c) The Working Group set up by
Government indicated the possibility of
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establishing a fertilizer complex in
Rajasthan. The decision in this regard
will be taken on receipt of firm data
on the economic availability of the ba-
sic raw materials like pyrites and rock
phosphate and essential utilities regard-
ing which studies arc under way. While
feasibility report on Saladipura pyrites
deposits prepared by M/s R.T.Z., has
been received, the World Bank Feasi-
bility Report on Jhamarkotra Rock
Phosphate Deposits is being examined
in consultation with the Rajasthan
Government.

Formulation of Fuef Policy
5554, SHRI P. M. MEHTA: Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether the need to formulate a
far-sighted fuel policy to meet the
country's power needs for five wvears
was stressed at a penal discussion at
India International Centre on the 23rd
November, 1973;

(b) if so, the subjects discussed there;
and

(c) whether any suggestions
submitted to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Government have seen press reports
of a panel discussion in India Interna-
tional Centre in which “A Fuel Poiicy
for India” was discussed.

(c) No, Sir.

Were

Quota of Cars and Scooters for Dadra
and Nagar Haveli

5555. SHRI R. R, PATEL : Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

{a) the monthly quota fixed for the
Ambassador and Fiat cars and Vespa
scooters for Dadra and Nagar Haveli;

(b) the percentage of supply reser-
ved for Government employees; and

(c) the maximum period fixed for
Government employees to retain them
before selling?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) :(a) and
(b). The discretionary quotas of vari-
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ous State Governments and Adminis-
tration for Cars and Scooters are fixed
on quarterly basis. Allotment to local
Government employees is made from
out of this quota. The quotas of Am-
bassador and Fiat Cars and Vespa
Scooters fixed for Dadra and MNagar
Haveli are as follows :—

DISCRETIONARY QUOTA

VEHICLE

AMBASSADOR CAR 2
FIAT

(PREMIER PRESIDENT) CAR 2
VESPA (BAJAJ) SCOOTER 3

(e} Two Years.

Foreign visits by Prime Minister du-
ring last Three Years and those propo-
sed for 1973 and 1974

5556. SHRI P. G. MAVALAN-
KAR : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

{a) the names of the foreign coun-
tries visited by the Prime Minister
during the last three years;

_(b) whether the said visits were offi-
cial and at the invitations of the Gov-
ermnment concerned;

{c) the total amount spent in fore
currency and in Indian Rupees on tﬁn
said visi's; and

(d) the countries she propose to
visit during 1973 and 1974 in view of
ber acceptance of the invitations from
various countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) The countries visited by
the Prime Minister during the last three
vears were U.SS.R., Belgium, Austria,
United Kingdom, United States of
America, Bangladesh, Sweeden, Cze-
choslovakia, Huongary, Bhutan, Nepai,
'Sri Lanka, Yugoslavia, Canada and
Algeria.

(b) Yes, Sir, all visits were official.

(¢) Amount spent in Foreign Ex-
<hange Rs, 4,75,200 (approximately).

Amount spent in Indian Rupees
Rs. 64,96,000 (approximately).
(d) Although the Prime Minister has
accepted invitations from various coun-
tries, the dates for such visits will be
fixed according to mutual convenience.
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Engineering Projects India Limited

5557. SHRI RAJDEO SINGH :
Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether the Engineering Fro-
jects India Limited is at present going
to implement 17 projects on a turn key

18;

(b) whether Engineering Projects
India, Limited is also participating in
global tender, as it has recently done

to set up a semi integrated steel plant
in Iraq; and

(c) if so, the names of other coun-
tries, if any, for which it has participat-
ed nto global tender?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : (a) Pre-
sently, EP[ is implementing 20 indust-
rial and engineering projects, out of
which 17 are on a turn-key basis.

(b) Yes, Sir.

(c) 1. Argentina
. Indonesia
Iran
Ireland
Kuwait
Libya

. Malaysia

. Thailand
. Turkey

Yugoslavia.

L

-
=

Supply of Machinery to Orissa Mining

Corporation
5558. SHRI SHYAM  SUNDEK

MOHAPATRA : Will the Minister of
STEEL AND MINES be pleased to
state

(a) whether C.B.I. has investigated
into the files connected with supply of
machinery to the Orissa Mining Corpo-
ration by Link Enterprises Private Li-
mited; if so, the result thereof;

(b) whether Government of Orissa
have also instituted an Inquiry Commi-
ttee in that regard; and

(c) if so, what is Committee's terms
of reference?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
I(QSHI;I SUBODH HANSDA): (a)

0 ST

(b) and (c). The Government of
Ornssa have set up a Committee to
identify the defects in the agreement
between the Orissa Mining Corporation
and M/s. Lynx Machinery and the con-
sequences that arose there from and to
suggest suitable action in order to pre-
vent repetition of such mistakes in
future.

Mini-tracfor Plants in States

5559. SHRI R. N, BARMAN : Will
the Minister of HEAVY INDUSTRY
be pleased to state :

(a) whether Government have deci-
ded to set up mini-tractor plants in vari-
ous States; and

(b) if so, the names of such States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBAR SINGH) : (a) No,
Sir.

(b)Does not arise.

Indian ventures in Nepal

5560. DR. H. P. SHARMA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of Indian ventures
currently in operation in Nepal,

(b) how many of them are private
ventures and how many are Govern-
ment sponsored; and

(c) whether any more joint ventures
of purely Indian ventures are proposed
to be set up in Nepal and if so, pro-
gress made in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH) : (a) According to the infor-
mation available with the Government,
there are 19 ventures, wholly or partly
owned by Indians, currently function-
ing in Nepal.

(b) All these are private ventures.

(¢) The Government have no propo-
sal to set up any joint ventures or pure-
ly Indian ventures in Nepal.
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Alleged Rivalry between two factions
of INTUC in Durgapur Steel Plant

5561. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether the recent rivalry be-
tween two factions of the LN.T.U.C.
(Durgapur Plant) Unions led to a
stalemate in the negotiations and the
blast furnaces stopped functioning as
concerned workers refused to work on
the ground that the jobs were not meant
for them on normal jobbing pattern;

(b) if so, the extent of loss due to
stoppage of work in the blast furnaces
and rolling mills; and

(c) the steps taken by Government
to settle the issue?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a)
The workers of the Blast Furnace Cast
House went on strike on the 25th Au-
gust, 1973, The strike began as a re-
sult of a warning letter issued to one
worker for refusing to do the job
that he was doing for many years. Gov-
ernment have no information whether
any rivalry between two factions of the
LN.T.U.C. union in the Plant was the
cause of the strike or led to a stalemate
in the negotiations. The jobs that
were assigned to the workers by the
management were the same as were
being done by them for several years.

(b) It is not possible to evaluate the
exact tonnage of production lost as a
result of the strike which ended om
17th September 1973 because it took
several weeks after the end of the strike
for the Blast Furnaces to be brought
back to normal operation. However, the
loss is approximately computed as
65000 tonnes of hot metal and 54000
tonnes of Rolled Steel.

(c) The dispute was settled on the
19th September, 1973 through a tripar-
tite agreement signed before the West
Bengal Labour Minister. According to
this, the Unions agreed that the workers
should do all technical and/or vital
cleaning work as per past practice.
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Repatriates from Foreign Countries

5562. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of SUPPLY
AND REHABILITATION be pleased
to state:

(a) the names of the countries and
the number of the repatriates (persons
of Indian origin) who have come back
to India during the last two years;

(b) the names of the States and the
number of those persons who have
been settled there; and

(¢) whether some Bangladesh refu
ees have also been allowed to settled in
India; if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY) : (a) According to the
latest information available, the number
of repatriates who come back to India
since 1-1-1972 is as under:—

Name of country Number
1. Burma . . . . 5,891
2, SriLanka . . . . 73,656
3. Uganda . . 5,327%

Information is being
collected and  will
beiaid on the Table
of the Sabha.

4, Other countries

(b) In so far as repatriates from
Burma and Sri Lanka are concerned,
a statement showing the number of fa-
milies/persons given rehabilitation assis-
tance smce 1-1-1972 with a Statewise
break-up is attached. This number
would include some who arrived eartlier
and exclude some who arrived during
this period and are still to receive re-
habilitation assistance.

*Thisexcludes UK, and Uganda passport
holders, stateless pzrson’ and persons of un-
determined nationality who have arrived from
Uganda; the total 4,649,
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As regards repatriates from Uganda,
sanction for grant of resettlemen( assis-
tance according to a prescribed pattern
to Indian passport-holders was issued
in September, 1973. The number who
avail themeselves of the assistance in
various States will be known after a
plications are received and processed.

(c) No, Sir.

Statement
Number of persons/families of repa-
triates from Burma and Sri Lanka who
been given rehabilitation assistance in
various States/Union Territories since
1-1-1972, according to the lastest infor-
mation available,

1I—BURMA REPATRIATES

Name of the Statef/Union No.of
Territories persons
i e
for
resettlement
1. Andhra Pradesh . . 2,233
2., Assam & . 11
3. Bihar . 301
4. Gujarat . 1
5. Haryana 1
6 Madhya Pradesh 52
7. Orissa " 201
8. Rajasthan . 1
9, Tamil Nadu . 14,396
10. Uttar Pradesh . 112
11. West Bengal . . . 193
12. Andaman & Nicobar Islands 87
13. Chandigarh . 5
14, Delhi . 10
15. Manipur . ‘ 52
16. Pondicherry 20
17. Tripura . . 3
7,679%

*This figure includes persons who have been
given assistance in part.
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II—SRI LANKA REPATRIATES

Name of State

Number of
families

provided

assistance

for re-

scttlement

1. Andhra Pradesh . . . 39
2. Karnataka . . 369
3, Kerala . . . 121
4. Tamil Nadu A 6,322
ToTaL 6,851

Abolition of post of Dy. General
Manager, Rourkela Steel Plant

5563. SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether recently the authorities
of the Rourkela Steel Plant recommen-
ded to Government to abolish the post
of Deputy General Manager; and

(b) if so, the reasons therefor, and
the reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA ):
No, Sir.

(b) Does not arise.

(a)

Ministry delegation on trip abroad for
Copper Concentrates

5564. SHRI ARJUN SETHI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether a delegation of the
Ministry had recently undertaken a
foreign tour to arrange for copper con-
oenn;iates for the Hindustan Copper Li-
mited;

(b) if so, the amount spent for the
tour, quantity of concentrates arranged
during the tour gmality and price of the
same; and

(c) whether such a journey could
not have been avoided in view of the
circular of the P.M. for effecting eco-

in expenditure?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : (a)
Yes, Sir. A Government Commitiee
consisting of an officer from the De-
partment of Mines and an officer of the
Hindustan Copper Limited was deputed
for the purpose of carrying out negotia-
tions with foreign parties for copper
ccmcgntrates for Hindustan Copper Li-
mited.

(b) An amount of about Rs, 30,130
was spent on the tour. The import of
4500 MT of copper concentratés at an
approximate price of Rs. 7,100 per

was arranged as a result of this
tour. The copper concentrates con-
tain 33% copper and 30.4% sulphur
and are technically suitable for smelt-
ing at Hindustan Copper Ltd.'s Ghat-
sila Smelter.

(c) The availability of suitable cop-
per concentrates is very restricted. The
international price of copper metal to
which the price of copper concentrates
is linked, has been subject to wide fluc-
tuations during the past several months.
It was, therefore, essential to consider
the various specifications of concentra-
tes offered and negotiate the other terms
and conditions of the purchases with the
intending suppliers and finalise the
agreement expeditiously so that the
copper smelter could be pu: so better
utilisation and thereby save foreign ex-
change expenditure on import of equi-
valent quantity of metal.

Performance of Aluminium Plants

5565. KUMARI KAMLA KUMA-
RI: Will the Minister of STEEL AND
MINES be pleased to state :

(a) the performance of public and
private sector Aluminium plants during
the last three years in terms of capa-
city, utilization, output and profitability;

(b) the steps taken by the Govern-
ment to improve the working of the
public sector plants; and

(c) the schemes for exceeding the
aluminium production in the mnear
future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD ): (a) to
(c). A statement giving the required
information is laid on the Table of the
House. [Placed in Library. See No, LT
6083/73).
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Storekeeping Persomnel in Army Ord-
namce Corps

5566. SHRI SAT PAL KAPUR:
Will the Minister of LABOUR be
pleased to state :

(a) the number of storekeeping per-
sonnel being employed in the Army
Ordnance Corps as on the 20th Sept-
ember, 1973 by various grades includ-
ing Gazetted Officers;

(b) the number of Matriculates/
Middle Standard/below Middle Stan-
dard/illiterate in each grade including
Gazetted posts;

(c) the ratio laid down for different
grades; and

(d) how it compares with the ratio
laid down for the Clerical Cadre in the
same Corps, and their number by vari-
ous grades including Gazetted Posts as
on the 20th September, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (d). The in-
formation is being collected and will
be laid on the table of the House.

Improvement done in Engine of HF-24
ND GNAT

5567. SHRI SAT PAL KAPOOR:
Will the Minister of DEFENCE be
pleased to state :

(a) whether the proposed develop-
ment work of HF-24 with modification
to its engine has since been completed
and whether the development work
which was in hand for improvement
to the Gnat aircraft has also been com-
pleted; and

(b) if not, the reasons therefor and
the further time likely to be taken in
completing the development work?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)and
(b). Certain studies and investigations
with regard to the development of an
improved version of HF-24 with modi-
fications to its engine are on hand and
a final decision on this ion is ex-
pected to be taken shortly.
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Development work on improvements
to the Gnat aircraft is in progress ac-
cording to scheduled Kﬂ gramme and is
expected to be completed in 1975.

Report of the Fuel Policy Committee

5568. SHRI SUKHDEV PRASAD
VERMA : Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Fuel Policy Com-
mittee has since submltted its report;
and

(b) if so, what are the main features
of the Report and the necessary action
taken by Government on the recom-
mendations therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a)
and (b). The Fuel policy Committee
had submitted Part I of its report cov-
ering the ‘Fuel Policy for the Seven-
ties' on 18-5-72. A statement showing
important conclusions and recommen-
dations of the Committee was laid on
the table of the House in reply to Un-
starred Question No. 1649 dated
10-8-72. All the recommendations con-
tained therein have been considered
and action initiated on all the accepted
recommendations. The Committee have
not yet submitted their final report

Bonns to Employees of Bokaro Steel
Plang

5569. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
STEEL AND MINES be pIeased to
state :

(a) whether bonus is being
employees of the Bokaro Stee
and

(b) if so, the quantum paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

aid to
Plant;

(SHRI SUBODH HANSDA) : (a) No,
Sir.

(b) Does not arise.
Educated and other Unemployed

Persons
5570. SHRI D. B. CHANDRA
GOWDA :

SHRI SUKHDEO PRASAD

VERMA :

Will the Minister of DEFENCE be
pleased to state :
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(a) the number of educated and
other unemplnt:d persons in the coun-
try till November, 1973; and

(b) the number of such persons iu
April, 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) : (a) and
(b) Precise estimates of the number
of unemployed persons in the country
are not available. The available intor-
mation relates to job-seekers registered
with the Employment Exchanges for
seeking employment assistance, which
1s given in the statement attached.

STATEMENT
(In lakhs)

Number of job-
seckers on the
Live Register

ason

30.12.72 30.6.73

Category ol jobseekers

1 2 3
(i) Educated (Matriculztes
and above) : « 32.74 35.25

(i) Others Below (Matrie .
includingilliterates) . 36-22  406.7!

ToTalL 66-96

Note :—1. All the jobseckers on the live
register of Employment  Ex-
changes are not necessarily un-
emploved.

2. The figures given above ex-
clude data in respect of Uni-
versity Employment Informa-
tion and Guidance  Bureaux
except for twoin Delhi (Delbi
& Jamia Millia Universities),

75-96

w

. Data relating to educated job
seekersare being collected from
the Employment Exchanges at
half-yearly intervals ending
June and December each year.

Interview of Assistants for posting to
Supply Missions in London/
Washington

5571. SHRI RAMIJI RAM : Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state :

(a) whether the Department of Sup-
1';13|r called for interview in September,

1973 Assistants with less than the us-
ual 5 years purchase experience for

ting to Su ly Missions
n London!“;m . e
4-28 L.§.5./73
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(b) whether all the Assistants who
appeared for interview possessed at
least 3 years purchase experience on
the 18th August, 1973, the date of the
circular reducing the purchase experi-
ence to 3 years;

(¢) whether out of the six Assis-
tants included in the panel, there are
assistants who do not have even 3 years
purchase experience in the assistant
Grade of their service;

(d) whether the purchase experience
gained in the UDC Grade also was
counted to bring the total purchase ex-
perience at 3 years in each case; and

(e) whether this defective Panel will
be scrapped to remove the irregulari-
ties pointed above?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K
KHADILKAR) : (a) All the persons
who had applied, excepting those who
had foreign postings in the Supply
Missions earlier, or selected for such
postings, were called for interview and
at that stage no evalualion of purchase
experience was made for eliminating
any applicant. The number of candi-
dates interviewed was 35.

(b) No, Sir.

(c) and (d). Ali the 6 Assistants in-
cluded in the panel had a total pur-
chase experience of three years or more,
though three of them had experience
of less than three years in the grade
of Assistants only.

(e) In preparing the panel, every -ef-
fort was made to select the most suitable
candidates to meet the requirements of
job in foreign countries and due consi-
deration was given lo the length of pur-
chase experience, though not in any
particu]ar grade. In view of the care
which has already been exercised in
forming the panel, it is not considered
necessary to scrap 11

Posting of Officials to Indian Supply
Missions Abroad

5572. SHRI RAMIJI RAM : Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state :

(a) The usual nlme taken by the De~
partment of Supply in posting an
cial to Indian Supply Missions abroa,d
from the date of his interview to the
date of his departure from India; and
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(b) whether this timelag compares
favourably with that prescribed and

generalf{ﬂ_fullowed by Ministry of Ex-
ternal airs?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) Normally 6.7
months on an average basis against 2-3
months in the Ministry of External Af-
fairs.

(b) The difterence is due to the fact
that in addition to the common normal
drill followed by these two Ministries,
the character and antecedents of the
candidates is also re-verified by this
Department. The passport and security
briefing of the candidate have to be
arranged through the Ministry of Ex-
ternal Affairs.

qfr feamt xro wwgew IgEER weTR
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Shortage of Coal Hitting Industries
5576. SHRI P. GANGADEB :

SHRI RAGHUNANDAN-
LAL BHATIA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Ministry of Industrial
Development had taken up the matter
with his Ministry regarding the shortage
of coal hitting industries; and

(b) by what time sufficient coal is
likely to be made available to various
industries?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a)} The Ministry of Industrial Deve-
lopment have been taking up with the
Ministry of Steel and Mines the ques-
tion of adequate supply of coal to ce-
ment factories for some time.

(b) A coordinated effort is being
made by the ¢oal producing units to
increase coal production and by the
Railways to move as much coal as
possible to various industries. This is
being done on a top priority basis.

Acquisition of sophisticated weaponry
by Littoral Séstes in Indian Ocean
5577. SHRI P. GANGADEB:

SHRI RA(.!-'U]\A]\DAN—
LAL BHA

Will the Minister crf DEFENCE be
pleased to state :

(a) whether Government's atteniion
has bezn drawn to the news regarding
the acquisition of very sophisticated
and High performance weaponry and
defence equipment by many of the
littoral States in the Indian Ocean;
and

(b) if so, the action taken tp ensure
the territorial integrity of the country?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) All possible steps are taken by
Government for the security of the
Country and the position is reviewed
from time to time.

East German Help in Lignite Mining
and Processing

5578. SHRI P. GANGADEB :
SHRI PURSHOTTAM KA-
KODKAR :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his Ministry had ap-
proached East Germany for any help
regarding mining and processing of
Lignite;

(b) if so, the reaction of that country
thereto; an

(c) whether any joint communique
was issued on the 17th October, 1973
at New Delhi to this effect?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHR1 SUBODH HANSDA):
(a) and (b). The question of assistance
of the German Democratic Republic
in the lignite mining and processing in
India was discussed with the German
Democratic Republic delegation which
visited India in the month of October,
1973 and the East German Govern-
ment offered their services for consul-
tancy in lignite development in India.

(c) A protocol of the discussions bet-
ween the representatives of Govern-
ments of German Democratic Republic
and India was signed on the 17th Octo-
ber, 1973 at New Delhi.

Expert committee on rrwncﬂnn of
non-Ferrons Metals

§579. SHRI P. GANGADEB :
SHRI SHRIKRISHAN MO-
DI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his Ministry are consi-
dering the setting up of an Expert
Committee to make suggestions on
augmenting the production of nom-
ferrous metals in the country;

(b) if so, when the same is likely to
be set up; and
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(c) the reasons for the delay?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRASAD) :
(a) No, Sir.

(b) and (c) Do not arise,

|71 ® FaArAl € Taw 77
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Production of Coal

5581. SHRI AMBESH : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) the total production of coal in
the country during the last three years,

year-wise; and
(b) the percentage of increase/
decrease of production during the

above period year-wise?
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THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) The total production of coal in the
country during the last three years is
given below :

(In million tonnes)
72.95
72.06 (Provisional)

1970-71 . .
1971-72 . . .

197273 . . . 76.40 (Provisional)

(b) The production in 1970-71 was
about 3.7% less than in 1969-70; that
in 1971-72 was about 1.2% less than in
1970-71; and that in 197273 was about
6.02% more than in 1971-72.

Strike call by Central Government
Employees in Bhopal
5582. SHRI M. KATHMUTHU:
Will the Minister of LABOUR be
pleased to state :

{a) whether Government are aware
of the call for a strike on the 30th
November, 1973 by employees of the
Central Government in Bhopal;

(b) if so, their demands; and

(c) the reaction of Government there-
to?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI BALGOVIND VERMA) :
(a) and (b) The call for strike was in
protest against Government’s decisions
on the Third Pay Commission's recom-
mendations.

(¢) The Government’s decisions on
the major Tecommendations of
Third Pay Comission were taken after
consulting the Staff Side of the Natio-
nal Council and the views of the Staff
Side have been accommodated to the
maximum extent possible.

National Stadium Cinema of Defence
Department in New Delhi

5583. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
1767 on the 22nd November, 1973 re-
garding National Stadium Cinema of
Defence Department is New Delhi and
state :

(a) the date on which the lessee filed
the suit in the Court of Law;

(b) the date when the stay was ob-
tained:
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(clnv‘\irhen the compromise was reach-

(d) whether the compromise decree
was passed by the Court; if so, the gist
thereof?

THE MINISTER OF DEFENCE

(SHRI JAGIIVAN RAM): (a) The
suit was filed on 31-3-1955.
(b) Temporary stay order was ob-

tained on 2-4-1955 and confirmed on

26-5-1955.
(¢) The compromise was reached on
11-3-1970.

(d) Yes. The stay order was vacated
and all proceedings in connection with
Arbitration were deemed null and void.
The contractor bhad to pay Rs.
3,24,206.51 by way of rent and dama-
ges. By a separate compromise, out
of court, it was inter alia agreed to
recover this amount in monthly instal-
ments of Rs. 10,500 and he was al-
lowed to run the Cinema up to 31-10-
1975 on payment of monthly rent of
Rs. 1935.25.

Location of New Heavy Machine
Building Plant

5584. SHRI RAM BHAGAT PAS-

WAN :
SHRI DHAMANKAR :

Will the Minister of HEAVY IN-
DUSTRY be pleased to state whether
the proposed location of the new
heavy machine building plant has
been decided and if so, the particulars
thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHR1I DALBIR SINGH):
No, Sir.

Allotment of Land to Manipuri
Refugees

5585. SHRI N. TOMBI SINGH:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state :

(a) whether Government are aware
that large number of refugees, now
settled in Manipur, are yet to receive
their land allotments in the newly re-
claimed areas of Manipur, particularly
in Khoidum Lamjao;

(b) if so, the reasons for the delay;

(¢) if already finalised the number
of refugees who have been allotted
agricultural land; and
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(d) whether Government are making
a thorough assessment of the refugee
problem in Manipur with particular re-
ference to their outstanding legitimate
grievances?

THE DEPUTY MINISTER IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI G. VEN-
KATSWAMY) : (2) 1o (d). The informa-
tion is being collected from the State
Government and will be laid on the
Table of the Sabha.

Arrangements for edncation of Jawans

5586, SHRI N. TOMBI SINGH:
Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have made
arrangements for the education of Ja-
wans while in active service;

(b) if so, the basic features of
arrangements;

the

(c) whether there are diplomas or
certificates equivalent to diplomas and
certificates issued by Indian Universi-
tie:.; and Secondary Education Board;
an

(d) if not, whether Government are
considering the introduction of ade-
quate academic facilities for the Ja-
wans and officers of the Indian Army?

THE MINISTER OF DEFENCE
(SHRI JAGJTVAN RAM): (a) and (b).
Jawans are imparted education while
on aclive service through instructors
provided by Army Education Corps.
Classes on Unit/ Formation levels are
organised as a part of education train-
ing. Funds are provided for the JCOs
and ORs in the Army, out of which,
text books, stationery and other teach-
ing aids are purchased.

(¢} and (d). The arrangements are
considered adequate. The following
diplomas/certificates are equivalent to
diplomas/certificates issued by Secon-
dary Board :—

Army Examination Civil Equivalents

(i) ArmySpecialGertihcate Matric
Educatior Examination

(ii) Army Higher Secondary Higher
Certihcate of Education Secondary
Examination.

Since the education is limited to
Higher Secondary, the question of
University certificates does not arise.
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Heavy Industries in North-Eastern
Areas In Private Sector

5587. SHRI N. TOMBI SINGH:
Will the Mimstry of HEAVY INDUS-
TRY be pleassd to state:

(a) whether some of the big indus-
trial houses have agreed to start Heavy
Industries in the north-eastern areas in
the private sector;

(b) if so, whether Government have
allowed them some eoncessions as a
gesture of encouragemen: to those who
are ready to help backward areas in
industrialisation; and

(¢) the names of industrial houses
which have so agreed and the types of
industries being started and their loca-
tions?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRi DALBIR SINGH):
(a) No schemes have vet been re-
ceived from the big industrial houses
to start Heavy Industries in the North-
Eastern arcas in the private sector.

(b) To promote industrial develop-
meni in the backward areas a number
of steps have been taken during the
Fourth Plan period. These include—

(i) concessional finance from the all-
India term lending financial institutions
to industrial units in selected districts;

(ii) investment subsidy to industries
in selected backward districts. From
1-3-73 the rate of subsidy granted for
setting up industrial units in these se-
lected backward districts has been in-
creased from 10% to 15% and the
ceiling of investment eligible for sub-
sidy raised from Rs. 50 lakhs to Rs.
1.00 crore; (i) The Central transport
subsidy scheme applicable to the North
Eastern Region as well as to Jammu
and Kashmir; this scheme has recent-
ly been extended to certain other areas
as well.

These concessions are available to
all entrepreneurs including those be-
longing to the larger industrial houses
for whom no further special conces-
sions have been as yet evolved.

(c) Does not arise.
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Development of Donimalai Deposit,
Mysore

5588. SHRI K. MALLANNA : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) whether the work relating to the
development of Donimalai Deposit
Mechanised in Mysore was undertaken
by the National Mineral Development
Corporation; and

(b) if so, the broad outlines thereof
and whether this mine has been mech-
anised?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
{a) and (b). A mechanised mine
with a rated capacity of four mil-
lion tonnes of run-of-mine ore per
annum, based on the Donimalai iron
ore deposits in Mysore State, is under
construction by the N.M.D.C. Ltd.
The mine is likely to be commissioned
during 1975-76. The product mix
yield from the mine operating at full
capacity would be about 1.6 million
tonnes of lump ore and about two mil-
lion tonnes of washed fines per annum.

Production of Bharat Heavy Plates and
Vessels Limited

5589. SHRI K. MALLANNA : Will
the Ministry of HEAVY INDUSTRY
be pleased to state:

(a) the salient features of the achie-
vement in production in Bharat Heavy
Plates and Vessels Limited, Visakha-
patnam during the year 1972-73 and
the targets fixed by Government; and

(b) the production target fixed for
the year 1973-74?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):
(a) During 1972-73 the produc-
tion of BHPV was 4,994 tonnes of
equipment valued at Rs. 461 lakhs as
against the target of 7,600 tonns of

equipment of the wvalue of Rs. 785
lakhs. Durin fg the previous year the
production of equipment was 2,045
tonnes valued at Rs. 190 lakhs. Spe-

cialised jobs, requiring a high degree of
precision, were executed for the Depart-
ment of Atomic Energy, Hindustan
Machine Tools and Fertiliser Corpora-
tion of India.
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(b) The production for year
1973-74 has been fixed at 13000 1on-
pes valued at Rs. 1,300 lakhs.

Production in Mimi Steel Plants
5590. SHRI1 K. MALLANNA :
SHRI K. M. MADHUKAR :

Will the Minister of STEEL AND
MINES be pleased to state the num-
ber of mini steel plants set up during
the last one and a half year and how
much of steel is being produced by
them?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):

During the period from January,
1972 to 30th June, 1973, thir-
teen industrial licences/letters of In-

tent were granted for establishing scrap
based electric furnances for the manu-
facture of steel ingots/billets. Besides,
48 electric furnance units have been
registered under the Liberalised Indus-
trial Licensing Policy by the lron and
Steel Controller, Calcutta.

Qut of the above, 14 units are re-
ported to have commenced production.
Total production by these units was
reported to be around 1.64 lakh ton-
nes during the period January, 1972
to March, 1973.

Pelletisation Plant in Mysore

5591, SHR!I K. MALLANNA : Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there was a proposal to
instal a pelletisation plant in the My-
sore region so that the millions of ton-
nes of ‘fines’ lying in dumps all over
that area could profitably be exported
abroad; and

(b) if so, the broad outlines thereof
and the reaction of Government there-
on?

THE DEPUTY MINISTER [N
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) Yes Sir. There is a proposal
for setting up a pelletisation plant
at Donimalai  in  Mysore  State
utilising the Iron Ore fines from the
Donimalai mines of Mationa! Mineral
Development Corporation.

(b) The scheme envisages production
of about two million tonnes of pellets
per annum. The propesal is under
ti:;onsideration of the Public Investment

oard.
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Appeal by Political Committee of U.N.
to make Indian Ocean Zone of

peace
5592. SHRI R. V. SWAMINA-
THAN :
SHRI P. M. MEHTA:
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether India has requested the
U.N. to take strong action and steps
to make the Indian Ocean a Zone ot
Peace,;

(b) whether recently a Political
Committee of the U.N. made an ap-
peal to the big powers in this regard
on the 24th November, 1973 and if
s0, the nature thereof; and

(c) what other steps India
U.N. to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) The 26th Session of
the U.N. General Assembly adopted
Resolution 2832 (XXVI) declaring the
Indian Ocean as a zone of peace. At
its 27th session, the G.A. adopted Re-
solution 2992 (XXVII) which set up a
15 member Ad hoc Committee on the
Indian Ocean. The 28th session of the
General Assembly adopted Resolution
3080 (XXVIIT) which urged all states
to accept the principies and objectives
contained in the Declaration of Indian
Ocean as a Zone of Peace (Resolution
2832 (XXVI) as a constructive contri-
bution to the sirengthening of regional
and international Security. It also re-
quested the Secretary General to pre-
pare a factual statement of the great
powers’ military presence in all its
aspects, in the Indian Ocean, and with
special reference to their naval deploy-
ments, conceived in the context of
great power rivalry.

wants

India has cosponsored and supported
all these resolutions and has taken an
active part_in the UN. on the sub-
ject.

) Yes Sir. On the 23rd of Nov-
ember, 1973 the First Committee of
the U.N., which deals with political
matters, adopted a Resolution on the
Declaration of the Indian Ocean as a
Zone of Peace which was subsequently
affirmed by the General Assembly as
Resolution 3080 (XXVIII). The reso-
lution urged all States and specially
the major powers to extend their co-
operation to the Ad hoc Committee in
the discharge of its functions.
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{¢) The Government is of the view
in that the resolutions adopted by the
U.N. General Assembly on this subject

provide a useful framework for future
action.

Army Officers of Andhra Pradesh
released from Service

5593. SHRI K. KODANDA RAMI
REDDY : Will the Minister of DE-
FENCE be pleased to state :

(a) the number of officers and others
in the army belonging to Andhra Pra-
desh released from service since the
last two years;

(b) the likely number to be released
this year; and

(c) whether any measures are being
contemplated to rehabilitate them after
their release from the Army?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b)

Number Number likely
released 1o be released
1971 1972 1973
1 Officers 21 11 35

II Others This information is not
readily available. It
will be -collected and
laid on the Table of the
House.

(c) Measures for rehabilitation of
the released officers and others have
been outlined in the Statement referred
to in the answer given in the
Sabha 10 Part (b) of Unstarred Ques-
tion No. 1734 on 2-8-1973 to which
attention is kindly invited. These mea-
sures are applicable to officers and
others released throughout the country,
including those belonging to Andhra
Pradesh.

Sainik Schools and Recruiting Centres
in Andhra Pradesh

5594. SHRI K. KODANDA RAMI
REDDY : Will the Minister of DE-
FENCE be pleased to state:

(a) the number of Sainik Schools
and Army recruiting centres in Andhra
Pradesh;

(b) whether there has been a demand
since long to increase them in order to
provide more opportunities for the
people of the State; and
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(¢) if so, the reaction of the Govern-
ment

THE MINISTER OF DEFENCE
{SHRI FAGJIVAN RAM): (a) Sainik
School—one at Korukonda

Army recruitin
<underabad an

centres—two at Se-

Guntur.

(b) and (c). Generally speaking, there
is need to expand the recruiting sys-
tem, so that people from all areas have
increased opportunities to join the
armed forces. Measures in this respect
are under consideration. Similarly, the
Sainik School Scheme is being review-
ed by a high-ievel Committee appoint-
ed by Government.

Labour trouble in Bharat Heavy Plates
and Vessels Limited, Vizag.

5595. SHRI K. KODANDA RAMI
REDDY : Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether there had been labour
trouble at the Bbarat Heavy Plates and
Vessels Limited at Vizag. recently;

(b) the reasons for the dispute; and

(c) the
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):
(a) Yes, Sir.

fb) A section of the employees start-
ed a stay-in-strike on 20th November,
1973 to express no-confidence in the
office-bearers of the recognised union
and seek additional facilities in the
canteen. They organised a general
strike on 22nd November, 1973 1o
press their demands for recognition by
the management of the ad hoc commit-
tee formed by them.

reaction of Government

(¢) The Regional Labour Commis-
sioner intervened in the dispute on
23rd November, 1973 and advised the
striking workers to call of their strike
and resume work as the strike was il-
legal and there was no industrial dis-
pute pending with the management.
The strike was called off on 27th Nov-
.ember, 1973 in response to an appeal
made by the management,
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Security arrangements at Government
of India Press, Minto Road, New

5596, SHRI VIKRAM MAHAJAN :
Will the Minister of DEFENCE be
pleased to state :

(a) whether he is aware that the
security at the Government of India

Press, Minto Road, New Delhi has
broken down;
(b) the number of times the top

secret military documents and books
were reporied as having been stolen;

(c) whether some years ago a lop
secret military book was stolen froin
the Jeint Cipher Bureau wing of the
Government of India Press, Minto
Road, New Delhi which was said to
have been soid to some foreign agent
for Rs. 3 lakhs;

(d) whether during the last Decem-
ber another top secret book was
found missing from the JCB section of
the Press; if so, whether the said book
has since been found and if not, the
action taken in the matter and whether
the matter is proposed to be handed
over to the CBI; and

(e) the steps proposed to be taken
to enforce tight security measures in
the Press?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM): (a) Ade-
quate security measures are in force at
the Press.

(b) While there have been a few
cases of loss, misplacement or destruc-
tion. without authority of documents,
no case of theft of documents, printed
or bound at the Press, has come to
light.

(c) The Government are not aware
of any such case.

(d) A confidential document was lost
due to negligence of a Foreman, but
in the interest of communication secu-
rity, the other copies were not distri-
buted to the users or brought into use.
The Foreman has been reverted to his
parent department and disciplinary ac-
tion advised against him.

(e) Security measures in the Press

- are constantly reviewed and wherever

necessary, tightened up. All steps
are taken to enforce tight security mea-
sures and ensure communication secu-

rity.
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Industrial Relations Bill
5597. SHRI VIKRAM MAHA-
JAN :

PROF. MADHU DANDA-
VATE:

Will the Minister of LABOUR be
leased to refer to the reply given to
{Instarred Question No. 3273 on the
16th August, 1973 regarding Industrial
Relations Bill and state:

(a) whther details regarding a com-
grehensive law on industrial relations
as since been worked out; and

(b) if so, the main features thereof
and if not, the further time likely to
be taken in this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI BALGOVIND VERMA) :
(a) and (b) These are being worked out.
The proposed Bill is intended to cover
matters relating to the machinery and
procedure for dispute settlement, recog-
nition of unions, trade unions law, etc.
Efforts are being made to introduce
the Bill as early as possible.

Rectification of shortcomings in H.E.C.,
Ranchi

5598. SHRI VIKRAM MAHAJAN :
Will the Minister of HEAVY INDUS-
TRY be plezsed to state the extent to
which the steps taken to rectify the
shortcomings i1n the Heavy Engineer-
el? t(;orpor;ﬁctrzn,fkatr:chi have proved

ective and the further ste roposed
to be taken in this regard? ps P

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):

With the steps already taken, pro-
duction in the Heavy Engineering
Corporation increased by 31% in

1971-72 as compared to that in 1970-
71 and further by 27% in 1972-73 as
compared to that in 1971-72. The
following steps are proposed to be
taken to improve production.

(a) effect improvement in production
planning and control;

_(b) develop manufacture of standar-
dised equipment for steel plants;

(¢) develoo multi-shift working on
some machines;

(d) extent progressively coverage of
the incentive scheme;

(e) improve the order book position
of the pany.
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Sale of H.M.T. Watches in Delhi

5599. SHRI VIKRAM MAHAIJAN :
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the total number of HMT war
ches supplied by the Delhi Office of
Hindustan Machine Tools to the public
during 1972 and upto 30th November,
1973 during 1973;

(b) the total number of staff in the
Watch Section of the HMT office, New
Delhi, their designations and the emu-
luments drawn by them at present;

(¢) whether the present work-load
justifies the existence of all these per-
sons; and

(d) the steps taken or proposed to
be taken to see that the public is not
refused watch while it is in stock and
the watch is not sold from the back
door?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRI DALBIR SINGH):
(a) The total number of watches
supplied by the Delhi Office by
Hindustan Machine Tools Limited to
the public during 1972 was 38,299.
During the year 1973, a total number
of 61,775 watches have been supplied
upto 30th November, 1973.

(b) The information is as under :

Designations Emoluments

Sales Officer F 1 Rs. 950 per month

Senior Clerks . 3 Ranging from Rs.
400/- Rs. 458 on
an average ace
cording to Senmi-
ority etc.

Clerks 2 Ranging from Rs.
301-Rs. 354 ac-
cording to Sse-
niority, rate of
increment etc.
Mechanic 2 Ranging from Rs.
425-Rs. 520 ac
cording to  sc-
nioritv, rate of
lnccement ete.,

(c) Yes, Sir.

(d) The watches are released to the
public on ‘first-come first-served’ basis
subject to availability. The demand of
HMT watches being higher than the
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present level of supply, the situation
may improve after s production

of watches is stepped up.
#h ravhw fafidy, W @ wf
w N
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Amendment of Industrial Disputes Act

5603. SHRI SAMAR GUHA : Will
the Minister of LABOUR be pleased to
refer the reply given to Unstarred Ques-
tion No. 1672 and 1673 dated the 22nd
November, 1973 regarding amendment
of Industrial Disputes Act and state :

(a) whether the matter is  pending
with Government for long;

(b) whe[her many memoranda and
representations have been made 1o
Government regarding the matter;

(c) if so, the reasons for delay in
finalising the matter;

(d) whether Government have ac-
cepted in principle that medical repre-
sentatives working in drug industries

DECEMBER 20, 1973

Written Answers - 116

and the employees in the Universities
should be declared as ‘Workmen’; and

(e) if so, the time-schedule for
ar&e_ﬁding the Industrial Disputes Act,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c) Consul-
tations involved in finalising proposals
takes time. The proposed legislation is,
however, expected to be ready shortly.

(d) The question of covering, among
others, medical and sales representa-
tives and the employees in the univer-
sities, etc., under the Industrial Dis-
putes Act, 1947, is under Government’s
consideration.

(e) Efforts are being made to bring
forward the proposed amendments to
the Industrial Disputes Act as early as
possible.

Admission in Defence Academies

5604. SHRI SAMAR GUHA : Wil
the Minister of DEFENCE be pleased
to state :

(a) the number of applicants for
admission in various Defence Acade-
mies during the years 1970, 1971 and

]

(b) the composition of the selection
committees for the purpose;

(c) the number of the candidates cal-
led for interviews during these years;
and

(d) the State-wise break-up of such
candidates interviewed and the number
finally selected?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a)

Year No. of
applications

1970 . " . 51,892

1971 . . 49,952

1972 . . . 33,321

(b) The written examinations for
entry into the Defence Academies are
conducted by the Union Public Service
Commissicn.  Interviews of candidates
who are successful in the written exa-
minations are donme by established Ser-
vices Selection Boards which consist of
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a President, Group Testing Officers,

Interviewing rs, Psychologists and
Technical Officers.

Year No. el
candidates
called for
interviews

1970 32,371
1971 29,578
1972 32,895

(d) State-wise break-up of the candi-
dates interviewed and finally selected is
not maintained and the time and la-
bour involved in working out this
break-up, over this three year period
will not be commensurate with the
results achieved.

The total number of candidates in-
terviewed during each of these three
years is not readily available. These
figures will be collected and laid on the
Table of the House. The total num-
bers of those finally selected are, how-
ever, given below :—

Year No.iinally
sclected
1970 . 1568
1971 . . 1953
41972 . 1806

Recruitment of Commissioned Officers
in Armed Forces

5605. SHRI SAMAR GUHA: Wil
the Minister of DEFENCE be pleased
to state :

(a) the number of officers who re-
ceived commission in Army, Navy and
Air Force during the years 1970, 1971
aug 1972 and their State-wise break-up;
an

(b) the number of applicants and se-
lected candidates for the ts of en-
gineers and medical officers in the
Army, Navy and Air Force during the
years 1970-73 and their State-wise
break-up?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) and (b)
a;&mnt is lﬂd L?g the ’gebleNo: Lr_h.'i~
6084/93] . See N
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Employees in H.M.T. Limited

5606. SHRI RAMACHANDRAN
KADANNAPPALLI :

SHRI K. P. UNNIKRISH-
NAN ;

.

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) the total number of employees in
the Hindustan Machine Tools, Limited
and their category-wise break-up as
direct workmen, indirect workmen and
management personnel including super-
visors; and

(b) the pay scales of the respective
categories of employees together with
the qualifications prescribed for each
post?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI DALBIR SINGH): (a) and
(b) The information in this respect is
being collected and will be laid on the
Table of the House.

g fafar, @ (Asw s@w) @
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Non-payment of workers dues by Hin-
dnstan Motors as per tripartite agree-
mem

5608, SHRI BANAMALI PAT-
NAIK : Will the Minister of LABOUR
be pleased to state :

(a) whether the workers of Hin-
dustan Motors factory at Uttarpara,
15 K.M. from Calcutta, ransacked the
Administrative Offices and burnt seve-
ral cars in protest against the non-pay-
ment of arrears as per the tripartite
agreement in June;

(b) if so, the reasons for non-pay-
ment of the arrears; and

(c) the steps taken or proposed to
be taken to get the workers their dues
according to the agreement and to
avoid such trouble in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): 1a) to (c) The
matter falls essentially in the State
sphere. According to available informa-
tion, an agreement regarding payment
of arrears was arrived at the interven-
tion of the Labour Minister, Govern-
ment of West Bengal, following which
arrears due to the workers are reported
to have been paid.

Implementation of Delhi Agreement
between India and Pakistan

5609. SHRI BANAMALI PAT-
NAIK :
SHRI P. G. MAVALAN-
KAR:

Will the Minister of DEFENCE be
pleased to state : )

(2) the progress made in the repa-
triation of Pakistani Prisoners of War
and civilians to Pakistan;

(b) the number of persons still in
the country; and

(c) the time by which repatriation
work is likely to be completed with
expenditure involved and the manoner
in which it is to be met?

THE MINISTER OF DEFENCE
(SHRI JAGAJIVAN RAM): (a) 25,438
Pakistani Prisoners of War and 11,886
Civilian under Protective Custody have
11’335' repatriated till 12th December
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(b) 49,690 Pakistani Prisoners of
War and 5,056 Civilians under Protec-
tive Custody are still held with us.

(c) According to Delhi Agreement,
no time limit has been set to complete
the repatriation of the Pakistam Pri-
soners of War from India. pro-
gress of repatriation will depend on
the simultaneity of repatriation of Ben-
galis from Pakistan to Bangladesh and
of non-Bengalis from Bangladesh to
Pakistan. However, it appears that at
the present rate of repatnation the pro-
cess is likely to be completed in a
6 months.

No separate statistics of expenditure
incurred on repatriation are being
maintained. Under the Geneva Con-
vention, the cost of repatriation is to
be borne by the Detaiming Power upto
its frontiers.

Dropping of Proposals for Public Sec-
tor Plant for manufacture of Cars
5610. SHRI BANAMALI PAl-

NAIK : Will the Minister of HEAVY

INDUSTRY be pleased to state ;

(a) whether the proposal to sct up a
public sector plant for the manufac-
ture of 50,000 passenger cars with
foreign collaboration has been dropped;

(b) if so, the reasons therefor; and

(c) the manner in which the increas-
ing demands are proposed to be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): 4a) to (c)
Though Planning Commission has not
yet specifically n:gatived the proposal
for manufacture pasenger cars in
public sector, it has fAxed the
order of demand by
60,000 wvehicles a vear.
of demand could be met- by margi-
nal expansion of existing ‘plant
and if a fraction of capacilv under
letter of intent materialises. No sche-
me for manufacture of passenger cars
in public sector has been included in
the proposals of the Ministry of Heavy
Industry approved by the Planning
Commission. The reason is the need
to concentrate resources on
sectors.

aeq wdw & afqs geaar
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U. N. Plenipotentiary Conference on
the Law of the Sea

5614. SHRI JAGANNATH MISH-
RA : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

_(a) whether Government have parti-
cipated in U.N. Plenipotentiary Confe-
rence of Law of the Sea held this year
and have placed India's viewpoint on
the outer limits of territorial sea and
the establishment of an exclusive eco-
nomic zone ; and

(b) if so, the main features thereof
and the reaction of the U.N. Body
thereon? S |

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) India participated in the
first session of the United Nations
Plenipotentiary Conference on the Law
of the Sea held in New York from
December 13-14, 1973, This session was
exclusively devoled to deal with mat-
ters relating to the organisation of the
Conference, including the election of
officers and adoption of the rules of
procedure of the Conference. The subs-
tantive session of the Conference will
be held at Caracas (Venezuela) from
June 20 to August 29, 1974. India’s
views on the outer limits of territorial
sea and the establishment of exclusive
economic zone will be put forward at
that session.

(b) Does not arise.

H.M.T. Report on Lamp smoking
machinery and Lamp Plants

5615. SHPT JAGANNATH MISH-
RA : Will the Minister of HEAVY
INDUSTRY be pleased to state :

(a) whether Government have re-

ved the Report of HM.T. in regard
to their proposal to set up lamp smok-
ing machinery and Lamp Plants;
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Eib} if so, the broad outlines thereof;
an

(c) the decision taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (¢)
Yes, Sir. Project  envisages
investment of Rs. 916.00 Ilakhs
and manufacture of 8 Lamp Makin
Machines and 20 million numbers of
GLS Lamps of various wastages per
annum besides glass and metal com
nents for the latter. Investment decision
is likely to be taken shortly.

Books written by Ex-Generals, Ex-
Soldiers, Ex-Diplomats Re: Defence
Matters

5616. SHRI JAGANNATH MISH-
RA : Will the Minister of DEFENCE
be pleased to state:

(a) the number of books written by
ex-Generals, Ex-soldiers or ex-diplo-
mats, high-lighting the defence matters
during the last three years;

(b} whether all these books have
been examined by Government from
the poiny of view of any secret infor-
mation being published in these books;
and

(c) if so, whether any objectionable
matter has been found in these books
and if so, the nature thereof and the
action taken by Government in the
matter?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to ().
Since retired personnel of armed
forces are not required ‘o  obtain
permission for publishing any book,
it is not possible to indicate
precisely the number of books written
by ex-generals or ex-soldiers on defence
matters during the last three years.
Some of the books which have, how-

ever, come to notice, are mentioned
below :
1. Lt.Gen. B.M.Kaul. Confrontation with
Pakistan.
2. Maj. Gen.D.K.Palit, The  Lightening
Vr. C. (Retd.). Camlpa.ign i
The Indo-Pakistan
War, 1971.
3. Maj. Gen. Hira Lall  Nehru's Emissary to
Atal. Kashmir  (Oct.
1947).

No objectionable matter in the above
books has come to the notice of Gov-
ernment. No books of this nature have
been lished, during this period, by
ex-dip! ta
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5617. SHRI Y. ESWARA REDDY:
Will the Minister of LABOUR be pleas-
ed to state:

(zi) whether Railway Establishmen's
and Workshops have been exempted
from the eperation of the Employees
Provident Funds Act 1952; if so, since
when and on whag condmoms

(b) whether daily-rated workers on
the Railways are eligible for Provident
Fund and Pensionary benefits under the
Railway Rufes; and

(c) if not, whether any action has
been taken to ensure that these workers
are covered by the provisions of the
Employees Provident Funds Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Yes.
The  departmentally rum establish-
ments under the comirol of the
Ministry of Railway have been granted
excmpﬂon umder section 17(1)}b) of the
Employees Provident Funds and' Family
Pemsion Fumd Act, 1952 with effect
from 12-3-70. A statement showing the
conditions, subjeet to which the sa:id
exemption was granted, is enclosed.

(b) and (c) Daily rated casual wor-
kers, other than those employed in pro-
iects on Railways, are treated as tem-
porary on completion of six months'
contimuous service when they become
eligible for providest fund benefits,
under railway rules, ].Lke other tempo-
rary railway anq)lnyem. owever, casual
labour empibyed v projects on the
Bailw?:ys are not eligible £orth:nch bene;

ts. Conditions gowverning grant o
exemption to ﬂi Railway establish-
ments ensure the payment of retire-
ment benefit in the nature of provident
fund, gratuity or pension at lesst equi-
valent to the amount payable under the
Employees Provident Fund Scheme,
1952, if such: employees had joined
that Scheme.

Statement
1. The err‘ngloyer shall submit such
returns to Regional Provident

Fund Commissioner as the Central
Government may, from time fo time,
prescribe.

2. The employer shall furnish to
each employee an annual statement
of account or Pass Book.

— B L55/73
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3. All expenses involved in the
administration of the fund including
the maintenance of accounts, submis-
sion of accounts and returns, transfer
of accumulations, payment of inspec-
tion charges etc., shall be borne by
the employer.

4. Where an employee who is al-
ready member of the Employees’
Provident Fund (Statutory Fund) or
the Provideny Fund of another ex-
empted establishment is employed in
his establishment, the employer shall
immediately enroll him as- a member
of the Fund of the establishment,
and accept the past wcmulauons in
respect of such employee and credit

to his accouant.

5. The employer shall entrance the
rate of Provident Fund contribution
appropriately if the rate of Provident
PEmd contributions fer the class of
establishments in which his establish-
ment falls is enhanced under the
Employees” Provident Funds Act,
1952 so that the benefits under the
Provident Fund Scheme of the estab-
Jishment shall not become less favour-
at’: than the bepefit provided under
the Employees' Prevident Funds Act,
1952

6. Nomﬂ:standin

tained in the P‘ron ent d

of the establishment if the amou.nt
payable to any member, upon his
ceasing to be an employee of the
establishment or tramsferable on his
transfer to any other establishment
by way of employer’s and employees’
contributions plus interest thereon
tallen together with the amounat, if
any, payable under the Gratuwity or
Pension Rules, be Iess than the
amount that would be payable as
employer’s and loyees” contribu-
tions plus interest thereon, if he were
a member of the Provident Fund
under the Em " Provident
Funds Scheme, 1952, the employer
shall pay the difference to the mem-
ber as compensation or special con-
tribution.

7. No amendment of the rules of
the provident fund shall be made
without the previous approval of the
Central Provident Fund Commis-
sioper, where any amendment is
likely to affect adversely the interests
of the employees, the Central Provi-
dent Fund Commissioner shall, be-
fore giving his approval, give a rea-
sonable opportunity to the employees
to explain their point of view.
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ES.I Scheme in Railway
ments

5618. SHRI Y. ESWARA REDDY :
Will the Minister of LABOUR be
pleased to state:

{a) whether Railway establishments
have been exempted from the operation
of Employees State Insurance Act as

r notification issued on the 12th June,

954;

(b) if so, whether the exemption has
been renewed from year to year upto
the date; and

(c) if- not, whether any action has
been taken to enforce the provisions of
the Act in the Railway establishments
and factories covering all the workers
including temporary’ and casual wor-
kers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The emplo-
yees' State Insurance Corporation have
furnished the following information :

(a) The factories and establishments
under the control of the Ministry of
Railways were granted exemption under
section 90 of the Employees' State In-
surance Act, 1948 in June, 1954. The
exemption still continues to be in force.

(b) and (¢) Do not arise.

Establish-

Exempted Induostrial Establishment
onder Railways u/s 14 of Industrial
Employment (Sﬁr’:ﬂng Onrders) Act,

5619. SHR1 Y. ESWARA REDDY:
Will the Minister of | LABOUR be
pleased to state :

(ay whether exemption has been
gran'ed to the industrial establishments
under the Railways under Section 14
of the Industrial Employment (Standing
Orders) Act, 1946;

(b) whether he is aware that the
statutory benefits and safeguards affor-
ded to the industrial workers under the
said Act are denied to the daily-rated
and other casual labour or with tempo-
rary status, employed in the Railways
establishments ; and

(c) if so, the steps taken to ensure
that these workers are afforded the
benefits of the said Act?

THE DEPUTY MINISTER IN THE
AMINISTRY OF LABOUR (SHRI
BALGOVINDA VERMA): (a) Yes,
Sir.
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(b) and (c) In order to ensure that
casual labour also gets the benefits
under Industrial Employment (Standing
Orders) Act, 1946, the Ministry of
Labour have circulated Model Standing
Orders for casual labour in Central
Government undertakings to all the
employing Ministries for adoption.

Gratuity Fund for Workers

5620. SHRI P. G. MAVALAN-
KAR: Will the Minister of LABOUR
be pleased to state :

(a) whether Government propose [0
establish Gratuity Fund for the wor-
kers; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b)
The question of setting up a
Central gratuity Fund was considered
inter alia at the 24th Session of Labour
Ministers' Conference held on 24th
November, 1973. As recommended by
the Conference a Committee of Experts
has been set up to examine the matter
and to recommend a suitable scheme
for the purpose in view.

Dissatisfaction amongst Armed Forces
Personnel on m;n Pay Commission
eport

5621. SHRI P. G. MAVALAN-
KAR : Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware
that Officers a; various levels in the
Armed Forces are dissatisfied about the
inadequate provisions mentioned in the
Third Pay Commission Report; and

() if so,
thereto?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM): (a) and
(b). The Chiefs of Staff have re-
presented that some of the recom-
mendations of the Third  Payv
Commission relating to the pay and
allowances and non-effective benefits of
personnel of the Armed Forces are not
satisfactory. They have pointed out cer-
tain anomalies and disparities in these
recommendations for rectification. The
suggestions made by the Chiefs of Staff
are being considered and decisions are
expected to be taken shortly.

Government's response
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‘Work done by Indian Delegation at

U. N. General Assembly Session in
November-December, 1973

5622, SHRI P. G. MAVALAN-
Kan: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

1a) the concrete work done by the
Indian Delegation at the United Nations
General Assembly Session during Nov-
ember and December, 1973;

(b) whether India urged at the U. N.
for sanutions against Rhodesia; and

‘c) it so, the points and suggestions
offered in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The Indian delegation
pizyed an impoitant role in *he discus-
sions on various important issues on the
agenda e.g. Declaration of the Indian
Oceun as a Zone of Peace, Disarma-
ment, Law of the Sea, aggression against
the newly independent State of Guinea
Bissau by Portugal, questions relating
to ecomomic and social development,
human rights, decolonisation and apar-
theid. India also cosponsored draft reso-
lutions for the admission of the two
German States and Bahamas to the
Tnited Nations. Indian delegates made
a number of statements in the various
commitiees and contribnted to the
adoption of meaningful decisions by
the Aseembly.

(b) Yes, Sir.

(¢) The policy of the Government of
India in regard to this question has
‘been to work in close concert with the
African countries at the United Nations.
India has supported, and in many cases
cosponsored, resolutions to enforce
sanctions against Southern Rhodesia.
India will continue to explore all pos-
sible ways, in cooperation with the
African countries at the U.N., towards
more effective steps to enforce sanc-
tions against Southern Rhodesia.

Movement of Coal from Pit Heads

5623. SHRI P. G. MAVALAN-
KAR: Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether Government have formu-
lated the principles and rules of the
-establishment of a co-ordinating agency
for movement of coal from pit heads
various places in the country; and

(b) if so, the main features thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). On the recommendation of the
High Level Standing Commiltee set up
under the Chairmanship of Deputy
Minister (Mines) to look into the pro-
blems of coal transportation and distri-
bution, a Joint Cell has been set up in
Calcutta with representatives of the
Railways and coal producing agencies
with the following main objects :—

(i) To co-ordinate the requirements
of various consumers and properly
link them to the different collieries
taking into account the raisings, the
rail capacity for their movement,

on availability etc. to ensure equi-
table distribution of the available
coal according to priority.

(ii) To devise ways and means for
expeditions clearance of available
stocks of coal at different collieries,
expeditions handling of wagons by
collieries and compliance of loading
programmes.

Shops challaned for non-observance of
working hours in Delhi

5624. SHRI SHASHI BHUSHAN :

SHRI SUKHDEO PRASAD
VERMA :

Will the Minister of LABOUR be
pleased to state :

(a) the number of shops challaned
in Delhi and New Delhi during the six
months ending the 30th November,
1973 for not observing the opening and
closing hours fixed by the Administra-
tion;

(b) the particular areags where the
maximum number of challans were
made; and

(c) the action taken against the off-
enders?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) : (a) About
8600 in pumber

(b) Sahadara, Subzimandi, Sadar

Bazar, Chandni Chowk, Jama Masijid,
LN.A. Market, Bhogal, Lajpat Rai Mar-
ket, Bengali Market and Sarojini Nagar
areas. -

(c) Prosecutions have been filed
against all the violators of the provi-
sions of the Delhi Shops and Establish-
ments Act.
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Wiaiting List for allotment of Scooters
to Government Employees

5625. SHRI SHASHI BHUSHAN:
Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(a) whether the various categories of
officers on the Waiting Lists of the
Central Government of ailotment of
Scooters have been re-fixed according
to the new pay scales as accepted and
implemented by Government on_the
recommendations of the Third pay Com-
scales?

(b) if so, the particulars thereof and
if not, when such a decision is likely
to be made; and

(c) whether the applications for the
next allotment year of 1974 would be
entertained according the new pay
scales?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) : (a) to
(c): The details are being worked out
and necessary instructions in this regard
will be issued before 31st December,
1973.

Stac of Fon Ore for export at
mg\'haﬂqdmmht

5626. SHRI V. MAYAVAN :
SHRI P. M. MEHTA :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether stacking of iron ore for
export as become a major problem at
Visakhapatnam Port as per Press re-
ports in a Local Daily; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a)
No, Sir.

(b) Does not arise.

South Central Rallway’s Plan to Boost
Iron ore export

5627, SHRI V., MAYAVAN :
SHRI P. M. MEHTA :

Will the Minister of STEEL AND
MINES be pleased to state :

{a) whether the South Central Rail-
way are ready with a plan o boost
export of iron ore from the Hospet-
Bellary mineral belt; and

(bY if so, the main featurcs thereot
and the action taken thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : i(a)
and (b). The tarzet of the esimated
rail movement of iron ore for export
from Bellary-Hospet sector by the end
of the Fifth Plan has been fixed by the
Planning Commission as under :—

Port Quanity
in mi lion

toLnes
Madras X B & a0
Marmugao 5 . 5 G-5
Karwar E : Q-7

The movement to Madras falls on the
Southern Railway while to Marmugao
and Karwar it falls on the South-Cen-
tral Railway.

While the movement to Marmugao
and minor ports would remain at the
present level, the traffic to Madras
would progressively increase to 5 mil-
lion tonnes by the end of the Fifth
Plan. The Railways have already san-
ctioned necessarv lme capacity works
on Hospet-Madras route to handle the
anticipated increase in iron ore traffic
for export via Madras pertt.

Implementation of recommenedations of
Report on Natiomal Wage Policy

5628. SHRI NAWAL KISHORE
SINHA :

SHRI JYOTIRMOY BOSU:

Will the Minister of LABOUR be
pleased to state :

(a) whether the recommendations
given in the Report on National Wage
Policy prepared by an expert body
have since been considered; and

(b) if so, the main recommendations
which have been accepted for imple-
mentation and when they would be im-
plemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR  (SHRI
BALGOVIND VERMA): (a) and (b)
It has been decided for the present
to implement the Committee’s recom-
mendation for the setting up a Wage
Call in the Ministry of Labour; neces-
sary action in respect of which is being
processed.

Setting up of Defence Units im the
Country

5629, SHRI NAWAL KISHORE
SINHA : Will the Minister of DEF-
FENCE be pleased to refer to the reply
given to Unstarred Question No. 3207
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on the 16th August, 1973 regarding set-
ting up of Defence Units in the coun-
try and state :

(a) whether a final decision has since
been taken regarding setting up new
projects, namelv the indigenous manu-
facture of Armoured Personnel Car-
riers and other Light Armoured Vehi-
cles and the special Steel Projects; and

(b) if so, the particulars thereof, the
location of the proposed factories and
when the production is likely to com-
mence there?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : {a) and
(b) The project for indigenous manufac-
ture of Armoured Personnel i
and other Light Armoured Vehicle is
under active considetation of the Gov-
ernment. The Special Steel Project will
be located at Kanpur. Its estimates are
under review.

Seven-day Week

5630. SHRI NAWAL KISHORE
SINHA : 7ill  the  Minister of
LABOUR be pleased to refer to the
reply given to Starred Question No. 337
on the 16th August, 1973 and state :

(a) whether the precise outlines of
the proposal regarding the seven-day
week have since been wotked out; and

r,[b] if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
E_ALGOVIND VERMA) : (a) No,
1T.

{b) Does not arise.

Action on recommendations made in
first and second comference on safety
in Mines

5631. SHRI NAVAL KISHORE
SINHA: Will the Minister of LABOUR
be pleased to refer to the reply given
to Unstarred Question No. 3365 on the
16th August, 1973 and state whether
the information regarding the action
taken so far or proposed to be taken
on the recommendations made in the
Ist and 2nd Conference on Safety in
Mines has since been collected?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) : Ioforma-
tion regarding the action taken so far
or proposed to be taken on the recom-
mendations of the First and Second
Conference on Safety in Mines has
since been collected and will be laid
on the Table of the Sabha shortly.

Non-graduate Employees of Joint
Cipher Burean

5632. SHRI R, K. SINHA : Will
the Minister of DEFENCE be pleased
to refer to the reply given to the Un-
starred Question No. 2741 on the Sth
August, 1973 regarding the Non-Gra-
duate employees of Joint Cipher Bu-
rean and state:

(a) the justification for debarring
Under-Graduates from promotion to
Class II and 1 posts;

(b) whether the provisions of the
Recruitment Rules in the Joint Cipher
Bureau have since been reviewed; and

(c) if so, the nature of decisions
taken and the steps taken to give pro-
motion te under-graduates from (Rass
HI te Class IT Posis?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK) : (a) A Degree was pres-
cribed as the minimum essential qua-
lification for purposes of promotion to
Class II posts and above in the Joint
Cipher Bureau, having regard to the
duties of posts.

(b) and (c) The Recruitment Rules
for posts in the Joint Cipher Bureau
are at present under review.

Expeditious Settlement of Industrial
Disputes

5633. SHRI R. K. SINHA : Will the
Minister of LABOUR be pleased to re-
fer to the reply given to Unstarred
Question No. 3241 on the 16th August.
1973 regarding expeditious settlernent
of industrial disputes and state :

(a) whether the required information
has since been collected ; and

(b) if so, the particulars thereof and
if not, the further time likely to be
taken in collecting the required infor-
mation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : (a) and (b) The
requisite information in respect of As-
surance given in reply to Lok Sabha
Unstarred Question No. 3241 on the
16th August 1973 is still awaited from
some of the State Governments and the
matter is being pursued vigorously. The
information will be laid on the Table
of the House as early as possible.

Location of Deposits of Mica, Nickel,
etc. in U, P.

5634, SHRI R. K. SINHA : Wili
the Minister of STEEL AND MINES
be pleased to state :

(a) whether large deposits of mica,
nickel, copper iron ore, bauxite, mar-
ble, lime stone, dolomite and other
minerals have been located in various
parts of Uttar Pradesh;

(b) if so, the
and

particulars thereof;

{c) the steps :aken to exploit the

same?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b) As a result of investigations carried
out by the Geological Survey of India,
a number of mineral deposits were lo-
cated in different parts of Uttar Pra-
desh. The reserved estimated for the
major minerai deposits are as follows :

Reserves Grade/Quality

Mineral
(In million
tonnes)
Limestone 479-00 Flux & Cement
grade.
Dolomite 16-00 Fluxgrade.
Coal 250-00 Inferior  quality
with more than
287, ash.
it 33-00 With 38)% to45%
SEMRSEES magnesiapand 0-3
to 5-789% lime,
Phosphates 18-00 With 15 to 23@
phosphorus pen-
toxide.
Andalusite 14-30
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Reserves Grade/Quality!
Mineral {In million
tonnes)
Gypsum 0-20
Steatite " 1-90
Fireclay 3-00
Pyrophyllite & 5450
diaspore
Bauxite 222 With 4+ to

"|(Measured  61-51% Alumina
category) 2-26 te 2:36%
Silica.

Besides, extensive deposits of silica
sand, sizeable deposits of marble, small
deposits of low grade iron ore and oc-
currences of lead zinc and copper mi-
neralisation were also located. No
deposit of mica and nickel has so far
been identified. The Government of

‘Uttar Pradesh is alsg carrying out in-

vestigation by drilling etc. for copper
in the State with ‘he assistance of Uni-
ted Nations Development Programme.

(c) The minerals, at present being
exploited, include phosphorite, bauxite,
pyrophyllite, diaspore, limestone, dolo-
mite, steatite and silica sand. Besides,
censtruction of a Dead Burnt Magne-
site Plant in a Joint venture in under
way. In the Uttar Pradesh sector of
the Singrauli coal field, detailed drilling
has been taken up by the National Coal
Development Corporation Ltd. for open-
ing up new mines during the 5th Plan.

Deputy General Manager, Rourkela
Steel Plant

5635. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether the Deputy General
Manager, Rourkela Steel Plant, who is
an LA.S., from Orissa Cadre is going
to be reverted to Orissa Government;

(b) what was the tenure of his peri-
od in Hindustan Steel Limited and when
would it have expired ;

(c) the reasons for his going back;
and

(d) whether Government are aware
that there is tension now at Rourkela
on this issue?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) An
L.A.S. Officer of the Orissa Cadre who
had been appointed as Deputy General
Manager in the Rourkela Steel Plang in
April, 1973, reverted to the State Gov-
ernment in November, 1973.

(b) His deputgtion bad been appro-

ved for a maximum period of two
years.
(¢) He was reverted to the State

Government at his own request.
(d) No, Sir.

Loss to Rourkela Steel Plant during

1972-73
5636, SHRI SHYAM SUNDER
MOHPATRA : Will the Minister of

STEEL AND MINES be pleased to
state whether there has been a loss in
Rourkela Steel Plant in 1972-73 and if
50, the extent thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : No,
Sir. There was net profit of Rs, 1.186
crores in the Rourkela Steel Plant du-
ring 1972-73.

Closare of Saw Mills in Orissa

5637. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
LABOUR be pleased to state:

(a) whether the Orissa Forest Deve-
lopment Corporation, Government of
Orissa has closed down two of their
Saw Mills at Cuttack and are going to
sell them to Private Sector throwing to
upemployment a few hundred workers;
and

(b) if so, the steps proposed to be
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b)
The matter falls essentially in the State
Sphere. There were some representa-
tions regarding this to the Union La-
bour Minister which were brought to
the attention of the State authorities.
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5638. ®i gEAE< %oFa : Tl
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() =i =32 F E F ART
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Meodemnisation of Dabhol Port

5643. PROF. MADHU DANDA-
VATE: Will the Minister of DEFENCE
be pleased to state :

(a) whether Government propose to
consider the proposal to develop and
modernise the Dabhol Port in Mahara-
shtra from Defence considerations;

(b) whether Government have ascer-
tained the expert opinion on this sub-
ject from the point of view of the de-
fence; and

() if so, what are the recommenda-
ticns of experis?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a) No,
Sir.  There is no requirement io use
Dabhol for Defence purposes.

(b) No, Sir,
(¢} Does not arise.

Cornunissioning  of Steel Plants  in
Andhra Pradesh and West Bengal

5644, SHRI RAIDEO SINGH : Will
the Minister of STEEL AND MINES
‘be pleased to s:ate :

{a) whether two mini-sieel plants in
the private sector one at Nasharam in
Andhra Pradesh and the other at Bandel
in West Bengal with installed capacity
of 1B,000 tonnes and 27.000 tonnes res-
pectively will be commissioned next
year;

(b) whether there is any shift in
Governmen; policy in allowing steel
plants in private sector; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Presumably the reference is to be pro-
posal of M/s Multi Steels India Limi-
ted and of M/s Pench Steels 1o sey vp
scrap based electric furnace units at
Nasharam (Andhra Pradesh) and Ban-
del (West Bengal) respectively.  The
West Bengal unit is registered with
the Iron and Steel Controller under
the Liberalised Industrial Licensing
Policv for a claimed annual capacity of
27.000 tonnes and is likelv to be com-
missioned in 1974, The proposal of
M/s Pench Steels has not ye; been ii-
censed by Government.
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(b) and (¢} In view of the shor-
tage of terrous scrap, and electric po-
wer in serveral States, Government have
decided to regulate the growth of this
industry in kecping with the availability
of essential inputs. Accordingly, orders
were 1ssued on 31-10-1973, excluding
the establishment of scrap based electric
furnace units for the manufacture  of
steel, from the purview of the Libera-
lised Industrial Licensing Policy. Indus-
trial licences would, therefore, be neces-
sarv for seiting up new units and ap-
plications would be considered with re-
ference to the awvailability of essential
inputs.

Lime stonc in Manipor State

5645, SHRI RAJDEO SINGH : Wil
the Minister of STEEL AND MINES

be pleased to state

(a) whether Lime Stone reserves of
over 4.6 million tonnes have been loca-
ied at Ukhrul besides other reserves of
1.8 million tonnes ai Hung Dung of
North and South (bothy Mova and
Khaggoi areas in Manipur State;

(b) whether, along with these new
finds of Lime-stone and previous known
reserve, we are 2nywhere near self-
sufficiency as regards its industrial uu-
lity; and

(c) if so. the main features of the
position?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEWV PRASAD) : (a)
Yes, Sir.

(b} and (c) Usability of the margi-
nal Cement grade Limesione needs fur-
ther cxamination. However, the esnt-
mated reserve of Limesiore may sus-
tain a Cement Plant of 300 tonnes per
day capacity. The Manipur Govern-
ment is examining the feas:hility of seit-
ing up a Cement Factery in the Siate.

Hindustan Steel in Export Market

5646, SHRI RAJDEO SINGH : Will
the Minister of STEEL AND MINVES

be pleased to state :

(a) whether Hindusian Steel which
entered the export marke: in 1955 with
a few items has now exiended its ex-
port aclivities to over more than 40
countries in six continents in the face
of steel international competition and
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th) whether Hindustan Steel won the
National Award for export performance
for two consecutive years as the largest
single Indian exporter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
W(I’SHR;‘ SUBODH HANSDA) : (a)

es, Sir.

(b) Hindustan Steel Limited received
National Awards for outstanding export
performance for periods relating to
Ocﬁnb;:r, 1965 to March, 1968 and
1263569,

Spoage Iron Plant

5647. SHRI P. R. SHENOY : Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is any proposal to
establish sponge iron plant in private
sector with or without foreign collabo-
ration; and

(b) if so, the salient features of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). There are two proposals from ihe
private sector for establishing sponge
iren plants, of an annual capaciiv of
300,000 tonnes of sponge iron each, by
employing the solid reductant process.
Both the proposals envisage the possi-

bility of exporting sponge iron. These
proposals are being examined.
Representatior  from Railway Staff

Signallers to treat them at par with
Telegraph Signallers in P&T ..

5648. SHRI P. R. SHENOY : Will
the Minister of LABOUR be pleased
lo state:

(a) whether he has received any re-
presentation on behalf of Railway Tele-
graph signallers to treat them ap par
with the P & T iclegraph signallers in
toto while implementing the report of
the Third Pay Commission; and

(b) the
thereto?

reaation of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) : (a) Yes.

(hy The Third Pay Commission in
parz 116 of their Report came to the
conclusion that there was no case for
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parity between the P&T Telegraphists
and Railway Signallers. In pursuance
of Government’s decision to broadly ac-
cept the Pay Commission’s recommen-
dations in regard io pay scales for Class
II, III and IV staff, the revised scales
of pay recommended for Railway Tele-
graph Signallers have been uaccepted
and notified. The question of improving
the “pie-money” rate is, however, un-
der examination.

Hospitals under Defence establishments

5649. SHRI SHIV SHANKER PRA-
SAD YADAV : Will the Minister of
DEFENCE be pleased to state:

(a) how manv Hospitals are there in
the Defence Establishment where Food-

stuffs, water chemical and blood bio-
chemicals analysis are done such as
Wheat flour, Besan, Suzi, Maida, Dal-
mot, Petha, Bread, Cuke, Jalebi,
Resgulla, Puri, Samosa, Chocklate,
Pera, Barfi, lce-cream, Gulebjamun,
Dalda, ©Oil, Ghee, Laddoo, Rice,

Pulse, Golmarich, Haldi, prepaied food,

fruits, tea, coffee, truit juice, Balu-
shahi, Rewari grain, biscuits, aerated
water, soda water, vanaspali, drink-
ing water, blood sugar, serum trans-
minase, liver function test, sodium,
pottasium, Calcium, urea clearotent,
cholestrol;

(b) whether the L/NK. Naik, Ha-
valdar, Havildar Major, Subedar, Cap-
tain Laboratory Assistant, Laboratory
technician, Assistant Chemist, Bio-che-
mist, and Pa‘hologist are compeient (o
conduct indendently the Finei Exa-
mination/analysis of items mentioned in
(a) above as laid down under Medical
Council Act, and Prevention of Food
Adulteration Rules; and

(c) whether training is given in
Laboratory Technical Remustering cour-
se in matters mentioned in part (a)
above in Poona Armed Forces Medical
College?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) Ana-
lysis of foodstuffs is not done in hospi-
tals; centrally purchased items of food-
stuffs are tested in six Composite Food
Laboratories and four food Inspection
Units. However, biochemical examina-
tion is carried out in all Armed Forces
Hospitals.

(b) All the non-medical personnel
engaged in the analysis of foodstuffs
and all the medical personnel engaged
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in bio-chemical examination, are com-
petent to perform their respective func-
tions.

(¢) The scientific staff engaged in the

analysis of foodstuffs is trained in the
and

Composite Food Laboratories

the Central Focd Technological Re-
search Institute. The medical person-
nel engaged in biochemical examination
are imparted laboratory technician’s
training at Armed Forces Medical Col-
lege. Poona, and also in four Armed
Forces Hospitals at Delhi, Lucknow,
Caicutta and Poona.
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Termination of Services of three Em-
ployees for Trade Union Activisies in
HMT V, Hyderabad

5652. SHRI DINESH JOARDER :
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether the management of HMT,
V, Hyderabad terminated the services of
three employees for participating in the
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Trade Union activities
1575 on 3l1st July,
(b) what are the findings of the

Labour Concilliation Officer, R.A.C.L.
thereon; and

(¢} whether the management honour-
ed the recommendation of the State

Labour Authorities (Concilliation Offi-
cer)? H

Lo

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! DALBIR SINGH): (a) to (c).
The management of HMT, Hyderabad
terminated the services of three em-
ployees for misbehaviour and other acts
of indiscipline. The action was based
on the findings of the Enquirv Com-
mitiee. The Labour Conciliation Offi-
cer did not come to any specific finding
as such. However he did observe that
in the case of one of the terminated
employees the management could have
issued a warning. Since the concilia-
tion proceedings failed a reference was
made to the State Government. Sub-
sequently the case of one terminated
employee has been referred to adjudica-
tion by the State Government.

Termination of Services of three Emw
ployees in H.M.T. V, Hyderabad

5633. SHRI DINESH JOARDER :

Will the Minister of HEAVY INDUS-
TRY be pleased to state :

(ay whether the management of HMT,
V. Hyvderabad, terminated the services
of 3 employees belonging to the recog-
nised union for participation in trade
union activities and later reinstated 2
employees; and

(b) if so, whether Government inter-
fere to set-right the injustice done to
the aforesaid 3 employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
NMianagement of HMT, Hyderabad sus-
pended 5 of their employees for un-
desirable and indisciplined activities.
2 of these employees were reinstated as
their complicity could not be proved
before the Enquiry Committee appoint-
ed by the management. The services
of three of the employees were termi-
nated as a result of the findings of the
Committee. The State Government has
referrzd the case of one of these em-
plovess to adjudication.
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(b) Oa due consideration of the facts
on record, action taken appeared to be
justied.

Agreement in Wage Negotiafing Com-
mittee for Coal ladustry

5654, SHRI M. SUDARSANAM :
SHRI BHAGIRATH BHAN-
WAR :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether any agreement has been
concluded at worker-management bi-
partite wage negotiating committee tor
the coal industry; and

(b) if so, the particulars thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) The interim wage increase of
Rs. 39 per month has been granted to
each worker governed by the Wage
Board recommendations with effect
from 15-11-1973. i 3

Deadlok in Bones Review Committee
Deliberations
5655. SHRI M. SUDARSANAM :

Will the Minister of LABOUR be pleas-
ed to state:

(a} whether Bonus Review Com-
mittee’s deliberations have been dead-
locked; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
No such report has been received by
Government.

Reservation of Vacancies for Ex-ser-

vicemen in Civil Departments of Cen-

tral Government, State Government and
Public Undertakings

5657. PROF. NARAIN CHAN-
PARASHAR : Will the Minister of
DEFENCE be pleased to state:

(a) the date upto which the reserva-
tion of vacan for ex-servicemen in
the Civil Departments of the Central
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Government, the State Governments
and the Public Undertakings has been
ordered by the Government of India;

(b) whether any suggestion has been
received to extend this date; and

(¢) if so, the decisiom of the Govern-
ment on this suggestion?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) Upto
30th June, 1974.

(b; No formal suggestion has been
received from any agency to extend the
date. However, the matler wi
considered at the appropriate time.

(c) Does not arise.

Machinery to ensure representation to
Ex-servicemen in various Pepartments

5658, PROF. NARAIN CHAND
PARASHAR : Will the Mimister of
DEFENCE be pleased to state :

(a) whether any machinery in the
Government exists te ensure the ade-
quate representation to the ex-Service-
men in the quota of posts reserved for
them in the various Departments of the
Central Gowernment, State Govern-
ments and Public Undertakings includ-
ing banks; and

(b) if so, the composition and address
of officer in-charge of this machinery,
who may be approached in case of any
injustice by the aggrieved ex-service-
men?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b)
So far as reservations of vacancies in
Class HI and Class IV posts under the
Central Government for ex-servicemen
are concerned, there are careful instruc-
tions regarding the manner in which a
continuous account of the vacancies are
to be maintained. These instructions
also prescribed certain returns to be
rendered by each employing Ministry/
Department. Director General Resettle-
ment under the Ministry of Defence,
Department of Personnel and Director
General Employment and Training in
collaboration with one another are
walching the progress of recruitment of
ex-servicemen against reserved vacan-
cies. It may be mentioned that the
orders of reservation are of a statutory
pature and as such are binding on em-
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ploying Ministries/ nts and are
required to be strictly complied with.

. So far as reserved vacancies in Pub-
lic Sector Undertakings and nationalised
Banks are concerned, the progress is
watched in a similar manner. There is
a Special Cell within DGE&T to look
after placements of ex-service person-
nel. The Employment Exchanges have
been advised that where no specific
indication about the vacancies reserved
Or ex-servicemen is made in the requi-
sitions, these should not be entertained
and returned to the employer with a

request to clearly indicate the reserved
vacancies.

Sorplos Eands in  Possession of De-
fence Department

5659. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to refer to the
reply &en to  Unstarred Question
No. Eh -g:raizzud November, 1973
regarding lands in posession of
Defence Department and state ;

(@) whether the surplus lands in the
posscasion of the Defence Department
In the States of Jamenu snd Kashmir,
Himaehal Punjab, Haryana,
U.P. and Madhya Pradesh kave actual-
ly been released by the Department;

(bd if so, the names of the laces,
State-wise, at which such la.ndsp have
been released; and

(c) the date when the Committee,
suggested to consider this Question, was
appointed, and the composition of the
Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAJIK) : (a) and (b). Accord-
ing to the prescribed procedure for dis-
posal of surplus lands, such lands are
l_'egmred to be offered to the priority
mdentors, namely: (1) other Ministries
of the Central Govt.,, (2) State Govt.,
(3) Local Bodies, (4) Educational and
Charitable Institutions, (5 FEx-Service-
men: before they are disposed of by
public awction. The surplus lands in
these States have, therefore, been offer-
ed to priority indentors. Further action
to release them to the priority in dentors
in cases where they are interested and
in other cases to dispose them of by
public auction will be taken on receipt
of the replies from the priority inden-
tors.



151 Wrinten Answers

(c) The Composition of the Com-
mittee which was appointed w.e.f. 19-2-
1973 is as follows.

(1) Chairman

Shri D. S. Nakra, Retd. Finan-
cial Adviser, Min. of Def.

(2) Members

(i) Shri Ved Kumar, Dy. Finan-
cial Adviser, Min. of Def.

i) Shri S. N. Mathur, Dy.
Director, ML&C.

(3) Member Secretary

Shri K. V. Rao, Chief Engineer
and Director of Cantonment

Planning.

Victoria Cross and Param Vir Chakra
Winners

5660. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question
Nos. 544 and 545 on the 22nd February,
1973 regarding Param Vir  Chakra
Award Winners Victoria Cross Award
Winners, respectively and state whether
there is any scope for increase in these
amenities and extension in the present
ones, in view of the fact that these
Award Winners symbolise the display
of highest courage and bravery in ac-
tion?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM): No, Sir.
There is no scope for increase either in
amenities or monetary allowances in
tespect of these awardees.

Languages Recognised by U.N. Seare-
tariat for Official Communiques

5661. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS be pleaued. to
state the names of languages recognised
by the UN. Secretariat for Official
Communiques?

THE MINISTER OF STATE IN
‘THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : The lan, es Tecognised by
the UN. as official and working
languages, and used for all official docu-
mentation of the U.N. iat are
as follows: English, Rrench, Spanish,
Russian and Chinese,
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Steel Consumption

5662. SHRI G. Y. KRISHNAN :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) to_what extent steel was imported
during the last three years to meet the
domestic demand and the extent to
which the demand could be actually
met; and

. (b) to what extent the steel demand 1s

likely to rise in 1975 and 1980 and the

corresponding increase in the indigenous

&rodt;chon likely to be achieved by
em?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODHA HANSDA): (a)
Import of finished steel during last
three years was as follows:

Year Quentity

([tonnes
1970-71 16,87,410
1971-72 13,47,938
1972-73 12,192,390

By and large, domestic demand was
met through domestic production sup-
plemented by imports.

. (b) Demand and production of steel
in 1975-76 and 1978-79 is anticipated
to be as indicated below :

(In million tonnes)

Year Demand Production
by main
producers

1975-76 . . . 8-0 6-5
1978-79 . . 10-6

8-8

In addition — there will be some
production from electric furnace based
steel units.

All India Convention in New Delhi to
affirm India’s support to Arab Cause

5663. SHRIMATI SAVITRI
SHYAM :

SHRI AMARSINH CHAU-
DHARI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether an All India Convention
wus held in New Delhi in November
last to affirm India’s support to the
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Arab cause and the Arab people in their
fight against Israeli agression;

(b} if so, who had organised the same
and who had participated iherein; and

(c) the highlights of the Resolutions
passed therein?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) Yes, Sir.

(b) The Convention was organised by
the Jamiat-Ul-Ulema-e-Hind with the
support of the Congress Partv and the
Communirt  Party of India. It was
presided over by Shri K. D. Malviya
and attended by about 550 persons
among them prominent members and
leaders of the Congres Partv, of the
C.P.1., of the Jamiat-Ul-Ulema-e-Hind,
and other importan; political personali-
ties, intellectuals, businessmen, and
people engaged in the liberal profes-
sions. Some Arab diplomats stationed
in Delhi who had been invited also
attended.

(¢} The Convention adopted two
Resolutions. In the first, it compliment-
ed the Government of India for sup-
porting the cause of Arabs, expressed
the hope that Indo-Arab cooperation
would grow wider and deeper, recorded
its appreciation of the Soviet Union and
other Socialist countries for supporting
the Arab cause, called upon all free-
dom-loving people all over the world
and the people of India to invigorate
their efforts to defeat “zionist fascism”
and urged upon the Governmen; of
india to give recognilion to the Palestine
Liberation Organisation and to expel
the Israeli Consul from Indian soil.
According to the second Resolution, the
Convention noted “with anxiety attempts
of some communal elements in the
country to give to the Arab-Israel con-
flict a religious colouring”. The Con-
ference further resolved that steps be
taken to set up a permanent organisa-
tion to explain “the real nature of the
Arab-Israel conflict”.

Strike Notice by Akhil Bharatiya
Safai Mazdoor Congress

5664. SHRIMATI SAVTTRI
SHYAM :
SHRI K. M. MADHUKAR :

Will the Minister of LABOUR be
Ppleased to state :
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(a) whether "Akhil Bharativa Safai
Mazdoor Congress’ has served strike
noiice to the Commissioner and other
authorities of Delhi Municipal Corpora-
tion s0 as to start indefinite strike from
the 12th December, 1973;

(b) whether _the charter of demands
has been submitted in the matter to the
authorities concern ;

(cy if so, the particulars of the said
demands; and

(d) what steps have been taken by the
authorities to avert the strike and also
to concede the demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND WVERMA): (@) to (d).
According to the information made
available by the Delhi Administration,
the Akhil Bhartiya Safai Mazdoor
Congress served a strike notice in sup-
port of the workers’ demands which
were mainly (1} 66% increase in wages
and payment of bonus (ex-graiia} on .ne
pattern of D.ES.U, (2) payment of
cash medical allowance, (3) regularisa-
tion of Muster Roll and part time em-
ployees, and (4) time scale promotion of
employees in all cadres, etc. The pro-
posed strike from December 12, 1973
was postponed following an assurance
by the Executive Councillor (Civil Sup-
plies), Delhi Administration, that a
Committee would be constituted to look
into the workers’ demands, and submit
its recommendations within one month.

Steel for Flood Damage
Gujarat

5665. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Gujarat Government has
requested for 1000 M.T. steel of various
sizes from the reserve quota to meet the
urgent requirements in regard to con-
struction and repair of flood damage
works: and

(b) if so, the action taken by Govern-
ment uptill now?

THE DEPUTY MINISTER IN TH:
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). At the request of the Government
of Gujarat, a total quantity of 1,900

Works of
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tonnes of GC Sheets has been allocated
tor despatch to the State.

Price rise for Zinc

5666. SHRI K. M. MADHUKAK :
Will the Minister of STEEL AND
MINES be pleased to state :

(a} whether any officer of the Depart-
ment of Mines had recently gone abroad
and spent about a month on the expense
of M/s. Corninco Binani, a private
firm; and

(b) if so, the capacity in which he
made the trip and specific benefit that
has accrued to Government and whe-
ther the trip has been made after effect-
ing price rise for zinc made through
the effory of the office?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). An officer of the Department of
Mines who is also a Government Direc-
tor on the Board of M/s. Cominco
Binani was abroad with two other
Directors of the Co‘:;rany for discus-
sions with Cominco Canada regard-
ing expansion of the capacity of the
Cominco Binani zinc smelter at Kerala.
Government afe anXxious to ensure
speedy implemeéntation of the expan-
sion. The deputation of the officer was
with the approval of the Government.
As a result of the discussions, Cominco
of Canada, who are a major share-
holder in Cominco Binani, have agreed
to participate in the expansion to the
extent necessary both financially and
technically, subject to submission of
detailed financial estimates. The selling
price of zinc produced by Hindustan
Zinc Limited, a public sector unit, and
Cominco Binani, has been under infor-
mal control since 1968-69 and has been
revised by Government three times on
1-2-1970, 1-2-1972 and 1-4-1973.
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5668. DR. H. P. SHARMA : Will
the Minister of HEAVY INDUSTRY
be pleased to state :

(a} whether Government have drawn
up any programme for the manufac-
ture of 500 MW Thermal units and
400 KV transmdssion system in the
country;

(b if so, the main features thereof;
and

(c) the outlav proposed, the nature of
the foreign collaboration/assistance, if
any, sought for the purpose and the
period likely to be taken in the imple-
mentation of the programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) and (c). In order to mee: the re-
quiremerts of the power development
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programme during the 5th Five Year

Plan period and succeeding vears it
would be necessary to develop indigen-
ous manufacture of 500 MW. thermal

units and equipment like transformers,
circuit breakers and reactors required
for the 400 KV transmission system in
certain regions of the country. Accord-
ingly, Bharat Heavy Electricals Limited
and Heavy Electricals (I) Ltd. have
drawn up feasibility reports for esta-
blishing . manufacture. of 500 MW.
thermal units with associated boilers as
also of equi nt like transformers etc.
for the 400 KV transmission system, at
their units.

For establishing the manufacture of
500 MW thermal units an outlay of
Rs. 8§ crores has been included in the
requirements of BHEL and HEIL for
the 5th Plan period. A study of indi-
genous capability has revealed that the
1mr0rt of know-how will be necessary
only in limited areas such as in the
designing and manufacturing of some
parts of the equipment. It is expected
that it would take about 5 to 6 years to
estabiish the manufacture and test the
first unit of 500 MW.

2. As for the eguipment required for
the 400 KV transmission system, by
collaboration will be required only in
the manufacture of current transfor-
mers and potential transformers and
certain higher ranges of circuit brakers
and power transformers. The outlay
proposed for their development during
the 5tiv Five Year Plan period is of the
order of Rs. 3.2 crores approximately.
It is expected that the establishment of
manufacture of this extended range of
equipment for the 400 KV transmission
system at BHEL and HEIL will take
around two years from now. Two other
State-owned units, viz. NGEF, Banga-
lore and TECL (Kerala) are also licens-
ed to manufacture 400 KV transfor-
mers with foreign collaboration.
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Verification of Membership of Trade

Unions

5674. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to refer to the reply given to
Unstarred Question No. 1717 on the
22nd November, 1973 regarding veri-
fication of membership of trade unions
::Pd state ;

(a) the total number of labour
troubles on account of recognition or
non-recognition of contesting unions in
various undertakings during the last
three years and Government’s reaction
to the same; and

(b) whether it is proposed to have
one recognised union in one industry on
the basis of referendum through secret
ballot for a period of three years to
minimise inter-union rivalry and if so,
the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Presu-
mably reference is to the reply given to
Lok Sabha Unstarred Question No. 1718
and not 1717 answered on November
22, 1973. Information in respect of
points raised in part (a) is not available.
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(b) The p d comprehensive Bill
on Industrial Relations cover recog-
nition of unions and related matfars.

Developing of Heavy Tanks and ad-
vance Aircraft by Research and Deve-
lopment Establishment

5675. SHRI VEKARIA: Will the
L;ﬁnister of DEFENCE be pleased to
state ;

(a) whether the tasks entrusted to
Research and Development Establish-
ment in regard to developing a heavy
tank of the 1980 and an advance air-
craft have not produced any result so
far; and

(b} if so, the facts in the matter?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Work on both projects is going on.
It would not be in the public intest to
disclose the details.

Quantity of Steel supplied to Gujarat

5676, SHRI ARVIND M. PATEL:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the total demand of steel of the
Gujarat State for the year 1972-73;

(b) the total quantity supplied; and

(c) if it is less than the demand, the
reasons for short supply?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Under the present policy, State-wise
allocations of iron and steel are not
made. Allocations of steel are regulated
by the Steel Priority Committee after
taking into account the end use for
which steel is required, availability and
the competing demands. It is, however,
understood that during the year 1972-
73, 2,88,954 tonnes of iron and steel
were despatched to Gujarat State.

(c) Demand for steel is in excess of
availability in respect of several cate-
gories. Steps taken to meet this situa-
tion include efforts to step up indige-
nous production by technological im-
provements; better industrial relations;
improved maintenance of plant and
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machinery; provision -of balancing faci-
lities; programime of capital repairs and
renovations aimed at better equipment
availability; a liberal import policy,
particolarly in respect of categories in
short ply; regulation of exports and
streamlining of the system of distribu-
tion.

Hiring of Trucks and Jeeps during
Chinese aggression

5677. SHRI PRABODH CHAN-
DRA : Will the Minister of DEFENCE
be pleased to state :

(a) whether Central Government
owes a good amount to Himachal Gov-
ernment Transport for trucks and jeeps
hired during the Chinese agression; and

(b) if so, the total amount and the
reasons for withholding the payment?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a) and
(b). The Himachal Pradesh Govern-
ment has preferred a claim for Rs.
14,32,948.52 on account of trucks and
jeeps hired without formal agreement
by Army authorities in the urgent cir-
cumstances created by the Chinese ag-
gression. It has mot, however, been
possible to accept the correctness of the
claim as the mileage charged for could
oot be verified in the manner agreed to
with the State Government due to non-
availability of required details, despite
persistent efforts. Efforts are however
being made to find a solution and end
the case.

Loss due to Strike in H.M.T., Pinjore

5678. SHRI PRABODH CHAN-
DRA : Will the Minister of HEAVY
INDUSTRY be pleased to state the
total loss due to recent strike by the
H.M.T., Pinjore employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRT DALBIR SINGH) : It has been
estimzted that the total loss due to the
stayinz away of the majority of the
supervisory staff of HMT, Pinjore, from
work during the period from 9th No-
vember, 1973 to 11th December, 1973,
has been approximately of the order of
Rs. 35 lakhs.
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Sale of Scrap by LLS.C.0.

5679. SHRI MADHU LIMAYE:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Government receiv-
ed/Prime Minister received any com-
plaint from any Member of Parliament
about the sale of scrap by 1.I.S.C.O. at
throw-away prices;

(b) if so, whether an
was carried out; and

investigation

(c) the results of this investigation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a)
In June 1973, a letter addressed to the

Prime Minister, as the Minister of
Steel and Mim?s, was received from
Shri Madhu Limaye, M, P., alleging

the disposal of a large quantity of scrap
by Indian Iron and Steel Co. Ltd. at
less than the market price ;

(b) The allegations were examined
in detail by the Custodian. an cfficer
appointed by the Government after the
take over of the management of IISCO
to carry on the management of the com-
pany;

{c) It was observed that the allega-
tions were not substantiated. The Mem-
ber of Parliament was suitably inform-
ed in August, 1973.

Talks between Indian Fi Secretary
mU.&O&m

5680, SHRI MADHU LIMAYE:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Mr. Sisco, Asstt. Secre-
tary of State for West Asia had propo-
sed to visit India;

(b) whether the visit was cancelled
because of the Indian Foreign Secre-
tary's talks with U, S. Officials in the
United States; and

(c) if so, the main subjects discussed
between the two sides?

THE MINISTER OF STATE
IN THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) : (a) There bhad been some
reports that Assistant Secretary of State,
Mr. Joseph Sisco mi visit India 1a
the second weck of November.
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(b) The visit of Mr. Sisco was only
tentatively scheduled and had not been
finalised. After the Foreign Secretary's
meeting with the Secretary of State,
the visit of Mr. Sisco was no longer
considered necessary by the United Sta-
tes Government.

(c) The Foreign Secretary discussed

with U.S. officials bilateral issues and
other matters of mutual interest.

Plan for Strengthening Indian Naval
Forces

MADHU LIMAYE:
DEFENCE be

5681. SHRI
Will the Minister of
pleased to state whether Government
have formulated any  plans for
strengthening Indian naval forces in the
Andamans area and in the Arabian
sea?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : Yes, Sir.
The Defence Plan envisages an overall
strengthening of our Naval forces in
various areas depending on the security
assessment and the availability of finan-

cial resources.

Non-payment of Arrears of Coal
Miners by Mine owners

5682, SHRI MADHU LIMAYE:

Will the Minister of LABOUR be pea-
sed to state:

(a) whether the Labour Ministry has
teceived any complaints about the non-
payment of dues and arrears of coal
miners by the Mine owners ;

(b) whether Government have made
any payments after the passing of the
recent Non-coking and Coking Coal
Mines Amendment Bills; and

(¢) if not, whether the Ministry will
take up the matter with the Ministry
of Steel and Mines for the expeditious
payment of dues?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
Government are aware of non-payment
of dues of coal mines workers by the
erstwhile private managements. Under
the Coking Coal Mines (Nationalisa-
tion) Act and the Coal Mines (Nationa-
lisation) Act past dues relating to the
pre-nationalisation period are the liabi-
lities of the erstwhile owners and pro-
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vision has been made for the settlement
of claims in respect of such dues thro-
%ﬁ the Commissioners of Payments.

Commissioner of Payments for cok-
ing coal mines has already started fun-
ctioning and claims are reported to have
been filed before him. On the appoin:-
ment of the Commissioner of Payments
in respect of non-coking coal mines,
claims will be entertained by him for
sanction.

Steel Plants, PIG Iron Plants, etc. sanc-
tioned during current year

5683. SHRI MADHU LIMAYE : Will
the Minister of STEEL AND MINES
be pleased to state :

(a) apart from Bokaro and the ex-
pansion of other public sector plants
and ISCO & TISCO, how many steel
plants, pig iron plants, mini, or other-
wise, have been sanctioned in the cur-
rent year and are likely to be sanction-
ed in the next three years of the Fifth
Plan; and

(b) when will the actual work start
on these plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). According io the Fifth Five Year
Plan proposals under consideration ot
Government, the capacity of Bhilai
Steel Plant is to be increased from 2.5
million ingot tonnes to 4 million tonnes
and work is to be continued on Bokaro
to achieve a capacity of 4.75 million in-
got tonnes by 1978-79. In addition,
work is to be continued on the three
new steel plants at Salem, Visakha-
patnam and Vijayanagar. Proposals are
also under consideration for expansion
of the Jamshedpur Works of Tata Iron
& Steel Co., from 2 million tonnes to a
capacity of about 4 to 4.5 million ton-
nes.

There is no proposal to expand the
Burnpur Works of Indian Iron & Steel
Co. However, a rehabilitation program-
me is under way for improving the State
of health of the plant, so that it can
operate at the rated capacity of 1 mill-
ion ingot tonnes on a sustained basis.

Duiing the current year, no pig iron
plant has been sanctioned. However,
during the current year, extension has
been granted to the Industrial Licence
issued to M/s Modu Timble in 1969
for setting up a 300,000 tonne capacity
pig iron plant in Gujarat.
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Letters of Intent/Industrial Licences
have been issued tp 6 parties and 50
units have been registered under the
Liberalised Industrial Licensing Policy
for setting up electric are furnace com-
plexes,  during the current year. It
would not be possible to indicate the
number of such units likely to be licen-
sed in the next three years of the Fifth
Plan or when actual work will start on
these plants in the private sector, since
it would be dependent or a number of
factors like the capacity of the entre-
preneurs to implement the schemes,
availability of power and other infra-
structure facilities, availability of criti-
cal raw materials etc.

Allegations by Unmn I.E?m Hindustan

5684. SHRI S{ M. BANERIJEE:
Will the Minister of LABOUR be
pleased to state:

(a) whether serious allegations have
been made against the Hindustan Levers
Ltd., by the Union recently;

(b) if so, the reaction of
ment thereto; and

(c) the steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL.
GOVIND VERMA): (a) to (c). The
representatives of the employees of
Hindustan Lever Limited, New Delhi,
bad made certain allegations against the
management. By and large, the issues
raised could more appropriately be sett-
led by the parties through mutual dis-
cussions.

Govern-

Dismissal of Union office bearers by
G. E. C. (India) Ltd.,, Kanpur

5685. SHRI S. M. BANERIJEE:
Will the Minister of LABOUR be plea-
sed to state :

(a) whether G.E.C. (India) Limited
at Kanpur has dismissed any Union offi-
ce bearers and this has been brought to
the notice to his Ministry; and

(b) if so, the action taken by Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b).
The matter falls essentially in the State
sphere. There were representations to
the Ministry of Labour which have
been referred to the State Government.
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Increase i Production of D:dmce

Factories
5686. SHRI S. M. BANERIJEE:
Will the Minister of DEFENCE be

pleased to state :

(a) whether production in the Or-
dnanace Factories has increased; and

(b) if so, how it compares with the
production figures of 19727

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). The overall production in the
ordnance factories depends mainly on
the requirements of the Services. There
was rise in production during 1971-72
and 1972-73. The production during
1973-74 will be finally known only af-
ter March 74, but i1s expected to be
lower than the levels of 1972-73.

Stagnation in Central ordnance depots
5687. SHRI S. M. BANERJEE : Will

the Minister of DEFENCE be pleased
to state :

(a) whether most of the industnal
workers in Central Ordnance Depots are
seriously suffering because of stagnation
as {abourers;

(b) if so, whether any solution has
been found to overcome this; and

(c) if so, what are the salient fea-
tures of this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) to (c).
The stagnation amongst Defence em-
ployees both non-industrial and indus-
trial in Class IIl and Class IV cadres
was considered. It was decided that to
mitigate the hardship, personal pay
equivalent to the last increment drawn
may be granted with effect from 1st
March 1970 to all Class III and Class
IV employees, who have remained
at the maximum of their pay
scales for two years. Further improve-
ment will be effected in the light of de-
cisions taken on the recommendations
of the Third Pay Commission in regard
to the creation of Selection Grades.
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Bangladesh Steel Plant

5688. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MI-
NES be pleased to state whether the
Metallurgical Engineering Consultants
(India) Limited have prepared and sub-
mitted to the Bangladesh Government
the feasibility report for setting up Steel
Plant in Bangladesh using gaseous redu-
ction process?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : The
Metallurgical -& Engineering Consult-
tants (India) Ltd. except to take up
shortly the preparation of a feasibility
report for seiting up a sponge iron plant
in Bangladesh with an annual capacity
of 500,000 tonnes based on imported
iron ore and locally available natural
gas.
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Indians who visited Foreign Countries
during last three years

5689. SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how many Indian citizens visi-
ted cach foreign country on official or
non-official invitations during the {ast
three years;

(b) the party affiliation of each non-
official visitor and the names of coun-
tries visited; and

(c) the purpose of the visit in_each
case 7

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) to (¢). Whenever an
Indian citizen receives an invitation from
abroad foreign governments/institutions
or relatives residing abroad, travel can
be undertaken, subject to ‘P’ form re-
gulations, given by the Reserve Bank
of India after scrufiny. Reserve Bank
of India is regularly publishing in its
Monthly Bulletin data showing ‘P’ form
approvals given by them. Data, how-
ever, ar¢ being maintained purposewise
such as ‘joining head of family’, ‘visits
to relations’, ‘Export promotion,” ‘em-
plovment abroad’, etc. In view of this,
it will not be feasible to collect any
information about the party affiliation
of the visitors. Even if information re-
garding number of Indian citizens who
left India to visit foreign countries is

AGRAHAYANA 29, 1895 (S4AKA)

Written Answers 170

collected through the Reserve Bank re-
cords, airlines bookings etc., we would
have to approach all the foreign coun-
tries to supply information on visits of
Indian citizens who reside abroad, and
many governments do not keep any data
of such visits.

Firms charged with frandulent use of
steel

5690. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MI-
NES be pleased to refer to the reply
given to Unstarred Question No. 2790
on the 9th August, 1973 regarding the
follow-up action against the firms and
contractors charged by the CBI for fra-
udulents wuse of the steel allotted to
them and state :

(a) the stage at
stands now;

(b) the number of cases in which
prosecution has been launched;

(c) whether the contractors charged
for misappropriation have been black-
listed and prosecuted; and

(d) if not, the reasons therefor and
when the matter is likely to be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) to
(d). Full particulars about uptodate
position are being collected and will be
laid on the Table of the House.

Defence Production

5691. SHRI BIBHUTI MISHRA:
Will the Minister of DEFENCE be
pleased to state:

(a) his reaction to the production of
items like Vijayanta Tank, Anti-Air-
craft, small arm, Military Trucks of
various varieties, Civil Trucks, which
are below target and where their actual
costs are not made known to the people
taking the plea of defence secrecy, and

(b) the reasons for not making the
target dates of production known to the
public?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). Production of Vijayanta Tank.
Anti-Aircraft gun, Small arms, and
Military Trucks in the Ordnance Fac-
tories has been, by and large, up to the
targets. Marginal shortfalls, if any, are
sometimes unavoidable on account of

which the matier
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reasons beyonq the control of the Or-
dnance Factories, namely, shortage of
power, transport bottleneck, or non-
availability of raw materials, However,
efforts have always been made to make
up these shortfalls. It is not in the pub-
lic interest to give details of production
targets of defence equipment.
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Manufacture of Industrial Gases for
Public Sector Steel Projects

5694, SHRI TRIDIB CHAUDHURI:
Will the Minister of STEEL AND MI-
NES be pleased to state :

(a) the total volume of industrial
gases required by the various public sec-
tor Steel Projects; and

(b) whether Government have uny
plans of their own for the manufacture
of industrial gases required for their
steel factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). The information is being collected
and will be laid on the Table of the
House.

Arrears of Employees Provident Fund

5695. SHRI SOMNATH CHATT-
ERIJJEE : Will the Minister of LABOUR
be pleased to state :

(a) the arrears of contribution to the
Employees Provident Fund as on the
31st March, 1973, 30th June, 1973 and
30th September, 1973 respeciively;
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(b) the arrears Industry-wise; and

(c) the amount of arrears outstanding
from the Monopoly Houses and the
particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : The Provident
Fund Authorities have intimated that
the arrears of Provident Fund contri-
butions as on 31-3-73 and 30-6-73 are
as under:—

As on 31-3-73: Rs. 1960.83 lakhs
As on 30-6-73 : Rs, 1956.47 lakhs

Information regarding the arrears of
contributions as on 30-9-73 is roy yet
available.

~ (b) and (c). The information is be-
ing collected and will be laid on the
table of the Sabha in due course.

Export of Electrical Power Machinery
to various countries

5696. SHRI RAJDEO SINGH : Will
the Minister of HEAVY INDUSTRY
be pleased to state:

{a) whether Electrical Power Machi-
nery produced in India is being expor-
ted to various countries of Europe, Af-
rica and Asia and find good market;

(b) whether the export figure is in-
«creasing year by year; and

(c) if so, the export figures for the
last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY

é._SrHRI DALBIR SINGH) ¢ (a). Yes,
T,

(b) Yes, Sir.

(c) (Rupees in lakhs)
1970-71 403-51
1971-72 . . 383-57
1972-73 . . : 735-92

Supply of Coal to Thermal Power

Stations

5697. SHRI E. V. VIKHE PATIL :
Will the Minister of STEEL AND MI-
NES be pleased to state :

(a) whether the required quantities
of coal have regularly been supplied
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to the various Thermal Power Stations
in the Public sector;

(b) if not, the reasons therefor and
the extent of short supply; and

(c) the steps taken to ensure regular
supply of standard variety of coal to
Thermal Power Stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : (a) and
(b). Due to the increased demand for
coal by thermal power stations which
had to generate more energy to com-
pensate for the shortfalls in hydro and
atomic power there have been some
complaints about short supplies of coal,
inspite of about 4 millions tonmes of
additional coal having supplied to the
power Station in 1972-73 over the level
of previous year.

(c). The Standing Linkage Commuittee
in which all the concerned Ministries of
Government are represented has linked
each major power station to particular
coalfields keeping in view the availabl-
lity of coal of the requisite quality. Fur-
ther, a close watch on supplies of coal
to power stations is being kept by the
coal producing organisations and the
Railways and it has been generally pos-
sible to meet the situation without any
serious dislocation in the working of the
power stations. A Control Room has
been established in the Railway Board
to take emergent action to rush supp-
lies to any power station facing a criti-
cal stock position.

Pay Scales of Field Inspectors in
Settlement Organisation

5698. SHRI G. P. YADAV: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether three different scales of
pay have been prescribed for the Field
Inspectors employed in the Settlement
Organisation, though the nature of job
of all the Inspectors is the same; and

{b) if so, the reasons for not integrai-
ing the three scales into one comb:ned
scale as the number of emplovees is
very small?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) The posts of Field Ins-
pectors in different scales were initially
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created for work in separate offices
dealing with matters relating to Gov-
ernment Built Properties, custody of
€vacuee properties etc., which were
subsequently merged into one office. It
is, however, true that the nature of
duties now being performed by the
Field Inspectors in the three different
scales are more or less the same.

(b) the matter is under consideration.

Whereabouts of two Indian Journalists
Kidnapped by Pakistan

5699. SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have re-
ceived any information from Pakistan
about the fate and whereabouts of the
two Bengali journalists, Shri Deepak
Banerji and Shri Surajit Ghosal who
were kidnapped by the Pakistani Army
on the 2nd April, 1971 from Sona-
mura (Tripura State) during Bangla-
desh Liberation struggle;

. (b) whether the parents of these two
journalists made many representations
to Government thereabout; and

(c) if so, the steps taken by Govern-
ment and the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The Government of
Pakistan have disclaimed any know-
ledge about the fate and whereabouts
of the journalists, Shri Deepak Banerji
and Shri Surajit Ghosal.

(b) Yes, Sir.

{c) Government have made enqui-
ries with the Governments of Pakistan
and Bangladesh. Enquiries have also
been made through the International
Press Institute which has been inform-
ed by the Government of Pakistan that
they have no information regarding the
two missing journalists.

All the information available with
the Government has been placed before
the House in response to the following
qguestions :

Starred Question No. 16 of 24-5-
1971, P

Unstarred Question No. 1592 of
30-3-1972;

DECEMBER 20, 1973

Written Answers 116

Starred Question No. 891 of 18-5-
1972,

Unstarted Question No. 775 of 3-8-
1972,

Starred Question No. 68 of 3-8-
1972;

Unstarred Question No. 1529 of
23-11-1972;

Unstarred Question No, 2476 of
30-11-1972;

Unstarred Question No. 1408 of Ist
March 1973; &

Unstarred Question No. 3316 of 16th
Aug., 1973,

Lock-out in Singho Mica Mining
Company of Giridih in Bihar

5700. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to refer to the reply given to
Unstarred Question No, 2704 on the
29th November, 1973 regarding lock-
out in Singho Mica Mining Company
of Giridih in Bihar and state :

(a) whether efforts of the officers of
the Central Industrial Relations Machi-
nery have since succeeded in securing
reopening of the eight Mica Mines; and

(b) if not, the reasons for the delay
and other remedial measures being
undertaken?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b
The lock-out has been lifted as a result
of settlements arrived at between the
parties.

Lock-out in Singho Mica Mining Com-
pany of Giridih im Bihar

5701. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to refer to the reply given to
Unstarred Question No. 2704 on the
29th November, 1973 regarding lock-
out in Singho Mica Mining Company
of Giridih in Bihar and state whether
it is proposed to take over those eight
Mica Mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRJ
BALGOVIND VERMA): No, Sir.
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Soviet Land Nehru Awards

5704 SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS

be plzased to state:

(a) the wvear when the ‘Soviet Land
Nehru Awards' were introduced by the
Russinn Embassy in India and whether
permission therefor was sought from
Government;

(b} the number of persons who re-
ceivecd these awards during the last
three years and visited Russia accord-

ingly;

(c) the names of the members of the
Committee who select recipients of the
‘Awards’ and the criteria of their selec-
tion; and

(d) whether Indian Embassy in Mos-
cow tried to introduce ‘Awards’ of simi-
lar nature for the Russian people and
whether such foreign awards are al-
lowed for their citizens in Russia; and
if so, the facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The SOVIET LAND
NEHRU AWARDS were instituted in
1964 by the iet Land magazine pub-
lished by the Information Department
of the USSR Embassv in India. The
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first awards were given in the vyear
1965, on the birth anniversary
Prime Minister, Jawaharlal Nehru. The
awards were instituted with the know-
ledge and comcurrence of the Govern-
ment of India.

(b) The number of persons who have
received these awards and visited the
USSR is given in Statement—I laid on
the Table of the House, [Placed in
Library. See No. LT 6068/73]

(c) The Soviet Land Nehru Award
Commiltee, as constituted, consists of
outstanding Indian and Soviet persona-
lities and literary figures. The names
are listed in Statement—Il laid on the
Table of the House, [Placed in Library.
See No. LT 6068/73.]

The awards are siven for the best
literary and journalistic works and
Indian language translations of Russian
classics and Soviet Works devoted to
promote the cause of Indo-Soviet
understanding which Jawaharial Nehru
had dear to his heart.

(d) Yes, Sir. The Government of
India announced in 1967, as part of
the 20ith Anniversary Celebrations of
the estiblishment of diplomatic rela-
tions b:tween India and the Soviet
Union, the institution of eight annual
‘Nehru’ awards for Soviet Writers,
Poets and Journalists who contribute lo
the fu.therance of Indo-Soviet friend-
ship.

These Awards carry a cash prize, a
medallion and a certificate, The awar-
dees are also invited to visit India for
a fortnight. The Soviet Prime Minister,
Mr. A. N. Kosygin is the Patron of the
Selecticn Committee of the Nehru
Awards.
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Paymeat of Bonus by Newspapers in
Delhi

5706. SHRI ANADI CHARAN
DAS: Will the Minister of LABOUR
be pleased to state:

(a) how many Newspapers and News
Agencies of Delhi have sanctioned
bonus to the employees according Lo
the latest formula; and

(b) who are the defaulters and what
actions are proposed against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Delhi Administration have not
received any specific complaint about
non-payment of bonus under the Pay-
ment of Bonus Act, 1965. They have
stated that if any case of default comes
to their notice, appropriate action shall
be taken against such employers under
the Act.

Linking of Collieries with Power Plants

5707. SHRI R. V. SWAMINA-
THAN : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether any decision has been
taken in regard to the linking of collie-
ries with power plants;

(b) if not, the reasons therefor; and

(c) the time by which the final deci-
sion in the matter is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c) The Standing Linkage Committee
has already linked each power station
to specific coalfields.

12.15 hrs.
PAPERS LAID ON THE TABLE
Guidelines for Administration of a

section of Foreign Exchange Regulation
Act, 1973

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN;):
I beg to lay on ‘he Table a copy of the
guidelines for administering section 29
of the Foreign Exchange Regulation
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Act, 1973 (Hindi aad English versions).
{Placed in Library. See No. LT 6069/
73.] .

REVIEWS AND ANNUAL REPORTS OF
Heavy ELecTricALs (INDIA) LTD.,
BHOPAL AND BHARAT HEeavy ELECTRI-
caLs Lo, New DeLwi, ror 1972-73

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): i beg to lay on the
Table a copy each of the following
papers (Hindi and English versions)
under sub-section (1) of seciion 619A
of the Companics Act, 1956.

(1) (i) Review by the Government
on the working of the Heavy
Electricals (India) Limited,
Bhopal, for the year 1972-73.

(if) Annual Report of the Heavy
Electricals (India) Limited, Bho-
pal, for the year 1972-73 along
with the Audited Accounts and
the comments of ihe Comptrol-
ler and Auditor General there-
on,

[Placed in Library, See No. LT-
6070/73.]

(2) (1) Review by the Government
on the working of the Bharat
Heavy Electricals Limited, New
Dcihi, for the year 1972-73.

(ii) Annual Repory of the
Bharat Heavy Electricals Limit-
ed, New Delhi, for the year
1972-73 along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-
6071/73.]1

ANNUAL REPORT OF INDIAN STATISTICAL
INSTITUTE, CALCUTTA FOR 1970-71

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): I beg to
lay on the Table.

(1) A copy of the Annual Report
(Volume I) of the Indian Statis-
tical Institute, Calcutta, for the
year 1970-71.

(2) A statement (Hindi and English
versions) explaining the reasons
for not laying simultaneously the
Hindi version of the above Re-
port.

in Library. See No.

[Placed
LT 6072/73.]
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DeLHi CoOPERATIVE SOCIETIES RULES,
1973

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-

TURE (SHRI ANNASAHEB P.
SHINDE): 1 beg to lay on the Tabie
a copy of the Delhi Co-operative

Societies Rules, 1973 (Hindi and Eng-
lish versions) published in Notification
No. F. 7(15)/65-73/Coop/3614 in
Delhi Gazette dated the 16th March,
1973 under sub-section (3) of section
97 of the Delhi Cooperative Societics
Act, 1972, [Placed in Library. See No.
LT. 6073/73.]

CoMMERCIAL  COOPERATION  AGREE-
MENT BETWEEN INDIA AND CoUNCIL
oF EuropeEAn COMMUNITIES

THE LIINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): On behalf of
SHRI A. C. GEORG, I beg to lay
on the Table a copy of the text (Hindi
and English versions) of the Commer-
cial Cooperation Agreemen: between
the Government of India and the
Council of the European Communities.
[?.f;f{;ccd in Library. See No. LT. 6074/

CoRRIGENDA  TO - NoTIFICATION No.

G.S.R. 280(E), DATED 16-5-73 UNDER

InpIAN IRON AND STEEL Co. (TakiNG

OVER OF MANAGEMENT) AcT, 1972

AND REVIEW & ANNUAL REPORT OF

BHARAT ArummiumM Co. Lip, New
DeLn For 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to
lay on the Table :

(1) A copy of Notification No. Ind.
II-7(58)/72-11 published in Ga-
zette of India dated the _28th
August, 1973 containing corri-
genda to Notification No. G.S.R.
280(E) dated the 16th May,
1973, under sub-section (3) of
section 16 of the Indian Iron
and Steel Company (Taking over
of Management) Act, 1972.
[Placeqd in Library. See No LT-
6075/73.]

(2) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :—
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[Shri Subodh Hansda)

(i) Review by the Government
on the working of the Bha-
rat  Aluminium Company

Limited, New Delhi, ror the

year 1972-73,

(ii) Annual Report of the Bha-
rat Aluminium Company
Limited, New Delhi, for the
year 19?2 -73 along with the
Audited Accounts and the
comments of the Comptrol-

ler and Auditor General
thereon.
[Placed in Library. See No.
LT-6076/73.]

ANNUAL REPORT OF DEVELOPMENT

CoUNCIL OF AUTOMOBILES, AUTO-

MOBILE ANCILLARY INDUSTRIES, ETC.
For 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR1 DALBIR SINGH): 1 beg to lay
on the Table a copy of the
Apnual Report (Hindi and Eng-
lish wersions) of the Development
Council for Automobiles, Auto-
mobile Ancillary Industries, Transport
Vehicle Industries, Tractors, Earth-
moving Equipment and Internal Com-
bustion Engines for the year 1971-72,
under sub-section (4) of section 7 of the
Industries (Development and Regula-
tion) Act, 1951. ({Placed in Library.
See No. LT-6077/73.]

EmrrLovees’ ProvipENT Funps (FIrTH
AMDT.) ScHEME, 1973
THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to lay
on the Table :

(1) A copy of the Employees” Pro-
vident Funds (Fifth Amend-
ment) Scheme, 1973 (Hindi and
English versions) published in
Notification No. G. S. R. 1249
in Gazette of India dated the
17th November, 1973 under
sub-section (2) of section 7 of
the Employees’ Provident Funds
agd Family Pension Fund Act,
1952.

(2) A statement (Hindi and Eng-
lish vemons} showing reasons for
delay in laying the above Noti-
fication.
[Placed in

Library. See No.
LT-6078/73.]
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COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MINUTES

SHRI S. C. SAMANTA (Tamluk):
I lay on the Table Minutes of the
Twelfth sitting of the Committee on
Absence of Members from the Sittings
of the House held during the current
session.

12.16 hrs.

STATEMENT RE: FUEL AND
LOSSES IN REFINERIES

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH) : Since this is a 4-page
statement, with your permission may 1
lay it on the Table?

N wa fawd (FF1) @ oot WA
\ | q9TeT | 93T ATH | TWA 9 (RAT
& TR AT TE ATAT |

MR. SPEAKER: It is too long a
statement. He may lay it on the Table.

SHRI D. K. BOROOAH : I lay the
statement on the Table,

Statemeng

I am grateful to the Hon'ble Mem-
ber Shri Madhu Limaye for drawing my
attention to the extent of refining losses
in the process of refining of crude oil.
This matter has been under constant
review in my Ministry and I have had
it looked into further with a view to
ensuring maximum possible scrutiny of
crude oil consumption/losses on this
account.

2. Broadly speaking in the refining
process some of the products derived
from crude oil are utilised for generat-
mg heat for steam raising sp that the
various units such as the distillation
column, vacuum units and other facilil-
ties can be operated. In many of the
refineries particularly in the public
sector refineries at Gauhati, Barauni,
Koyali and Madras, some of the pro-
ducts derived from crude oil are also
utilised for generating power and for
this purpose captive power generation
units have been set up.
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3. Broadly ing the head “Re- Chile — 55%
finery Fuel {osses” includes utilisa- Peru 12.6
tion of hydrocarbons for generating — 12.6%
heat for the refinery units and for gene- Kuwart — 63%
rating captive power and also on ac- Turkey — 5.0%
count of a_very small notional loss Libya 6.0%
which is otherwise unaccounted for. -

o Moroce — 55%

4, Quantities of refinery fuel wused India 5.0%
vary on account of variations such as i -
type of crude oil processed, complexity Indonesiu - 34%
o; the refinery ;n regar:ll to the number Pakistan — 58%
of primary and secondary processin o
units available at a refinery, tEe qua.litg Phﬂ%lp tmes — 58%
of the products made, slorage and Thailand — 17.7%

handling systems employed etc. There-
fore large variations can be expected
in the fuel consumed in varlous refine-
Ties. N

5. Actual losses in the refinery are
on account of again a wide variety of
factors which include the inevitable
filing and evaporation losses inherent
in such volatile products, from storage
tanks, loading losses, flare loss, losses
from slop handling and recovery sys-
tem, hydrocarbon lost in  processing
ete.

6. Almost all the world-over, refi-
nery fuel and losses are clubbed to-
gether for accounting purposes, taken
together as so much of the products
not available for sale. For this reason,
little information is available on losses
actually incurred in refineries. One re-
ference found in literature (Oil & Gas
Journal of July 13, 1946, page 148) is
that the refinery loss as distinct from
refinery fuel, ranges from 0.55 to 1%.
No data is available on whether this
statement is specifically for a single
refinery or a number of refineries.

7. In a paper presented to the United
Nations Inter Regional Seminar on
Petroleum and Refining in developing
countries held in New Delhi during the
period January 22 to February 3,
1973, Dr, Nelson, the well known inter-
national authority on oil refinery and
engineering and operations has given a
table which has indicated the refinery
fuel and losses in a number of coun-
tries. This table has been picked up
from the International Peiroleum An-
nual 1970 published by the US Bureau
of Mines. The refinery fuel and loss
percentage reported for various coun-
tries are as follows :

Argentina — 34%
Bolivia — 2.8%
Brazil — 57%

8. There are reasons to believe that
the very low percentage reported for
Indonesia can be because of the use of
}'Jatiural Gas also as part of the refinery
uel.

9. The figures of actual refinery fuel
and less 1 Italy available from a pub-
lication of AGIP is 62% in 1971
and 6.4% in 1972. Since Italy has ap-
proximately a refining capacity of 150
million tonnes per year, these averages
for fuel and loss are significant.

10. Individual refinery-wise fuel and
loss for the year 1972 are given below:

Burmah-Shell — 6.2%
Esso — 45%
Caltex — 14%
Gaubhati — 108%
Barauni — 95%
Gujarat — 7.0%
CRL — 65%
MRL — 109%

Gauhbati, Barauni, Gujarat and Madras
refineries have captive power stations.

11. The figure quoted by the Hon’
ble Member of 7% obviously includes
refinery fuel in addition to refinery
losses.

12. 1n any case in view of very high
prices of imported crude oil which ac-
count for more than two-thirds of our
refining, we have to be extremely care-
ful about any savings in fuel and
losses that we can make. I had dis-
cussed this matter with the Soviet ex-
perts who designed and helped to build
the two public sector refineries i.e. at
Barauni and in Gujarat and they have
argeed to sent a team of refinery ex-
perts to look into this problem at an
early date.
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12.18 Hrs.

PLANTATIONS LABOUR (AMEND-
MENT) BILL

APPOINTMENT oF MEeMBER To loina
COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI1
BALGOVIND VERMA): 1 beg v
move :

“That this House do concur in the
recommendation of Rajya Sabha
that Lok Sabha do appoint a mem-
ber of Lok Sabha to the Joint
Commttee of the Houses on the
Bill further to amend the Planta-
tions Labour Act, 1951, in the
vacancy caused by the resigna-
tion ot Shri Madhu Limaye and
do resotve that Shri Samar Guha
be nominated to the said Joint
Committee to fill the vacancy”,

MR. SPEAKER : The question is:
“That this House do concur in
the recommendation of Rajya
Sabha that Lok Sabha do appoint
a member of Lok Sabha to the
Joint Committee of the Houses on
the Bill further to amend the
Plantations Labour Act, 1951, in
the vacancy caused by the resigna-
tion of Shri Madhu Limaye and
do resolve that Shri Samar Guha
be nominated to the said Joint
Committee to fill the vacancy™.

The motion was adopted.

ot wa fowd : sewe wdRE, Fav
aeatar & fawra &0 gdeAr F LA
T faar s ?

MR. SPEAKER : The Minister will
come out with a statement.

SHRI S. M. BANERIJEE:
making a statement at 5 P.M.?

SHRI K. LAKKAPPA : Sir, I have
given notice under rule 377.

MR. SPEAKER : It is not the pro-
per stage for notices under rule 377.

SHRI K. LAKKAPPA : 1 would like
to draw the attention of the hon. Home
Minister to certain assurances—

Is he

MR. SPEAKER : Please sit down
for a moment. Shri Nitiraj Singh
Chaudhary.

188.

12.20 Hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL"

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY) :
1 beg to move for leave to introduce
a Bi.ﬁ further to amend the Represen-
tation of the People Act, T950 and the
Rge'presenr.ation of the People Ac,
1951

MR. SPEAKER : Motion moved :

“Thay leave be granted to intro-
duce a Bill furlher to amend the
Representation of the People Act,
1950 and the Representation of
the People Act, 1951.”

SHRI 5. M. BANERKEE (Kunpur) :
Sir, I am sorry to oppose this Bill, at
the introduction stage, to amend the
Representation of the People Act, 1950
and ‘he Representation of the Yeople
Act, 1951. If you will kindly go into
the Statement of Objects and Reasons,
you will find that a Joint Committce of
both the Houses of Parliament was ap-
pointed to consider the wvarious recom-
mendations of the Chief Election Com-
missioner, and they considered all the
aspects of it and submitted a report,
both interim and final reports. It is re-
ally surprising that this Bill which
seeks to amend many clauses of the
Representation of the People Act, and
makes certain things as election of-
fences, is being introduced at the fag-
end of this session.

Sir, I have three objections, The
first is this. In order to ensure that the
maximum number of persoms, who
have completed 21 years of age prior
to election and consequently are eligi-
ble to vote, are included in the - elec-
toral rolls, it is proposed to proviae for
four qualifying dafes. Then, it is also
proposed to do away with even the
existing nominal fee of ten paise and
one rupee payable respectively for
making an application and for filling an
appeal regarding the inclusion of
names in the electoral rolls.

* Published in the Gazette of India Extraordinary, Part 11, Section 2, dated.

20-12-73.
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This Bill is being introduced at u
time when the UP and Orissa elections
are fast approaching. I want the hon.
Minister to hear ‘me. I would request
the hon. Minister tp allot some days
either today or tomorrow or the day
after, to discuss and pass this Bill.
Otherwise it will be construed by us
and by all the Opposition parties that
certain amendments  which  were
brought to improve upon the existing
provisions of the Represenlation of the
People Act and certain malpractices
which were sought to be declared as
penal offences through the amend-
ments sought to be made are be-
ing ignored by the ruling party, be-
cause they are going to conduct the
UP elections without passing this Bill.
I would request the hon. Minister to
kindly assure this House whether
he is prepared to pass this Bill in this
very session. If it is not passed, it will
not have the utility intended. What
was the purpose of the Joint Committee
meeting and making a report? 1 want
an answer from the hon. %/lembEL

SHRI NITIRAJ SINGH CHAU-
DHARY : Sir, at the introduc'ion
stage, only an objection about the legis-
lative competence could be :aised; that
objection was not raised. The objec-
tion is that the Bill should have been
introduced earlier, because the Joint
Committee—

SHRI S. M. BANERJEE : Not in-
troduced earlier; I want the Bill to be
passed in this session.

MR. SPEAKER : Let him reply.

SHR1 NITIRAJ SINGH CHAU-
DHARY : The hon. Member wants
that the Bill thay is being introduced
today should be passed in this very
session. I do not know how much time
would be available, and it is for the
Minister of Parliamentary Affairs to
decide how much time could be made
avaable. T have moved to introduce
the Bill, because the Government made
a commitment that as soon as decision
was taken on the recommendations of
the Joint Committee which were under
consideration, the Bill would be intro-
duced. The printed copies have been
reccived now, therefore, I must inro-
duce the Bill.

SHRI S. M. BANERIEE : Sjr, the
point is —

T =2p LSS./73
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MR, SPEAKER :- Mr, Banerjee, you
are getting up everytime. Please do not
waste the time and stand in the way of
the proceedings of the House. You got
a chance; 1 allowed you, and the Minis-
ter has replied. :

SHRI S. M. BANERJEE : What 1s
the use of having the report—

MR. SPEAKER: You have already
spoken and the Minister has replied. I
am not allowing you. You are every-
time flouting the procedures.

Please sit down. You have Tatééd the
objection, and the Minister has replied.

It does not solve the problém. By
making such points now you cannot
solve the problem.

SHRI S. M. BANERIJEE: They
want to continue the corrupt practice.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to seek one
clarification. Soon after the General
Elections of 1971 it was thought neces-
sary to constitute a committee of both
Houses of Parliament. With a sense of
urgency this Committee was consti-
tuted. They made recommendations
long ago. Why did not the Government
think i1t necessary to come before the
House carlier with a Bill when elections
were due in so many States and =all
these recommendations had a bearing
on the fairness of elections?

SHRI NITIRAJ SINGH CHAU-
DHARY : I have stated this before
also. This question arose in this House
many times. The proposals made by
the Joint Committee were considered
and as soon as a decision was taken
on them the Bill was sent for printing.
The Press took more than a month and
the momen: we got it we took action

. (Interruptions)

MR. SPEAKER : He says that as
soon as the Select Commiltee report
was printed, he has come for the leave
of the House for introducing the Bill.
You have already fixed business for tne
House to take up.

SHRI SHYAMNANDAN MISH-
RA : This Bill should be passed during
this session. . :
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MR. SPEAKER : It is upto you;
vou adjust yourselves. The House itsell
passed the Business Advisory Com-
mittee Report.

SHRI S. M. BANERJEE: May 1
request that this Bill be taken up on
Monday so that it might be passed?
There are clauses in this Bill which are
awkward for the ruling party. That is
why they do not want to pass this Bill.

SHRI SHYAMNANDAN MISH-
RA : May we get an assurance that it
will be proceeded with and finalised
during this session?

MR. SPEAKER : [ shall now put n
to the vote of the House, The question
is

“That leave be granted to intro-
duce a Bill further to amend the
Representation of the People Act.
1950 and the Representation of
the People Act, 1951."

SOME HON. MEMBERS: We will
press for a division.

MR. SPEAKER : Then let the Lob-
bies be cleared—the Lobbies have been
cleared. De you want a division?

st 7y foved (atwT) @ e wERET,

TR HAT  F A A AR 2T
T A wA Fgi a7 9 fRar S AR
Teg aar § wifesw Y qra faar s
@ ww fedma F3 w7
Frarvgewar TE &)

st AR faw o ogw oW @
wagHaw sWHF wfeard g7
What is the difficulty in the Gov-
ernment giving an  assurance that it
would be discussed and Eassed durlng
this session? Why do they want to
make just a show -of it?

MR. SPEAKER: Now let us be
clear. Do you want a division?

AN HON. MEMBER: No.
wanted to register our protest.

We
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MR. SPEAKER: Now, the ques-
tion is:
“That leave be granted to intro-

duce a Bill further to amend the
Representation of the People Act,
1950 and the Representation of
the People Act, 1951."

The motion was adopted.

SHRI NITIRAJ SINGH CHAU-
DHARY : [ introduce the Bill.
12.33 hrs.

MATTERS UNDER RULE 377

(i) EconoMic AND SocIAL  BAck-
WARDNESS OF LADAKH AREA 1IN Jammu
AND KASHMIR

=t gE arget (W) o weaw
WerEw, e AEAT @ 3§
I e & =g faar g 2, @fFa =gf
1 faqn faFmm 1 Tfzg g7, sar
fagre A g TAAT &9T A AA-
Fal dd W & aEgz W1 FTEE-FTEHIT
g @ W F fagm F fg fagar
®TH FAT ATfEE A, Faar AEY FRar war
21w f9 9T & 59 AW agl FEa
WEA FT A S & | I F1Ag AW

o T WAL, ...

s\ wHtw FJgwE WRIA (=)
FTE AGT =g, ag AT AT |

ot FI® AN : AT ¥ A ¥ OF
aha o TEE F AW Rl A& FAw
t—m W sy Wigw dwar
afFem § 48w W, gw @
YA TgT IEG I FTWTEA AR
g1 am wEeafedi ¥ qfed-uE ¥
T Fwaw IRH fegem faamam
i ol fymemang 71 A0 WA )
& T A wfaw Y gawa & faww
g 9w ¥F aFe F Hiv
fafrer ¥ &, o= werw & fag o
feaaelt @t 3 Afew foam femw
T wifed or Sawr Ad gem TR
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gt § oF At ate ¥ gy sifas

FTFEAE AT 2.,

w7 AW AFwT WA 2 97 A1 fafa-
w7 %,39 FFF A T fFar ?

oY gEE agen : gETd WiT oA
A E W aTw ¥ A AafeF TE AR
1949 ¥ 57@ 1@ WEWAG HegAT 1 ATHA
g7, IW 77 § ATAA R FT Afqtara
q;, F9 SAH WAWE gAAT, a9 ¥ &Y gATY 4
Wm#‘rﬁ'@ﬁmm%miq
AT ATF | I A9 Go  FATET TA TIF
g4I oE §, F a9 qTE § A7 9, 39
A5 I 28 F &g f 9 97 95 7
a5 T E 1 1962 § 97 T F7 FHAT
75, I 545 W g A ¥9 frar 01, wfEa
A A FIE wr=e A2 fFar
wege WEET ¢ HA WY F 377 &
A T @ E—am A AErE A
TFfAT  foquma ¥ @ F g
a4y, FfF oty wmew @ § )

= gEE TOWAT : gH T IH AHG AT
T ® WA FY 47 | 96 F qle q9 NG
H#47 efmdr  gfew aidy @4 sl w=E
#TEa g A4t 4, g 7 f5T 99 & A
oA HT T ) AfE IEE gd awEr
fear ff ToE FEEIC TSEISFL FHIA
fasm s @ g, & 9w ¥ e wr
AT W | FH A TAFATHT FHEA F
Y fr FeAr grd o W AW A el
I FHwA ¥ fr gATd Ay aEt wr
e frr | 3feT SR F AR W AT
¥ AT T gE | W FHEE A A
Fa A A gue g g, T A ot I
F¥ qU 4G fFar w1 @ EFTOT AT
wgrE #1 oA ag A G R ol
T ¥ W A fear W .,

st wim wgwx R A e
e
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At g e gy T A A W
Wi e 1 dme gw R
wersw  ofar aifew e s
qF AT W oW Fr it Ad AT
TR dEE F AW T o
T#H few, affm gwrd wg Wi gl
AT atfed 1 ga Swr dH @i Era
FL MET  FOT E, TR & qUH
FE, ACHIT & FTHI § THMEC A
& e gw sam waT e sfﬂT,
T F EGIX ®1 GYEE A8 wAT
?Isﬁlgw}mnﬁgwglwa
i Fifaw ae wa fewas § @
o9 377 qfemaret 7 agg & A

g g
¥ ATY 80 WA § aFL 7 A AT IH ¥
AR % @9 Agy W FaAT, 99 &
g mﬂamrl—w%vﬂamga
TEEr &, ..
FW AR ¢ 377 F deq 2 fame
&g dre awa 2
St gEE ATEE ;. wEr@ & arv

ZH a9 gvd A fawar 3, 3w e
T AT @M. ..

o} W AW wEW : 99 9% fRE T
gaar far ot ?

ot s arwwn % fafeex
HTgT 94 qgr 9T A4 a1 gfew i ¥
e @ Idw fee § R oSwer
siw & 9 qw @ O oF wEe
frazar fvar o | 73 T I I fed
o § | g F 9@ e gfew afaerd
& Fwss A g | At o gk
w6 ¥ oy I Fre ¥ I A A~
ATE A FT GF | TG Y TAAT T K
gu otve gfow & WY Sl T A A
#rc wrfew W ¥W AW | w7TE A
wTaT gt T AT T Y q e § )
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[ wvirs Frgan]
agre # w1 v g ar A8 Ty
a0 ¥ faud A g 5 oAt
9T @HE wIEEl ¥ UF ity qvee
WOT WE | 9gE A # ¥ wfew qga
T amEr AW Er 4 AT oa w
#F wfafafa gvesr G Formr v
saFT s ager & s wfafafa
TEA WAT WD AT ATy O |
AT 1 zafee & fRT z@ o Wi
Far 2 fF mer o afafafa wew
T AN AT A ARG X FHC 2@ fE
wr fafa @) ser w1 ofor agg awr
g, g g gy =ifgr fm
fau soeftas F© & g @ 1 F I
W@ § B aga a=d d=-mAw #7
THEIT AP W qET HTOWTEA IO
g § /a1 wrfgy  arfe = &1 fawr
EA % dAIy-ATA T@ OETU &1 wi faww
EAR: e

(1) REPORTED DEATH OF A PERSON

AND INJURY TO OTHERS DURING PRAC-

TICE BY N.CC. IN A VILLAGE IN
GUJARAT

A< WA w@w  (amaeer)
Ferq  WEE, § UF g@E WEAT &Y
AT AF g TW WA T EAT ATH(A
AT WM § A W AaTerm a4qr fors
A § g w@dr 21 F 99 A9
frafaraa  amwer 041 av ag
SHET 9T FA@T ) 13 ETE F7 OF @A
4 fsmEr A7 A9 2, oHo Hro #Wo
#r dfrm @ v ofr | 9uF aew gt
RN fFmm oSy wifzd g 4
g fAu wq g e aformeTeT 13
ada T oF €9 § 0F a9 wC T
WA ¥ Qe agi F am fgewa
TR Y, Fgi 9T FamEr afew (e o
IFF AR A g8 AR forar mn
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gat fe7 14 arde #1 36t @a 7 OF
T@ERE T IEE YA F AqE-qW AT
T IEEr AFT A fer fgEEa
mw, ofem ¥l fear afer W
FEH AE IIAT W@T | 15 ATIRE #Y
g7: SHT @d # F feEw & sEe
qEEH A A W AR AR &€l 97 A%
T | 3T & @R IERT aw FEEaT
o Afdw afaw IwF w0 A9 A1
ey S92 #T F15 Fgrar  AFT AT g1
1700 # g9 I A F T uIAT &
FE gAr @1 AW =g o g
#3 wgam frag e fafees
yd § SFar Far 9§ g -
9w g TEfeT g WA F ST
IgA Fr g @ faar ) 7 Twi =
FLIH  HAT GSH I A AT AL
gz wmar fomr Fowm w0 & 37 AW
1 W s ATETEA T oAFAT o1, &9
IM T AT F FAH UF g T HT
drz var AfwT 927 % €101 757 sifamA
£ f5 IR 98 AR F1 9ET o arfm
A f@mry 4 &m wiEm 97 99
WA FF g1 " fEww ¢ fF oS
fFara of@me w1 wsw /1T F4r
&7 warey 9 fwen wamwg # «{woF A
sear faadt wfgw sw @=g H
aViaF FE FEAE TG gEa ! FAN
Fq 17 arim g% w9« {5 &g
4t 37 afmre &t fedt w5t #
g W@ faet & o fEEw g fe
WA W ghEAr § WA amet & fAg s
50 AT T HFEAT ] F rAEAT A
2d T O T AT T F R
safdq N o= WA qEE T oIER
aifgrr @y 27 %1 fRaw 2 f6 ==
g Y H ST FEW ST ATMEN ag T
¥ A& gErar T § TafAw Ay A At
A oM & o9Ed qfEr &1 FgEar
g F fag g Famr wwE wifgga
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12.45 hrs.

RE. MAHARASHTRA-KARNATAKA
BORDER DISPUTE

MR. SPEAKER: Shri K. R.

Ganesh.

SHRI K. LAKKAPPA (Tumkur) :
We are agitated over a matter,  Sir.
There was an assurance by the Home
Minister regarding Maharashtra-Kama-
taka border dispute that there would
oot be any violent activity, but the re-
cent Bombay bandh supported by Shiv
Sema. ... .

MR. SPEAKER : Mr. Lakkappa, ]
am not allowing you. Please sit down.
All of you are speaking without my
permission, [ have not called any one.
May 1 request you all to sit down.
One thing is very clear. When I have
not permitted any motion, when I have
not called any gentleman, when all of
vou Maharashirians and Mysorians are
standing up quarrelling with each other,
nothing 1s going on record. I think,
the House will agree with me that I
will not interfere; if you can solve this
problem by shouting at each other, |
can sit down for one or two hours till
the problem is solved. These matters
can be solve by negotiations, discus-
sions, arbitration, conciliation or other
methods and not by shouting at each

other like this. If you think that
this can be solved like this, we
can be quiet spectators over this

for some time till it is solved. But this
is not the way of doing it. Please do
not do like this.

SHR] SEZHIYAN (Kumbakonam) :
The Prime Minister or the Home
Minister should come forward and
make a statement.

SHRI B. V. NAIK
a point of order...

MR. SPEAKER : Point of order on
what? There is no business before the
House

SHRI B. V. NAIK : In the morning,
before the time limit I had had sub-
mitted in writing that 1 want to make a

(Kanpara) : On

submission under Rule 377. If you
kindly bear with me, the point I am
making is that if the border dispute

concerns anybody, it is myself because
I come from the border area and in
the interests of the people living in the
border taluk of Kanapur, this problem

Karnataka
order Dispute
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should be solved peacefully and imme-
diately. Therefore, I wou{d urge that
the Chair should intervene to establish
order and peace in the discussions since
a promise has been given op the floor
of the House that it would be settled
In a peaceful manner.

DR. HENRY AUSTIN (Ernaku-
lam) : I suggest that Kerala’s example
should be followed. We are also a party
to 'he dispute—the Kerala State, bu!
in spite of the provocation by our big
neighbours, Mysore and Maharashtra,
we are keeping quiet on the issue 5o
that it can b2 solved peacefully and
objectively. . . . (Interruptions)

SHRI H. N. MUKERIEE (Cal-
cutta-North-East) : The other day, the
entirc House took a decision not to
have a discussion because the Govern-
ment had promised reconciliation
through seniors and expeditiously. To-
day members are exercised and the
Government is just not here. The lea-
der of the Congress Party is not here,
the Leader of the House is not here,
the Home Minister is not here, and the
Government  Ministers sit mum and
these Members shout at each other.
Very naturally, because they are pro-
voked bevond cndurance. As a Mem-
ber of this House 1 would like your
direction. The other day we decided
not to have a discussion provided the
Government did something in the in-
terim period. But, now the Government
does nothing and these members are
perturbed. I also share their perturba-
tion, You must give us some direction
as to what we should do in such a situa-
tion when the Government's Party does
not do anything at all.

MR. SPEAKER: May [ make an
amendment to your suggestion—that
the Government should see that their
members are quietened down or we
will have a discussion? Either they deal
with these members or we must have
a discussion.

st g wE WA (AETR)
WeFe WEEg, g9 Al A 7gt ox faEw
Ferr a1 afew 3@ 1 oamw ¥ faar
qr ff g B T | AT AETCE
TH & F1 U HWYA % FL TEAE
FOGAT AT ATIF A FT FIT AAAS AT 7
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This is a very serious point, The
Government should not keep quiet . . .
{(Interruptions)

MR. SPEAKER : I am not allowing
anybody. The genfleman who is not
called should not stand up.

SHRI P. R. SHENOY (Udipi) :
There was a bandh the other day in
Bombay organised by the Shiva Sena
and supported by all Parties. . . . (In
terruptions) The Mahajan Commis
sion’s report should be implemented im.
mediately. If that is done, it will put
an end to all violen: agitations.

MR. SPEAKER : 1 am not allow-
ing anybody. The gentleman who is not
called showld not stand up,

Mr. Ganesh, Dr. Pandey,
zllowing you. Please sit down.

1 am not

12.56 hrs.

ORISSA APPROPRIATION (No, 4)
BILL, 1973*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to
move for leave to introduce a Bill to
authorise payment and appropriation
of certain further sums from and out
of the Consolidated Fund of the State
of Orissa for the services of the finan-
cial year 1973-74.

MR. SPEAKER : The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of the State of
Orissa for the services of the finan-
cial year 1973-74."

The motion was adopted.

SHRI K. R. GANESH : Sir, I intro-
ducet the Bill.
Sir, I beg to movet :

“That the Bill to_authorise pay-
ment and appropriation of certain
further sums from and out of the
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Consolidated Fund of the State of
Orissa for the services of the finan-
cial year 1973-74, be taken into
consideration.™

The motion was adopred,

MR. SPEAKER : Now, the ques-

tion is:

“That Clauses 2 and 3, the Sche-
dule, Clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”

The motion was adopred.

Clauses 2 and 3, the Schedule, Clause
I, the Enacting Formula and the Tirle
were added to the Bill.

SHRI K. R. GANESH: Sir, I beg
to move :

“That the Bill be passed.”

MR. SPEAKER : The question 1Is:
“That the Bill be passed.”
The motion was adopted.

12,59 hus.

MOTION RE. INTERNATIONAL

SITUATION

MR. SPEAKER : The next item is
Discussion on the International situa-
tion. The time fixed is 8 hours. The
Business Advisory Committee, in view
of the short time and also the limited
scope, decided that the whole discussion
will finish today. There is enough time.

The Minister will reply at 6 O'clock.

s ST T Wten (wWege)

WewEr  Heled, 6 We df FW g FW
fas =tfzd

It is very difficult to sit after 6 P.M.
It is very cold, Sir,

SHRI SHYAMNANDAN MISH-
RA (Begusarai): It is 1 O'clock ai-
ready. How can we finish it today?

*Published in the Gazette of India
20-12-73.

Extraordinary Part II, Sect;m 2, da;e_d

1 Introduced/ moved with the recommendation of the President.
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13.00 brs.

MR. SPEAKER : The Minister will
speak at the end. He will not speak
twji;ae. At the end he will Be called at
5-30.

=t wreaa faw @ gaF fag e
gr#gi & e ?

SHRI JAGANNATHRAO JOSHI:
We are also situing on Saturday.

SHRI SHYAMNANDAN MISH-
RA : It should not go beyond six. We
do not want to go beyond 6 O'clock.

SHRI SEZHIYAN : (Kumbako-
nam) : The hon. Minister showld first
formally move this motion.

MR, SPEAKER : He is doing it,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
Sir, I beg to move :

“That this House do consider the
present international situation and
the policy of the Government of
India in relation thereto.”

Sir, as indicated by you, the time at
our disposal is short and therefore I
will not insist on making an opening
speech. 1 would request the hon. Mem-
bers to start the debate straightway
and I will, with your permission, sum
up the debate at the end and will re-
ply to the debate and may also mention
new points if any.

MR. SPEAKER : Motion moved :

“That this House do consider the
present international situation and
the policy of the Government of
India in relation thereto.”

SAMAR MUKHERIJEE
(Howrah) : Mr. Speaker, Sir, there have
been very significant developments in
the international situation in the recent
past and these developments signify a
new process. You know that the war in
Viet Nam—the American aggression
has been defeated and American Im-
perialism was forced to come into some
agreement with North Viet Nam and
the liberation forces of South Viet Nain
and there has been Paris peace agree-
ment. This defeat of American imperia-
lism in Viet Nam has its international
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impact and the victory of the liberation
forces in Viet Nam—in Laos as well as
the growing victory in Combodia—
signifies that the forces of neo-colonia-
lism led by American imperialism are
becoming weaker day by day and this
is strengthening the ~ anti-imperialist
democratic liberation forces throughout
the world and day by day, the Ameri-
can imperialism is faced with deeper
and deeper crisis. The most significant
fact is the emergence of the non-aligned
forces as a bloc which is now popular-
ly called Third World. This third world
is making a big contribution in bringing
about defeat of the reactionary, colo-
nial und imperialist forces. The recent
Conference in Algiers which was at-
tended by nearly eightv countries is
the biggest Conference ever held by the
non-aligned countries. They set the
real tone through the resolutions and
speeches of the leaders who took part
in that Conference which are pointed
mainly against the imperialistic forces
of war, forces of exploitation and colo-
nialism. This conference signifies how
far the strength of the democratic and
anti-imperialist forces has grown. This
is apart from the socialist camp. It is
also aquite clear in the international
arena that the socialist forces and the
socialist countries and States are more
and more coming in support of the
non-aligned countries, and the two
forces are combining. This is bringing
about a change in the correlation of
forces in the international forces and it
is having its proper bearmg and impact
throuchout the world in the course of
the development of the international
situation.

How the non-aligned countries have
looked upon the war in Viet Nam is
expressed in the resolution of the Al-
giers Conference. The Algiers Confer-
ence adopted one resolution on Viet
Nam and also one on Cambodia. 1
would like to quote some portions from
those resolutions. In the resolution on
Viet Nam, the conference says :

“This Conference welcomes the
big efforts made by the Govern-
ment of the Democratic Republic
of Viet Nam and the provisional
Revolutionary Government of the
Republic of South Viet Nam. the
sole authentic representative of the
South Viet Namese people in
the implementation of the Paris
agreement on Viet Nam and the
act of the International Conference
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on Viet Nam. This Conference
calls on the non-aligned countries
to give and intensify their support
to the Provisional Revolutionary
Government of the Republic of
South Viet Nam in all fields, poli-
tical, military and diplomatic in
its struggle for achieving a peace-
ful, independent, neutral and
democratic South Viet Nam, pro-
c_cedin% to the peaceful reunifica-
tion of the country and to give
every material aid for the recon-
struction of Viet Nam,”

So, their wholehearted support to ihe
Provisional Revelutionary ~ Government
of Viet Nam in unqualified language
has been voiced in the Algiers Confer-
ence. It has been categorically stated
there that in South Viet Nam, the pro-
visional Revolutionary Government of
the Republic of South Viet Nam is the
only authentic representative of the
South Viet Namese people and they
should contribute to the reconstruction
of war-ravaged South Viet Nam.

Regarding Cambodia, the resolution
says :

“The participants of the
ence declare that the only legiti-
mate and legal Government of
Cambodia is the Royal Govern-
ment of National Union of Cam-
bodia headed by the head of the
State Mr. Norodom Sihanouk, and
urgently asks for recognition of
this Government.”

Confer-

My point is that the Algiers Conference
has called upon all the member-States
which took part in the conference to
give recognition to the Government of
Cambodia headed by Mr Norodom
Sihanouk and it has also been categori-
cally stated that the Provisional Revolu-
tionary Government of the Republic of
South Viet Nam is the sole representa-
tive. But here I find the weakness of
the foreign policy of the Government
of India. India was a participant, a full
participant, and India was also chair-
man of one of the committees. India is
also one of the signatories to the resolu-
tion, but I am sorry to say that up :ill
now the Government of India have
failed to give recognition to the Provi-
sional Revolutionary Government of the
Republic of South "Viet Nam.

Why? Why this delay? Why this hesi-
tation? What is the root cause of it?
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It has to be found out, Regarding re-
cognition of the Government of Cam-
bodia, the Algiers Conference had
called upon the member-States to give
recognition to the Sihanouk Govern-
ment. But that recognition has not yet
been accorded by the Government of
India. The External Affairs Minister in
reply to the debate in the Rajva Sabha
told us that our sympathies lay with
the Sihanouk Government. But it is not
a question of sympathy; it is a question
of recognition. Despite this resolution,
why is the Government hesitant in giv-
ing recognition? This is one of the
essential weaknesses in our foreign
policy. The hesitancy comes from our
Government’s dependence on American
imperialism,

Regurding Korea, the Algiers Confer-
ence akc supported fully the effort, for
its national unification. But the main
hindrance to that is American imperia-
lism which has stationed its armed miii-
tary forces in South Korea. As every-
body knows, the South Korcan Gouern-
ment is a stooge government. But des-
pite the support given to the unifica-

tion move, the Government of India
has noi raised the demand that the
American army should be withdrawn

from South Korea. This is also one of
the weaknesses of our foreign policy.
On the other hand, recently there has
been a trade agreement with South
Korea under which South Korea has
been given the most-favoured-nation
treatment by the Government of India.

Dr. Allende could not be present at
the Algiers Conference because in his
own country at that time the imperialist
conspiracy was afoot in its most naked
form and he was sensing that the attack
was coming. So he was busy fighting
American reaction in his own country.
The Prime Minister had made a refer-
ence in her speech at the Algiers Con-
ference that she did not find Dr. Allende
there because he was engaged in fight-
ing a battle which was common to
us. That sentiment was quite correct;
the fight of the Chilean people is the
common fight of all non-aligned coun-
triecs and their peoples. But when Dr.
Allende was murdered and the Govern-
ment was overthrown by the military
junta which established its fascist dicta-
torship there, at that time there was a
session of the AICC on. But in the re-
solution on international affairs in the
AICC, the question of Chile was not
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mentioned at all. Newspapers has com-
mented that it had some significance,
because it would irritate American im-
perialism and that was why all refer-

ence to Chile was dropped from the
AICC resolution.
SHRIMATI MUKUL BANERIJI

{New Delhi): The Prime Minister her-
self mentioned about it.

SHR1I SAMAR  MUKHERIJEE :
What was the reason why the refer-
ence to such a big significant event was
dropped from the AICC resoiution on
the international situation?

Is it bv mistake? No; it carnot he
<onsidered a mistake. To any political
ciement, it has some meaning and
some significunce. That has 1o be found
aut,

Moreover, the Government of India
is still muaintaining diplomatic relations
with this Fascist governmen: of Chile.
I do not know what are their arguments
in favour of that. When the entire pro-
gressive world is condemning this Fas-
crat mi'i'ary junta and some of the coun-
trics  have already withdrawn their
diplomatic missions, the Government of
India is maintaining its diplomatic mis-
sion there.

The Prime Minister has said about
multi-national corporations. It is now
quite well-known that  multi-national
<orporations, particularly those which
are financed by American monopoly
capitalists, act in various countries as
the agen's of the CIA, and there were
attempts on the part of the ITT to over-
throw the Allende Government, but the
conspiracy did not succeed; but the
whole conspiracy was exposed by the
American press. These international
corporations are the agencies of vested
interests, and they play very nefarious
roles. It is admitted in the speech made
in Algiers by the Prime Minister her-
self. She has stated :

*“As the economic struggle becomes
more acute the long suppressed
voices of people sharpen, but with
cverv step forward, the resistance
of entrenched groups, often aligned
with foreign interests, especially
the faceless multi-national corpo-
rations, becomes more vehement,
unscrupulous and, at the same
time, more subtle and even insidi-
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ous, for it is no longer overt but
indirectly subversive and provo-
cative.”

This speech of the Prime Minis-
ter of India at the Algiers Conference
regarding multi-national  corporations.
But what is the practice in India? What
1s the practice of the Government of
India? They are welcoming multi-
national corporations. Only yesterday,
in the course of replving to my supple-
mentary question, the Minister of Indus-
trial  Development admitied that “we
eie welcoming some collaborations. Of
course, they should invest here within
the framework of our industrial policy™.

These muiti-national corporations are
such giant bodies which can topple
Governments, which can bring about
instability in the currencies; they can
create serious crisis in the economy of
a country. There was one report which
was placed buofore the Secretary-Gene-
ral of the UNO. It points out that
each of the top four multi-national cor-
porations had an annual sales return
of Rs. 75 billion, while in the same
year, the Indian budget provided for
4 revenue of Rs. 31 billion; more than
double of the Indian revenue, one single
multi-national top corporation has got
as ils sale proceeds. There are other
figures which 1 am not going to quote
because 1 have no time. One of the
widely abused techniques they employ
is to transfer the pricing to avoid high
there is less restrictive legislation to
other countries. Because they are multi-
naticmal corporations, and they have
branches in various countries, they shift
their accounts to other countries where
there is less restrictive legislation to
avoid price regulations and to maintain
their high profits. They play this type
of machinations. OQur Industries Minis-
ter told us that if multi-national corpo-
ration invest money here, they will
have to invest under the frame-
work of the industrial policy of
our country. I am citing one exam-
ple here: 1BM. The IBM is a multi-
national giant computer firm which has
eluded national discipline all over the
world. One condition is that it can
operate only on 100 per cent export
basis. It is selling second-hand recondi-
tioned machines at inflated prices and
this 1BM has the help of a powerful
lobby to by-pass the (Electronics) Com-
mission to secure lucrative orders from
rival departments of the Government.
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IBM rejected all the four conditions
prescribed by the Commission for its
continued operation in India. IBM re-
jected the Commission’s stipulation that
it bring down its foreign equity from
the present level of 100 per cent. That
is what the Economic Times of 13 De-
cember says.

_ That is how multi-national corpora-
tions function. They are  imperiahst
agents. You allow them free scope; you
are welcoming them. You shout hoarst
against imperialism, you are concluding
agreements with the Soviet Union
against new colonialism, colonialism
and imperialism. But in practice what
is happening is just the contrary and
that is leading our economy to more

and more dependance on American
monopoly capital.
Take the Indian Ocean. You have

demanded that it should be a zone of
peace. That is the most justifiable de-
mand. Other littoral States have also
demanded the same thing. But we saw
that the task force of the American
Seventh Fleet brazenly entered the
Indian Ocean. People have seen that
in today's conditions only imperialism
is a source of war and aggression.
When American Imperialism sends its
Seventh Fleet into the Indian Ocean, it
becomes a zone of temsion. Qur voice
should have been more vigorous in con-
demninz the gaume of American Im-
perialism. But we do not see the Gov-
ernment of India raising such strong
protests. On the other hand, we see
from reports from newspapers four or
five days ago that America has been
given the responsibility of deve-
loping radar network communications
in North India under our Defence De-
partment. I raised this in the Defence
Ministry consultative committee, It is
highly objectionable, because the role
of American imperialism is clear now.
We know the role they played during
the Bengla Desh Freedom struggle and
during the recent Middle-East crisis. It
is American imperialism that has sup-
plied all the arms to Israel for attack-
ing the Arab countries,

Due to American imperialism, the
middle-east crisis is not being resolved.
Our Government has most justifiably
supported the cause of the Arab coun-
tries. But the Government of India’s
voice against American imperialism is
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very weak and feeble. These are not
isolated things. Here lies the essential
weakness which reflects the weakness
of the class policy the Government of
India is pursuing, the policy of bour-
geois and landlord. This is the only
conclusion which can be drawn from
this weakness in the policy of the Gox-
ernment of India.

The slogan of Asian securily has
been raised. Everybody wants security
for the Asian countries and this slogan
must evoke response among all the
Asian countries. But in today's condi-
tion, when the relation between China
and Soviet Union is not normal, when
normalisation has still not been achieved
in the relations between India and
China, this slogan of Asian security is
not at the moment practical at this
stage. Not that we are opposed to it,
because the slogan of Asian security
covers the basic interests of all Asian
countries. This security is  aganst
whom? It is against imperialism, which
is the main enemy of the freedom of
the world people. In that respect, for the
time being, the slogan of Asian security
is not so realistic.

As regards steps to normalise our
relations with China, the Government
of India also should take the initiative
and not simply wait for further deve-
lopment. Whichever avenues are pos-
sible, you must try to explore them.
Up till now there s a customs ban on
Chinese literature coming into India.
You should remove that ban. Shri
Swaran Singh says, it is simply a ques-
tion of time for the relations to become
normal. This wait and see mood should
be changed. The Government of India
should explore possibilities so that the
situation can be normalised.

SHRI B. V. NAIK (Kanara) : Are
you meaning we should make the first
move?

SHRI SAMAR MUKHERIJEE: It is
not a question of first or second move.
I am asking the Government of India to
explore the possibilities. This customs
ban should be removed without delay.
This is one step towards normalisation.

In conclusion, T would say, the Gov-
ernment of India should be consistent
in its anti-imperialism and should not
lag behind the g::tfﬁrmly expressed
in the Algiers ference regarding
Combedia, Vietnam and South Korea. 1
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can give one instance. In this month,
there was a resolution in the UN
moved by 33 non-aligned countries
demanding recognition of the Sihanouk
Government. | read in the pupers that
India wus not one of the sponsors. On
the other hand, the Indian delegate re-
mained neutral on the question of re-
cognition of the Sihanouk Government,
Is this the wav to carry forward the
spirit of the Algiers Conference? This
is inconsistent, contradictory and due
to the fear of creating displeasure
against Amierican imperialism. That is
why T demand that this policy must
change,

13.30 hrs.

[MRr, DEPUTY -SPEAKER in the Chair]

SHRI MADHAVRAQO SCINDIA
(Guna) : Mr. Speaker, we are living
today in an everchanging interna-
tional situation. The radical new
alignmen's, the emergence of new
politics with the resultant shifts
in the balance of power, the urge among
nuscent States to play a more active
role in the world are all leading to this
decade witnessing a dynamism and
poise in international affairs hardly
witnessed before. Our foreign policy
makers must be able to inject a similar
dynamism in our own external policies;
otherwise, dismal results would follow.

The tendency for others to take us
for granted, the tendency for others to
completely identify us with one particu-
lar block, the tendency for others to
discount our potentials and possibilities
is a serious factor in global affairs. It
has been recently felt that the world
has transgressed from the old concept
of a bi-polar one to a multi-polar one.
The recent West Asian conflict, how-
ever, has cast serious doubts on this
question. Undoubtedly, each strategic
region has several poles, and a region
must be viewed from this angle. But
the recent West Asian events clearly
demonstrated the extent to which the
super-powers. can dominate a region, if
the member-countries of that region are
dependent on them economically or
militarily. We must take note of this.

The recent agreement concluded
during the Brezhnev visit could leave
us heavily rely on the Soviet State
Planning Committee for advice and
guidance in our economic planning and
programmes. We should take care that
this does not result in our own planning
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or in our economy being too closely
inter-linked with the Soviet one. Let us
not forget how in the 1930s Hitler's
trade and economic co-operation with
the countries comprising lfttle entente
was suddenly converted overnight into
an instrument if complete domipation.
In the field of wrestling the bear hugis
considered a lethal grip. The Russian
bear hug can have a dual use, one
inspired by warmth and the other the
opposite.

1 am not one who believes in criti-
cism just for criticism's sake. I have
no hesitation in congratulating our
Foreign Minister for having steered clear
of any mention of Asian Collective
Security in the communigue issued dur-
ing the Brezhnev visit. But the sooner
we realise that the partnership with the
super-powers will always be unequal
the better. Whether this partnership be
with Moscow or with Washington, we
must realise that we have to create an
independent image. OQur policy so far,
cspecially with Sowviet Russia, seems to
be incensed with the thinking that the
Russians are our only source of sup-
port in all fields.

The Soviet support in the last Indo-
Pak war was crucial and commendable
and we should rightly be grateful to
them. But, then, gratitude should not
cloud the fac: that in the great power
balance Soviet Russia needs us as much
as we need them.

After the Sino-American rapproach-
ment, Russia needs India as a possible
counter-balance to China. Secondly, to
the Soviets, the Indian Ocean has be-
come an area of tremendous importance
both from the naval point of view and
with regard to her western and eastern
extremities. Russia, therefore, seeks an
outlet into the Indian Ocean.

Moscow’s trade turn-over with the
Indian Ocean countries has increased
from 275 million roubles in 1969 to
nearly 1060 million roubles in 1970.
That is, in the period 1959-70, it has
increased at the rate of nearly 13 per
cent per annum. The importance of
this area, therefore, is not insignificant
to the Soviet economy.

Further, at present, in the Indian
Ocean, the U.S. is reported to be su-

rior to Moscow, a situation which no
onger exists in the Middle-East. Ano-
ther reason, therefore, for the Soviet
interest in the Indian Ocean could be
to establish along the rim of Asia, from
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the Black Sea zlong the mediterranean
through the Indian Ocean to the Far-
East, Soviet naval power consistent with
its interests. We will do well to be
careful not to become Moscow's Trojan
Horse in the Indian Ocean. In other
words, we suit Moscow’s geo-political
interests far more Pakistan ever could.
We have a larger Indian Ocean peri-
phery; we serve as a potential counter-
balance to China. We have a future
big-power potential.

_Our Government must recognise these
vital Russtan interests in the continu-
ance of a close relationship with our
country. We must guide our policy so
as to maximise the benefits which the
Russians are trving to extend to us and
yet minfimise the long-term commit-
ments, thereby preventing the creation
of an impression that India is, in any
way, subservient to the Soviet will be-
cause such an impression does not
create an advantageous situatica for us
in the international field.

It has probably aroused further sus-
picions in Peking. In fact, iromically,
it has probably reversed a similar sort
of reaction in Peking in 1961-62 when

India became a major factor in the
Sino-Soviet split.

Then, our non-aligned image in the
world has been shaken and we are

being taken to have a close identifica-
tion with the Soviet bloc. It is futile
our Government's asserting that recent
developments have, in no way, tied us
to the apronstrings of the Russians
because it is, after all the psychologi-
cal impact we create in the world that
matters. We must remember that
it was only when China stopped living
under the Russian shadow and struck
a powerful, self-confident and indepen-
dent note in her postures and policies
that she succeeded in creating an image
which even the Super Powers had to
take cognizance of. It is this image of
independence that we must create in
the world.

Our necdlessly hasty and unbalancea
statements during the recent West Asian
conflicts have, in no way, strengthened
tr: image of independence. Barring a
few, the onlE countries which were
quick to make statements and express
unqualified support to the Arab world
werc those countries which are known
do be attached to the Soviet bloc. I do
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hope that this pertinent fact and India’s
alacrity in denouncing the Israelis was
merely a co-incidence. In a situation
like that of West Asia, one can only
play a constructive and useful role if
one is either of the &wo positions.
Either one must be in a position where
one of the combatants is dependent on
one and, therefore, susceptible to pres-
sure or, alternatively, one must be in
the position of neutrality and respected
by both the countries. India can never
be in the first position. Unbalanced
statements render her ineffectual in the
alternative role.

There can be only two recasons for
the partisan stand that we adopted.
First, 10 ensure that our oil supplies in
the Middle-East remain uninterrupted
and, second, to decrease the likelihood
of Arab support to Pakistan in the
eveny of any future conflict in South-
East Asia. But, as far as oil is concern-
ed, oniv in the last Consultative Com-
mitiee neeting, Sardar Saheb explained
1o us the figures and from that I say
that only a small portion of our needs
is supplied by Saudi Arabia und Irag,
the major portion coming from Iran.
And with regard to the second possible
reason, by excluding us initially from
the list of exemptecs from ihe oil em-
bargo, the Saudi Arabians clearly de-
monstrated total disrcgard of our sup-
port to the Arabs. Conversely, by inclu-
ding Pakistan in this list of exemptees,
the Saudi Arabians demonstrated a clear
preference for Pakistan which, I think
can be taken as indicative of the likely
stand the other Arab countries will take
an Indo-Pakistan issues. The scant res-
pect shown to us by the Saudi Arabian
action demonstrates how little our
opinion matters in world forums.

The Arabs are undoubtedly justified
in their attempt to recover territories
occupied by Israel in the 1967 war. In
six days in 1967 Israel had won a war
but not a peace. Peace, Sir, will only
endure if it is a peace of conviction
and not just of expedience. And this
is largely dependent on Arab willing-
ness to acknowledge the realities and
recognise and accept Israel as a part
ot the Middle East. We do sympathise
with the Arab sentiments in that large
chunks of their territory are under
Israeli occupation. But whilst express-
ing this sympathy, we should also
appeal to the Arabs to recognise Israel.
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The crux of the problem is to ensure
the return of the Arab land whilst
guaranteeing lIsrael its security. It is in
the interest of both the countries that
this conflict be resolved. The constant
threat of war is a- serious drain on
their economy which the Arabs, more
than Israel, can ill afford.

Another dangerous licy which
was evidenced in the Middle East crisis
was the attempt by the super powers
to rule by proxy. Whay was disturbing
was not simply the fact that the super
powers more or less resolved the issue
amongst themselves and pressurised the
adversaries to come to terms, but what
was more disturbing was that they
armed them in the first place and con-
tinued to do so during the war. One
comes away with the impression that
the whole episode was almost stage-
managed by Moscow and Washington.
Col. Gadafi was not far wrong in des-
cribing this as an operata war.

The rcie the super powers played and
the cffectiveness of their politics holds
its own lessons for the rest of the world,
especially  for potential interference
areas like South Asia. The growth of
nuclear power has decreased the likeli-
hood of a direct clash between the super
powers. But, Sir, it has increased the
probabilitizs of indirect clashes in world
trouble spots. By arming the adversaries
with limited conventional weapons, the
super powers leave them militarily
utteriv dependent on them. The super
powurs have, therefore, through these
techniques manoeuvred the other coun-
tries into position of de facto nominees.
This detente between the super powers
is leading to their collusion and crea-

tion of conflicts which, in turn, are
resolved by them. And, T feel, the
future is going to witness many such
areas where other countries will be

sacrificed at the altar of detente.

1 feel that the army of Iran has to
be viewed against this backdrop. The
cancer of the Indo-Pakistan conflict and
the military renaissance of Iran have
incrcased the potential for super power
involvement in the region. The stability
of the region is dependent on how the
balance is kept between India, Iran,
Afghanistan and Iraq on the one hand
and ITran and Pakistan on the other.
Iran on whom we are heavily depen-
dent for almost 70% of our oil needs
is, 1 feel, suspicious of a potential—
Indo-Iraq axis.” Therefore, Indo-Iraq
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relations will always have a direct bear-
ing on Iran-Pakistan relations. The
basic fulcrum of the regional political
balance will be India-Pakistan relations.

. The super-power policy of maintain-
ing a parity between India and Pakis-
tan might have become obsolute in
their view but it seems to have been
taken up by other influential countries
of the region and the geighbouring
regions.

The recent report in the Times of
India of 12th December on Arab oil
funds for the setting up of a Pakistan
arms industry based on French know-
how is a further proof in this regard.
This step would also free the Gulf
States’ dependence for arms on Washing-
ton and, at the same time, would help
to some cxtent re-establish India-Pakis-
tan parity. It is a further proof...

MR. DEPUTY-SPEAKER : The hon.
Member's time is up.

SHRI MADHAVRAQ SCINDIA : I
was told that I would have 18 minutes.

MR. DEPUTY-SPEAKER: That
was on the basis of 8 hours for the dis-
cussion. Now, that the time is reduced
to 6 hours, your time is over.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : There is always an under
standing that as far as the Parties are
concerned, they will have enough time
to express their views.

SHRI S. A. SHAMIM (Srinagar):
Why Parties, why not Members?

MR. DEPUTY-SPEAKER : I am in
the hands of the House. If the House
decide that every member should be
allowed to speak as long as he likes,
let the House decide so. I am entirely
in the hands of the House.

SHRI SHYAMNANDAN MISHRA:
Then we will have full eight hours.

MR. DEPUTY-SPEAKER: Let us
not lose our tempers. I am entirely in
the hands of the House. Let the House
decide. If they want 8 hours, let it be
8 hours and I will go accordingly. If it
is 6 hours, let it be so and I will go
accordingly. 1 know on a subject like
international situation, it is_quite easy
to make a three-hour speech.
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Wheo cannot do it? But let the House
decide.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH) : This is a matter
of give and take. This morning it was
all discussed. Another two minutes the
hon. Member wants. Let him be

allowed.

MR. DEPUTY-SPEAKER : That is
all right. If it concerns this particular
member, the question is solved, but
like a bad coin the problem will crop
up again and again.

SHRI K. RAGHU RAMAIAH:
Then you decide it in your wisdom.

SHRI MADHAVRAQO SCINDIA :
And this report in the Times of India
is a further proof of maintaining an
equation between India and Pakistan.

But the main focus of interest in our
part of the world has become the strate-
gic position of the Indian Ocean around
which one-third of the world’s popula-
tion lives and through which 409 of
the world's petroleum trade passes. It
is reported that America has already
deployed nuclear weapons in the Indian
Ocean directed against rival powers.
Why should we allow the peaceful
Indian Ocean area to be converted into
a cockpit of fight between the two
major military powers endangering the
life and liberty of the Asians and the
Africans who have even otherwise to
struggle hard to make both ends meet
individually and as nations. We have
declared the Indian Ocean an ocean of
peace but the Govt. must take steps to
translate this into reality. Talks should
be immediately commenced between
Indian Ocean countries. The Soviet
Union gets port privileges at Vizhaka-
patnam, the Andaman and Nicobar
islands. In all they have anchorage pri-
vileges in eight ports between Yemen
and Singapore. In addition they have
full base facilities in three other ports.
The Americans too have facilities in
five ports from Thailand to Baharein.
It is reported that they are also giving
finishing touches to a 19 million dollar
naval station and communication cen-
tre on the British-owned island of
Diego Carcia which is approximately
1200 miles from the southernmost nE
of India. The despatch of the US Tas
Force to the Indian Ocean is a clear
indication of Washington's desire for
an even more active role in the Ocean
area. It is high time we took the lead
in curtailing this rivalry. The last Indo-
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Pak war has left us the dominant
power in South Asia. It is a pity that
our Govt. has failed in exploiting this
to India’s interest. We must take the
initiative in creating an atmosphere
amongst the Indian Ocean countries
which acknowledge ‘the danger of super
power rivalry and which must result in
the severe restriction of port facilities
autlomatically providing some brake on
fleet activities in the area. Qur national
leadership must broaden their vision
beyond “buggy’ politics if we are to
play our leading role in the world. We
have the potential of becoming a vib-
rant economy; we have the potential of
becoming the leader of the newly deve-
loping countries: we have the potential
of becoming a nuclear power. But these
potentials are allowed to sink under an
ocean of slogans, the only diet our
Government has managed to produce
in 26 years, 1o appease thc hungry
appetites of the masses of India. Our
Govt. must recognise and exploiy these
potentials and act on them. Onlv then
can we place India in her proper
perspective in the global arena.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): I have listened
attentively to the speeches of the
last two speakers from the Com-
munist (Marxist) party and the Jan
Sangh party. My Marxist friend has
not really questioned the basic postu-
lates of our foreign policy, though he
has questioned some of the individual
decisions. Qur Jan Sangh friend how-
ever has questioned, of course in very
guarded language realising the psycho-
logy of the people of the country, some
of the big postulates of our foreiga
policy. Whatever may be the views of
my friends of the Marxist (Communist)
party or the Jan Sangh I can express
this view almost with the unanimous
approval of this House, that so far as
our foreign policy is concerned we can
look back the year that we have left
behind with a great amount of satisfac-
tion. Not only the achievements in the
field of foreign affairs had been condu-
cive to the interest of the country but
it has served the creation of healthy
climate of peace in the Indian sub-
continent and has also vindicated the
stands which we have taken all along.

Coming to some of the criticisms of
the Marxist party friends, he said.
India has not raised its voice in the
Chilean affair, because we did not want
to irritate American imperialists. I say
with all the emphasis at my command
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that this party and this Govt. are not
at all apprehensive of irritating any
imperialist power. We have raised our
voices whenever we felt that any power
had done something which is not con-
ducive to world peace or is agalnst
human values.

So far as the Chilean gquestion is con-
cerned, we have expressed our unquali-
fied condemnation of the atrocities that
took place in Chile. We were not for it;
we condemned it. But there are some
countries which have really stood by
the oppressors of Chile and one of these
countries is the country from which my
Marxist friends get their inspiration. If
I am correct. There is a report that
some couniries asked their embassies
not to render assistance to the refugees
of Chile. One of the countries—Ile; me
not name il—is a country from which
also my Marxist friends get this inspira-
tion. {(Interruptions). 1 have made this
allegation it; let them contradict it
authentically if they can.

I also wani to point out that not only
on the question of Chile but also in the
past on the quesiion of Middle-East,
the guestion of Suez, or so far as the
question of Korea, is concerned, India
has not hesitated to express its views.
1 say that India has never hesitated to
express its views in absolutely clear
terms against the imperialistic designs.
My Jan Sangh friends questioned the
basic postulate of our foreign policy of
Indo-Soviet relations on the ground
that our image in the third world is
getting tarnished because of our rela-
tionship with the Soviet Union. It was
said that the recent agreement would
leave us reliant on the Soviet camp.
‘These arguments are not new; we have
heard these ar, nts since the time
when our relationship with the Soviet
Union has become cordial.

Let us make it very clear that the
history of the last few years has proved
that the relationship between the Soviet
Union and India is on equal terms and
it is mutually beneficial to each other,
The recent Confereace has proved that
our image in the third world is not
tarnished because of our relationship
with the Soviet Union. In fact, before
the visit of Shri Brezhnev the presses
belonging to my friend and also to the
western friends created these false ru-
mours and made this false propaganda
that Shri Brezhnev will try to persuade
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Indian Government to give concessions
for bases in the Indian Ocean.

But, Sir, the subsequent events have
proved that no such concessions were
asked for because the Soviet Union
knows that India is a country which
cannot be forced, as one may like it,
to do a thing. Nothing of this thing
came out. These presses and those
powers know that India is a country
which can guard its own interests. We
know that this type of propaganda has
been made in order to create a cleavage
between us and the Soviet Union. And
therefore, this type of propaganda from
our Jan Sangh friends is nothing new
to me or to us—we are prepared to
face it. In fact it appears that the pro-
paganda, to a great extent, resembles
the propaganda of the Chinese official
news agency ‘Hsien Hua' which, expres-
sed its views almost in similar terms. I
have come to know that in the Chinese
News Agency or in Pakistan’s news
agency the most quoted politicians are
the leaders of the Jan Sangh party; they
are the most favoured and the most
quoted politicians and therefore, we
can really expect and we do expect
such types of criticisms which, I think,
have really no foundation or basis. With
the Soviet assistance, the Soviet-India
cooperation which culminated in 1971
treaty has really helped this country
not only to face the crisis that we had
to face in 1971 but is helping and has
helped this country really to create a
bastc economic structure in this country.
There are certain basic features in the
Indo-Soviet economic cooperation to
which I would like to draw the atten-
tion of this House. It should be kept in
mind that there is a qualitative differ-
ence between the assistance that has
been rendered by the Soviet Union and
the assistance of some of the imperia-
listic powers. What is the gualitative
difference? They are : firstly, the assis-
tance is multi-dimensional; it has many
a facet like the technical assistance,
equipment and so on and so forth.
But, what is more important is that the
Soviet Union has helped us in building
the infra-structure of the industrial
development which the Western coun-
tries have always tried to preveat.

14.00 hrs.

Abso, it should be kept in mind that
for the Soviet assistance—economic
assistance—we need not have to make
g;ry:lentsinmﬁngorindoﬂw"fhem-

, our foreign exchange reserve is
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not spent on it. Also, everyone knows
that Soviet assistance hag helped us
in strengt]_:enm% our public sector. The
strengthening of the public sector means
that thereby we can fight the colonial
and neo-colonial forces and the reac-
tionary forces that are growing in this
country. We know that these reactio-
nary forces are really apprehensive of
these growing bonds of friendship bet-
ween the Soviet Union and India, be-
cause if India can really have a strong
economic base, based on these public
sector undertakings, the rightists will
have no foothold. Therefore, I pity my
Jan Sangh friend, when he questions
the basic postulates on which the Indo-
Soviet friendship has stood. I conmgra-
tulate the Foreign Minister on this
growing strength, and also our revered
Prime Minister for strengthening the
Indo-Soviet friendship, the credit for
which will undoubtedly go to the archi-
tect of our foreign policy, Prime Minis-
ter Jawaharlal Nehru, because at a time
when the words ‘Socialism’ and ‘Soviet
Union' were to a great extent taboo in
muny of the countries, he tried and
succeeded in helping to create a friend-
vglip between India and the Soviet
jnion.

I would now like to draw the atten-
tion of the House to certain significant
aspects of our foreign policy to which
of course reference has been made by
my Marxist friend. The first thing to
which 1 would like to refer is the
growth of the non-aligned forces in
this world. Only a few years back when
we talked of non-alignment, there were
the super-powers apd the great powers
that tried to ridicule this very concept.

1 had the privilege of attending
recently a conference in Moscow,
namely the World Conference of
Peace Forces, where more than 3500
delegates from 144 countries and 117
governmental and non-governmental or-
ganisations participated. As an Indian,
1 was proud to say that all the dele-
gates and all the representatives and
organisations spoke in one voice about
the necessity of non-alignment. Today,
a large number of countries are com-
ing round to this idea which was ridi-
culed earlier by many countries and the
efficacy of which was doubted by many
countries. The growth in the number
of participants in the Algiers Confe-
rence is ample evidence of it. Today,
the world has realised that the third
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force or the non-aligned force is a
force which shall have to be reckoned
with. I feel that in the coming days, on
the question of world peace and easing
of international tensions, undoubtedly,
the non-aligned nations will play a
domipant role, and India will always be
able to take a great pride as the initia-
tor of this concept.

The question of collective security
has also been referred to by my hon.
friend. Undoubtedly he talked about
Asian security, and he agreed with that
policy, but he said that the time was
not opportune. But the idea of Asian
security has not been spelt out in detail
by anyone. But it is a fact which I
think will be admitted by everyone in
this House that today Asia is a place
in which security is the prime need of
the day. Because of the various agree-
ments and wvarious understandings,
Europe has become a much better place
to live in than Asia today. But because
of the unfortunate tendencies and the
imperialist manouvres, Asia and Africa
continue to be hotbeds of tension. The
prime necessity today is for the Asian
nations to come together and create an
atmosphere by which the efforts of the
colonial powers through their neo-colo-
nial manouvres can be frustrated. Tt
is only possible when greater amount of
understanding comes betwen the Asian
nations that there could be greater
amount of economic co-operation be-
cause the colonial powers are today
trying to exploit the economic weak-
nesses of the under-developed Asian
powers. It is on the mufudlly beneficial
understanding and agreements of the
Asian powers that we can hope to have
lasting peace in Asia. Therefore, what
has been sought for, when we talk
about collective security, or Asian secu-
rity is understanding and co-operation
amongst the Asian nations. We are
aware from this side of the House that
without the participation of China, the
question of lasting peace in Asia can-
not be thought of.

Therefore, from this side of the
House, our External Affairs Minister
and the Government of India have ex-
pressed their readiness to improve rela-
tionship with China. But better rela-
tions cannot be a unilateral business;
it is a bilateral business, and unless
China resounds, in spite of the fact
that we do hope to achieve it, we cannot
achieve it. Therefore, when we talk of
Asian security and Asian peace, we
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know that China will have to be a party
to it. We do hope that China will
realise this and join in our effort to
create a better atmosphere in Asia,
with that expectation, 1 conclude my
remarks and congratulate our Prime
Minister and the External Affairs Minis-
ter for successful implementation of our
foreign policy.

SHRI B. R. SHUKLA (Bahraich):
Our foreign policy has been from its
very inception always guided by two
basic principles, the policy of non-align-
meat and the principle of co-existence.
This wisdom of these two principles has
been assoiled in this House and outside
by different parties. Reactionaries and
rightists in this country assail it on the
ground that we are going to enter into
the bloc controlled by the Soviet Union.
The other opponents criticise it on the
ground that we belong to the American
lobby and American imperialism. 1
think these two extreme views of the
critics of our foreign policy vindicate
our position that we belong neither to
the Soviet bloc nor to the American
bloc but we are a non-aligned nation
having an independent foreign policy.
Qur non-alignment does not mean poli-
tical or international isolation, having
no connection with the problems facing
the world today. We have decided that
we shall judge every question, every
international situation on its own
merits.

Today we find these two principles
of our policy vindicated by the attitude
of the USA, USSR and China. Our
Marxist friend criticised us by saying
that we could not raise our voice in
regard to Chile because we are afraid
of American imperialism. This is a
weak argument. May I remind him very
sincerely and categorically that we re-
cognised China long long ago when
America wanted to create another
China? Now China and the USA have
come together and dome precisely the
same thing we did 25 years ago.

We are a developing nation going
through the process of a developin
economy. Therefore, we have natura
affinity and aspirations with all those
countries which are struggling or were
struggling against  neo-colonialism,
racism and apartheid. Therefore, there
is no wonder, no surprise, that we cast
our lot with the aspirations of the Soviet
people who stand for progress, solida-
rity and peace all over the world; they
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are not a war-mongering nation, but a
nation committed to world peace and
the rise of the underdog. Therefore,
we have entered into a treaty of peace,
friendship and solidarity with the
USSR. If anybody has cared to go
through the wordings of the agreement,
he will find it incorporated in unmistak-
able language a guarantee for mutual
respect, sovereignty and’ non-interfe-
rence in the social systems of each
other.

Therefore, where is the questioa that
merely because a treaty has been con-
cluded between the USSR and India
for co-operation in the technological,
scientific and cultural spheres, therefore,
we have become the stooge of western
imperialism? In all fairness we should
say that even the Government of U.S.A.
has not viewed this agreement in the
perspective in which the young friend
belonging to the Jan Sangh party has
expressed his views. Even the USA
Government is not of the view that this
has made us stooges in the hands of
the Soviet Government or our policy
of non-alignment has in anywav been
affected. Therefore, my submission is
that all these fears are unfounded.

There remains another question; that
India and Pakistan had been placed
at par by the Iranian Government. Mav
I remind those who hold this view that
even during the Indo-Pakistan war, the
oil supply of Iran to India was not
stopped or was not reduced. Therefore,
even when we were engaged in a bitter
struggle with Pakistan, the Iranian
Government had not in anyway treated
us unfavourably in matters of oil supply.
Thanks to the quiet diplomacy of our
Foreign Minister, his realistic approach,
his visit to that country and there re-
turn visit of the dignitary of that coun-
try, our relations with each other have
improved. Therefore, there should be
no apprehension, no fear, against Iran,
The test of failure or success of the
foreign policy of our government is
whether we have alienated our friends,
whether we have alienated the sympa-
thies of friends and whether we have
made more enemies in the world. My
submission is that the powers that were

firendly with us have become more
friendly. The countries which were
hostile  apparently, have become less

hostile. Those who misunderstood our
policy have a better appreciation of
vur stand. Even the strained relations
which existed between USA and India
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in the past few years have improved.
But, at the same time, the irritants
existing between these two countries
have, if not completely disappeared,
been at least reduced to a very appre-
ciahle extent.

SHRI B. V. NAIK : For example?
(Interruption) PL 480 agreement, etc.

SHRI B. R. SHUKLA : I expect a
more friendly relation with my neigh-
bour who is sitting beside me.

Our relations with Nepal are cordial
and happy and it is precisely because
we have adopted a policy of non-inter-
ference in the internal matters of other
countries. If we were very zealous, very
ambitious to implant our system into
the system of our neighbour, probably
Nepal would have sought refuge or
help from anywhere else.

Similarly, so far as Indian sub-con-
tinent is concerned, our policy has been
very successful. The era of confronta-
tion, the era of medieval rivalry, power
struggle, of spheres of influence, are
rapidly yielding place to an era of co-
operation all over the world, Those
concepts are dying out very fast,
and thercfore, an international commu-
nity based on science, technology and
culture is coming into being. In this
context our policy has been realistic,
combined with social idealism; we have
not budged an inch from the basic

licy. We have made only marginal ad-
justments here and there.

Only one word about Pakistan. Some
people say that our conclusion of a
Eact with Pakistan at Simla and Delhi

as not been very successful because
there are sometimes unfriendly utter-
ances in Pakistan by the dignitaries and
authorities there. These are more in
the nature of utterances for home con-
sumption and resort to psychological
dwversion rather than againsy us.

SHRI H. N. MUKHERIEE, (Cal-
cutta—North-east) : We are having this
long overdue discussion on international
affairs in this House. I sav it has been
long overdue because so many very im-
portant events have happened in the
recent past. We have had the non-
aligned conference at Algiers and then
we have had the united States a‘tack
through its proxy, Isracl, on Arab
freedom,—Arab freedom which is one
of the principal keystones of the arch
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of human freedom anywhere today.

Then of course we have had recently
the visit of friendly foreign dignitaries
like the wisit of Mr. Brezhnev; that visit
was by no mcans an event of ordinary
importance, followed up as it was, al-
most immediately by the visit of Cze-
choslovak leader Dr. Husak. A situation
has come about where the Parliament
of India should be apprised of whatever
new perspectives the Government con-
sider now to be open before them or
whatever new initiatives India is going
to adopy in the pear future and in a
more effective manner than hitherto. 1
therefore welcome this discussion and
1 do hope that it would be a produc-
tive and fruitful one.

We are one-sixth of mankind and
our country with its geo-political situa-
tion has a certain responsibility also to
the world. Perhaps we can claim,
thanks mainly to Jawaharlal Nehru
that at least in so far as our foreign
policy by and large is concerned, in
spite_of many weaknesses, many defi-
ciencies and set-backs and lacunae,
fundamentally this country has tried
after Independence, except for a few
unpleasant interludes, to pursuc a
foreign policy of peace, 3 foreign
pokicy that would bring about an addi-
tion to the sum total of human freedom
and human happiness. And if we are
to deserve that role which rightfully
is India's in the perspective of history,
then I think we have to be a little more
active, a little more reflective and a
little more genuinelv cognisant at the
same time of the ideological implica-
tions of our decisions and of the objec-
tive reality about it.

1 wish therefore that our foreign
licy is formulated and sought to be
implemented, not in the dull, wooden,
mechanical rule-of-road fashion which
sees to be customary with our foreign

office, buy with some imagination and
some apprehension of the new idea
which the Brezhnev visit must have

underlined even to the half-blind, that
we live in a different kind of world
and in this world if India has to pull
her weight, she must go on acting on
a principled basis, sometimes braving
whatever unpleasant consequences mighg
follow. This reminds me of what my
friend, Shri Samar Mukherjee, men-
tioned a little while ago about Chile.
He conceded and we all know that the
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Prime Minister made some very good
statement about Salvader Allende. The
Prime Minister occasionally makes very
good statements even about Cuba’s
Fidel Castro, but the trouble is, in the
AICC session which took place almost
immediately after the martyrdom of
Salvader Alleade, some young mem-
bers of the AICC tried to put in a word
about Allende's death in the resolution,
but they were, according to the press
reports, dissuaded from doing so by
the advice of, among other people our
triend, the Minister of External Affairs.
This may or may not be so—the ques-
tion of dissuasion—but the question
remains that no mention was made.
Ever since that time, in regard to our
relations with Chile, the Foreign Office
has made no pronouncement or gesture,
not even tried to recall our Ambassa-
dor or make any kind of gesture inter-
nationallv understandable as a repri-
mand so as to speak on the Fascist
gangsters who have taken hold of the
administration and the entire life of
that unhappy country. I wish—this is
in passitng—that we can  make amends
by oflering posthumously to Salvader
Allende the Jawaharlal Nehru prize for
international understanding, which is in
the gift of the Indian Council of Cul-
tural Affairs, of which my friend, the
minister, is the boss. As we did in the
case of Martin Luther King, I wish we
can make amends by making this award
posthumously in the name of Salvader
Allende, the President of Chile.

At the present moment, except for
Chile and what is going on so far as
the still unquenched war in West Asia
is concerned, except for those two as-
pects, broadly speaking, the world pic-
ture seems to be promising. The Euro-
pean Security Conference and its after-
math may give rise to some oplimistic
calculations about that continent. The
Arab showing against Israel, assisted of
course by the Soviet Union and the
socialist countries, is certainly some-
thing to feel happy and proud about.
The peace meets which have taken place
in different parts of the world particu-
larly, in Moscow, have also been a
phenomenon one has to make a song
and dance about.

. But there are still many problems
in regard to which our country’s Gov-
ernment should have to take some

serious notice. In Indochina, the posi-
tion still remains bedevilled by the ac-
tion of the US Government and their
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protege in Saigon. India has to pull her
weight, even though India seems to
have almost abdicted her responsibility
in that part of the world in spite of
having been the Chairman of the Inter-
national Commission. We have pot
yet recognised diplomatically the Pro-
vincial Revolutionary Government in
South Vietnam, when there is no
earthly reasons for tha; action. We
have not yet recognised the Sihanouk
regime although, as Mr. Samar Mukher-
jec pointed out a little earlier, in Algiers
we appeared to be in favour of the
Sihanouk regime. But we have not pro-
ceeded further. There was a meeting
in Paris about a fortnight ago—some of
us might have gone there, but we could
not make it—where also it seems hun-
dreds of organisations and representa-
tives of many countries made a deci-
sion in favour of the Cambodian pic-
ture being changed, so that genuinely
representative and popular elements may
come into the scene. India has not made
any move in that direction. Possibly, in
spite of whatever my friends on ~ the
other side have said, that is due to the
fact tha; even though India never be-
haves so crudely as to toe the line of
the US Government in a naked, un-
shamed fashion, we are overwhelmed,
we are afraid and apprehensive of
treading on the toe even of a rather
damaged US Government. Otherwise,
we would not have entered into the
kind of agreement that in the Finance
Minister almost on the sly has entered
into in regard to the PL 480 transac-
tions, because a; one time they passed
off their agricultural surpluses, which
they could do nothing about, and for
all the kind of assistance which they
give, they have got back a great deal
more than their guid pro quo. And
instead of genuinely freezing the entire
operation and almost forgetting all
about it, we have permitted them to go
ahead, ‘till God knows when, to con-
trol our economy and they control our
cconomy in a particular manner. as all
of us know.

A reference to multi-national corpo-
rations is now being made in interna-
tional forums, even by respectable per-
sons, Kurt Waldheim and his colleagues
in the United Nations. They are talking
about multi-national corporations like
IBM and other people, which have got
a grip over the economy of under-
developed countries like ours. The UN
estimate is about 14,000 to 15,000
million dollars, representing the amount
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of only all the advantage they got from
developing countries, because of un-
equal trade. These multi-national cor
rations, with their kind of octopus-like
grip over the semi-colonial economies
like ours, they are a menace to be dealt
with. They have shown their power in
Chile and elsewhere, and we are afraid
of the United States, which is the main
protector and champion and represen-
tative and symbol of these multi-
national corporations.

China, of course, does pose a rather
peculiar and sometimes perverse pro-
blem. Even though I agree we should
go all out, to the extent possible, to
make friends with her, some of China's
activities are so dismal and almost des-
picable—I say despicable in relation to
China befriending the facist junta in
Chile; 1 find China thriving at disses-
sions in our part of the world in the
Asian continent, 1 find China giving a
good chit to NATO and other organi-
sations, talking about the balance of
power, China even opposing the idea of
India and other countries wanting the
Indian Ocean to be really and truly a
zone of peace; China is behaving in a
perverse fashion; there is no doubt
about it —but, all the same, I have
the expectation, though I may not live
to see it, like the prodigal son, China
will come back to the socialist fold and
the fatted calf would be there for
China on that occasion. But, in the
mean-time, let us try and make the
best use of whatever opportunities that
we have and I am sure that when the
implications of a nation like collective
security for Asia are truly prepounded,
and not hidden away because of some
kind of embarrassment which may
strike some people in our country and
elsewhere, if the genuine connotation
of an Asian mutual security is ex-
plained, then China would be really and
truly very much there in the map in
a picture of Asian security which we
should assist to build up.

This reminds us that in so far as the
Indian Ocean zone as a peace zone is
concerned, this activity is an example
of what we can do in order to have
something like security for Asia. The
fact of the matter is that in the Indian
Ocean zone it is the Americans and the
British who are the villains of the piece.
They are there in control of Diego
Garcia and other places. For instance,
in 1966 the USA and Britain concluded
an agreement to build military installa-
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tions in the Seychelles islands that be-
longs to Great Britain. Now the under-
standing is being implemented to build
a large military base in Diego Garcia
and the islands of Chagos Archipelag.
At the other end of the world, in Guam
in the Pacific fringe or near the West-
ern coast of Australia, nuclear sub-
marines are being stationed and the
Seventh Fleet is moving in greater
strength into the Indian Ocean and that
sort of thing is happening.

As far as the Soviets are concerned,
while even the Indian Government
from time to lime by implication ap-
pears to say that after all it is a matter
where the Soviets and the Americans
are competing with each othcr.  Mr.
Brezhnev himself has said that he does
not regard as at all desirable a position
were military fleets of great powers are
for long periods sailing very far from
their coasts, and he added “we are pre-
pared to solve this problem”.

But we want to sit down together
as equals and do it. In this regard. . .

MR. DEPUTY SPEAKER : The hon.
Member’s time is up.

SHRI H. N. MUKHERIJEE : I have
to have some more time. I was given
to understand. . .

MR. DEPUTY SPEAKER: 1 hate
to interrupt you. But instzad of 12 mi-
nutes, I have given vou 15 minuies.
What shall I do now? I wndertund
your point also. You may take 5
minutes more. This is my difficulty.

SHRI H. N. MUKHERIJEE : In re-
gard to this matter, I think, there is a
scheme to have in Madagascar, in next
April, a meeting of all the littoral count-
ries to discuss this question of peace in
the Indian Ocean zone. That is a matter
where the Soviet Union are befriending
us, assisting us and championing our
cause, while the Americans and Bni-
tish are nowhere in the picture and
will not support any idea of that at
all.

In regard to the Arbs position to-
day, we hope, our Government on the
whole, surely, has taken a good atti-
tude, a strone attitude and we have to
tell our friends on this side who some-
times come up with certain proposi-
tions which are rather difficult to
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characterise, that it is not a question
of our being irritated by Saudi Arabia.
Between Saudi Arabia and this country,
there is nothing uncommon. Saudi
Arabia may have many reasons apart
from the religious elements for dis-
approving of it. But that is neither
here nor there.

The Arabs live in an area of the
world which is strategically and eco-
nomically so valuable that anything
happening there is important. Nepo-
lean in his time wanted to have Cons-
tantinople as a capital of world em-
pire. That is a part of the world from
where you can carry on opera-
tions in order to keep the world un-
der control. If in that zonme the Arabs
and the Israelis, the Arabs and non-
Arabs, can live in friendship with all
the others, everything will be all right.
Therefore, let us have a settlement
there so that the Arab freedom is
guaranteed and the Palestinean free-
dom is cuaranteed.

I remember, as an old member of
the Congress in those days, in 1936
and 1938, we celcbrated the Palesti-
nean Duav because the Indian National
Congress wanted to register support Lo
the freedom idea. That is so terribly
importan: to us. From that angle, we
have to look at it.

I uml sorry—you are so parsimo-
nius in regard to the allotment of
time—I cannot go into more details of
it about which 1 do happen to Kknow
a little more than my other friends.

MR. DEPUTY SPEAKER: I must
say, I have been very generous.

SHRI H. N. MUKHERIJEE: I ap-
preciated your generosity. But still I
would ask for your indulgence for a
little while longer.

Here is the matter of Asian security
which, as my hon. friend very rightly
said, is not a cut and dried proposi-
tion—you take it or leave it. That is
not a sort of thing. It has to be dis-
cussed and thought over. You pro-
ceed with it slowly but surely and
steadily. But my hon. friend thought
that it was a slogan. It is not a slo-
gan. It is a matter of principle. All
throughout our freedom movement, we
have had this idea of Asians being to-
gether.  Just as later on, the Ameri-
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cans wanted Asians to fight Asians, we
wanted Asians to come together.

Shri C. R. Das in Gaya Congress
session in 1922, Shri Mohammad Al
in Kakinada Congress session in 1923,
Shri Ansari in Madras Congress ses-
sion_in 1927, Shri Srinivas Ayyangar
in Gauhati Congress session in 1926,
all of them talked about the Asian
Federation. In Calcutta Congress ses-
sion in 1928 where Shri Motilal Nehru
presided and Shri J. M. Sen Gupta
was the Chairman of the Reception
Committee, they talked about Asiatic
unity.

We have got our relations with
Pasha; we have relations with the
movements ioside Turkey; we have

asked for freedom of Palestine. East
or west, we have always tried to asso-
ciate ourselves with them.

For Viet Nam, in 1946, in Calculta,
the students gave their blood in the
streets of the city because they were
fired on for sympathising with the
Vietnam struggle. This 1s our back-
ground. We fellow Asians and Afri-
cans have been fighting for freedom.
After freedom, we are together build-
ing and consolidating our freedom.
That is why we want cooperation; that
is why we want peace; that is why
we want understanding; that is why
we want security, That is why today
we want an Asian where everybody
will come together. Why only Asia?
Because Asia has a long memorv. We
are a home of civilisation. Our history
goes back to so many thousands of
years. We have suffered for centuries
under the imperialistic domination.
We know what neo-imperialism is
which even in this area of freedom is
trving to  utilise every advantage
against us. The Soviet Union, most of
whose territories lie inside of Asia
which comprise Tadjekistan, next-door
to Kashmir, naturally comes forward
as a leading proponent of this idea.
The Soviet Union first proposing it
in 1969 is in no hurry about it. Let
us consider it. Let us go ahead with
it. Mr. Brezhnev says repeatedly that
China is putting out an idea that we
are against China; there are slogans
aimed against China. Not at all
There is no idea of encircling or iso-
lating China. China would be a legi-
timate and a very much welcome mem-
ber of the security process. If today
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she is feeling perverse about it, the
logic of life tomorrow will make her
change her mind. But the logic of
life does mot change on its own. His-
tory does not move on its own. Man
has to make history by a conscious
process of cogitation to begin with and
action to follow. That cogitation and
that action is something which foreign
policy should comprise.

I shall conclude by saying that we
are having also thrown about this con-
cept of two super-powers. There are
two super-powers. We cannot do
very much about it. Occasionally we
can play a very crafty game and get
into the good favour of one of the
other or both, if vou can manage. But
that is not the idea, if you want to
have a principled approach to the mat-
ter. Mr. Brezhnev himself says—and
it is important that we know it—that
“this new coinage of a world called
super-power is unacceptable to a com-
munist who has a class understanding;
we pursue in the Soviet Union a so-

cialist class foreign policy, a foreign
policv of peace and freedom”, If that
gets linked up with something else,
that is a different matter. Soviet

Union is an outstanding power; it has
a responsibility for historv and, there-
fore, to that extent, it has to exercise
its responsibility. But it refuses to be
dubbed a super-power and there 1is
no reason why, while dubbing it as a
super-power we should tar it with the
same brush as we do the Americans.
How do the Americans behave? That,
we know in Vietnam and elsewhere,
when they sent the Seventh Fleet into
the Bay of Bengal; we know it very
well; they make friends with China so
that China can muddv the waters of
the Indian Sub-continent; being hostile
to Bangladesh, they use Indo-Pakistan
hostility as a factor, when India wants
to be friends with Pakistan. We want
to be friends with Ceylon, with Burma,
with Afghanistan, with China and with
all our neighbours and everybody in
Asia and Africa, because we act on a
principled basis. It is no slogan, it is
a doctrine, you might say; it is some-
thing inherent in India's fight for in-
dependence; and that is why we have
to wake up our mind that in regard to
that we shall do something.

Perhaps I am talking a little too
serfously. I am reminded of a joke.
A Frenchman was oncé¢ asked why he
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kissed the hand of every woman he
mei, and he said, ‘After all, you have
to begin somewhere?’, Now vou have
to begin somewhere if you want to do

something, if you want to achieve
something. The Asian Security idea
is something which does not requitc

you to put up a protocol and get it
signed by eleven other people. You
do something slowly, surcly, steadily
and then win your objective, We can
win that objective, but we have to
remember that, today, whether we like
it or not. we are on one side of the
fence: we are not on the side which
the American imperlialists dominate;
we are on the side of peace, we ure
on the side of progress, we are on the
side of socialism. If we do not re-
member that, if we go by protocol and
conventions produced in Geneva or
elsewhere, we shall never have a
foreign policy worthwhile. We should
have a principled foreign policy as
Jawaharlal Nehru tried all his life to
evolve. Those were much more diffi-
cult days. Now you are at an advan-
tage. Use that advantage. That is my
word of advice to the government of
the day.

MR. DEPUTY-SPEAKER: While
probing the international situation, I
would request the members to give some
thought to my situation also and that
is that 1 must give everybody a chance.

Mr. Dinesh Sinzh.

SHRI VASANT SATHE i(Akola):
Do .you want him to begin with your
hand first ?

MR. DEPUTY SPEAKER : He does
not have to begin somewhere with me?

SHRI DINESH SINGH (Pratapgarh):
Mr. Deputy Speaker, Sir, the subject of
foreign affairs of a country is really a
very wide canvas, and since you have,
at the very beginning, reminded me of
your difficulties, I would wish to con-
fine myself to only some of the im-
portant trends which, 1 think, are the
guiding factors. But before 1 do so,
I should like to say something about
the statement that my hon, friend and
a verv senior and respected member of
this House, Prof. H. N. Mukherjee,
made about our foreign policy. He
said that India's foreign policy has at-
tempted to strengthen peace and hu-
man freedom and dignitv and T think
there can be no greater tribute to the
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foreipn policy of our country and |
sure my friend, the Foreign Minis-
ter will feel greatly satisfied with the
remarks that Prof. Hiren Mukherjee
made of his endeavours in relation to
foreign affairs.

We have been talking about the
changes that are coming in the seven-
ties in the field of foreign relations and
I think that perhaps the most impor-
tant change which reflects changes in
every other field is the detente that is
being attempted by the United States
and the Soviet Union. It is a matler
of very great satisfaction that the two
powers—I am advisedly not using the
word ‘super’ since mv friend, Prof.
Mukherjee, is allergic to it—but the
two powers which have the capacity to
destroy this world several times over,
should attempt to work out between
themselves certain  nrotocols, certain
disciplines which will prevent the break-
ing up of hostilities which could engulf
the entire world.

. I am also conscious of the danger
in detente which the hon. Member,
Mr. Madhav Ruo mentioned about a
possible concert of power. It is here
that the rest of the world and, espe-
cially, the non-aligned countries can
play a very important part, So long us
the two large powers in this world
have a desire to find out a working
arrangemen!, the other countries can
very easily weave a pattern in which
the decisions are not left only to the
two major powers. In this connection,
the meeting of the non-aligned count-
Ties in Algiers was a very important
ttep and the contributions made by the
Indian Delegation, by the Prime Mi-
nister and by the Foreign Minister are
historic.

Non-alignment is not a new concept.
Under the Indian philosophy a form of
non-alignment has always existed. But
non-alignment in its application to
international affairs has had a positive
result in the regulation of international
system, which is now accepted by all
countries including those which oppos-
ed nmnon-alignment vehemently once
upon a time. Therefore, there is now
a great opportunity for the non-
aligned countries to begin to work out
amongst themselves and outside, in-
cluding the major powers, systems in
yv:uch it :rlould be possible to resolve
international disputes. cefully and
in a friendly ma‘:mér. pes d

AGRAHAYANA 29, 1895 (SAKA)

Imternational 234

Situarion (Motion)

Non-alignment is not merely a pol-
tical concept. Behind it is the concept
of international co-operation and peace-
ful co-existence and it is in the field
of international co-operation that I
feel that non-alignment has to make a
still more positive contribution. Inter-
national co-operation is important be-
cause the world is getting increasingly
divided between the rich countries and
the poor countries and the widening
gulf will inevitably lead to a widening
conflict. It is in this respect that the
non-alignment countries can, in co-
operation with others, start to build
systems in which there would be a
narrowing of the gap between the rich
and the poor. It is not an easy pro-
cess. 1 am aware of the tremendous
difficulties that lie in trying to persuade
any one who is rich, to share his pros-
peritv with the poor. But a conscious-
ness has to be created that his richness
in isolation is a liability, that it has to
be shared with those who have the
capacity to produce further wealth and
share the richness not by any measure
of charity but by a concerted act of
cooperation.

Another important matter, I think,
that needs to be mentioned is the visit
of Mr. Brezhnev to India. It is impor-
tant not only becausec a friend from a
very friendlv countrv visited us, but be-
cause it reflects a certain trend in our
relation with the Soviet Union. The
Soviet Union is a major power in the
world today. That Soviet Union
should wish to cooperate with count-
ries in different regions of the world
to strengthen peace is a very welcome
step. and 1 would interpret Mr. Brezh-
nev's visit to India in this light. He
came here not only to consult with us
on bilateral issues about which also 1
am sure, there was enough opportunity,
but he came fo assure us that the So-
viet Union’s friendship with India is
not a limited arrangement but that it

is a wider field of consultation, that
Soviet Union is interested not only in
her European friends, or in the new

arrangement that she is making with
the United States, or in some other
parts of the world, but that she is posi-
tivelv interested in what is happening
in Asia and in India’s welfare.

Mr. Madhavarao Scindia mentioned
about some daneers of our getting too
closs to the Soviet Union and thereby
he implied that we had also to streng-
then our relations with the United
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States, [ think it would be quite wrong
to say that India has in any
manner tried to ignore the United

States. The other day the Prime Mi-
nister has made it quite clear that it
was India’s desire to seek American
friendship as much as it would seek
the friendship of any other country,
but that friendship is not a one-way
traffic. It has to be reciprocated. I
think it would be appropriate for us
to spend a minute or two over the na-
ture of our relationship with the So-
viet Union and with the United States.
Our friendship with Soviet Union has
been based on certain identity of in-
terests, between our two countries. If
we take our minds back, from the
time of our Independence on wvery
issue of national importance to s,
of vital importance to us, we have had
the support of the Soviet Union in the
international forums. Whether you
take the guestion of Kashmir or Goa
or Bangla Desh, or the question of de-
colonisation and assistance to develop-
ing countries the Soviet vote has al-
ways been with India; on the other
hand we have not yet been able to find
identification with the US on specific
interests to us. In all these issues
which 1 have referred to, the vote of
the U.S. was not with us. It was wilth
the imperialist and the colonial coun-
tries or it was with our adversaries or
with those who had opposed our poli-
cies.

It is obviously desirable to build a
sound foundation of friendship with
the United States as we have built up
with the Soviet Union. But, this
would be possible only if there is a
will in both the countries to sit down
and identify their interests and see
how best they could be promoted.

When [ was talking about the visit
of Mr. Brezhnev, I was reminded of
the question of Asian Security which

came up earlier in the House. 1 think
that it is a matter which we should
see in its total implications. Frankly,

1 am not terribly enamoured of the
word ‘security’. T wish it is possible 1o
use some other word which would con-
notate more positively the concent of
cooperation. However, wg are not
concerned with the words as such but
with the ideas behind them. What is
of real importance for us is to see
how Asian cooperation can be built up.
4 thmk a very good case was bult
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up by the hon. Member, Prof. H. N.
Mukherjee of the need for Asian ce-
operation and Asian identity.

I think that the Asian security that
is penerally talked about is really a
question of bringing the Asian count-
ries together—not in the sense of any
military arrangements but in a wider
sense of cooperation. And I think that
this cooperation between the Asian
countries is possible if we are able to
make use of the surpluses of Asian
countries in the developmental proces-
ses of all Asian countries. This would,
1 think interpret in the greatest mea-
sure the word ‘security’ in its wider
sense. When we are making use of
each other’s resources for our deveiop-
ment, it would, in fact, mean that each
Asian country would have a share in
the prosperity of other Asian countries.
In that wider concept, security acquires
a meaning. I have no doubt that
China would also become a participant
in this process. The hon. Member,
Prof. Mukharjee talked of China as
the prodigal son and offered it the
fattened calf. We need not offer the
fattened calf to them, they would, 1
hope be pleased to accept only their
share of whatever is available from
the Asian countries as a whole.

Mr. Deputy Speaker, Sir, I do not
wish to add to your troubles and 1
would, therefore, sit down.

st wf waw (zfer famt) - SuTers
LR 9, gA qF 37§ T97T @ &,
s gfrar ¥ wi 3 aed w9 gafsa
AR woqm N WE 1 gW @ § e o
g % oF  avw areTSTETE ared
FRgEd awe wifa #1 a@a §, aR
gfmr @ d G § =@ ar @i

9 g9 q9% AW F ST aTHSgaTe
aws ©a, @ emr ¥ fafire 2o &
fTq WEed, w@adar g, a9 2wt
T AETEEE § 9F FO9 & A g
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SHRI G. VISWANATHAN (Wandi-

wash) : Mr. Deputy-Speaker, in the last
two years, the international situation has
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completely changed. Politics has be-
come s0 unconventional in interna-
tional affairs that our country is not
in a position to cope up with the situa-
tion. Very recently during Mr. Brezh-
nev’s visit, we concluded two important
agreemenis, the economic and trade
co-operation agreement for 15  years
and the agreement on co-operation bet-
ween Planning Commission and the
Soviet State Planning organisation.
These agreements are an aftermath of
the 1971 treaty of peace, friendship
and co-operation.

Sir, we welcome these agreements as
far as these are restricted to economic
and trade co-operation. But certain
misgivings have been expressed, and I
think it is for the Government and
particularly the Minister of External
Affuirs to clear these matters. An opi-
nion has been exoressed whether we
will be eaual partners in these agree-
ments, and whether India will slowly
become a Soviet satellite because of
our economic dependence on a super
power. Again, a gquestion has been
asked whether we will cont:inue to
command the same respect which we
used to command among the non-
aligned or the third world.

As tar as my party is concerned, I
think this will depend upon how we
are going to implement these agree-
ments and how we are going to utilise
this economic aid which comes from
Russia. 1f we use this aid from Rus-
sia or other countries and become self-
reliant in the next five, ten or 15 years,
certainly we can be eaqual partners,
but if we think the brother is there
to help us wherever there is shortage,
certainlv we will become a junior part-
ner and USSR will think that she will
be our big brother.

We are not happy at the way Mr.
Brezhnev's visit was handled by the
Government as well as the ruling party.
To say the least, it was not in conso-
nance with our democratic traditions.
In our country, with a different politi-
cal system, the Opposition party always
accuses the political party which is the
ruling party, of political interference in
government. Whenever a member of
the ruling party approaches an official
and gets something done, we always
from the Opposition—or, for example,
in my own State, the other parties in
the Opposition—accuse the ruling party
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of using the Government machinery
for its own purposes. This is not the
case in the Soviet Union. We must
be aware, especially our Congress
friends should be aware of the fact
that we inherit a different political
system. But how was the visit of
Brezhnev used in this country, espe-
cially here in the capital? You started
forming committees with Dr. Shankar
‘Dayal Sharma at the head. 1 have
nothing personal against him. But he
is the President of the ruling .
You want to imitate everything which
is available in the Soviet Union. That
is a trend which is bad for this demo-
cracy, because we have a different sys-
tem here. The Prime Minister is the

person who leads the country. Ins
tead of that, you wanted to put the
Congress President in her place. Ul

timately, they did not take it to the
logical conclusion of signing the agree-
ment between Brezhnev and Dr. Shan-
kar Dayal Sharma. Fortunately, that
did not happen. T want the Govern-
ment to ponder over this.

SHRI ATAL BIHARI VAJPAYEE :
Do vou think that Brezhnev would
have signed the agreement with Dr.
Shankar Dayal Sharma?

SHRI G. VISWANATHAN: At
least, in the future, I think the Gov-
ernment will avoid such awkward situa-
tions.

, Sir, more co-operation with the So-
viet Union is certainly welcome, but it
should not be at the cost of other
friends and other countries. I want to
emphasise that even if the basket is

. do not put all the eggs in one
basket.

The recent agreement which my hon.
friend mentioned just now, between our
Government and USA on the PL 480
funds on the one hand, and the agree-
ment between the European Common
Market. or the ECC countries and India
on the other, are a welcome feature.
1 think we have to pursue this certainly
with the countries where our economic
interests also lie.

Evervbody is talking about the In-
dian Ocean. All of us want that this
should be kept free from super-power
rivalries and that it should be an area
of peace. I want to know from hon.
Members how we are going to do it.
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Can we persuade or dissuade them?
Can you prevent the Soviet Union or
American ships from entering the
Indian Ocean? Can we do it alone?
If it is to be done, it has to be done
by all the littoral States. And here,
India should take the lead, convene a
conference of all the litioral States of
the Indian Ocean. Unless we join to-
gether and oppose, you cannot

the super-powers entering and having a
power rivalry in the Indian Ocean.

Prime Minister Nehru used to take
a lot of more interest in external af-
fairs. I hope the present Prime Mi-
nister also allots more time and takes
more interest in the External Affairs
of the country, forgetting DOC and
PCC and dissidents and Belgaums and
Meeruts and UP and Orissa, so that
India will play a more positive role,
especially in Asia. Except the Asian
countries everybody is interested in
Asian security. Russia when it goes
to Europe, it says : we Europeans must
be united against American Imperial-
ism; when it comes to Asia, it says:
we Asians should solidly stand together
and oppose all the other countries, I
want the people of Belgaum to learn
this from the USSR so that they can
claim to be hoth Maharashtrians and
Karanatakas. 1 am happv that the
Prime Minister did not vield to the
pressure to sign the Brezhnev doctrine
on Asian security. Prof. Moukharjee
arpued verv well; even Brezhnev could
not have argued better. Our country
is in a position to take care of itself
in normal times.

15.11 hm.

SHR1 SEZHIYAN in the Chair.]

What are we going to do when our
relations are not so close with our
neighbours? Is our friendship with
USSR alone enough? What is going
to be our attitude towards China? It
is almost a big power. And our fu-
ture relations with Pakistan? We en-
tered inte an agreement with them at
Simla. I do not think that alone is
encouraging. Repatriation is not go-
ing on at the speed at which we want
it to be done. 1 say we have enough
raw materials in this part of the world;
we have enough oil in the Arab soil,
we have enough technology in Japan.
If all the countries in Asia join to-
gether. and if India can play a vital



245 International

Situarion (Motion)

role in consolidating the Asian coun-
tries, Asia will become a major econo-
mic power like the present European
Economic Community. After getling
American aid they are now in a posi-
tion to differ from Americans on the
West Asia policy. We should be in
such a position, whether we take aid
from the United States or the Soviet
Union. As a party to the Simla
Agreement, I hope Pakistan will be
reasonable enough to expedite the
repatriation so that diplomatic relations
between the fwo countries be
restored. Then we will have a peace-
ful life. Pakistan has not yet recog-
nised Bangladesh. I hope wisdom will
dawn on Mr. Bhutto and he will recog-
nise Bangladesh, so that all the three
can sit together and discuss the prob-
lem as brothers and live a peaceful
life.

In West Asia, we are glad that
Israe! and Egypt are going to the Con-
fercnce Table from the battie field.
1 want to know from the Government
what our role has been in bringing the
parties together. It has been nil. We
did nothing except to cxpress our soli-
darity with Arabs. We are correct
when we ask Israel to vacate the oc-
cupied territory, but without improving
our relations with Israel, we can never
play a useful role as far as West Asia
1s concerned. Having only one party
with us, we can never play the role of
mediator in West Asia policy.

As regards China we all expect that
Mao-Tse-Tung will smile atleast on
some of our junior officials so that we
can give a better interpretation. He
smiled two or three years ago. We
are not expecting any smile now. I
believe that China thinks because of
our agreement with the Soviet Union
we are apgainst China. The Prime Mi-
nister and the Minister of External
Affairs have made it clear that we have
nothing against China. When we are
entering into these agreements with the
Soviet Union. I want the Government
to send some senior officials to Pek-
ing so that they can talk to them
and explain to them the agree-
ments so that they might be con-
vinced that these agreements with the
USSR. are not to put China in a
corner.

As far as our relations with our
neighbouring countries are concerned,
what happened to the talks that were

AGRAHAYANA 29, 1895 (SAKA)

International 246
Situation (Motion)
going on between our country and Sri

Lanka over Kachchativu? Very re-
cently, one of the Ministers announced
in the Sri Lanka Parliament that they
are exploring oil in Kachchativu. When
there is a dispute over a particular is-
land, bhow can Sri Lanka go and ex-
plore oil there? 1 want the Govern-
ment emphatically to object to it, so
that until the talks conclude, no body
goes there and utilises it.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Or we can go there jointly,

SHRI G. VISWANATHAN : That is
also a reasonable suggestion which
Government should consider.

I am very happy that our relations
with boh Koreans have improved and
our diplomatic missions have been up-
graded to the ambassadorial level. I
want Government to take more inter-
est in some of the small Asian coun-
tries so that we will have more influ-
ence in Asia when we go to the UN
or other international forums.

_SHRIMATI MAYA RAY (Raizanj):
Sir, in primarily confining myself to
Asia, I would like to sav, Asia does
not command a positive unity as Chris-
tendom had in Europe in the Middle
Ages. It possesses a negative kind of
unity in that all Asia was under wes-
tern or foreigzn domination during the
last three centuries. FEven Chinz had
become in the words of Dr. Sun Yat
Sen “a hyper colony, a colony of all
nations” although formally China ne-
ver lost its freedom in the way that
India did. Consequently, we, the
Asian countries, have common aftitu-
des towards colonialism and recialism,
with a strong reluctance to be treated
as pawns on the chessboard of western
power politics. There is a strong rea-
lisation amongst us that it is the right
of all people to be masters of their
own destinies and to exercise their
sovereign rights in implementing the
progressive socio-economic transforma-
tions of a society.

Two hundred vears of Asian history
shows that parallel with the industrial
development in Europe. European na-
tion States, while pursuing their own
narrow selfish interests, have subjugat-
ed Asian and African countries, having
at their command the technological
benefits of the Industrial revolution.
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They did this not only to enhance
their political prestige by carving out
empires for themselves but also 1o ex-
ploit the natural resources of these
countries and to creale markets for
their finished goods. This debilitating
process led to a total destruction of the
indigenous industries of these subject

nations.

After the second world war, a new
era dawned in Asia which saw the col-
lapse and recession of imperialism and
colonialism in the East, and which left
in ils wake a divided Asia :mpoyensh-
ed, distraught and apathelic. Asia was
faced with two gigantic camps encircl-
ing the world, the Western Bloc and
the Communist bloc. In this condi-
tion, Asia did not have the requisite
strength to form a third bloc. We
knew this and we were aware of this.
But nevertheless, there was a thread of
determination woven into the patiern
of our common thoughts that is our
determination to resist any fur_ther re-
currence of imperialist or neo-imperia-
list machinations and intrigues and our
determinal’on o cooperate  with  one
ano her as best as we could. In this
o atext. we saw the formulation of the
Panchshez! principles being the essence
of the Bandung Conference. Some of
the principles of the Bandung confer-
ence, among others, were: Renuncia-
tion of use of force, respect for the
sovereionty and inviolability of borders;
non-interference in internal affairs of a
country and development of economic
and other cooperation on the busis of
equality and mutual benefit. These
ponciples  are  positive  principles.
with emphasis on ecomomic coopera-
tion, bilateral and multilateral for mu-
tual bencfit. These principles. more-
over. have been accepted by the non-
aligned countries and have even found
place in the rtecent Sino-Japanese
Agreement of September 1972, No
country can take exception to these
ideals.” Unfortunatelv and regretably,
the Bandung spirit did not last because
of the lack of unity amongst us, the
Asian nations.

This lack of unity has been respon-
sible for the great set-backs in Asia,
Western Asia. As for example, take
the Arab States. If the Arab States
were not so hopelessly disunited, they
could have withstood against the mi-
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nute Israel, in spite of the massive
backing by mighty America.

Coming to our own sub-continent,
Pakistan succumbed to the American
policy of military pacts, which history
has already condemned as dismal fai-
lures. They obtained millions of dol-
lars worth of sophisticated military
weapons, of course, periodically dep-
loyed against India, in the name of
containing Communism. Had Asians
resisted falling prev to obvious western
machinations, the history of this sub-
continent at least would have been
different and the progress in this sub-
continent would also have been more
spectacular and speedy.

We cannot but mention the emer-
gence of alone Bangladesh as a sove-
reign State and the subsequent events
which have amply demonstrated the
utter folly of such policies and the
utter futility of relying on foreign pat-
ronage and strong arm methods, ins-
tead of meeting the legitimate demands,
aspirations and sentiments of the people.

Even now, neither they, nor others
in Asia have learnt their lessons as yet.
There are many of us who are not
prepared to refute the suicidal policy of
being tied to the apron-strings of super-
ike Profes-

nowers. 1 am afraid, let
sor Hiren Mukherjee, 1 do make use
of that terminology because they are

super-powers in comparison with Asian
countries like us.

The ever constant supply of sophis-
ticated weapons to under-developed
nations, whether in West Asia, South
Fast Asia or South Asia, is the biggest
factor in the escalation of tensions by
creating rivalries and dissensions among
Asian  countries, thereby preventing
peace, tranquillity and presperity, so
desparately needed in Asia for our
OwWn progress.

This policy of supplying arms is also,
1 may add, a lucrative source of wealth
to the already affluent nations, but
every civilised person is entitled to ask,
at what price, at what terrible cost?
For more atomic bombs to be explod-
ed experimentally in Asia, perhaps.
One wonders whether the first nuclear
bomb ever to be dropped could not
have been detonated on a capital in
Europe rather than on Nagasaki and
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Hiroshima in the East. Perhaps it is
a vague indication of the esteem in
which the Asiatic is held by the wes-
terner. The nagging doubt will always
persist in the minds of Asians that all
horrifying experiments will initially be
made on the Asiatic guinea-pig and
Asians will be well-advised to be chary
and not to forget this terrible fact.

To revert to Europe immediately
after the sccond world war, so far as
the western powers were concerned,
their sole aim. was, of course, to con-
tain communism. With this in view,
militarv blocks such as NATQ, SEATO,
CENTO and ANZUS were set up to
surround Russia and diminish its influ-
ence on under-developed countrics.
Russia, in turn, answered this by the
Warsaw Pact. We were faced with
a world divided into two colossal
camps confronting each other with
guns and a nuclear balance of terror.
It has taken two decades for thesc po-
wers to realise the futility and hazards
of their actions.

Then we gradually saw that the stage
of confrontation disseminated into a
period of thaw. Military blocks have
begun to erode. The Western Euro-
pean countries have converged on a
regional basis to form the European
Economic Community and are acting
collectivelv.

These are remarkable events that
have taken place in Europe in the re-
cent past. A new era has opened out in
Europe too after 25 years. Even the
hardened cynic may vet take heart. But
we must remember that it has taken 25
vears for the evolution of the concept of
acting collectively to emerge in a con-
crete form in Europe where historic
animosities have gives way to concilia-
tion. Relationships based on coopera-
tion have emerged between France and
Eastern Democracies, between the Fede-
ral Republic of Germany and the
Peoples Republic of Germany and
other communist countries of Europe,
Finally, we see a detente between the
Soviet Union and the United States
which has broken through the iron
curtain and established relations on the
basis of cooperation and co-existence of
differing ideological systems, thus vindi-
cating the long cherished concept first
propounded by no less a person than
Pandit Jawaharlal Nehru.
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Further, the barriers between the two
differing social systems are gradually
being eliminated by the Helsinki and
Geneva Conferences. Thus, although
detente precariously has been establish-
ed in Europe, Asian and African
countries are still in a state of turmoil.

While guns have ceased to be heard
in Europe, they continue thundering in
Asia aided and abetted by the vested
interests of the Western world. I do
not speak lightly of War. 1 have per-
sonally spent the most impressionable
years of my life in the midst of the con-
flagration that took place in Europe
27 vears ago. That was between 1939
and 1945. 1 still have the horrifying
memories of the nights we spent when
the civilian population in London was
battered by bombs from the Nazi
Lufiwaffe. Those nights were one long
nightmare. In the morning one saw
smoking piles of rubbles, if one was
fortunate to survive. One saw a limb
of a little child lying on one pile of
rubble while trunk of a human being

had been thrown in front of one’s
door-step, What colossal waste of
human life and waste of human
endeavour.

Sir, you will fergive me if I have
digressed a little just for a moment.
But these memories are not to be for-
gotten. The sound of a siren even
today evokes the most terrifying memo-
ries in my mind at least and these
memories are not lightly erased.

Then, Sir, these Asian countries are
beset  with

~ common problems, the
greatest being, of course, economic
backwardness. The efforts of Asian

countries have been to modernise
rapidly in conformity with the times, in
the last quarter of a century. But our
efforts have been subtly impeded and
obstructed by a new method of neo-
colonialism as opposed to the outright
blatant brutal colonialism of the past,
This conduct of the Western powers
has plunged the Asian continent into
sté'xfcd and ['{:icsplair. 'E;e old game of
“divide and rule” is being pla

full for the benefit of iﬁsf ay?gwt.o the

After the termination of the Second
World War in 1945 while the European
countries were engaged in reconstructing
their shattered economies and forging
ahead. We in Asia have been sucked
into the vortext of continuing upheavels
and strife although already cruelly over-
burdened by being over-populated and
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under-developed countries in comparison
with the West. This is the state of
affairs which inhibits the full develop-
ment of Asian countries.

How are we underdeveloped countries
of Asia to judge, evaluate and assess
the conduct, the motives and the since-
rity of the behaviour of affluent nations
of the Western Hemisphere ? We can
but judge them by their overt actions.
We can but judge them on each issue
on its own merits without any pre-con-
ceived dogmatic approach. This has
been consistent with our own behaviou:
all along and in consonance with the
basic philosophy of non-alignment.

We have never joined any grouping
of countries directed against anyone
nation. Qur stand all along has been
that peace and security can only be esta-
blished on a firm footing in this region
on the basis of individual and collective
economic strength, not on military pacts
of any kind, It has been proved that
military alliances suit the interests of
only one or two dominant powers and
shift with every change of interest of
those dominant powers.

On the basis of these principles, inde-
pendent India in 1946 gave high priority
to anti-colonialism, anti-racism, and free-
dom from Western influence. In this
context, let us take America's attitude.
The Americans were ambivalent on
colonialism and they regarded colonial-
ism as a waning force. They were more
anxious to secure cooperation of a reviv-
ed Western Europe with the need of
Asian independence only to the extent
that its people would have a stake in
their own future, such that they would
not be vulnerable to extremist forces;
that is, Asian countries cooperating with
the West rather than total independence
as such.

Though America stood for freedom
from colonial rule in a qualified sense,
they wanted economic dependence of
Asian countries as well as their being
politically within her orbit. They have
attempted to perpetuate this limited free-
dom by supporting corrupt regimes,
totally out of tune with aspirations and
desires of those under-developed
countries,

This, then, seems to me to be the
overall American goal. They have for-
gotten unfortunately that a new age was
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born in Asia with the attainment ot

India's independence ; they have for-
gotten that a resurgence has occurred
in Asia to prevent any rebirth or recui-
rence of colonialism in any disguised
garb ; that we desire a new and uncondi-
tional freedom from external pres-
sures to allow ourselves the right of
free, independent and unimpeded deve-
lopment ; only respect and observance
of these aspirations and standards will
ensure the defucing of potentially explo-
sive situations in Asia.

The Soviet Union, on the other hand,
has territory which stretches across vast
part of both Europe and Asia. They
have, therefore, the advantage of having
a sense of belonging to both Europe and
Asia. They are able to understand, and
sympathise with, the Asians in that they
shared a history of the fight against
Imperialism. The newly emerging
States of Asia found a greater hond ot
active support rather than mere lip
sympathy in their efforts to remove deep-
seated social and economic disabilitics.
Such goals can only be achieved in
these regions if they are free from ten-
sions. The Soviet Union for decades
have struggled for the reduction of
armaments. As far back as 1928, when
Mr. Litvinov, the Soviet delegate to
the League of Nations after the first
World War was vociferously advocating
not only reduction but complete disarma-
ment to create a climate of confidence
in those days and to reduce tensions in
the world. Today the Soviet Union has
signed the WNuclear Non-proliferation
Treaty. Dialogues have been continuing
for limitation of strategic arms. The
Soviet Union and the USA have agreed
to consult each other if there is a danger
of nuclear war. Recently, there has
been a Soviet Resolution passed in the
General Assembly of the United Nations
for a ten per cent reductiqn in defence
expenditure of the Big Five, to be utili-
sed for development of backward
countries, Finally, they have imposed
a cut of ten per cent in their own budget
demonstrating their sincerity in these
beliefs.

It is in this background that we have
to discuss the concent of Asian
Collective Security. This concept is not
to be rejected outright because it has
been advanced by Mr. Brezhnev, nor is
it to be rejected outright because the
critics in the Western world and the
Western Press have imputed sinister
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motives to the idea, suggesting a military
import to attain hegemony over under-
developed countries. The thesis on which
it is based is almost Indian in origin
with the basic philosophy of internatio-
nal relations as expounded by Mr. Jawa-
harlal Nehru and elaborated time and
again by our present Prime Minister.
This thesis does not have any military
content because in the ultimate analysis
it is not military strength that safeguards
peace but enduring policies.

The policy of narrow, selfish interests
with balance of power based on military
blocs, is not conducive to peace and
security but rather that of deliberate co-
operation and friendliness with our
neighbours. This concept envisages a
system based on co-existence irrespective
of differing socio-political systems from
which no country in Asia is excluded.
This also upholds the principle of non-
alignment, meaning non-alignment with
military blocs. Neot non-co-operation
with other countries and in fact perfect-
ly consistent with the Panch Sheel prin-
ciples of Bandung.

The idea of Asian collective security
cannot obviously mean total disarma-
ment in the practical sense and this
question cannot arise now in the Asian
context today.

We, Asian countries, must
mature enough to safeguard
terests,

prove
our in-

We must be beware of intimidation
from neo-colonialists who still wish to
continue to exploit us and treat Asiatics
like puppets by pulling strings whenever
it suits them to serve their own ends
and purposes.

We, Asians, have more reason than
Europeans, for peace and tranquillity
and stability—for it is here that turbu-
lence still prevails. It is here that
peace and security has a greater
meaning for implementing the plans for
economic development and social wel-
fare for the vast majority of mankind.
The unfinished revolutions of the majo-
rity of countries in Asia have still to be
completed. Until this is completed and
until it is accomplished and the Asian
States reach economic and technological
standards of the western world, no
lasting or enduring global peace can be
attained. While one massive society of
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mankind has the foresight to realise this
fact, another huge section of mankind
is still to be convinced that the Asian
Collective Security is not an utopian
dream but a concept based on realities.

Thank vyou, Mr. Chairman as also
Mr. Vajpayee.

SHRI SHYAMNANDAN MISHRA
(Begusarai): In the beginning, I
would like to get out of the way
a few relatively smaller, nonethe-
less, important points. It is somewhat
exasperating to find that in almost all
the important capitals of the world we
have public servants as our Ambas-
sadors. Earlier, more or less, the rule
used to be, I say, that all these impor-
tant capitals of the world would have
non-officials as our Ambassadors. But
what do we find to-day? In a row start-
ing from Washington, our Ambassadors
are all public servants; in Washington
you have a public servant, a retired
man, probably on extension; in
iondon, you have got a public servant,
retired and on extension; in Paris
too, you have got a public servani,
so also in Moscow and Tokyo and
other important capitals of the world.
This is the contribution that this new
regime is making to the diplomacy of
the country. I take strong objection to
it because this implies an assumption
that public men are no good for these
jobs. They had done exceedingly well
earlier and there could be noe reason
why they could not be entrusted with
these responsibilities.

Secondly, I would like to refer to the
role of a very distinguished ex-public
servant, Mr. P. N. Haksar. We have
watched with great admiration the role
he has played in the past and for the
care and devotion and the dedication
with which he served the Prime Minister
during some difficult days. I have
also no doubt that whatever dip-
lomatic tasks are assigned to him, he
will certainly discharge them with great
distinction and ability. But it beats me
completely how without taking the oath
of secrecy, he can be engzged in many
diplomatic tasks which require access
to files, more so, to secret files. There-
fore, I would like to say that if
ha undestakes  formal  delegations
under the State with due oath of
secrecy, then I will have absolutely no
objection to his taking part in those
activities, But, if my memory serves
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me right—otherwise, I can be correct-
ed—he has been probably signing on
our behalf some of the important treaties
and protocols too. How is it happening
is a mystery to me.

Thirdly, Mr. Chairman, it also
appears 10 me somewhat strange that the
hon. Foreien Minister and the hon.
Prime Minister should try to satisfy
the House, after their participation in
some important conferences or visits to
important capitals of the world by
merely placing the communique on the
Table of the House. I think it should
be a duty squarely placed on their
shoulders to come before the House and
report in a much fuller way than that
they have been doing in the past.
Recently the Prime Minister attended
the Non-aligned Conference at Algiers
for which we even postponed our no-
confidence motion, but the Prime
Minister did not care to give us a fuller
report on that conference. In fact, the
g:m:tiae should be, Mr. Chairman, that

fore the Prime Minister or the Foreign
Minister goes to such conferences, they

should hold consultation with the
leaders of various groups. That is
what happened during the time of

Mr. Lal Bahadur Shastri. I still remem-
ber how, before going to Tashkeant, he
had held very intimate and full consulta-
tions with the leaders of the opposition
and with the executive committee of his
own party.

SHRI ATAL BIHARI VAJPAYEE:
't'lnhose days are gone—gone with Shas-
ji

SHRI SHYAMNANDAN MISHRA :
Then, Mr. Chairman, 1 would like to
welcome as indeed it has been done by
some hon. Members who preceded me,
that the issue of POWSs from Pakistan
has been amicably settled. We hope that
‘he residue of the problem would also
be amicably settled. We fail to under-
~stand why this matter was not settled
carlier and why POWs were not repatri-
ated soon after the conclusion of the
hostilities. You might have retained the

war criminals, but there was no sense in-

retaining those persons who have now
been repatriated, after a long time, And
that in fact meant a great loss to
our exchequer.

Probably we have spent about
Rs. 25 crores which could
have snent for hospitals, schools

DECEMBER 20, 1973

International 256

Situation (Motior)

and so on, And this is what the Govern-
ment's policy has proved to be — it
has absolutely no semse of utility or
value when it is dealing with such
problems. 1f it had made a spontaneous
gesture soon after the conclusion of the
bostilities that would bhave won the
hearts of the POWs as well as the
hearts of the Pakistanis.

Mr. Chairman, we also agree with the
stand of the Govt. of India with regard
to the correct stand towards the
Palestenian Arabs and the people of the
Arab States by the aggression commit-
ted by Israel. We are fully and un-
reservedly in favour of the vacation ot
the aggression of the area. But how to
find a just and durable settlement is the
question. I do not know whether the
views of the Government of India on
this issue are complete. 1 wonder
whether the Government of India have
given thought to the way in which
durable peace could be brought about
in that area. One arm of equation i«
right as it goes but the other part of
equation is not there. And so I say that
the Government of India have not given
full thought to the problem of peace
settlement in the Middle-East.

We find so far as some hon. Mem-
bers on this side of the House are con-
cerned that there is some anxietv
about the existence or abour the
continuation of the existence of Israel.
In this very building in the Central Hall
of Parliament, Mr. Brezhnev said that he
wanted a settlement between the Arab
States and the State of Isracl.

I think that should set at rest all
anxieties about the existence of Israel.
Even the war aim of the Egyptians and
the Syrians was limited to the vacation
of aggression committed in 1967. So,
on that score, we do not have much to
trouble about.

What are the other main issues in
the international affairs to-day? And
how do we deal with them ? One ques-
tion that has been very much discussed
in this House is the Asian Security Plan
as propounded by Com. Brezhnev
(Interruptions) May I say that if my
hon. friend Shri Unnikrishnan wants
his name to be added to it, I have no
objection.

SHRI H. N. MUKHERJEE: ‘Com-
rade” implies a certain mutuality.
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SHRI SHYAMNANDAN MISHRA :
So far as [ see it, the bes; contribution
that can be made on this subject of Asian
Security Plan is that one should keep
mum about it; one should not speak
on this. 1 was not present at
the time when my hon. friend, Com.
Mukherjee spoke on this subject. There
iy at least some mutuality between him
and me. We after all belonged to the
some common inheritance. There is
thercfore mutuality between Prof.
Mukherjee and myself that could be
assumed to an extent.

The point 1 am irying to make is that
we would better not comment on this
subject which is not known to anybody
including the hon, Foreign Minister of
India. 1 am sure it is not known to
anybody full. This seems to be every-
thing to everybody. It excludes China
it includes China; it is against China;
this is in favour of China and it is every-

thing. . So I say that it secem: 1o be
everything to everybody that we might
think of. When Swift wus  osked

about his religion he said that he was
everything aryan. Similarly it seems to be
everything to everybody and so far as
we see it this has not come in the form
in which it can be weighed in a scale
or examined on a Bunsenburner. When
it comes to foreign policy, the hard
realities of the country’s national inte-
rests will have to be examined on a
Bunsenburner and weighed in u scale.
But, that is not the case so far as this
plan is concerned.

Mr. Chairman, the most deplorable
fact that seems to be emerging in the
international situation is the condo-
minium of the two super powers, the
contours of which are very clear to us
now, particularly, after the Middle-
East crisis. That had clearly highlighted
that these super powers can make war
or can stop war and none else can
match them. Even the middle powers
do not matter at all. Indeed the
Almighty U.N. or the ail important of
U.N. also does not seem to be mattering
in the international affairs. Therefore, 1
have said that a fact of terrible signifi-
cance scems to be emerging in the cmer-
gence of this condominium on the inter-
national scene; the spheres of influence
of the two super powers in the inter-
naional scene. I have a fear and this
shows that the U.N. itself might be ren-
dered redundant at this rate very soon.
We felt very much heartened when the
hon, Prime Minister raised her voice
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both in Algiers and in Canada on this
very subject, and our permanent repre-
sentative, Shri Samar Sen, also spoke
against it very clearly when he was
speaking on the solution in the Middle-
east after the cease fire. It was probably
at that time that the cease fire was dis-
cussed in the UN. I do not want to
weary this House with quotations from
the «peeches of the Prime Minister.
But one or two words probably require
mention. The Prime Minister urged the
non-zligned nations io resist all attempts
to order the world to suit the interests
of a few counries.

She invoked the spirit of rebellion
against all assumptions of superiority
and against all attempts to dominate or
dictate. This is what she said at
Algiers. That was what the Prime Minis-
ter suid at Algiers and she repented the
same theme when she was speaking to
the Canadian Pailiament.  Mr. Samar
Sen also as our loyal representative at
the UN voiced the same feeling when he
was speaking on the  Middle-East
situation,

But allied to this, another fact 1is
emerging and that is that this detente
between the two superpowers is now
clearly a permanent detente, and in fact,
the Soviet Union has gone to the length
of saying that Dr. Kissinger may
caid to be aciing on her behalf in the
Middle-East. This is what has been re-
ported in the observer May I, with vour
permission and with that of the House
quote what the correspondent of the
Observer Mr. Stephen had to say? The
Observer said :

“A staggering answer in Moscow to
the question ‘Why take a back-

seat 77

The question put by the cerrespondent
to the Soviet official was ‘Why take a
back-seut”. The official there said that
he could say that ‘Dr. Kissinger is
acting in the Middle East on behalf of
Russia’. Thar was what that officia!
said. He was a very important official
who said that.

SHRI K. P. UNNIKR]S'HNAN
(Badagara) : Who was that official ?

SHRT SHYAMNANDAN MISHRA :
An official in the Soviet Union, am im-
portant person in the Soviet Union. This
was an interview which took place bet-
ween the correspondent of the Observer
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and the Soviet Union official. He was a
very important person. It may be that
he was an official, or he was not.
But why everyone is an official in
the Soviet Union. He further went
on to say that this derente  was
not tactical but it was based on the
permanent and objective facts of the
nuclear relationship between the 1wo
superpowers and so, it was going to be
permanent. So, the two superpowers
are now acting as one. The unity bet-
ween the twp superpowers is no less
complete and unbreakable than it was
during the Second World War. Let my
hon, friend Comrade Professor
Mukherjee bear that in mind, that the
United States could be expected to act
on behalf of the Soviet Union and
so he should also entrust me with the
task of representing him on certain
occasions.

Then, I come to the subject of the
visit of Mr. Brezhnev to this country.
What exactly was the impression that
was left on our mind after the visit of
this distinguished friend from the Soviet
Union ? The impression is that a very
kind and generous friend had visited this
country, and in fact, some friends had
gone to the length of almost saying that
a kindly Papa had descended upon India
in the most difficult times that she had
to face.

SHRI K. P, UNNIKRISHNAN :
Who said so? We have not said so.

SHRI A. K. M. ISHAQUE : That is
sick thinking of a sick mind.

SHRI SHYAMNANDAN MISHRA:-
1 am giving also the basis on which one
could say it. It was said that we had
a verv difficult food situation and they
had helped us to solve this problem. We
hypd a difficult energy situation and they
had offered to give us petrol and kero-
sene. We had a difficult newsprint
situation and they have offered to give
us newsprint. It was also said that our
economy was suffering from stagnation
and they had tried to lift it from stagna-
tion: our planning was encounicring so
many kinds of difficulties and they had
promised us so much hsip that our Fifth
Five Year Plan might be expected to
have a smooth sail.
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These are all true and I can find
absolutely no fault so far as the approach
of the Soviet Union is concerned. But
this is also true that our dependence on
the Soviet Union is going to pass the
permissible limit. That is what 1 would
like to warn the country against.

I may not be getting very nutritive
food in my house and probably my hon.
friend, Shri Vajpayee, can offer me a
more balanced diet. Ir is very generous
of him to do so, but if I go on taking
my food at his house every day, there
are certain consequences which are
bound to follow.

SHRI ATAL BIHARI VAJPAYEE:
For me also.

SHRI SHYAMNANDAN MISHRA :
Then I was asking myself : what impres-
sion was created when President Nixon
visited China ? Was the same kind of
impression created in China when Presi-
dent Nixon visited that country ? There
is a world of difference. Nobody felt
that a very kindly patron had des-
cended upon the Chinese scene. If we
are proud ciiizens of this country, we
must also understand the position of the
Chinese who think that there is absolu-
tely reciprocity and mutuality between
the two. There must be a degree of
mutuality; but when the disparity bet-
ween the GNPs is so greaf, when your
dependence upon them in the military
field is so great, one has to beware.

You are now going to integrate your
plan over a long period of 15 years or
son.

Mr. Chairman, one can ask me a
very legitimate question : Did you mnot
depend upon the Americans to a great
extent in the past? But at that time
the complex web of intermational rela-
tionship was neutralising the evil effect
of that dependence. There was not this
un-dimensional relationship. Qur
foreign policy did not funclion in one
dimension. It is now increasingly fun-
ctioning in one dimension. For that I
do not blame this creat power, the
supcr-power, the Russians.  We  have
reduced ourselves in such a  way, we
have weakened ourselves economically
and otherwise in such a way that we are
bound to depend upon them overmuch.

So this is something which veryv much
scares me, and 1 would like to be on
guard against the increasing dependence
upon any Super-power.
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Now about the two plans, the produc-
tion plans, being co-ordinated. It has
been said that there is going to be a co-
ordination between the two production
plans of the two countries. What s
sought to be interpreted as co-ordination
is, to my mind, an euphemism for inte-
gratton. This is going to happen. Earlier,
we were accusiomed to hearing the con-
cept of aid the with strings, but now a
new equivalent of this is being
pounded-aid with co-ordination or inte-
gration, This 15-year time horizon was
never contemplated when we had a
much larger measure of assistance even
from the U.S. At that time, the 15-year
time horizon was never in our view.

If the two plans get so much inte-
grated over a period of 15 years, what
would happen if a crisis overtook one
country ? The crisis automatically gets
reffected in the other country. We just
cannot do that (Inrerruptions). 1 note
the distinguished presence of my hon.
friend, Shri Indrajit Gupta. This i
very typical of him, because after having
got some pood teaching from comrade
Brezhnev, he is now taking a back seat
on many important occasions !

MR. CHAIRMAN : The hon. Mem-
ber’s time is up.

SHRI SHYAMNANDAN MISHRA :
I am closing in two minutes.

16.80 hrs.

So, it appears to me that this integra-
tion of the two plans would not be in
the interests of both the countries, and
for our country in particular. We would
not have access to all the information
because vou kmow fhat that country is
much more security-minded than our
country is, and they have got a much
greater control over their economy than
you have, They would have access to
all the information that this country is
capable of giving.

Finally, 1 would like to say that on
the oil crisis, India must raise its voice,
While embargo on oil is going to prove
counter-productive, I do not know where
exactly we happea to be. Are we on
the grey list of the Arabs or on the
black list of the Arabs or on the green
list of the Arabs? We would like to

now where we are so far as the oil
e¢mbargo is concerned. But since the
Arabs happen to be our friends, we
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must tell them in a friendly and sincere
way that this oil erists 1s going to
prove counter-productive and the peoples
of the world are being put to great
difficulties because of the policies that
they are pursuing at the moment.

DR. HENRY AUSTIN (Ernaku-
lam) : Mr. Chairman, Sir, when one
survevs the international scenario, the
most striking phenomenon one notes is
the emergence or the ushering in of an
era of detente and conciliation. If one
takes a historical retrospect of the inter-
national situation, one would find that
in the earlier part of our freedom, the
architect of our own foreign policy,
Shri Jawaharlal Nehru, had a synoptic
vision of the things to come, and he
evolved a formulated foreign policy, the
postulates of which are now being advo-
cated by the so-called super powers or
leading powers of the world.

There were critics in those days when
Shri Jawaharlal Nehru, drawing from his
experience of our own countrv and
from a very detached analysis of the
international situation saw, whether from
an enlightened self-interest angle or
from the general altruistic angle or as
based on humanism, that the most
important desideratum for the world, or
for mankind itself, was peace.  There-
fore, when he made a clarion call for
peace, at that time, the defenders of our
foreign policy did not evaluate its signi-
ficance tully. Today, the quest for
peace and consolidution of peace has
become the primary task of politicians
or diplomats the world over. It is in
this context that we have to evaluate
the foreign policy as is being formu-
lated today.

What is actually the most important
position today ? Europe, in spite of its
claim ror culture and advancement and
progress, has traditionally been the
hotbed of war, troubles and tensions.
And in the past nearly 25 vears or so,
they have fought how many world wars,
you know. They have fought two world
wars and todav that very hotbed has
come to accept the principles for which
our foreign policy stood, and when
Comrade Brezhnev visited our country.
he was trying to tell us of the shape of
things that were emerging in Europe.
Today, in Europe, the quest for peace
is hearing its ultimate goal. 1 do not
want to trace the whole concept of
peace and the various processes and steps
taken to achieve it, but the Geneva talks
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which are currently going on are also
going on well. These trends in Inter-
national relations are nof to be interpre-
ted in the narrow traditional ways of
power rivalry or balance of power or
super power machinations. It is to
be interpreted in terms of demands of
the broad masses of people who clamour
for peace because they have seen the
sufferings of war. When the hot-beds
of international tension are emerging as
areas of peace we should welcome them.
It should not be interpreted, as my
friend said that it is a kind of con-
dominium of super powers. We should
not project the very concept of super
powers. If we properly assimilate the
concept of non-alignment, we will find
that it is not a negative policy nor is
it aimed against any country, It was
the original contribution made largely
by our own people, a policy of asserting
our independence, avoiding wars and
expanding the area of peace. These are
the basic postulates of non alignment.

In this background when we analyse
the international scene we find that the
prospects of peace are becoming conso-
lidated and decpening and the quest for
peace is articulate. This is the most
striking feature of international rela-
tions. Related to this is the question of
collective security of Asia, It is not a
new concept adumbrated by the Soviet
Union or Mr. Brezhnev. Prof. Mukher-
jee poinied out that it is part and parcel
0; our formulations even from the early
1920s.

The outstanding statesmen of India
and leaders of the Freedom Movement
have been advocating a policy of Asian
Confederation. They were thinking of
various ways to bring the Asian
countries together. Immediately after
Independence in 1947, Pandit Nehru
took the lead in convening the Asian
Relations Conference which was follow-
ed by so many other conferences such
as the Bandung Conference. This quest
for bringing Asian nations together was
there and the initiative was taken by
our couniry. When Mr. Brezhnev in
the wake of the emerging peace situa-
tion in the West has put forth some
suggestions for further consolidation of
peace in the world, in the continents
of Asia and Africa, we should not have
any feelings of inferiority. We should
actually be proud of our own original
contribution. Why should you imagine
that it is somebody else’s creation? It

which 1 would request friends to take it
up when we consider the question of col-
lective security for Asia. We have to
realise this and see the problem. Even
in Europe it has been sought for cen-
turies. After s& many wars peace con-
ferences and so many exchanges of
views, this idea has emerged. You can-
not just say that peace should emerge
and the consolidation of Asian countries

should emerge over-night.  We have
projected an idea: the Indian National
Congress had projected that  ideu.

Mr. Brezhnev is projecting this idea. It
is to be churned. This idea of security
has to be discussed. That is why we
are discussing it, and examining it. Per-
haps we can learn by the experience of
other countries. West Asia has emerged
as an important area ip international
relations. When one speaks about the
situation in Asia, we have to take notice
of the situation in West Asia. United
States has been committed to a policy
of preserving Israel for its own foreign
policy goals. There is vested interest
for them. Juxtaposed against thig is
the aspiration of the people of that
area who had been inheritors of a
great culture. They want to assert their
independence and unfold their persmna-
lity and develop towards thel. own
natural destinies. If attempts are made
to frustrate the aspirations of those
people, we have to raise our Vvoice.
India has done it, because of our geo-
political situation and also because of
our self-interest. This situation is there
and naturally some kind of solution has

to emerge. We have taken a positive
stand with respect to the West Asia
conflict,

Anoiher area which militates against
the possibility of consolidation ot peace
in Asia is our own sub-continent. Our
foreign policy has been so shaped as to
preserve our own entity, We have con-
ducted our foreign policy so deftly as
to defeat the desires of the Unijted
States in collusion with many other
powers, in the background of the
Seventh Fleet blackmail. We have over-
come those difficulties and it is a magni-
ficent contribution of our foreign policy.
When one criticises the Soviet Union or
our attitude to it, one has to take into
account the foreign policy poals of the
country with which the protagonists of
this view want us to align. One has to
be very alert and care&ll. In the
interest of bre\ng am  not
dilating on oming to Iran,
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there again our foreign policy has imme-
diately shown our initiative. Our
Foreign Minister visifed Iran and their
Foreign Minister came here. We are
trying to sort out the problems. A
shrewd observer knows that even at the
height of Indo-Pakistan conflict, inspite
of the ever-friendship of Iran with
Pakistan, Iran did not cut their oid sup-
ply to us. Actually 50% of our oil
import is from Iran. All this shows that
we have been trying to comsolidate the
position. Immediately after the war
with Pakistan, we have taken postures of
peace to normalise our relations with
Pukistan. These are major achievements
towards Asian solidarity.

In Vietnam, our foreign policy was
in defence of the right of the progres-
sive forces. Even against the onslaught
of the United States, the determined will
of the suppressed people there ultimately
triumphed, So, v.e have taken a definite
stand in the intcrests of Asia and in
deference to the aspirations of the
Asian, people, we are fighting the
reactionary forces. Whether it is Viet-
nam, Cambodia or any other Asian
country, we have taken a definite stand
in the interest of Asian solidarity.

Another big thing is the relationship
between Soviet Union and China. One
of the cardinal principles of Pandit
Jawaharlal Nehru's foreign policy
formulation was the invincible friend-
ship between China and India, the two
major powers of Asia. But owing to
various reasons, the details of which I
dc not want to dilate upon for want of
time, we could not maintain it, and
tensions have arisen. I am sure if China
alsp is motivated by considerations of
Astan solidarity and putting up a strong
edifice against western imperialism and
neo-colonialism, I am sure these mis-
understandings will vanish and India
and China will be able to come together
in the interests of Asian solidarity.
Indian friendship with the Soviet
Union need not necessarily be a
stumbling block in  normalising
transgressing her ideological formula-
tions in cultivating friendship with other
countries like United States angd in
having rendezvous with NATO powers.
These three or four trouble spots are
there in Asia. We wanl to conso-
lidate peace in Asia and have stability
and I am sure this question of colective
security in Asia will be conceived in
the anvil of our quest for peace and our
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concern for the building of abiding peace
in our own interest and in the interests
of others.

Shri Shyamnandan Mishra and some
others have made observations about our
friendship with Soviet Union. Speakers
after me will reply to that, 1 am sure
our friendship with the Soviet Union is
not based on some kind of unequal
power situation. It is based on the
strength of the two people inhabiting
these two countries. We are one-sixth
of the world's population ard Sovicl
Union is also an important mnalion.
Two-thirds of the Soviet Union is in
Asia.

Naturally, if we take a keen infe-
rest in the Asian problem, it is only
because it is an Asian problem. I do
not think that a country like India

would play a second fiddle te anyonc,
particufarly in the background of the
independent foreign policy that we have
followed so far, Our friend, Shri
Krishna Menon, who was one ot the
formulators of the independent foreign
policy, is here and I am sure he will
corroborate this. I would sav that the
independent foreign policy which we
have formulated have been implemented
by our country upto this moment, It
has stood the test of time and it has got
appreciation from the comity of nations
because it has served the best interests
of the country.

SHRI K. P.
(Badagara) :

UNNIKRISHNAN
Mr. Chairman, Sir, for,
uite some time now it has been my
ortune, or misfortune, to follow mv
friend, Professor Shyamnandan Mishra.
in this House. I do not know whether
1 would be condemned to this fate in
future also. He hag said so many things
which are patently absurd and wrong.
I shall examine some of them a little
later.

1 welcome the opportunity provided by
this debate to have a look at the inter-
national situation since a verv seminal
year of significance is about to come to
an end. The vear 1973 had a signi-
ficance for the world and for our
countrv from more than one angle or
context, Because, when the history of
tus decade comes to be written, this
vear will be known as the .year when
the forces of peace and deten:e asserted
themselves, may not be completely
and decisively but I am sure that the
vear will go down as a land-mark in the
history, because detente as a principle



267 International

Situation (Motion)

[Shri K. P. Unnikrishnan]

has become an axiomatic factor govern-
ing international life, as we have seen
during the recent West Asian crisis and
almost on every important international
issue. This year will also go down as
a great year when the forces of freedom,
though mot completely, fought to
triumph in Vietnam, when these forces
asserted and changed the face of history
and the world. This year has alsg wit-
nessed the tragic events in Chile where
freedom was snuffed out. There was
also the assertion of human spirit i
Guinea-Bissau and resurgence of the
forces of freedom in the Portuguese
colonies of Africa.

Coming back to our own internal
problems, this has been a very bad
year for us, but internationally 1 would
say this has been a good year for this
government and our country because
this was a year of considerable satisfac-
tion, whether it was Mr. Brezhnev's
visit to this country or our own contri-
bution in Algeirs or elsewhere. Also,
coming back to our sub-continent—
somebodv objected to the word “sub-
continent” and said that we should use
the word “peninsula” ; 1 would prefer
the word sub-continent—it is a better
political expression it has been a vyear
when the spirit of Simla succeeded and
the Delhi agreement paved the wavy in
solving the outstanding human problems
left over by the 1971 conflict. So, Sir.
1 would say that the spirit of derente has
arrived and its response is conditioned
by factors of major technological break-
through in many fields and also of
nuclear parity, a realistic appreciation of
balance of Forces and power equations.
But let us not forget that the mosl
constructive contribution to this has
come from the freedom-fighters through-
out the world. Here I would like to
pay a tribute to the people of Vietnam,
but for whose struggle this  defente
would never have arrived. Some Hon.
Members may raise their eyebrows on
this point. I think, I do not want to go
into any length on it. But I am absolu-
tely confident that it was a great
struggle that went on in Vietnam and
it was the spirit of the struggle of the
Vietnamese  people  which forced
imperialism to see reason and also 10
come to terms with the Soviet Union.
Let us not also forget that the people of
Vietnam fought their struggle for free-
dom with Soviet arms. It is the
weakening hold of imperialism that has
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forced them to have a detente Wwith
Soviet Union, 1 would contend that this
is also as a result of the policy
of this country, our own policy
of non-alignment, about which &
mention was made a little while
ago. A major architect of this
policy of non-alignment Mr. Krishna
Menon is here with us and, 1 hope he
will say something about it. The policy
of non-alignment was enunciated by
Pandit Jawaharlal Nehru in the wake of
freedom, He rejected the bloc concept.
He did not want to have a third bloc.
A major fight that went on in this
country, if ever there was a fight—I do
not think there was a fight ; but people
like me and Shri Madhu Limaye at on¢
time fought for a third camp in world
affairs. 1 do not contribute to that anv
Jonger. 1 have realised that it is an
absurd proposition ! There can be no
third block, no bloc concept. It is an
irrelevant absurdity.

So, 1 think, this has been a great con-
tribution of Pandit Jawaharlal Nebru
which has today found fruitien in the
assertion of the forces of ‘detente’. It
is not just a brave new world of
Mr. Kissinger. Shyvamnanda Ji said that
Mr. Kissinger spoke for the Sovict
Union also. I am not here to say
whether he spoke for the Soviet Union
or anyone else. But it is not a brave
new world just produced by Mr. Kissin-
ger.

Out of his hat! This is a historical
development which has reached a new
useful phase of development for man-
kind. But that does not mean that the
problems of millions of peopie all over
the world have been solved, The
problems of development or even the
problems of nation:.! lihcration have
hardly been solved. But, 1 hope, these
forces will help to solve the problems
of mankind, problems of grave con-
cern, of food, shelter, secunty and
freedom.

The West Asia war underlines what
I have said. If the 22nd October,
('73) Resolution of the Security
Council was a reflection of its spirit, the
other side of the coin was that the
Arabs were able to put a brave fight
against Istael which still continues to
be a state of imperialism in the heart of
Asia.
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Also, abou!oil, and about which a lot
of crocodile tears are being shed here—
it has emerged as a political weapon.
This is mot only a weapon of some
Sheikhs; it is alko a weapon of the
emerging world. It is also a weapon of

natural resources put against these
forces which are trying to black-mail
other people into subjugation. That

means, oil as a natural resource, is of
prime consideration for West Asia. This
assertion has to be welcomed, whatever
might be our temporary difficulties in
this country or elscwhere. But the fact
that these developing countries can use
it as a tool is of considerable signi-
ficance.

Coming back to Vietnam and the
Indo-China problem which still remains,
I would say, it is one oOf the most
vitiating spots and spoiling the inter-
national landscape. 1 must express my
<concern over the Cambodian develop-
ments. 1 hope, the External Affairs
Minister, in his reply, will clarify our
position to Cambodia though it has
been done through a vote in the United
Nations.

Still there are many doubts left
behind. But more important than that
is the attitude of this country to the
P.R.G. Government and more important
is ay to whap attitude we shall take to
the forces thay have emerged in Viel-
nam to which the mankind owes so
much for the freedom and also to the
forces of national liberation for the
entire humanity.

Do we just sit tight or just remam
satisfied by our producing legal argu-
ments or quibblings over the fate of
millions ? Whether they represent 25
per cent or 30 per cent, that is not the
question. ‘The crucial question is : Whai
is the significance and logic of the deve-
lopments in Vielnam ? What are the
consequences to the international situa-
tion? Where do you stand? Do you
stand on this side of the fence for the
forces of imperialism or do you stand
for the forces of freedom on the other
side? That is the question which, |
think, the people of this country and the
government have to answer. If that is
s0, 1 am sure that vou will have 1o
recognise the PRG. T have great
respect for the Minister of External
Affairs, 1 have great respect for his
wisdom and for his very keen mind and
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awareness of the situation all over the
world. 1 only hope that he would not
only be a witness to history but also
try to mould history in his own way.
And 1 would also appeal to the Prime
Minister that we must come forward
and say what other alternatives are
there, short of recognition, if there are
any. 1 consider this to be a very
crucial question, and 1 hope that Sardar
Saheb wiil be good enough to say some-
thing on this because this has been there-
for a very long time on the agenda
before the Government.

In Algiers there was an event of con-
siderable significance for the non-aligned
world which strengthened the forces of
anti-colonialism and national liberation
and where our Prime Minister played
a great role and made a consiructive
contribution.

But, Sir, for this country more impor-
tant possibly than any of these has been
the visit of Mr. Leonid Brezhnev about
which a lot has been said before. I
beg to submit thar this was a visit of
areat significance not only because of the
mature relations that we have achieved
between the two countries, not only
because it involves about 800 million
people of this world but geo-politically
as well as in every other conceivable
term it has a tremendous role to play
in the world. The success of his visit,
1 submit, is not an accident but it is a
culmination of, or I would say a new
phase in. the evolution of Indo-Soviet
relations both before and after Indepen-
dence. Before independence. there were
many like Pandit Jawaharlal Nehru who
thought that the Russian revolution
marked a greap event, not only a great
event bu: possibly a break from the
barbaritie: of the past und a new begin-
ning for mankind, And there were the
others in this countrv whose successors
are herc—Shri Shvamnandan  Mishra,
Shri Madhavrao Scindia and so many
others—who thought tha; it was a
challenge that the Russian revolution
posed before the forces of privilege and
property, and before the people who
subjected the other countries and con-
demned them to slavery; they were the
people who stood for them in this
country also. So, T am not sur-
prised that my friend. Madhavrao
Scindia, talked about the beui-hug
having experience in “shixar’ und things
of that kind. Maharajas know more
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about bea;s. I would not venture to
say anything. But I would like to say
that ours 15 not a small country that
can be put In somebody’s pocket ; it 1s
a country with 560 million people. And
here are some gentlemen coming and
telling us, . ‘Beware of this bear-hug'.
Do you think that it is possible for
Mr. Brezhnev or Mr. Nixon or any onc
o give such a hug so that we will dis-
appear in the Indian Ocean? It is
impossible. I would only say that like
Bourbons they have neither learnt any-
thing nor forgoiten anything; and they
are condemned to this fate. I only
hope that they will learn from the mis-
takes of the past and stop this anti-
Sovier hysteria which they are trying to
let loose.

It is a wvery interesting phenomenon
that, when Mr. Brezhnev was here, not
a word was said, but two or three days
after he had left, columnists like my
friend. Mr. Nanporia, have come out
saying : “There is something’ more than
what meets The eye in this visit”. In this
visit something  possibly has gone
beyond their imagination, Mr. Shyam-
nandan Mishra said about the wunder-
standing of the Planning Commission
with Gosplan. If only he had bothered
to go through that agreement, [ am sure
he would have changed his mind,
because specific and concrete details
have been speit out in the tasks of co-
operation. 1 do not know how this
country’s interests have been mortgaged
or its options lost or how its sovereign-
ty has been eroded by this agrcement,
whether for five years or ten years or
15 years. He also basically misunder-
stands the character of the Soviet cco-
nomy and its relations with other eco-
nomies when he says that we did not
have such an agreement with the Uni-
ted Siates of America. I do not know
what he wanted to know or do?

Now, a controversial theme has been
introduzed about the system of collec-
ti=z security for Asia. Yes, it is true
that our distinguished Soviet guest who.
in his address to Parliament, to
us in the Central Hall, did dwell upon
elaboratelv on the theme of collective
security in Asia. I do not think in the
international relations and world diplo-
macy. Mr. Brezhnev was the first per-
son to introduce this theory of collec-
tive security?
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1 do not understand the hysteria that
is going on in the name of tne so-called
Brezhnev doctrine. The whole point of
the collective security, as has been
elaborated, is that Asia continues to
be riven with differences, Asia conti-
nues to be plagued by all kinds of prob-
lems of peace and security, and so
here is an Asian country whose title
to be an Asian country cannot be chal-
lenged by facts of geography, mor by
any other logic which has come for-
ward with an idea and placed it be-
fore the world and particularly, before

you. It is for you to consider what
kind of form it should assume. But
the basic idea underlying it, as has

been evidenced by their own pronoun-
cement, is not that it should be a4 mili-
tary alliance, nor should it be a form
of alliance against anyone-clse because
I have heard myself during the last
Peace Congress in Moscow the distin-
guished Soviet representative, no less
a person than the Editor of Pravda,
v.ho counts very high in the Soviet
heirarchy, coming and telling us, “We
do not want this to be an alliance
against China. Please do not misun-
derstand. We do not want anyone to
give up non-alignment.” They have
also given their support to all the do-
cuments which we produced there
which explains the same thinking. But,
here are some gentlemen sitting on the
other side of the Benches, coming and
telling us that this is a dangerous bear-
hug and this is something more, ‘so
be careful’. It is for the people of
this countrv to consider it for whatever
it is worth, consistent with our policy
of non-alignment, independence and
also without closing any of our optiens.
There is nothing wrong in examining
an idea.

Before I conclude, 1 would like to
mention something about our Ambas-
sador to the United States. He hap-
pens to be a very close friend of mine
and for whom 1 have always had the
highest esteem, that here is somebody
who has made great contributicns fo-
wards our foreizn policy and conduct
of our diplomacy. But if reports ap-
pearing in a section of the world press
and a'«o in the Indian press are to be
helieved. herc is our Ambassador try-
ing to talk to the big multi-nationil
corporations and, according to the re-
ports, he has invited them not only to
invest in India but also to invest in
the core sector! Tt will be a bad day
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tor this country if Ambassadors make
the foreign polily of a country. I do not
know whether these reports are correct
and I do not know whether our policy
regarding multi-national  corporations,
whose role was condemened by our
Prime Minister only in the last Algiers
Conference, has undergone #hy change
during the last few weeks. But I think
the Government of this country owes
us, owes it to this House to explain
whether these reports are correct or in-
correct ; if they are correct, whether
this policy has changed and, it so,
whether the Ambassador for whom per-
sonally I have nothing but admiration
und high esteem and affection, has been
allowed to run around like this and talk
to multi-national corporations because,
as I said, Ambassadors can never make
policy, and it will be a bad day if
Ambassadors make policies.

SHRI V. K. KRISHNA MENON
(Trivandrum) : It is regrettable that
this debate making posters and projec-
tions of our foreign policy in regard
to the world should come at the fag
end of the session. Therefore, it is
inevitable that the time is also cut down,
kut it does not diminish in any way its
importance to us or to our Missions in
the world. I have also a personal
regret that 1 could not hear the Foreign
Minister in the beginning of the debate.
1 hear that he did not make any speech.
Had he said something in the beginning,
probably that would have avoided the
necessity of some unfortunate observa-
tions that have been made from what-
ever part of the House.

Now, time does not permit one to go
cither into the historical background of
many things or to cover the whole field
of foreign policy and international
affuirs as such. And, 1 would confine
the greater part of mv observations
within the time that is there, to the two
main items broadly called Collective
Security for Asin and the other, what is
called, Peace in the Indian Ocean,
which I will do at the end.

But, it would be a great omission if I
did not refer to two other observations
that have come not from the Gov-
ernment perhaps quite directly, but in
the House, because the purport of
forcign policy is counted as one in the
facc of the world. Even if we reject
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the observations against the Govern-
ment policy as are made sometimes,
especially by the ill-informed parts of
the Press, they may be taken as repre-
senting a major section of opinion in
the country, and therefore, the observa-
tions that were made is regard to the
visit of Mr. Brezhnev as an attempt to
carve up the world is, if I may say so,
with great respect, a reflection of politi-
cal immaturity. Because, it is not
possible for anybody to carve up the
world to start with; the United bSlatcs
is trying hard and failing ve adly.
Anr;;-Blr thegrefore nobody elge ml'-l!{ be :ﬁ'e
to do it

Our relation with the Soviet Union
did not begin yesterday. Certain per-
sons in positions of responsibility try to
present this as an exofic growth. It is
part of the normal healthy development
in which the people of the country and
the people of the Soviet Union have
played a considerable part.

And I would only say that I had my
little expression of happiness and satis-
faction that a leader of the Soviet

ople had come to this country which
1s the originating place of Non-align-
ment and which had all through the
post-independence  period, projected.
what may be called, not peace policy,
but a peace-minded policy. That orienta-
tion has not changed.

Before I refer to other subjects ¥
would like to sav that I want to dis-
sociate myself with any adverse obser-
vations of an unthought-out character
about our representatives abroad. I
think it is highly improper that ambas-
sadors who cannot answer for them-
selves should come under criticism here,
not c¢ven as an  individual, as Mr.
Unnikrishnan and some others said, —
it is another matter, — but, as a class
of people who come from the services,
as being anti-national or they don't do
this, that or the other.

It is mv personal experience and the
experience of great many people that
these men and women who work for
us abroad in conditions of very great
difficulty and isolation, very often, in
the comparatively elementary develop-
ment of our country, cannol. have the
advantage of communication in the way
as some others have. And, what is
more, the colourful part does not come
to them, when some Minister drops i
and signature takes place. They are the
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people who contributed a great deal to
international co-operation. And, if an
ambassador is not good, or performs in
an adverse way, sooner or later, he will
have to come back or go somewhere
else. May be, there will be a problem
for the Home Service. But, fortunately
for us, with perhaps very rare excep-
tions in the past, -— there have been no
instances where people drawn from the
Services have been either reflecting an
anti-national, lackadaisical or callous
attitude or negligence, or have not
learnt their lessons, or, have not done
their work. Nothing of that kind. We
owe a debt to them and I am sure the
Foreign Minister, when he comes in
his turn to speak, will inform the House
fully of the contribution that our
Diplomatic Service makes, because, they
are the people who cannot answer, and

parliamentary traditions are that they
cannot answer, because, that is the
policy.

Regarding the visit of Mr. Brezhnev,
I have already mentioned, and it is not
necessary to repeat what has been said
in the House.

1 would like to say only this that it
is of some significance that he found
time and thought it necessary to visit this
<ountry which, as 1 said, is the originat-
ing place of non-alignment and also, in
the post-independent period, has spon-
sored the idea of Asian co-operation.
In doing so, he, has at no time, so far
as I know and so far as our knowledge
is concerned, even expressed anything
at the end on the question of collective
security.

It is a great mistake on this side as
well as from the other side of the House
to say that there have been occasional
expressions of the view that when two
super powers form blocs, they mean
danger to the others. [ feel that it is
an expression of political immaturity.
But, it is natural — not very well found-
ed, at the same time—that there is a
certain suspicion that when a bloc of
nations become powerful, they  will
dominate over somebody else. Unfortu-
nately, tha: is the experience of the
world. But, after the emergence of the
Soviet Union, that is to say, to-day, a
socialist country — one may never
agree with them in this or that parti-
cular matter — the emergence of a
democratic country has made it im-
possible for places to be swallowed up
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Why is it tha; the U.S., in spite of its
4,700 bases all over the world, does not
speak of spheres of influence to-day?
What is more to-day it speaks of spheres
of contracting in this way and om this,
1 would make only one more observa-
tion. That is, we who have expressed
at least to the best of our ability and
without comparative lack of strength.
have been exponents of non-alignment
and that particular poiicy, whaiever
may be the deviations that may have
taken place, has not changed so far as
our Government is concerned. It still
stands; we still profess that. Why?
Non-alignment is an anti-bloc policy,
that is, the policy of national indepen-
dence and a policy of peace, a ﬁ-o]icy of
non-interference. Deteare is the same.
That is to say, the beginning of the
liquidation of bloc policies; bloc policy
is a war policy and here is a non-align-
ed country saving that when two people
get together, ihey might be swallowed
up. This, 1 think, is highly regrettable
that it should come from us.

May 1 now proceed to mention twu
other matters? One is that it will not be
long, perhaps, it will be before the
rising of Parliament, during this session

or the meeting of Parliament during the
next session, thay our Government

would find it possible to give recogni-
tion to those who have been fighting for
liberation in this world.

Non-recognition of the Provisional
Revolutionary Government of South
Vietnam is a blot on us. They do not
lose by it because, they are the fighters
and so they did not ask for our per-
mission to fight. They might have
hoped for our goodwill but they did not
seek it. 1 think it is a mistake for us
to procrastinate it and drag it on saving
whether, when they have an office, there
would be fifteen persons or thirty per-
sons, we will have to count that. It is
they who led the liberation movement
of the world whether it is in the battle
fields of Cambodia or in Vieinam. I
thev are good enough for the conference
table ay Paris, the great Mr. Nixon and
his representatives, have talked to them
on a plane of equality and with whose
cooperation the waging of the war could
take place. I think a countrv like ours
which always believes on its own old
liberation movemeny — quite rightly so
— should not allow itself to drag it on
any more.
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But, I would like to express my grati-
fication at least in regard to the Middle-
East, our policy, irrespective of the
nuance and irrespective of our approach
towards this or that particular matter,
has broadly remained the same. That
is to say, we resisted imperialism in the
Middle-East whether it was in the old
days or mow or in the days of Gandbhiji;
he said that ‘Palestine belonged to the
Palestenian people and France belonged
10 the French people. We have not
wavered from that old position. And
what is more to-day is that we say that
those who are the aggressors — whe-
ther they be the apgressors ip the Arab
countries or on our frontiers — and,
whoever be the aggressors, should
vacate the aggression immediately.

If there is aggression, there is only
one thing that they can decently do.
One thing that they can do in conson-
ance with peace is to vacatc aggression.
We find this word vacation of aggres-
sion very often in the U.N. But, has
this vacation of aggression been carried
out? Therefore, our policy in the
Middie-East is one of resistance to im-
perialism. To-day, it may be American
imperialism with a front of zionist
imperialism in the Middle-East — it is
an unfortunate area which is the old
way to Asia — in spite of the fact that
Suez Canal is not so strategically im-
portant to-day as it might have been
some years ago. Therefore, our policy
in this world is a proclamation to the
world that we stand in the vanguard,
irrespactive of our internal party diffe-
rences or whatever else they may be and
irrespective of our approach to this
guesiion or thut question, we sland as
proclaimed opponents to imperialism in
the world. Where imperialism lives,
no good thing lives. It is no use talking
about peace where there is an empire.
That is why we have resisted by word
or by other action, the existence of these
numbers of bases all over the world
which are intended on the one hand to
encircle the Soviet Union and on the
other to tell the non-liberated people
‘We are here', that is, to tell the Arab
people ‘If you do anything a little more
than this, 'hen the American fleet is
here’. That is what it means.

From this, I now go on to two other
matters. 1 think that it would be an
error on your part and mine i we were
to look upon collective security again
as an exotic growth or as a pipe-dream
or a mere phantasy or anything of that
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kind. It is part of the political develop-
ments that must take place. Ever since
the emergence of nations in the 17th
century, there has been an attempt
towards collective grouping of nations.
It is quite true that in the 19th century
and in the early 20th century, it has
turned sour. After the little pact at
Geneva, we came to the Locarno Pact.
Everyone undoubtedly hailed it as
though it™was collective security. But
as cynics said at thay time, the forze
that was made by the imperialist nations
of the world at that time was not collec-
tive security but security to collect or
to secure what had been collected, and
that was used as in the case of the
Atlantic Charter, when Sir Winston
Churchill told us ‘This is not to apply
to the Indian people,” in the same way
as it was said in many legal texes that
this is not to apply to the colonial
people. It was that sort of thing that
had happened.

Now, we come to this present posi-
tion where nog only at the Asian con-
ference and in 1946 but even much
earlier, as mamy people have said, and
at Bandung also, we had subscribed for
Asian co-operation at the same time
uttering a warning lo ourselves against
what might be called compartmental
national organisations. We did not want
to isolate ourselves as a compartment.
It was not possible to do so. It is our
oood fortunc und a reflection of the
times that the most powerful nation, on
Asian nation with a large Asian consti-
tuent area, namely the Soviet Union,
is one of these Asian powers; it may be
that thair capital is in Leningrad. and
she has several ports in the Baltic and
she has a great say not only in European
affairs but aiso in world affairs on ac-
count of the power she has; it is the
liberation of her people which has made
her a power. Czarist Russia was far
more backward than British India. She
today has no illiteracy and what is
more, and 1 say it without any qualifica-
tion, she is the most potent single factor
for peace in the world. T do not belong
to that party, nor am I talking about
ideologies or anything of that kind.

First, let us take this collective secu-
ritv question. My submission. if it is
not to be a pipe-dream, any more, as
rightly other people had also said at
one time, is, whether it finds immediate
approval or not, we must make a start
somewhere. After all, we did not start
off with all the ex-colonial countries to
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come in when we proclaimed non-align-
ment, We accepted it because of histori-
cal circumstances, and we found other
non-aligned nations coming in gradual-
ly one after another, till today we have
formed the most powerful vocal nation
in the counsels of the world.

My submission, therefore, is that the
most essence of this collective security
is non-aggression. That was the same
thing as what Panditji told a long time
ago to the Pakistanis, namely *No war,
all settlement without war’. That is
non-aggression in the diplomatic phra-
seology. So, here we are as India with
our neighbour in Bangla Desh, with
our neighbours in Nepal and Bhutan,
with npeighbours across in Indo-China
or people who have come closer with
whom it is possible for us to form
collective security agreements. And it
is not only those over here omly, but
we have a ron-aggression agreement
with the Soviet Union, as 1 said, the
most powerful of the Asian grouping of
nations. We have a non-aggression
agreement with Iraq. We have the same
posture with regard to some of the
Arab countries. We certainly are in
a position to expect that from the new
Vietnam. and 1 have no doubt, with
Cambodia when it is liberated in the
same way. It is quite true that in the
case of Burma, there have been changes
of Government, which probably reflect
a different position from what was there
twenty years ago. But still there is no
reason to hope that there would be any
animosity to this,

People say that the Malayans will
not come into the collective security
agreement propounded by Mr. Brezh-
nev. Why anticipate all these things?
We had a welcome event that the
Kingdom of Thailand came forward to
recognise Bangladesh, largely the work
of our diplomats in the place and often
the posture that our Government has
taken, that we do not recognise friends
and enemies in that political sense
where peace is concerned. A great
cvent it has been, though not so much
noticed. Here what was practically an
American satellite tied up in that eco-
nomic system, came forward to recog-
nise Bangladesh very early, much
earlier than some others did.

So we have a bloc of countries here,
India, Bhutan, Nepal, Iraq, may be
Burma perhaps and Indo-China. And
now Korea has been recognised. There
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is a possibility that way. So you will
get a large number of bilateral agree-
ments between these countries. 1 am
not suggesting that we should form a
bloc in the hope that other people will
be afraid of it. Bilateralism has been
accepted and proclaimed by us as one
of the essential ingredients of our
foreign oolicy, and specially after we
recognise the PRG, it will be a big step
in that direction. Liberated Vietnam is
a very solid ally in this way. It is
possible to make a start with a group
of non-aggression agreements of this
character. They may vary in  detail,
but generally the basis of non-aggres-
sion and non-interference is the kind
of thing that is part of our foreign
policy which every school boy recites
in this country.

That probably would be the begin-
ning of a collective security in a world,
where in this contineng the largest block
of humanity is in China. While per-
sonally I have no objection to the
External Affairs Minister saying now
and then that our doors are open
— we have opened it once; if
they want they can come in — to
say too often this kind of thing is likely
to be misinterpreted. Aggressors have
a habit of regarding courtesy as sub-
mission. The British did. Whenever
you spoke to a British Minister or offi-
cial with politeness, he thought this man
was begging. That is part of the
disease of the overweight of power.

Therefore, if this grouping in this
way of countries on the basis of non-
aggression and non-interference, that is
to say, we shall settle our affairs peace-
fully, could be projected, we would
make a beginning and it will be neces-
sary for the world to recognise it. After
all, changes do take place. Today
Japan is willing to recognise that the
Arabs are entitled to the freedom of
their homes. May be oil has something
to do with it, but the fact is that the
policy has changed. Therefore, there
is no reason for us to fear that even a
powerful country like Japan, which
still is held down by the consequences
of the second world war, would not be-
come a part of it perhaps in the hope
of gaining a place in this group of
nations. All these nations may get
attracted to this. Anyway, it is worth
trying. After all, you have, as Shri
Mukerjee said, to make a beginning
somewhere. I think that probably is the
beg,irminﬁ of collective security in Asla.
And it also proclaims at the same time
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that it is not against anybody in the
sense that some of these countries that
I mentioned have western military or
alliance connections. We are not
agamst them that way.

Since time is running out, I will
roceed to the other point, about the
ndian Ocean as an area of peace.
Here again I hope I would not be mis-
understood. 1 think we should be care-
ful, speaking about these things with-
out a sense of reality. We are today
governed, so far as the sea is concern-
ed, by our signature to the Convention

on the Law of the High Seas.  The
high seas are open to every nation in
the world. All that we protect, un-
fortunately by the decisions of that
time, is six miles of our territorial sea
and a pseudo-political claim to our
continenta!  shelf. My submission,
theretore, is that while it is a good
slogan, while it is a good sentiment—
and 1 do not think the UN Resolution
means anything more than that; I have
heard talk about a °‘Polish corridor’,
and about the atomic free zone—the
Rapacki plan — you cannot keep these
oceuns free of warships unless you have
the power to do so. We are a littoral
State and India has a coastline of over
3,400 miles, and of all the littoral
States we are not most powerful. That
is to say, we cannot by a resolution
keep out the navy of other people. The
navies of other people keep out because
there is no vacuum here in the present
conditions of the world. If there is a
world disarmament it is a different ques-
tion. Equally we cannot also speak
about the American navy and the Soviet
navy in the same breath, as our expe-
rience shows, about the Mediterranean;
the Americans said, when on the first
occasion, the Soviet Navy went over
the Dardanells to the Mediterranean,
“What business have you here? This is
no English Channel or an inland sea.”
So, the freedom of the seas or what is
called the peace area of the Indian
Ocean has to be protected to a certain
exfent by our capacity at least to assess
what is happening. I do not think I
am saying anything that I should not
say; today we have not got the capacity
to know what is happening in the Indian
Ocean. We read in the newspapers
that the American navy has moved and
so on; and thag is all. We have no
patrols; we have no ships to patrol. The
navy is the weakest spof in our defence
system. We are a State with a responsi-
bility to our other Indian Ocean coun-
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tries. 1 think from this desire to keep
peace here, we should move on.

Sir, the sea is always neutral. It is
only when you put ships on it that it
becomes something else. Therefore,
this is what we should do. We have to
build up the strength of our littoral
States. When the Minister of External
Affairs addresses this question at the
next what is called the Freedom of the
Seas Conference which is supposed to
be held in Chile bu; which the Ame-
ricans decided otherwise—it is to be
held somewhere—we have to peg our
cluim in regard to our territorial sea.
When the naval guns can shoot about
194 miles, six miles of territorial sea is
nowhere.

_Secondly, when we are trying to mine
oil—not only we but everybody wants
i0 mine oil from the continental shelt,
we are enlltled to project our continen-
tal shelf which is part of our own land.
The cotinental shelf is merely a con-
tinent just under water; it is just like
a2 man going to a bathing-place and
dipping himself under the water; it is
not that he is finished; he is down there.
The continental shelf is part of our
territory. And we should be in a posi-
lion to protect our continental shelf and
also 1o protect ourselves from aggres-
sion.

After all, even in recent years, we
have been reminded of the fact that
there are other people who use the sea
against us. I do not wamt to go into
the names of them. But there it is.
Our power on the sea is not for aggres-
sive purposes. It is the same with re-
gard to our army. We have a consider-
able army not in order to invade any-
body, not cven to liberate anvbody.
We did not go to liberate Bangladesh;
we went there because we were invad-
ed and otherwise we would have been
in danger. That was the onlv reason.
Therefore, when we talk about the
Indian Ocean being an area of peace,
it should not be as something of a wni-
lateral, pacifis; character. facts of
Nature have to be recognised. The
facts of this world have to be recognis-
ed. Unless we have the power, net
necessarily naval power—unless we
have the political power, the prestige
and position to say, “This is our area;
do not come in here,” then only, m
extreme circumstances would they come
in. Therefore, we should develop our
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naval strength and our understanding of
what has happened in those seas.

Not so long ago, an American naval
establishment and so on came there for
sounding the depth of our seas. They
know every inch 6f it. Of course, they
said Indians have been asked to co-
operate. We did co-operate, and there
was one officer whose business was to
clock the time when the device banged
at the bottom. That was his business
in sounding the depth of the sea. We
are co-operaling in thag way and that is
our effective part.

These are the two things, or the two
main points. One is the collective
security in Asia and the second is the
freedom of the seas. The second one
is an immediate one, because we shall
be soon going to the conference and
even this question of the territorial
sea of six miles would become a very
crucial matter for us. It starts there.
Peru has 200 miles in this respect. I
am not saying that we should have 200
miles. But we should have a sufficient
distance from our coast where ships
armed with naval guns do not go there.
As we have come to the stage of
nuclear-powered ships, thisis even more
important than at any other time.

17.00 hours.

SHRI VASANT SATHE (Akola) : If
there was any area in which our coun-
try had reason to be legitimately proud,
1 would submit that it is the area of
foreign policy, because we have consist-
ently succeeded in pursuing a policy
which has been admired throughout the
world. We are gaining more and more
friends all over the world on account
of our foreign policy and this must
go to the credit of the captains who are
pilotting the ship of foreign policy.

1 come to the critics of our foreign
policy. They are mainly from the
sector which like an ostrich has a
tendency to put its head under sand.
Take organisations like Jan Sangh. I
must submit somehow I have always
felt thay organisations of this mentality
have not advanced beyond the era of
Sivaji, Rana Pratap and Guru Gobind
Singh. Everything in their assessment
is in terms of Hindu versus Muslim. In
respect of the foreign policy they have
the same slogan RSS boys used to say
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fageai fergall %7, Y feft & wg
Eas

During the last war which we had with
Pakistan the slogan was:

ST §FITT | qgT, 98 FHiF gHILI §
They do not understand how dangerous
these slogans are. The blood of jawan
was spilt even in Bangladesh. Do they
mean to say that that land must belong
to us? That is what they said in the
Rann of Kutch. The moment you
have friendship with Arab countries
they would criticise us and ask-us to
beware and they would say: these are
muslim countries, they will never be
our real friends. The moment you try
to have fricndly relations with Pakistan
and you say that we have no designs on
an inch of any foreign territory and
therefore we must vacate, they say; why
do you pursue thai policy? Their policy
is so narrow-minded. They say that we
must have no compromise or undei-
standing with a country like China, till
they vacate every inch of our land; no
talk with China. But the moment Mr.
Kissinger went to China and started
having a dialogue with China, the
whole thing softens down: we have 10
be reahstic now ! We have always sald
that we do not want enemics anywhere.
In this context, 1 wish to refer to what
our Foreign Minister told ns. He quoted
one of the famous thoughts of Mao Tse-
tung and that thought was that China
was in need of encmies. Who can be
the most satisfying and convenient
enemies? These woull be nearby coun-
tries particularly countries like India.
As far as they are in need of enemuies,
they would not be eager to make friend-
ship with India howsoever wec may
desire to have triendship with all: Our
policy is one of wanting friends all over
the world. In this context let us con-
sider our relationship with the Soviet
Union and the socialist countries. For
this, we must understand the basic
difference between a socialist economy
and a capitalist cconomy. As far as
capitalist cconomy is concerned, there
the Government itself is dominated by
the capitalist class which centrels even
the armament industry. They alwavs
want arcas where they can dump their
second-hand obsolete arms and experi-
ment the armaments they have manu-
factured. The best areas are the small
countries. They did it in Vietnam in
the name of containing communism.
They are now fhinking of trying this
very strategy in Iran and the
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middle-cast. We can realise the danger
of their saying, “In exchange of oil, we
will give u{ou arms”. They will give
arms to these small countries so that
they may fight apainst each other.
They say, this is done to protect these
countries against Soviet Union. See
this policy right from the beginning.
Have you ever seen a country like USA
supporting non-alignment? You know
the famous Dulles policy : Those who
are not our friends are our enemies.
Therefore, they condemned the whole
policy of non-alignment. Have you ever
seen a socialist country like USSR con-
demning non-alignment? This is the
fundamental difference between a socia-
list country and a capitalist country.
Capitalist countries with their mulli-
national corporations have always tried
to dominate over the small countries
through their arms, money power, in-
dustry etc.

What is the basic ingredient of this
concept of collective  security? The
first ingredient is that we do nop want
to have any aguressive design against

any country in this region. It is
based on mutual trust, mutual co-
operation, mutual  friendship and

mutual understanding. What is wrong
with this concept? We know the expe-
rience of small countries like Vietnam,
Cambodia, etc., right up 10 our neigh-
bouring coun'rv, Pakistan. Now we
see what is happening in the middle-
east. We have seen that the capitalist
countries have tried to make this an
arena of conflicts, a practising ground
for their armaments. If this is not to
be allowed, what is wrong in thesc
countries of Asia getting together and
saying, “Let us have mutual agreement
of non-aggression”. We must dispel
from the mind of even the smallest
country in this region that it need not
have any fear from any country in this
region at least. That is the firsy step
we can take towards the whole concept
of collective gecurity.

SHRI G. VISWANATHAN: You
want India to accept the Brezhnev
doctrine?

SHRI VASANT SATHE: What is
your understandmg of it? [ do not
agree that this concept of collective
security is the Brezhnev doctrine. By
calling it Brezhnev doctrine, you want
to condemn it as if “this is something
dangerous coming from someonc and
therefore be on the guard.” You should

10—28 LSS/73
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exuming it on its merits. Instead of
criticising it merely because % comes
trom a triendly country whom you may
not like for your own reasons, you may
condemn it on merit. Let us know
waere you find fault with the idea of
being friends fn this region, the entire
countries of this region wanting to pro-
tect themselves against aggression. %us
is India’s doctrine und there is no ques-
tion of having any apprehension on this
ground,

SHRI1 R. V. BADE : India’s doctrine
ot Indira doctrine?

SHRI VASANT SATHE : India to-
day is represented by Indira. Although
you may say it in a derogatory sense,
I feel proud to say that Indira stands
tor India . . . .. (/nterruptions) 1 have
described how your doctrine has not
been of any help to us.

As tar as our forelgn policy is con-
cerned, the spirit of detente that has
been created 1n the world must now be
consolidaled and translated into a spirit
of co-operation and that could come
orly in the economic sphere. The best
waty to consolidate this spirit is not only
in a negative aspect of political non-
aggression in the military sense but in
the positive aspect of having economic
co-operation. It is only by having
grealer and greater economic co-opera-
fion among the countries of this region
that we can really take a major step
towards greater solidarity among the
freedom-toving and peace-loving coun-
trics of the world. 1 believe that is the
basic tenet of the foreign policy which
we have been successfully pursuing.

17.12 hrs.

STATEMENT RE : CRASH OF
LUFTHANSA'S BOEING-707
AT PALAM  AIRPORT

THE MINISTER OF COMMUNI-
CATIONS AND TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR) : 1 regret to inform the
House that a Lufthansa Boeing
707 aircraft crashed while landing
at Palam airport at 0101 hours
IST this morning. The aircraft was on
a scheduled flight and was coming from

Bangkok. Before giving any further
details, T would like to  inform the
House straightaway that fortunately

there was no loss of life and that all the
98 passengers and 11 crew members on
board are safe. 6 passengers and the
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Captain of the aircraft received some
injuries. 4 passengers and the Captain
were taken to the hospital and all but
the Captain have been discharged.

The aircraft in ils approach phase
duly crossed the reporting point over
Secunderabad, approximately 26 miles
from Palam. The aircraft was cleared
by air traffic control for a straight in
landing. The aircraft reported crossing
the outer marker at 0059 hrs. IST,
and landing clearance was given. About
two minutes later the air traffic control
officer saw some flames near the begin-
ning of runway 28 and immediately
alerted the safety services who rushed
to the site. The Duty Officer simulta-
neously alerted the city fire services and
hospitals.

Immediately on receiving informa-
tion of the accident I rushed to the site
accompanied by the Secretary in my
Ministry. The Director General of
Civil Aviation along with his officers,
and the officers of the International Air-
port Authority also arrived at the scene.
I was informed thay the aircraft had
struck the Middle Marker hut and that
the chowkidar on duty there had also
been injured and is in hospital. 1 was
also informed that all the Landing Aids
were in operation at the time of the
accident.

Almost all the passengers had been
taken to the aripory resiaurant where |
spoke to a number of them. 1 also
visited the Willingdon Hospital to see
the injured persons including the Cap-
tain of the aircraft.

I am sure, the House will join me in
expressing its deep regret over the ac-
cident and wishing the injured persons
a very speedy recovery. It is indeed
tortunate that there was no loss of life.

A Court of Inquiry is being appoint-
ed to investigate the circumstances and
causes of the accident.

17.15 hrs.
MOTION Re: INTERNATIONAL
SITUATION—contd.

MR. CHAIRMAN : We now resume

the discussion on the international
situation.

Shrimati Mukul Banerji.
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(New Delhiy: Mr. Chairman, Sir, 1
want to begin by appreciating our Gov-
ernment for the Joint Economic Agree-
ments signed recently with Soviet
Union and Czechoslovakia. These
Agreements will create scope for faster
industrialisation of our country and
lead to self-reliance on essential matters.
It has also extended the area of peace
through mutual understanding and
friendship which will help in releasing
tension in other parts of the world.

Some people have criticised our Gov-
ernment and have expressed their ap-
prehension that India is surrendering lo
the Communist Bloc and is fast coming
under the clutches of the Soviet Union.
I can only say that this sort of suspi-
cion and fear is expressed through
mental weakness and lack of under-
standing of the world situation today.
It is logically not possible that any two
countries should be at. par in strength
in every respect and then only they
should sign Agreements with each other.
Such Agreements are signed with the
spirit of mutual cooperation and on the
basis of mutual benefit.

17.16 hrs.
[Suri K. N. Tiwary in the Chair]

In order to make our country strong
and well-developed in industry, agricul-
ture, science and technology, etc., it is
necessary that we borrow knowledge
and also money and material and, in
return, we give to others whatever we
have in excess. The expression of such
fears that we may surrender our In-
dependence or national interest in any
manner is not only baseless but it should
also be condemned as immoral because
it has a demoralising effect on the
pcople.

One of the main criticism offered is
recarding the idea of Collective Asian
Security Plan made by Mr. Brezhnev
during his recent visit. Let us be clear
that this is just a friendly suggestion
from a friendly country for considera-
tion and it is not a mandate on us.
India's primary concern in Asia is to
build close friendship and cooperation
with all her neighbours and other Asian
countries and all her steps should be
directed to this principal objective.
Asian Security idea or any other
suggestion coming from any quarter
should be judged in this context,
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Is it not interesting, Sir, that when
the rest of the world, including all the
Super Powers have started openly re-

ising the strength and stature of
India in_every sense, a section of our
own people are trying to project their
Motherland as weak and vascillating?
One does not develop immunity throu
segregzation. No country, even e
smallest one, can exist and grow in
isolation today and, certainly not a big
country like India. We must expose
oursclves to various chzllenging ideas
existing in the world and yep develop
according to our own genious and aspi-
rations. That is the ideal of India and
therc lies her salvation. The world is
fast changing and any country which
wants to progress must keep pace with
this fast moving world. Otherwise, we
shall be outdated and outmoded. The
Oppasition which criticises the Govern-
ment in such matters should do well if
they read the signs of time.

Indo-U.S. relationship has also gone
through a marked improvement. In his
speech before the Senate Foreign Rela-
tions Committee in September, 1973,
Dr. Henry Kissinger recognised India’s
role as of special importance in the
developing world whose growth and
stability is essential to peace and stabi-
lity in South Asia. The critics of our
Government should at least learn to
respect the country from what others
sav about us. The Settlement of the
siestion of PL. 480 funds is one, of
the major steps towards cementing our
relationship with U.S.A. Moreover, Dr.
Henry Kissinger is expected to visit
India in the next month and it can be
hoped that there would be further
smoothening of relations between these
two great democratic countries.

We have seen in recent past how
confirmed and declared hostilities of
decades have melted and new alliances
have grown in the world completely
helieving the old idea of rigid Power
blocs.  The relationships  between
U.S.A. and China, and US.A. and
U.SS.R. are such examples where the
respective  ideological stands of their
Governments could no more remain
hurdles. The fact is that there is today
greater consciousness among all nations
for rupid progress and they realise that
this is possible by releasing tensions and
widening the area of peace. This is
also the essence of the idea of non-
alignment.
1—Last
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In our own sub-continent, the Simla
Agreement with Pakistan followed by
Delhi Agreement have paved the
for lasting peace and progress. It has
also established the efficacy of the idea
of bilateralism in international affairs.
Our relationship with Bangladesh con-
tinues to be as brotherly and cordial as
before. Similarly, our relationship with
Nepal and Ceylon has further improv-
ed and have become more cordial.

While discussing the affairs of the
sub-continent, our atfention is maturally
drawn to the recent developments re-
garding Indian Ocean. This area has
suddenly sprung into prominence and
there seems to be a danger of its being
a bone of contention between big
powers. India and other peace-loving
Asian countries will be interested to
see that the Indian Ocean remains as
before a peaceful zone free from Great

Powers' presence and rivalries. All
ships are welcome here except war
ships.

Coming back again to our relation-
ship with other countries, our ties with
Iran bhave become stronger than before.
At times, some doubts have been ex-
pressed regarding our friendly relations,
but both the countries have not allow-
ed their bilateral relations to be affected
by any such insinuation.

Our relationship with China has yet
to be normalised. Several gestures have
been made by our leaders. But China
seems to prefer to continue her cold
bzhaviour. We want all the outstanding
issucs between us to be settled bilateral-
Iv as we have done with Pakistan. But
this should be remembered by China
that India is also a big country like her
and no physical or military pressure can
brow-beat India. Secondly, if China
remembers, she was a signatory to the
idea of peaceful co-existence and Panch
Sheel; she must also agree that, along
with her system of Communist Govern-
ment, the Indian ideal of democratic
cocialism must be tolerated and allowed
to exist as we are willing to tolerate
their ideology. Only then, will it be
possible to develop mutual friendship
and peaceful relations between the two
countries on a lasting basis.

As regards the conflict in West Asia,
India was one of the first countries to
support the Arab cause as we have
always done. At that time some of our
critics doubted our policy. But now we
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have seen how many big and small
countries, hostile to Arabs, are realising
the reality of the situation and are now
coming forward to support their cause.

In the end, Sir, i{ will not be too
much 1o say that the foreign policy
pursued by our Government has met
with brilliant success and much of it
could be possible because of the able,
steering and efficient handling of these
delicate probiems by our hon. Foreign
Minister and our beloved Prime Minis-
ter. T congratulate the Prime Minister,
Foreign Minister and also the Govern.
ment for the same.

=1 7y, femd (ar=T) - awmfa w2y,
4 H gE F ofr | fag w1 qwnE o
et § 5 IR g @it @1 oF a
¥ A Ay feafa @ agw w1 wv
At far &

TE FH WA F Fwder Ay wT
s g @ aa ¥ @7 12 @I
I § % §H rorvardt a9 a1 anEy
| AT AN @ 3 A T oA
F FA9 0 9IWM & & 2w
# AIE A AT A AT DA F ag
T s St g adea
R, AR st e & q9E o
# afew & &ar o= @ @, Wk oW
1 17 92 & 5 yrafxs =i § s
A FHAY faeger e @ g &

g & ¢ 5 A ¥ g qw A
T ¥ W # sy o w
e A e o s o firey | e
W3 A FT 4, I 7w @ oag.
wiFdl = §, yaeiawrm o) aifa
|9 & 419 ¥, 30 T 9w @ Fu e
A TE A A1 | A wErefEwr, A
9H, T T BRI F A wereqar
M, 1% LAY A 3, T
AT BT A9 A et ixs a5 917 39 91
H AT A FT AT | A @Y gz i
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Iy 997 1962 ¥ T F w9 AT
At @erd g, 9§ gwrd weh s
arr gfar &1 s & o€ 1 Sw AEw
F a1z ¥ AT I § W 1 aEe
FH BT TAT AT W@ |

fefias mggz & arg &t gaw awn
efadr o gfar # @1 &, s wifew
gfiz & @ g, a1 U9 X AEhw
¥ fawfaq w2t @ ofin, s @
dfer swlr & afarfem ol fres
Tt & 7 ¥ A sy @, @@ 1f+-
arEy s=faE & | SO A W\ #
AT e sfa<a a=W A gz &
i smafa< T a1 |

#Y 74T, $To TN AR WAMgAT, 73T
A 93N FF w9 9 fF I )
9% AAE A AT FAA BIS AL AT
§ | 99 999 S0 I B a@ & 54 TGl
T § | AfET oo gW AN 3@ @
g 7 3999 @ frmm T wner 49
mﬁ%fﬁa‘.ﬁﬂﬁlﬁﬁaﬂﬁ%?ﬁa
foar &, aqr =9 R AT F HwH A
Fafade JeTw gar &, 99 g #
Fader o ww & o agw At
froar & fr & ™ &

ot o 2w & o Afa BT aFawT-
q&F 9 & fog ar @ 99 F q| s
Wk &Vt T, T o A SR
aned g wfyu, o afx & A afeEt
T, A wW ¥ & At A A A7
T wiw W wifeg 0 s & fadw
W ¥ 9z qem e g fF awm fa
26 a6t ¥ WA A F@ 77 AT FT GAT
ot #1 s fear § 1 2w Aifa w
oy #1 ffaere w1 o @l & 7 wfe
ot & o gT Fn Fr gt 0 2, f
TF 1 =g T A oA § 1
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afF 1917 ¥ 9 w8 ¥ wfa g,
@t afrm & qm 7 s o o Wik
T ifwe A anfas wifyr 41, W
fer WY &fm & Aify s T
T HUAT UF FArET Wged AT 41, #]
A FT FRW I a7 f§ 77 smawt o1 ge
F F F af A fFar ) F owwT F
AT FA AEA § 5 WE A W aw
qUSE T ® A Ml & ged
FEA FT FE B AG HAT § ) T
AESAATE & qEd o WY ST It
g, 3 firelt smiysr & frw ORI
9¥ A GTETSIETE &7 UsT 99 @ g,
FT I SAFT F TAAfGF T
¥ AFT FW § Wi Fr q3fow Afg w1
aeaar faer g7

W wafady #1 @0 g, daE
EIF N ISR F A W AR A
aga g & omfas aandvaan dt afim,
o g g T g, Afea fios 26 aul A
aifad qeiFET S gee @gar 9@
AT @IE | 26 9T 92 gfvan & afawfad
W W qAv qwr swde F fawte
Wi F &= @Y @rg 4Y, 9g &g 9= A6
s Y AR R o g AR
fag = % gfe & & 75w f5 #4@
g ¥ wrm # f1fas At @ dfas
FAE o @@ @ Il & )

AGF % WILT HT AYAT q9ATA g, ¥AT
foma 26 aul & g9 & oo 3w F anfas
@ gmfas daoad, sEwEaT, Y
Tt fear 7 ot anfaw wwfs ar
¥ 5 ¥ AR #, R T A oame-feT
A & AT A, | aw SR A RS
ey fawg & g oo fFar & 7 o
% gW @I qg ®IW AGL FGT, AX AF
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H=EAT FETEE TE G, aF aF W
#r Rfew Afa g & Frox 7 F @
gHdal F

T AIE AR gAT A HOET T
HY A AT g a9 oY) dgww sz
9 &1 A FT A4 41 fF fdfrr wmr-
Iz & A &/t aqfeafa gaw @ af o
:mwhﬁﬁmmndwuq
HY ¥ AELH TawT garg fear @ ar
freer 26 ant § sadeiy fafy & @9
g qfeadq gu & fFa 9§ F aew
HOFT TCZ HY FT A AEL § I Y TqHA
T AW WG A AL fRar, 99 ¥ q@m
TET R | AT AT AT AT AreTUw
wf #1 39 a1 fET o sy A geer
# am S afdr s samer wiE-
ot TEY & 7 afE sy st ot
THAT T ST gy afwag § w1 wmy
qEEgar AT AEF 8 1 ot a5 awt
¥ 9z §g¥7 T §9 H 997 FT 9q0C |
e wiw o fadm defw gfe &
FHAR T g W I w1 g afewg
¥ @t 1 o afaF & A g afmyg
FY Tt gEear 9 39 # faer gf &
T g @ Awden # gfe § & @
WA F A qa § A€ W E AT
Tg FgA &1 HaAq AEl ¢ {5 Wd 1 3
Fa § wgw s ey fw @gw
T GAH A AWl AR w1 AfaF
far a1 90 AW Y A AEar gIEr
qfeg # A @@ife @iw# w10 fefaoe
sz = g garE 3 g 6 oo w5 o
foaar s | W B Aifaw ©T ¥ s
g §9 & e H afadT F33 A Hiforg
Foit afge o ¥ swshm s
e 9T g1, et ft e #t ey
F7 wfawre 787 & A< et |t 2@ =y
g ofeg & w@wl @eEar @ faw
T A ¥ TR 9@ W™ A 26 91
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A f5 #rE e afadw wa @ Aifa
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dret & F aerr w1 fra -
FOI X FY | AFT I ¥ F FEAT @A
¢ fr forg i # dewifew G 2w O
gisfrrz fafecdt s F s da g o
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afed qUATEFT T=1 gL AW A
S 9¥Y § | W@ F & ¥ gifaud |y
¥ oY G FEAT AT AT AR TV 2%
a% ara g€ o1 | ofew § 9g Fgm AR
g fF =g d97 aTea A 98 ey &, giE
FI99 FY AU FE F FW FoE!
g9 & HEE AT FT W@ § 99 g
¥ ot sfas v Fafee Gl & ar
H 39 F1 Sy 6, aF I 9 ar
# Bz I g, AfFA F9wa wed w1 =g
Fzar & fF ¥ o 2w, ffem, #=
tTgaem A g 1 F a0 ¥
I qEH AEA | I Tw@H IR &
@ a7 d@n gl A IR gt i
A gF 1 T W T F o A
Y T £, F 0 qg F e
erfaaaa aree & 3T 9gT #F d9m o e
fafrsm gy o=t £, feafa oo &\ geo &
Fré wrafos ae A 7 dfew dwr
FY afrrft s & S ot i A A
forar & 1| SevwETTERG 1 Rt aF g
3§ #Y gurfeafa #¥ o ofiaft sy ¥ 7
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forar & 1 geiveaET 3R et d dra F
fareren FTEET AT A oY g AT T # )
wfae g # @ aa7 si A w=
¥ FX mE AEr & | 99 &Y gurfeafy
I @A A Afe & anifes goen
# =1 afz q2a § g oy gty awe
H T gem Fm oar, gufeafa &1 oA
@t & T # uF FOC Aifama afe
qMgAT 8, WA aadg 2w & 919 § 9
& ot smrm o afew ofwar @ feafs

greTsaaEr A ufT % 3W0 & 8reA
7C, 5 99 & fau Srear s @ mr
T I AT F aEHIH T F ¥4 A
FT T FT F Y AT, AT IR
oferar & FToT F IAC ATET FE AT
&F TG o & safan afame @
¥ F T F fF o wofees FgdfeY
AT genfeafa arelt am ofwar ¥ &
qger g at Fr e Fv fAwiv Z
q%aT a1 ? I H T a9 F a4 Tl
&1, A7 29 &1 fmio fawsr 25 auf 7
T g & 1w F FgA W g R
1947 & wrdz dz fa=r T 93 =4
F St AT T AW ¥ 9T ARy & S
FT @@ 25 a6t & wifag & =9
g1 frew 25 auf ¥ *r sgaear zz 997
g1 Y WA o oTTE W OIW asq Wi
o2 EY § T ¥ 01 g9 g fF o adwe
=FedT & 9 # off qftaad g a2 |
g, 3T Fafeza FEOTET 1 waua
fas a2 3 fF a=-w #¢ F diorei &7
q gEHT 9 A1 39 & A § 1€ fE
& g | AfE 3w T AawT R a2
grm fr gaifeafa &Y amo @A @ &
Yt 3 smean § feoamifew g
Fr #fifr or wfafrmedr fifs el
arft adifs 3w ¥ ofcada & 1 qomew
7€ Tt | gW S ST YA FT ATl
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# S0 g T-A F AT H TR A
St & g gue faw 9w § I F9h W
¥ #g weaws gEaar g fF 9y qEe
famr wma 1 FEfaw Afa ot w Arfa
F & ¥ T At TSl B OuF /Al
am & far gw & #1 AT gaE

FIAT AMfgm |

297

adr W A1 arfEeT T LETRT &= T
:SH W AN AT §, 59 W & 4
TP, o A FE A wwEw g w
wirsz Wit g @ E 5 faefaee ®
fafy dwemew & @ & 1 =fag =4
SETST Y 3@ F AT ¥ &rEAT ST
ofmar # =ff wardy feufy & wfeg ge
F zfomm &Y {mwv oA Fom
IRE A far @ s ofimr 9 faAr
7gf, &1 feafq 93 fa=me g gu o &7
ST GF AW R AL FIAT AT0EQ |

I9 HATAT & &7 H WA HT BT HET
=ifgw | ofmar & &g @ @ APfan—
Fifar g1 gom §, fagae d@e garr g,
afeft ofemr § wmrw, afenht o
F A AT qEETE IWF AL H AT A
drET @ T o s fex w
ST gATET sage ¥ o @ gy afrard
A @ g | afard A g & R
Tt & ot Refereet |0 & 97 1 A
s faeiil ar Agi ¢ WA A 1947-48
# 59 gg ATAET 999 T G F A
T g7 & gt & faw 77 fEfa-
w Y gwen ¥ g F fag oF frw oo
ST HY, G TG A FoaAT & ff |
A off F ST ot F 1 amea & g
& oo & Y Tever gewn & ifom
T sk fay @ & | fasa
HfEw a7 wrg gy T few ¥ IO
W F FEAT o1 AT GUA AEHAH F
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FIT AT AET A F T aF  FOC
ST FT FaaT g1 AT 47 | FAT A6E
& f T gamst # fefaefrat s 71 g
g 7 gA? fefaer @i &1 fefasm
F1 9f F S TG w9 a4 39% A
W7 WX ¥ 39T W 9qH FT
T1ign dar saaad 7 fefaedm @i
gl F 9§ UF FERSOA &4 4T
FEOA A9 | HEWHA a4 H a1 agd
TR AT | AfHA w7 Y A9 wfAeEr
ST FT AT TLAAT FEAH T FAA
1 st faenr =ifzg ) 98 @@=
fra st dfar &1 =& & fefaeat
STl FT FrET T F wed & A Ay
F ¥4 ¥ gzAN  F fAgma wEw 2
T T HGAT TCT T AT AW T FT
ug & afewdr ofwar ¥ anr 99 @54
g1

# 31T 7 & 7 arai 57 Ieo@ I H
HOA WA F G FIAT AT § | AT
W Frafes AT H o gwasTemar
F faars g & | affw faw § dua
T 89 & &9 § 2 3R =gy geeal
¥ &7 F Wf uwrawramer § 1
Ty & fF fon &1 Ty =ffee &
g "t T ey T e & I
AW T s oy W i
7 2 wfau fdw S & a8 #2340
aifgy fF fom @ & g feelt oRT
G & AT F9 F AGY AEAT A7 &, ;T
At wreg # fedr @ ot arfas egn
a7 ZArE g AW F aE fawmge @
wm@@maﬁq?@w@mmﬁ%

I

|9 g9 g # " FEAT 9ifge
ag ot srofEs-uEEToET & 39 #7
g e FX fadm wTw oW ow
o= 48 &t & fF Ay s & sofas
T = W | A oY afaw feafa
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& 99 & g ¥ A 77 wE @ 2 A,
afFT AT #Y el < ¥ ol arorfa
g T & sfaw gofma @
afed | g, g & wit A st
frear & a9, qt frsfteer &
o darz & o @ & sFm R e
ft 3 F fag dax & wm=m | wfe
wq 7% gfar da Ad , qw oaw F 72

fod e dar ad w & Afew W@

W AR wwEEr &9 & fag dame &
9T % TAAI AT A GH E, Afww AT
F A€ ¥ *1€ wfme @ g o oA
TR A W@ E L H I AR H G A
g 9% &9 # N1T FT 99 & g
&R @R A7 ¥ gHeE a9 0 | F a7 A
& AT FgT WRAT —fow aw ¥ €
A T F firT § fraw ¥ fawg &, 9w
F o stfas faame & fqwg W o =
FAT A | =9 AdT W F g 7 A
& faam 7@ 2 ) aEe @7 oA @
mﬁmm@%ﬂﬁmw
g 7 saneaT d9 F @ fagar W
fewar g oifed, ag 38 oft @w 2, &few
T F1 A9 9 T ¢ gdaan ¥ smuare
o # A F AT 92 EF w7 mmmEr
FE | IW AW A A AT ooF aga
a7 feem g2 &, v gy F war 2 )
et oY forsam Y Tefgar &1 AT 2
#rr A AT R §—awt F@ Wm
™ FET g—T W
foaa Y a1 F73 & 1 AT s AfE
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® & FEATE, aWE= der i oax
T 7T @ §—3W ¥ A4 A6 'EF
#fed | gt AaT T A @@ @A 4,
ot & wfgan St 1947 ¥ w4, A
¥ T & AGT FA A g A1 AG A
w0 F AqTe A @ &, Sifear o @ 97
2 fag fasft iy sfoPrmard f=ar
FEaT 2, ofe & o F FEAT TEar §—
T AT T F A9 F ogmeAEr adr
ENT, wq WA wfEAwmEr & S,
g W wnfas feafa ® amewm-fnde
& ST, 9E Weg § oaranfas fawwar
O g1 AT, 9 AT ATfaE aTEEt
BN, 91 aTfae T-a0ad gen g1 AT |
# fox ama & a9 Fg0 AT §—
TN Wi @t A arfas o stefrs
affr & wfer @0 2wt &, 7@ s,
74 fae—a o fRfow Hifs § F7o
g a9 gFa & | WErer AR &
e @ g ¥ gemma Aifr =
e 4T, AfFw @ AT gwior dar @
5 wgrem Y & A1 A megeaAr AR
yrEAEY 7 U9 g9 feur, gee
wieaT & T 9T § Ag 9 |

SHRI Y. S. MAHAJAN (Buldana):
The Indo-Soviet Treaty of peace, Friend-
ship and Co-operation was a landmark
in the history of India’s foreign policy.
Though friendly relations between India
and the Soviet Union were of a traoi-
tional character and though the Soviet
Union had given considerable help to
India in carrying out certain major pro-
jects in different plans, the Treaty of
August 1971 laid a very firm founda-
tion for the friendship and provided the

basis for long-term co-operation in vari-
ous fileds.

The 15-year agreement on economic
and trade co-operation signed on 29th
November was a major step in consoli-
dating peace and co.operation between
these two countries.

The 15-year aggrement between the
two countries has shown their determi-
nation to develop and strengthen eco-
nomic and technical co-operation as
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well as trade between them on the basis
of panchsheel, that is, respect for sove-
reignty, territorial integfity, mnon-inter-
ference in each other’s internal affairs,
equality and mutual benefit.

Of the many agreements, which have
been reached between the Soviet Union
and India, there are three very impor-
tant teatures to which I would like to
refer, First, to develop their econo-
mies. the two countries shall aim at
the sharing and utilisation of uptodate
technical and technological achieve-
ments on mutually favourable terms.
Seccndly, for existing projects previously
undertaken with the assistance of the
USSR and for undertaking new ones
such as the oil refinery ar Mathura and
others, the Government of USSR will
extend to the Government of India cre-
dits, the amounts, icrms and condi-
tions of which will be settled by sepa-
rate agreements. The agreement fur-
ther contains the important provision
that the methods of reciprocal settle-
ment, the amounts and terms of credit
relations would be streamlined and im-
proved. This might mean that the cre-
dits would be re-scheduled and perhaps
the terms of repayment will be relaxed.

Another agreement provides for the
setting up of a study group whose main
function will be to exchange experience
and knowledge in the fileds of ccono!'ni.c
forecasting, methodology of planning.
formulation of projects and program-
mes. planning of supplies of materials,
exchange of published ieports on mate-
rials.

I think these agreements are very
impor:ant. They are mutually benefi-
cial to both countries and are not of a
one-sided character.

Now to take some allegations made
against the agreements. It has been al-
leged that as a result of these, India
has joined the Russian camp or that
that there has been a sell-out, accusa-
tions to which the Prime Minister has
given convincing replics. Further, India
and the Soviet Union have similar views
on many vital problems of international
politics, one of which is the West
Asian crisis. Both counfries are of
the view that the West Asian crisis
can be solved and enduring ace
established if the  Security oun-
cil Resolution No. 242 of Nov. 22,
1967 is properly implemented. In the
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Arab-Israeli War, India has consistently
supported the just cause of the Arabs,
But there is one aspect of the problem
to which 1 would like to refer in this
context. It has given rise to a very
serious problems for the whole world,
I mean the problem of oil. It is quite
justifiable to use oil as a weapon in
war time, but even after the war was
over, they continued to cur supplies of
oil or to sell it by auction, as a result of
which the economies of all countries of
the world are getiing into serious trou-
ble. It will harm rot only the coun-
tries against which it is aimed but also
neutral countries, and friendly coun-
tries iike India. 1 am afraid this may
precipitaie a serious economic  crisis
and eaveiope aill the countries of ihe
world.

In this connection, I would like to
say that the attitude taken by the Shah
of Iran is noteworthy and deserves to
be considered seriouslv by these Arab
countries.

Coming nearer home, to China we
have made our attitude clear. This has
been done often enough. But I am
afraid the Chinese commitment to Pa-
kisian and her hostility 10 the Soviet
Union would make it difficult for her
to respond to our friendly approaches.

As regards Pakistan, our Govern-
ment deserves to be congratulated on
its infinite patience and understanding
towards the Government of Mr, Bhu-
tto. But in spite of all the goodwill to-
wards Pakistan and our desire for sta-
bility there, Mr. Bhutto’s response is
disappointing and it is creating difficul-
ties. He is a very difficul; person to
deal with. We know what he has been
saying and doing in regard ro Kashmir.
But stidl I believe our Government
should pursue a policy of friendship
and co-operation and bit by bit see that
there is peace and goodwill, because
only by this way can we utilise the re-
sources fully and abolish poverty from
this sub-continent.

The PL 480 debt agreemen: between
the USA and India is a very ercourag-
ing sign. The USA has shown consi-
derable accommodation and even gene-
rosity towards this country, and I be-
lieve if we pursue this line, we cap
estabilsh more friendly relations with
America.
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Sir, our policy is based on Panchsheel
which is derived from our historical
tradition. India has never committed
aggression against any country in the
world during- thousands of years of its
history, bug in the last 25 years aggres-
sion has been commilied against us
four times. But we should still pursuc
our policy of Panchashecl, :m_d sup-
pori the United Nations and uliimately
see that the United WNations or some
such organisation is given teeth, and has
power to carry out its decisions or
has sanctions behind it. In this way,
when our policv succeeds and when we
have a federal sort of government
comprising the whole world, then only
it will be pcssible to cstablish peace on
an enduring basis.

SHRI HARI KISHORE SINGH
(Pupri) : Sir, the Government deserves
congratulations for ably conducting the
foreign policy in o fast-changing wec-ld
community. ([nierrupiion).

In this context, I want to say this. I
was listening with very due attention
to my friend Shri Madhu Limaye.
Whatever weaknesses might have beep
there in our foreign policy, the {foreign
policy of India has never lacked idea-
lism. As we have krown from the his-
torv of the world, after the second
world war, it did provide a new trend
in international affairs which has
been apprecizted by evereybody and
every commentator in world affairs.
I do not say Shri Madhu Limaye
lacks intelligence and understanding
of the conduct of our foreign po-
licy. He is an intelligent man and he
is a4 very able parliamentarian, but his
effort is deliberate and quite malicious
and mischievous. [ hope that he will
find many other weaknesses in the con-
duct of our foreign policy, but he will
not denigrate the conduct of our fore-
ign policy on this issue, that is lacks
idealism.

1 was listening to Shri Shyamnandan
Mishra with great respect and attetion.
I fail to appreciate his criticism of ap-
pointing retired public servants as our
ambassadors. I quite appreciate that
public men should also adorr those
offices. (Iaterruptions). If retired pub-
lic servants are fit to represent the peo-
ple in this House, on the Congress (O)
or the Swantantra party tickets, they are
equally fit to represent our country ab-
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broad. (Inferruptions). 1f they are
useful in this House I do say tha they
have made very good contribution they
are equally useful for conducting our
foreign policy as abroad. We must ap-
preciate in this coniext the role which
Mr. Haksar is playing in the conduct of
our foreign policy.

The Government deserves further
approbation of this House not only
for extending friendly relations to
citer countries but also consolidaling
our friendlv relalions with our fricnds
and extending the scope and dizmeier
of our friendship with other cour‘ries
in the European Community and also
the countries in the socialist bloc.

In this context, I would like tc men-
tion one factor which is very much in
the minds of the people. and ‘bt is,
the Asian securily concept. Al hough
this concept 1s no; properly spel: out
by its author, nevertheless, doubis have
been created about the concep: of col-
lective Asian security and suspicions
have been aroused. At the moment, T
do not want to say anylhing more, be-
cause it is still a coocept. Bur our
Asian historical experiences are entirely
different from those of Europe.

All European countries irrespective of
their ideclogy and political system are
intezested in having collective security
nact or an understanding. But the ex-
perience of Asian countries, historically
and in the context of the present poli-
tical situation, is entirely different. When-
ever there is talk of a militarv pact |
or understanding or a conferenece for
this purpose, there is suspicion. I
congratulate the Government for their
proper reaction during the visit of Mr.
Brezhnev which accorded with the ba-
sic tenets of our foreign policy.

The next problem is in regard to the
Indian Ocean. The seas of the world
belong to the entire human race, There
is no quarrel over that. Bui when war-
like movements or warlike uses are
made tensions arise and the Americans
must share the largest part of tke bla-
me, because it is due to their aclivities
in setting up naval bases and commu-
nication centres from Australia to Scuth
Africa that the Soviet Union has
been activised to take retaliatory mea-
sures and the Indian Ocean has become
an area of tension.



International
Situation (Motn.)

305

The Sino-Indian relations are bound
to come up at every international con-
ference and in every important {orum
in this country just as the Indo-Pakis-
tan relationship used to come up before
the estabilshment of Bangladesh. We
endorse the sentiments of Mr. Samar
Mukherjee in this regard, but 1 should
like to know from him whether he
wants that the Indian Foreign Minister
should go on his knees before the Chi-
nese Foreign Minister and beg for nor-
malisation of relationship with them.
It iz the Chinese who have wronged us.
So long as the fact of aggression re-
mains np normal relationship with the
Chirese is possible. In the recent past
on the question of Bangladesh nop only
the Americans but the Chinese also op-

posed the creation of Bangladesh. Mr.
Mukherjee should not forget that
it was the Chinese who exercised the

velp in the United Nations to prevent
the entry of Bangladesh and that fact
remains even today.

When we talk about the problem of
relationship with our neighbouring coun-
tries, we should also bear in mind the
countries in South East Asia. At the
moment we rae preparing our Fifth
Plan. 1 would request the Government
that the foreign policy planners should
take into consideration the economic
necessities of the South Asian countries
in preparing our economic plans so that
our economic activities may be rele-
vant to the economic development and
necessity of the South Asian countries.

With these words, I support the fore-
ign policy of the Government of India.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : Mr. Chairman, Sir. 1 am
highly grateful to you for giving me this
opportunity to take part in this debate,
on the External Affairs. Whatever may
be our differences with the Government
with regard to economic policy internal
affairs or otherwise, I have no hesita-
tion in saying that we have great appre-
ciation for the policy followed by the
Government of the country with re-
gard to foreign affairs. We also appre-
ciate. the attitude adopted by the Gov-
ernment with regardto various prob-
lems that have arisen in various parts
of the world recently from time to time.
We have admiration for the stand taken
by our Prime Minister ahd External
Affairs Minister and also our represen-
tative in the Security Council with re-
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gard to the recent Israeli aggression
against the Arab Powers and the recent
West Asian war between Israel and
Arab powers whalever may be lhe re-
sults of this war. One thing has ciearly
come out: that Arabs can unite and
fight heroically. The myth of invinci-
bility of Israel has been broken for all
timg to come together with this, we
have alsp developed deep bonds of fri-
endship between wus and the Arab
world which 1 am =ure will go a long
way in estabilshing . endly relations and
also leading to the cconomic co-opera-
tion between of the countries concern-
ed. Nobod: will dispute it, if I say
that Israel is a cancer planted in the
Arab world hy the imperialist and ex-
pansionist colonial forces in this part
of the world for their own selfish ends
and to achieve their own expansionist
policy. This cancer has to be wiped
oup then alone peace can be establish-
ed. Therefore,  while supporting the
Arab cause and condemning the Zio-
nist aggression our country has no' only
supported the liberation struggie of the
Palestinians and the demand for vaca-
tion of the agreession against the Arab
countries. But has also taken a just
and firm stand in international politics.
This has been not only appreciated by
us, but it has given a place of p:estige
for our country in the international
field, because Israel stood completel
isolatcd th:oughout the werld this
fime. Now we are going to have a
Geneva confernece. 1 am happy that
not only Israel but the Arab coun-
tries also like Egypt, Jordan and pro-
baly Syria will sit round the table and
discuss solution of the problems for the
es'ablishment of peace angd vacation
of aggression in West-Asia. Bup
feel the matter should not be left en-
tirelv in the hands of the super pow-
erg like USA or USSR. who muy have
their own interest to expand the arcas
of influence. Our country also should
take a leading part in such a Confer-
ence as we have taken in bringing about
cease-fire solution in the Security Coun-
cil. 1 am sure earnest endevcur will
lead not only to the vacation of aggres-
sion bv Israel from Arab soil and the
rehabilitation of lakhs and lakhs of
Palestinians in their homeland bu; also
to the return of the old chty of Jerusa-
lem back to Mu:lim hands, with which
Muslims have got a great spiritual and
emotional attachment. This attachment
with the old city of Jerusalem is also

emotional because it was facing towards
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thay great mosque Baitul Mukaddas
the Muslims used to pray before facing
at holy Kaaba. 1 would, therefore, very
much appreciate if the Government of
India, take an active part in the Gene-
va Conference to support the Arab
cause und their genuine aspirations.
Coming to Indo-Paksitan relations, we
really apreciate the stand taken by the
Government of India and welcome the
repatriation of the prisoners of war. We
all hope that Mr. Bhutto will realise
the wisdom of recognising Bangladesh.
By doing so nol only good relations
wil be established between Bangladesh
and India, but betwecn all the three
countries of the sub-continent, namely,
Pakistan, India and Bangladesh, which
will lead to the prosperity and progress
of the people of this area.

1 welcome very much the recent
visit of Mr. Brezhnev the leader of the
great Socialist Republic of Russia to
this country because this will lead to
the economic prosperity of our country.
As far as economic development is
concerned, we welcome his co-opertion.
There has been mention of the Asian
Collective  Security by names of the
Members but all the details of this
idea have not been spelt out. So far,
Even Mr. Brezhnev has given a vague
idea while speaking to the members of
Parliament, I feel some form has to
develop  after further  discussion.
While we are thankful to Russia for her
econemic aid and support, we must
not make ourselves dependent on Rus-
sia. We must follow an independent
pelicy of non-alignment and also see
that we do not become aligned to this
country or that country just for the
pleasure or desire of a super-power like
Russia. [ want to be sure on this
point.

As far as PL 480 agreement is con-
cerned, I welcome it. The United States
has shown great consideration in arriv-
ing at this agreement with India, which
is in the interests of our country. We
must shape our policy in a manner as
to have friendly relations with United
States also.

In the end, I want to sav that we
greatly appreciate the foreign policy of
our country because it has supported
the right and just cause of the Arabs
in the Middle East. It has also tried to
create a better atmosphere in the sub-
continent by coming to a settlement with
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Pakistan, It has also come to an agree-
ment with Russia for economic aid.
Here my only word of caution is that
we must not become subservient to any
of the super-powers and become de-
pendent on them. We must be very
careful in dealing with the super-pow-
ers. I hope that the cool-minded di-
plomacy of our Foreign Minister wili
be in the interests of our country and
its people.

MR. CHAIRMAN : Shri Aga.

i gHH A= weam (WIAT) : W
F a% TG4 | § 9% T § | 7 a7
ffsg

wafy wEam : foad de an
g o T F afsw
fafrex w9 =g ¥ T

s gER 95T FOAM : g H
g o AR
gamfa WEew : 7 AW §, IS AR

-

Tqeq wT O |

SHRI SYED AHMED AGA (Bara-
mulla) : Mr. Chairman, Sir. it has been
said here that we are aligned to the So-
viet Union and we are a Soviet satellite.
I do not want to indulge in allowing
imagination to go to this ilimit of ab-
surdity. I want to stress here that we
are closer to the Soviet Union be-
cause our views on many issues are
identical. We want development and,
therefore, we want peace. They want
peace because they also want develop-
ment. This identical approach to the
problems is bringing us together. It is
not right to we allergic to one side or
the other side.

At the same time, what 1 want
to say is that we are today discussing
the interpational situation and, there
fore, we have to discuss what is our
role in that and, before we discuss
our role, we must see what is the situa-
tion obtaining today. There is a de-
tente in Europe between the two pow-
ers. 1 alsp do not like the word “Su-
per Powers” being used. Therefore, I
say, it is a detente between the Soviet
Union and America. If that detente is
there, it is because they do not want
mass annihilation which will include
Americans and Sovie's also. That is
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why there is a detente. But outside
detente, what remains is not a happy
position.

We do not have happy position ob-
taining in the world. There is trouble
in Indo-China; there is trouble in Viet
Nam. PRG is deservedly seeking recog-
nition. 80 per cent of Cambodian area
has been liberated. But the imperialists
are there. In South Korea, imperialism
does not allow unification to take place.
The imperialis forces are there and
also in West Asia. They created Israel
in order to perpetuate conflict for all
times to come in Arab Land. We have,
in Africa, colonies; we have racial dis-
crimination and all those troubles, We
see that US imperialism enters the In-
dian Ocean with the Task Force. Why?
They want oil from Iran to go to Is-
real. That mav be one of the reasons.
That is a matter of concern for us
also. We must see that the Indian
Ocean is kept as an area of peace.

We must also uphold and stress that
there should be Asian collective secu-

rity. I do not contribute to the view
that it is an idea that has just come
fromi Mr. Brezhnev. This is an idea

which came from Pandit Jawaharlal
Nehru himself in 1947, In the Asian
Relations Conference, he talked of that.
We are very much interested in the
collevtice security. It is not anything
which has come from the Soviet Union.
If they also want peace in the Indian
Ocean, if they also want peace in Asia,
it is because their two-thirds area is in
Asia, We are also vitally interested in
it. We would like to hear from our
External Affairs Minister who is con-
ducting our policies so very well and
which have stood the test of time as to
what are the formulations being made
that will ensure the collective security.

I want to conclude by making one or
two points more. We must see there is
peace in West Asia, We must see that
we do nmot just avoid to talk about
Asian  collective security. I do not
understand why we are avoiding to
talk directly about it. a’ we want
is that there should be durable peace
in Wes; Asia. We must see that the
Palestineans get home. We must sev
that Israelis vacate the areas taken by
them. We must see that in Viet Nam,
the Paris Agreement is not delayed any
more. We must play a dominent role
in all these matters. India is not a
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small country. It is a continent. It

matters internationally.

Lastly, I want to say that only re-
cently we have seen that France is
giving arms to Pakistan Imperialist
Forces are again giving a false sense of
strength to Pakistan. 1 am not afraid of
Pakistan. They are giving a false sense
of strength to Pakistan as they gave to
Iran. Iran was sometime back talking
of its being a mini-super power. Simi-
larlv, zrming Pakistan is creating trou-
ble here. We must ses to all these
things and our policy should be such
that the United Siates is restrained to
give arms to Pakistan and create a false
sense of strength in this area.

SHRI P. G. MAVALANKAR (Ab-
medabad) : Mr. Chairman, I am grateful
to you for calling me. I am happy to
be able to participate in this important
debate on international affairs, even
though I am sorty to find that the time
allotted for this important debate has
been cut and that it has been brought
almost ap the fag end of this current
Winter Session.

The hon. Minister for External Affa-
irs, while moving the motion, said that
he wanted to make his speech
at the end, and he also said that
he would add a few new points as well.
I wish he had referred to those new
points at the beginoning so that
some of us who are able to participate
would have been able to reply to the
new points which he promised he was
going to make.

The international situation is, by the
very nature of things, continuously in a
situation of fluid. But it is fortunate that
Sardar Swaran Singh is firmly in the
saddle as the Minister of External Aff-
airs of our country for the last almost
one decade. He is one of the few for-
tunate and able Ministers who has re-
mained at is desk for nearlv a decade;
T suppose. next year, he will be cele-
brating completion of one decade
as the same Minister at the same desk.
We know his negotiating skill. his pati-
ence and his quict and sustained dip-
lomacy. Had ! frore time at my dis-
posal, I would have been very happy
to say a few words appreciating some
of the good things that he and Govern-
ment have done. But I hope he will not
mind my referring to some of the other

‘aspects by way of critical approach be-

cause I have limited time at my disposal;
I hope he will not consider this critism
as out of proportion if, after having ap-
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preciated his talents and some areas of
his policy and work, I devote the rest
of my speech der some of the critical
aspecis of the foreign policy of our coun-
ry.

Let us take, first, our relations with
the two Super powers, the USSR and
the USA. We are very happy that the
great Soviet leader, Mz, Brezhnev, visi-
ted our country lasy monih and he had
very intimaie, nformal and important
discussions with our Government leaders
on a wide variely of subjects, ] wish
tae visit of Mi. Brezhnev were made
a national even: of significince rather
than a political even: with a lot of
party political advantage projected into
it.  But, then, perhaps it was under-
standable, even if not pardonable, be-
cause afier all the great visiting guest
was also the Secretary-General of the
Communist party of his country and,
therefore, probably that kird of pro-
jeciion came. Bu; let us not forget that
we in t7is countrv and the Prime Mi-
rister herself made this point repeatedly
clear while the visiting guest from Rus-
sia was present that we, in India, have
a different system of political function-
ing and a different system of social be-
haviour. 1 will have no time to go into
those details. I would suggest that
it is good that we have had good
relations with Soviet Russia and we are
areateful for. though not adequate, the
geod timely help—I want to underline
the word ‘timely'—which the Soviet
Union gave us in regard to food and
other matters, also with regard to the
Soviet assurance to us regarding news-
print of which we are finding acute shor-
tage. But, Sir, I want to express a word
of caution with regard to Mr. Brezhnev's
visit, and that is, we must guard against
the possible implications of the big
brotherly behaviour of Mr, Brezhnev
and the Soviet Union that we might
have to face and suffer in this country.
If Mr. Brezhnev's doctrine of limited
sovereignty is going to be accepted by
us, then I suggest and I want to ask the
Minister to reply to this point, that that
dangerous doctrine of limi'ed sovere-
ignty will mean that our own soverei-
gnty, our own self-respected and our
own scif-reliance will be drowned and
I do not want tha; to happen. We are
after all a free country. an independent
republic, or democratic polity, and we
go round saying all the time that we are
a non-aligned country. Now, if we are
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really a non-aligned country, then let
us not do anything which might give an
impression that willy-nilly, consciously
or unconsciously, deliberately or by ac-
cident or by design, we are being tilted
more and more towards the Soviet Uni-
on. Friendship towards the Soviet
Union should not mean loss of friend-
ship or little friendship or loss of warm-
th with other major powers and certain-
ly with another super power, namely,
the United States of America. Qur fri-
endship should not be based on mutu-
ally exclusive relationship, bug it should
be mutually inclusive, not mutually ex-
clusive. I want to tell my frineds of
the Communist Patry of India as also
the Communists and fellow-travellers in
the ruling Party that every time there
was a question of need for good rela-
tionship with America, immediately ihey
get up and sav that America is an
imperialist country. But they do not
mind their own father country Russia
having detente with America ! So, Mos-
cow can have a defente with Washing-
ton but New Delhi cannot. I canot
understand this logic. Therefore, I want
to suggest one thing. Of course,
we know one of the implica-
cations of Mr. Brezhnev's visit
to India. He wanted to tell our Gov-
rnment, he wanted to tell our Prime
Minister that although there is derente
between Washington and Moscow, but
Mr, Brezhnev and the Soviet Union do
consider and attach a lot of importance
to the Third World in general and to
India in particular. That was one sig-
nificance and he made it clear and that
significance was brought out. T would
suggest that we should not carry on that
partnership with Russia in such a way
that the Big Brother goes on behaving
in such a way that we are drowned. . .

MR. CHAIRMAN: I would like
to draw the attention of the hon. Mem-
ber and the House to Rule 356 which
says :

“The Speaker, after having called
the attention of the House to the
conduct of a member who persists
in irrelevance or in tedious repeti-
tion either of his own arguments
or of the arguments used by other
members in debate, may direct him
to discontinue his speech.”

So, repetition should not be there.
o wzw fagrdy awady : s Far
FAFCEE T T I F Y 7 fof-



International
Situation (Motn.)

frr fear ® 1wy sl A
T A Wr | &9 ¥ gy wrArtas
2 35 @ e ad

Fymfa wem ;o @ G @
378 A fefiftor Y T & 9| Ay A
@Emms 1|

it wew fagrdt aiadad ;oA fom
gT W 97 M, T TIT 7 #1E amwfe
TEr |

SHRI P. G. MAVALANKAR : Let
me proceed. With all respect 1o you,
Mr. Chairman, I was not repeating my-
seif and if 1 scem to repeat some-
bodvelse’s point, I am speakin,
almost at the end. What can 1 do?

am repeating with my own independent
emphasis which is totally different.

Therefore, I would say that although
we value the Russian leader's visit, let
us not be enamcured of the Asian Col-
lective Security idea which he tried to
talk with us. Let us not forget that the
Russizns toyed with this idea in the
Peace Conference in Moscow in Octo-
ber. Mr. Brezhnev himself talked about
this idea of Asian Collective Security
when we went to Kazhakastan in August
this vear and made this point there and
he ulso expressed the same concept
here and I am glad that our foreign
Minister, our Prime Minis'er and the
Government have not yet fallen into the
trap. I do hope and urge, they wijll keep
themselves alert on this peint and not
get drowned into this idea of Asian
Collective Security at this stage.
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Two more points and I have finished.
I want to suggest that although the
United States are painted as the arch
villizins, and rightly so to a large ex-
tent, because of the Nixon Administra-
tion—-not because of the American peo-
ple. But, then, the American people and
the Nixon Administration have to be
kep! separate although we do not relish
even a single policy step of the Nixon
Administration, we do not want to give
an impression that the Indian demo-
cracy and the Indian people are against
the American people. We are in need
of American friendship and Dr. Kis-
singer is coming next month and I hope
the Minister will have fruitful talks with
him so that the United States like
USSR will alsp bale, India out of its
present difficulties.
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Two more points. About non-align-
ment, I want to tell the House that right
from the beginning of the non-alignment
Conference i.e. from the 196] Belgrade
Conference, and the onm to
1964 Caito Conference, the
Lusaka Conference and the
Algiers Conference, in ail these
conlerences, you will sec that each time
the implications of non-alignment have
been changing. I want the Minister and
the Government of India to be aware
of these implications. [ want the Gov-
ernment to have a new look at our
non-alignment policy and behaviour so
that an entirely new situation which
has been created by which pnew
realities ,and fresh implications have
been evolved, are properly and con-
tinually explored and located by us.
Sir, the tragedy with the Algiers Non-
aligned Conference was this. It created
so much acrimonious debate that ulti-
mately it was not non-aligned confer-
ence, but it became a debate of Pro-
Arab and Anti-Israel points and argu-
ments that is not what is expected of
a non-aligned conference. That is my
point. I want non-aligned conference
to be non-aligned. Non-alignment should
be viewed in such a way that our con-
structive policy, our constructive ap-
proach, as an independence nation,
remain firm.

And, lastly, Sir, I am glad that the
Minister’s attitude with regard to Bangla
Desh is good. There is also a good
relationship with Bangla Desh and
Pakistan in terms of the POWSs going
back, but I requests the Minister, let
Government also take definite steps in
regard to opening a dialogue with both
Pakistan and China, we should do this
on terms of equality and self-respect,
not in terms of begging. We want dia-
logue but not at the expense of our
national self-honour and self-respect.

With these words, I would say, I am
grateful to vou, Mr. Chairman, for
calling me to speak. And I hope the
Minister of External Affairs, for whom
I have great respect, has many good
points to reply to. He has been going
to many countries and by the next
vear, he may well have completed go-
ing round all countries of the world !
Let vs expect from him tomorrow a
detailed statement which will give an
impression that India is antinually going
in the direction of nonaligned, inde-
pendent, self-respecting policies and pro-
grammes with a view to wanting to
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[Shri P. G. Mavalankar]
have national self-reliance and self-

honour asserted. Thank you, Mr.
Chairman.

ot wwe 37 (Fi37) : 9T wEEE
I 2w ufge RenfeE Y T F R
£ | TaT wWiEA gfvel FT aTd A1 T @)
& s gafe afed @ o g & T
gr AR A ¥ fevtmw gu At # ag
s fr gy 9 ad amn oF T
ZIT 1T 2 T T BT F I THEIIAT
g, s S fega at ardy g 21 s
AT WA el ag g o
AT FAW AW W@ AT A i e
dTTE W FErET &Y Oy ot afew ¥ sfew
&1 A7 & @ew g | AfFe agt a7 ofme
Fafaea AFNTEY 0F TT6 &1 H 3w
a1 FAfaaT F 9 S GHIEEr & o
dt &y g & = & s | ey
gn %1 fvi ag Fom Tifew 5 ofugs
FAfET I a1 s e
Fwifdr o1 gafs safes dwife
T FY A T A HE FCE Fo€ A1 qad i
F Fu¢ @eAT AMfEg | e ¥ O&-
I 99 a% 7@f grt 99 a% wifq
eqfra 78 &1 qFdY & | q°E FT FFEA
F oowe & gz 9 a1 wedt &, F oar
quEar g |

wh 9 4 99 F a3 FwA
qrear § & ofimw dwifdt & am &
FCRE | TR TR I AT FET gy
i 37 #t g0 fafaed wifew =3 9
3T FT waOd gET 97 gAY 9X gwer
F7 & I fawe o, aww ey
F1 wgwiEA, Fo0 ) f6 9@ megEr
o a1 fevw wwe w4 o, g
REE AT ZEY AL ATHFAT FE Ar IH
FT §H THTEET FOT | J gH TG
& aa a9 ) £ 7 7Y, aw a3 am
areT ¥ a7 gw @ fedw w4,
gz @ A, IAw T AT AR
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&1 ¥fw strewTem o 8, Fore Y B
AL, W E A N o A o3 g,
I E, TZ A T} 1 Tl dfew wEe
®IT AE T A F AT ZW FT Ay =
wfew 5 Fafrea Fiofaey 21 1 -
fm%ﬂ’fﬁﬁ*?mrﬁq@,qq'fﬁ'
SE F AT A W E, yrm A e B,
TG g7 &1 Fofezg F1-ufiedy ar=at
T | W wAfeer FrofeeE @
@, qfew W F N A g Fw A
gy ¥Hifs Frofaess fas ofasy
St g & 1 gafee wafeea s
¥ W 9 AT F 7 ¥ g wAfEE B
fra & sfax qg = g s afafew e
W AT I F s wifr o, v
F IR qh w0 o w2 -
fog ¥ 7 w7 8, oF & A § A
M = § 5 gt fRw swem w
wifgy & sz o= Tgw fw ¥ fo
da1 gu, form & forg o st o 3 forg
A AF § 99EE ST 99 g9=ee ¥ o§)-
W ¥ U quw e A dfe
FT M ATfgU av dar A TR
9 qH A1 T T gH T FT S
FET ATRY 1

il6

27-28 HH 9 ! Fo THo AT #T
WX & a1 97 fr aw faew & g
TR 4 ST @t ag @t @ o
g @ ara &t W AR F dex FH T 5w
foemt /T Sl 1 #w Aww T A
g WY 7 ag A g g A A
TR B T &, N A T A, o
sy & fAu 0w A &1 fawew 3 3w
&% qE T | WS AT F swe
7% 7 §o Mfaww a1 Tifge faw F ¢
dEt 9% I F Y wwfgw | F qumw
9 & fom F foerd & fag frkwr warem
# ofees far Ty ok 3fver & o
F gfr & o2 77 B @ v e
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f& wr fawmwift & fog zza g
2 9 fava-wifa & fag g ag 7 wrfowr
F3 ¥ foT dare & 12X AW F A=y
g wfafafy dweie &1 SRATET &€ |
TH Go ATE F A KT &, IT F AH
feaw waTa &, 99 % 9f7 a9 & a8 Ao
7€ &1 a%dr & 6 g daeie &1 T
&, quEiter & AU F U g1 oy
F Famet &, FoTdoste F1 faw-
T@FR F & § 9fads 70 F AT g0
Qo WRX F IS fowmw o™ #1 Sifera
FL |

& wwmar §—w gAEt 9 fagw
ATy fa=re FOT | WG gHET SITEE
T T @ fF daw 0w g
Fr g @ am T Fg # fawm gon
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N T Fy, FF g mfe-mfrar &
g “TIdT T Ay ama w60 2 |

SHRI SWARAN SINGH: Mr.
Chairman, Sir, I know that it is very
late, and, perhaps, you have given me
this time so that no other speaker may
have a chance to speak tomorrow.
With your permission, 1 shall continue
my speech tomorrow.

MR. CHAIRMAN : Please start your
speech at least.

SHRI SWARAN SINGH: Mr.
Chairman, Sir, I have heard this de-
bate with a great deal of interest.

MR. CHAIRMAN : You will please
continue tomorrow,

18.32 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Decem-

ber 21, 1973/Agrahayana 30, 1895
(Saka).
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